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IN THE HON'BLE HIGH COURT OF UTTARAKHAND 

ATNAINITAL 

INDEX 

IN 

WRIT PETITION (P.I.L)NO. OF 2025 

(Under Article 226 of the Constitution of India) 
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Abhinav Thapar 

........... Petitioner 

Versus 

Union of India & Ors. 
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4. Receipt of Court Fees D 
5. Brief. details of the dates 

and events of the case t,- £1 =r-

6. Writ petition \---J 9 
7. Affidavit l\ o- ~\ 
8. Annexure No. 1:A true 

copy of the detailed profile '\~--- ~9-
of the petitioner. 

9. Annexure No.2: A true 

copy of the judgment that 

passed by the Hon'ble l\8- 56 • 
Apex Court dated 30th 

August 1988. 

10. Annexure No.3: A true 

copy of the Doon Valley s--:;. ts 
notification dated pt 

February I 989. 

11. Annexure No.4: A true 

copy of the amendment 66- 67 
dated 4th July 2005. 

12. Annexure No.5: A true 
6cr- 91 

copy of the office order 
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dated 24th September 

2005. 

I 3. Annexure No.6(Colly):A 

true copy of the CPCB 

office order dated 7th 

March,2016 and the 72- "J .J' 
UKEPPCB office order 

dated 3rd May, 2016. 

14. Annexure No.7: A true 

copy of the amendment as 1--J--_J'.l<a 
carried out on 6'h January 'y 

2020. 

15. Annexure No.8: A true 

copy of the decision as 

passed by the National c:?1, 
''--\'{ 

Green Tribunal dated 8th 

April,2021 in OA No. 681 

of 2018. 

16. Annexure No.9(Colly): A 

true copy of the Air Action I l\ ~ - \Js~ 
Plan for Dehradun and 

Rishikesh. 
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17. Annexure No.10:A true 

copy of the broad contours 

of the National Clean Air 

Program (NCAP) started 

by MoEFCC, Govt. of l:) s= \ '.}? 
India. 

18. Annexure No.11 :A true 

copy of the order as issued 

by the government of 

Uttarakhand on 28th June L'j • ~o \ 

2021. ll 

19. Annexure No.12:A true 

copy of the shocking letter 

dated 3rd December 2021 

as authored by the c)_ o.l._- ~°'( 
Uttarak.hand pollution 

control board to the 

government of 

Uttarak.hand with regard to 

the request for repeal of the 

Doon Valley notification 

of 1989 as well as for 

granting environmental 
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clearances to red category 

industries. 

20. Annexure 

No.13(Colly):A true copy 

of the minutes of the 

meeting dated 30th June 

2023, along with the 

relevant extracts of the o<OJ 
-<.o.p 

speech of the Hon'ble 

Chief Minister in the 23rd 

Central Zonal Council ' 

meeting. 

21. Annexure No.14: A true 

copy of the proposed draft 
~05. 

amendment dated 4th July ~ ~\\ 
2023. 

22. Annexure No.IS: A true 

copy of the 24th meeting of 

the Central Zonal Council J.\S: ~Jo 

with regard to the recall of 

the Doon Valley 

notification. 

o/ 
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23. Annexure No.16:A true 

copy of this gazette CI:, 

notification dated 2]'l 
~'( \- ~-<-{ 

December 2023. 

24. Annexure No.l 7(Colly) 

:A true copy of the detailed 

representation authored by ~-.l..3 ~~~ 
the petitioner on these 

deteriorating 

developments with regard 

to the legal protection of o, 

the Doon valley dated 8th 

February 2024 and the 

response of the Ministry of 

Environment, Forest and 

Climate Change dated 13th 

February, 2024 

25. Annexure 

No.18(Colly):A true copy 
'-<Jo--of the RTI information <><Sc 

sought dated I 0th I 
May,2024 and response 

' 
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received on 22nd June 
' 

2024. 

26. Annexure No.19: A true 

copy of the letter dated 09th 

August,2024. 
~S-[- e<S-l 

27. Annexure No.20:A true 

copy of the impugned 

correspondence by the 

Central Pollution Control ,<~J- :zs::;.. 
Board dated 12th February 

0 

2025. ' 

28. Annexure No.21 

(Colly):A true copy of the 

letter dated 4th March 2025 
~ " '<6J 

as authored by the 

petitioner and the . letter 

dated 21st March,2025 in 

response to the petitioner's 

representation. 

29. Annexure No. 22: A true 

copy of the records -r><~-,___-< r:J 
showing degrading 
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situation of the AQI in the 

concerned area. 

30. Annexure No.23: A true 

copy of the final disposal 

order ofWPPIL 36 of202 I 

specifically noting that the 

'<CJ-{ ;,cl' ' order as passed on I 0th 

November 2021 has 
' .,___ 

attained finality. 

3 I. Interim Relief Application .:2._<f '-l: ~(» ~ 

32. Affidavit in Interim Relief 

Application ~7 - ~J'< ") 

33. Undertaking .:2__~ ,j 

34. V akalatnama -2j 1 

Entries from Serial No. I to Serial No.34 have been filed up by me. 

Dated:{ 0 l'-y2025 
,.,.-------P ~ .5,ss J1c<r£"" 
~egif (Snigdha Tiwari) 

(ArmaanP~1ingh) 

Advocates 

Counsels for the Petitioner 
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IN THE HON'BLE HIGH COURT OF UTTARAKHAND AT 
NAINITAL 

COURT FEES 

IN 

J) 

WRIT PETITION (P.I.L) NO. OF 2025 

(Under Article 226 of the Constitution of India) 

(District : Dehradun) 

Abhinav Thapar 

........... Petitioner 

Versus 

Union of India &Ors. 

. ........... ResJ)ondents 

o/ 
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SI 

No. 

I. 

IN THE HON'BLE HIGH COURT OF UTT ARAKHAND 
ATNAINITAL 

DA TES AND EVENTS 

IN 

WPPIL NO. OF 2025 

(Under Article 226.of the Constitution of India) 

(District: Dehradun) 

Abhinav Thapar 

........... Petitioner 

Versus 

Union of I ndia&Ors. 

. ........... Respondents 

Dates Events 

1988 The Hon 'ble Apex Court in the landmark case 

of Rural Litigation and Entitlement Kendra 

&Ors v Stale of UP &Ors, AIR 1985 _SC 652 

issued a milestone order with regard to the 

shutting down of limestone mines in Doon 

Valley towards furthering the goal of 

environmental protection. The Hon'ble Apex 
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2. 

Court in the operative part of its judgment in no t:-2. 

uncertain terms introduced a complete ban on 

mining. A strict deadline was adhered to for 

closing down even the operational mines and the 

Hon'ble Apex Court issued directions for 

regulation of the industries proposed to be set up 

in the Doon Valley. 

15' February The Government of India through Ministry of 

1989 Environment and Forest vide its notification 

dated 1st February 1989 issued the Doon Valley 

notification that is at the heart of the present 

controversy. This notification underscored the 

ecological sensitivity of the Doon Valley and the 

importance to regulate various activities such as 

change in land use, mining, tourism planning to 

be governed by the Government of India as any 

proposal on each of these heads was to carry 

express approval from the government of India. 

Furthermore, this notification categorized 

industry into mainly three categories, the green 

category where no requirement was there for 

any NOC from the Ministry of Environment and 

Forest, Government of India, the orange 
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category where industries were to be permitted 

in Doon Valley only with proper environmental tc 3 

control arrangement and industries m red 

category which could not be permitted in the 

Doon Valley. A mere perusal of this notification 

would reveal that there were a total of 45 such 

industries in the red category which again 

underscores the vision with which planning was 

to be carried out for an ecologically sensitive 

area such as the Doon Valley. 

3. 4th July 2005 On 4th July 2005, an amendment was made in 

the notification of 1989 where it was provided 

that proposals under orange category were to be 

dealt with as industries requiring environmental 

clearance as per the environmental impact 

assessment notification of 1994. 

September, 

2005 

By the office order dated 24th September, 2005, 

the Environment Protection and Pollution 

Control Board of the State of Uttaranchal 

exempted some non-polluting and non­

hazardous small-scale industries from taking 

consent. It was noted that their application by 

itself was to be treated as the consent and 
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2016 

therefore gradually, requirements were being 

watered down. 

By the office order dated 07th March,2016 

CPCB to all the State Pollution Control 

Boards/Pollution Conlrol Board, CPCB issued 

directions under section 18( l)(b) of Water 

(Prevention & Control of Pollution) Act, 1974 

and The Air (Prevention & Control of Pollution) 

Act, 1981 regarding harzmonization of 

classification of industrial sectors under 

red/orange/green/white categories. 

6. 3rd May,2016 Byanother office order dated 3rdMay 2016, the 

Uttarakhand Environment Protection and 

Pollution Control Board made certain new 

categories with regard to industries such as 

white apart from the usual red, orange and green. 

However, it was specifically provided in the 

office order itself that the Doon Valley was an 

exception to the categorization as provided in 

the office order. 

7. 6°1 January, 

2020 

On 6th January, 2020 another amendment was 

carried out in the notification dated 1st Febmary 

1989. 
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8. Even though the notification of Doon Valley as 
{;,:;­

an eco-sensitive area where several activities 

, were restricted was a welcome step, the rigors of 

climate change, global warming and reckless 

industrialization had already caught up to worsen 

the environment. In such view of the matter, the 

National Green Tribunal passed a final order and 

judgment m OA No. 681 of 2018, whose 

operative portion is quoted as under, 

"60. Our directions are summed up as 

follows: 

I. We direct constitution of an eight­

member National Task Force (NTF) to be 

headed and coordinated by the Secretmy 

MoEF&CC with nominees (not below the 

rank of Joint Secretaries) of Ministries from 

Housing and Urban Development, Road 

Tram,port, Petroleum, Power, Agriculture, 

Health and Chairman, CPCB with a view 

tomonitor remedial steps to improve the 

status of air quality in NA Cs consistent with 

the action plans already prepared and 

approved by the Expert Commillee and 
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directions of this Tribunal, referred to 

above, including the last order dated ~{, 

21.08.2020 and also to monitor compliance 

of noise control norms. NTF may also 

monitor enforcement of laid down air 

quality standards beyond NACs in other 

identtfied air polluted areas where air 

quality is poor and above. 

ii. The N'f1i may hold itsfirst meeting within 

one month and thereafter evolve 

mechanism fi>r monitoring by quarterly 

meetings with Chief Secretaries of 

concerned States/U'f:s. The NTF may 

coordinate and work in tandem with the 

Committees already constituted under 

NCAP at National and State levels. 

iii. Monitoring by NTF may be with 

reference to the action plans of 124 NA Cs. 

The components include installation of 

monitoring stations, completion of CC and 

SA studies, shifting, prohibiting and 

regulating activities beyond ·carrying 

capacily (\"Uch as shifting to cleaner fi,el 
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and declaring regulated/no vehicle zones so 

as to ensure that the air quality does not go E ?' 

beyond 'poor'for protection of health of the 

citizens), effectiveness of PG RPS, limelines 

for execution of the action plans and 

recovery of compensation for delay, 

addressing gap in control of noise 

pollution, afforestation drives utilizing 

CAMP A funds, effective implementation of 

ERS, revamping of PCBs/PCCs and other 

monitoring mechanism, remediation of 

legacy waste sites and effectives steps for 

management of other waste, including 

biomedical, plastic and e-waste, dust 

control, public awareness and community 

involvement programmes and setting up of 

data grids on all levels. NTF may also 

evolve and oversee parameters for interse 

ranking of success of remedial action for 

124 NAC's and other air polluted areas 

where air quality is poor and above. 

Further, accountability for failures and 

incentives for success also needs to be 
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monitored. NTF isfi·ee to take up any other 

incidental issues. 

iv. Consistent with Digital India initiatives, 

MoEF&CCICPCB may consider setting up 

and periodically updating National 

Environment Data Grid (NEDG) linked to 

the State Environment Data Gridr (SEDGs) 

and District Environment Data Grids 

(DEDGs) and further linked to available 

portals like online air quality, Sameer and 

other monitoring stations to facilitate 

analysis, research and planning on the 

subject. It may he further interlinked to 

National Air Quality Monitoring 

Programme (NAMP). Based on above data, 

the MoEF&CC may lay down guidelines/or 

classifying cities/dfstricts in terms qf air 

quality in different categories such as 'red', 

'orange' and 'green'. On that basis, a 

Nahonal Air Quality Atlas may be compiled 

and published on the websites of 

MoEF&CC, CPCB and State PCBs/PCCr 

annually. 

ks 
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9. 

v. The Chief Secretaries of all States/UTs 

may continue to monitor progress m 

execution of action plans at State level with 

the assistance of monitoring cells in their 

offices and the AQMCs. The State level 

monitoring must include action at the 

ground as per directions to he implemented 

by the District Magistrates or other 

concerned departments. The monitoring 

may include all associated issues, including 

road dust control by appropriate sprinkling 

of water (utilizing treated water, instead of 

potable water), planting herbs and shrubs, 

and all sources of pollution, including fire 

crackers. The issue of noise pollution also 

need~ to be addressed, as earlier directed. " 

The Dehradun City Air Action Plan as well as the 

Rishikesh City Air Action Plan was laid out by 

the Uttarakhand Pollution Control Board, and 

finally approved by MoEFCC. It is noteworthy 

that both Dehradun and Rishikesh cities fall 
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10. 2019 

11. 28th June, 

2021 

And 

3rd December, 

2021 

under the definition of the Doon Valley as per the 

notification dated 1'1 February I 989. 

In the year 2019, the Ministry of Environment 

and Forest laid out the National Clean Air 

Program, which was initially meant for I 31 cities 

and included three cities of Uttarakhand, namely 

Dehradun, Kashipur and Rishikesh, as these three 

cities were recognized as the most polluted cities 

ofUttarakhand. Notably, as per MoEFCC reports 

Dehradun is among the 10 most polluted cities in 

India and therefore these three cities including the 

city of Dehradun and also the city of Rishikesh, 

both a part of the designated and notified Doon 

Valley, were covered in the National Clean Air 

Program with the stated objective to reduce air 

pollution. 

In shocking contrast, on the one hand, there is an 

acknowledgement a recognition and an effort to 

conserve and preserve the Doon Valley and to 

better its degrading environs while on the other 

hand by another by an order dated 3rd December 

2021, the Uttarakhand Pollution Control Board 

itself wrote a letter to the government of 
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J 2. 22nd 

August,2022 

Uttarakhand to change the categorization of 
G-l\ 

slaughterhouse from industrial operation to non-

industrial operation and to notify the competent 

authority for granting environmental clearances 

to red category non-industrial operations in the 

Doon Valley area and also to repeal the Doon 

Valley notification 1989 as amended in 2020. 

This correspondence dated 3rd December 2021 

assumes significance as it is totally contrary to the 

National Clean Air Program objectives as well as 

another order dated 28th June 2021 of the 

Uttarakhand Government which had issued an 

order regarding selection of three non attainment 

cities, namely, Dheradun, Rishikesh and 

Kashipur for emergency situations of air 

pollution emergency response system graded 

response action plan. 

The action of the Uttarakhand Pollution Control 

Board does not seem to be have been one in 

isolation. In the 23rd meeting of the Central 

Zonal Council held on 22nd August 2022 at 

Bhopal, the Hon'ble Chief Minister of 

Uttarakhand specifically asked for revocation of 
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the Doon Valley Notification of I 989 for the 

development of the region. This was followed up t: 1 L 

by a meeting held under the chairmanship of the 

Chief Secretary, Government of Uttarakhand 

dated 30th June, 2023, with the aim of withdrawal 

of the Doon Valley Notification of 1989, in which 

all concerned stakeholders were given three days 

time to submit their proposal. 

13. 04th July 2023 Such action at this level of the state of 

Uttarakhand was adding pressure on the Union of 

India, which by its letter dated 4th July 2023, 

proposed an amendment and laid out a roadmap 

for an effective repeal of the protection as 

guaranteed by the Doon Valley Notification of 

1989. 

14. 21st 

December, 

2023 

On 21 stDecember 2023, a gazette notification was 

published by the government of India wherein 

amendments to the Doon Valley notification 

were proposed and objections from all and sundry 

were called for. 

15. 08th February, The petitioner herein, shocked by the draft 

2024 Gazette notification of 2151 December, 2023, 

authored a detailed representation to the Hon'ble 
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I 6. 

17. 

February, 

2024 

JO'" 

May,2024 

Prime Minister of India on 8th February, 2024, 

with a request to save Doon Valley and drastic f)~ 

climatic change in Himalayas, expected after 

removal/relaxation of clauses of Doon Valley 

notification, 1989 as per the amendments, sought 

to be made by the Ministry of Environment and 

Forest. 

After which, Government of India vide letter 

dated I 3th February,2024 gave intimation to the 

petitioner herein that his concerns for conserving 

the Eco-Sensitive Area is noted and forwarded to 

the State Government of Uttarakhand for taking 

appropriate action and provide view/comments 

on the matter to the Ministry of Environment, 

Forest and Climate Change. However, no action 

was followed in pursuant of the same. 

On I 0th May 2024, Information was sought by the 

petitioner through RTI regarding number of 

industries which obtained environmental 

clearances from the State Environmental Impact 

Assessment Authority along with the list of 

industries as per Doon Valley notification. 

Response was given to him on 22nd June 2024 

.• 
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18. I 2th February, 

2025 

with a whole list of industries and it was shocking £, '­

to know that so many industries were being 

allowed to mushroom in the Doon Valley, , such 

as the environmental clearances given to 24 Stone 

crushers during the period of 2022-2024, 

notwithstanding the safeguards as provided in the 

notification of l st February 1989. It was also 

shocking to know that the petitioner herein vide a 

letter dated 9th August, 2024 was informed that as 

regards the legal protection of Doon Valley, the 

competent authorities such as SEIAA do not even 

have the coordinates or the exact geographic 

expense of what is the exact Doon Valley whose 

protection was ensured by the notification date 1st 

February 1989. This shows the scant regard that 

is being attached to the environmental protection 

of Doon Valley, which merits close scrutiny and 

legal intervention by this Hon 'ble Court to ensure 

that adequate safeguards are taken to protect the 

environment. 

On 12th February 2025, a letter was written by 

Bharat K. Sharma, Member Secretary of the 
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Central Pollution Control Board to the Chairman 

of the State Pollution Control Boards ·with the 

subject that Direction under Section 18 of the 

Water Prevention and Control of Pollution Act 

1974 and the Air Prevention and Control of 

Pollution Act 1981 regarding harmonization of 

classification of industrial sectors under red, 

orange, green, white and blue categories and 

therefore the CPCB and its correspondence to the 

State Pollution Control Boards did away with the 

industry wise classification which was a blow to 

the Doon Valley notification of 198.9 as no 

specific protection clause or safety valve for the 

notified Doon Valley was kept in this notification 

despite previous Central Pollution Control Board 

notifications carrying such protection clause and 

saving clause for the Doon Valley. This was not 

an aberration but a glaring example of the 

systematic attempts at both the central and state 

levels to effectively denotify the Doon Valley, 

repeal the Environmental Protection Guarantee to 

the Doon Valley for petty commercial interests in 

[ an era that recognizes climate change· and the 
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19. 

20. 

4th March, 

2025 

And 

21'' 

March,2025 

18th March , 

2025 

climatic crisis to only serve petty commercial Gt 6 
interests and also in the teeth of the final order 

and judgment as pronounced by the Hon'ble 

Apex Court in the case of Rural Litigation and 

Entitlement Kendra &Ors v State of UP &Ors, 

AIR 1985 SC 652. 

On 4th March 2025, another letter was authored 

by the petitioner herein to the Hon'ble Prime 

Minister, which was vide letter dated 21st 

March,2025 also forwarded to the responsible 

authorities m the state government to take 

necessary action. However, no such action has 

followed. 

On 18thMarch 2025, according to the National 

Clean Air Portal report prepared by National 

Clean Air Program, it is still covering a total of 

131 cities including 3 in Uttarakhand namely 

Dehradun, Rishikesh and Kashipur. The budget 

utilised till date was 11,541 crores. On the one 

hand, the respondents are having to spend 

thousands of crores of rupees to alleviate the ills 

of air pollution plaguing the Doon Valley and 

similarly situated cities and on the other hand, 
--~-----·_i_ __________________ _J 
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21. 

Dated'..<o/'\'2025 

.l 

only to placate petty commercial interests and to 

undo the effect and operation of the final order 

and judgment as pronounced by the Honorable 

Apex Court, the legal protection as granted to the 

notified area of Doon Valley 1s being 

systematically tampered with.It is also becomes 

important to mention that by mere perusal of 

records of past 20 years would indicate that the 

Air Quality Index of Doon Valley has constantly 

degraded and now in the backdrop of it when the 

climate change is happer.ing at a speed never seen 

before in the history of mankind, an eco-sensitive 

zone like Doon Valley does not need repealing of 

Doon Valley Notification as its final nail in the 

coffin. 

Hence, the present Public Interest litigation. 

~ s:,,J;C;? 
:sni~wari) 

(Arm~ap Singh) 

Advocates 

Counsels for the Petitioner 
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IN THE HON'BLE HIGH COURT OF UTTARAKHAND AT \ 
NAINITAL 

IN 

WRIT PETITION (P.I.L) NO. OF 2025 

(Under Article 226 of the Constitution of India) 

(District: Dehradun) 

Abhinav Thapar (Male), aged about 43 years, S/o Harish Kumar 

Thapar R/0260, Lane No. 12, Near Lavenier School, Vijay Park 

Extension, Dehradun, Uttarakhand. 

. .......... Petitioner 

Versus 

1. Union of India through its Secretary,Ministry of Environment, 

Forest and Climate Change having its registered office at Indira 

Paryavaran Bhawan Jorbagh Road, New Delhi- 110003. 

2. State of Uttarakhand through its Principal Secretary having its 

registered office at 4 Subhash Road, Uttarakhand Secretariat, 

Dehradun, 248001. 

3. Central Pollution Control Board through its Member Secretary 

having its registered office at Parivesh Bhawan, East Arjun Nagar, 

Delhi-110032. 

for c1,;,f 
llifh , • , .. 

" r .. ! ,..,. ,, r.. 
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IN THE HON'BLE HIGH COURT OF UTTARAKHAND AT 
NAINITAL 

IN 

WRIT PETITION (P.I.L) NO. OF 2025 

(Under Article 226 of the Constitution of India) 

(District: Dehradun) 

Abhinav Thapar (Male), aged about 43 years, S/o Harish Kumar 

Thapar R/0260, Lane No. 12, Near Lavenier School, Vijay Park 

Extension, Dehradun, Uttarakhand. 

. .......... Petitioner 

Versus 

1. Union of India through its Secretaiy,Ministry of Environment, 

Forest and Climate Change having its registered office at Indira 

Paryavaran Bhawan Jorbagh Road, New Delhi - 110003. 

_ 2;fltate of Uttarakhand through its Chief Secretary having its 

V registered office at 4 Subhash Road, Uttarakhand Secretariat, 

Dehradun, 24800 I. 

3. Central Pollution Control Board through its Member Secretary 

having its registered office at Parivesh Bhawan, East Arjun Nagar, 

Delhi-I I 0032. 
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4. Uttarakhand Pollution Control Board through its Member 

Secretary, Gaura Devi Paryavaran Bhawan,46 B IT Park, 2-
Sehstradhara Road, Dehradun-24800 I. 

...... Respondent(s) 

To, 

The Hon'ble Chief Justice and his other companion judges of this 

Hon 'ble Court. 

The petitioner most respectfully showeth: 

1. That the petitioner is a social worker, spokesperson of Indian 

National Congress Party, Uttarakhand and a well-known Social 

activist working on the grass roots. He has done a lot of social work, 

particularly during the COVID time, and has been an activist, 
,, 

advocating for transparency in public life, The petitioner is an avid 

social worker and activist based in Uttarakhand. He has rendered 

yeomen services towards the cause of human rights service 

throughout the covid-19 first and second wave crisis, be it providing 

ration to migrant workers or providing access to medical facilities 

to citizens in distress. He has also been a public interest litigant 

before this Hon'ble court on issues pertaining to he1;1lth 'care 

infrastructure ofUttarakhand (WPPIL No. 117/2021), pertaining to 

evenue share of the Tehri Dam, employment issues faced by the 
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rural and urban youth of Uttarakhand (WPPIL No. 163/2021). He 

has also filed several writ petitions in the public interest before this 

Hon 'ble court including the one calling for accountability of those 

who extended illegal appointments in the UttarakhandVidhan 

Sabha, captioned WPPIL 160 of 2022. With regard to pandemic 

management at a national level regarding reimbursement of 

overcharge done by hospitals to its patients, the petitioner's writ 

petition has also been admitted by the Hon'ble Apex Court, in which 

orders were passed by the Hon'ble Apex Court (W.P. Civil) No. 903 

of202 l ). A true copy of the detailed profile of the petitioner is being 

attached as AnnexureNo.1 to the present petition. 

2. The cause espoused through the present public interest litigation 

concerns with the petitioner prayer for a writ order or direction in 

J, 

the nature of certiorari, to quash the correspondence as recei".ed f-2S3 

from the Central Pollution Control Board dated 12th February,202~ 

qua the State ofUttarakhand as it disregard the applicability of the 

notification of Doon Valley as Eco-sensitive zone as promulgated 

by the· Union of India in 1989. Therefore, the cause espoused in the 

present writ petition is covered by the definition of public interest 

within sub-clause 3(Rule 3) of chapter XXI-A of the rules of the 

court 1952. 

3. That to the best knowledge of the petitioner, this is the first writ 

petition being filed by the petitioner for the relief claimed therein 

-
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4. 

before the Hon 'ble Court and no other writ petition has been filed or 

is pending regarding the same subject matter. <-\ 

That the questions raised by the petitioner are based on the facts of 

the case and hence the declaration as provided under Rule 4(5) of 

chapter XXI-A of the rules of the court, 1952 is required. Question 

of law being raised in the present writ petition is 'res integra' 

5. That the brief facts to the limited extent necessary are that the 

Hon'ble Apex Court in the landmark case of Rural Litigation and 

Entitlement Kendra &Ors v State of UP &Ors, AIR 1985 SC 

652issued a milestone order with regard to the shutting down of 

limestone mines in Doon Valley towards furthering the goal of 

environmental protection. The Honorable Apex Court in the 

operative part of its judgment in no uncertain terms introduced a 

complete ban on mining to save ecology and contain pollution in the 

area. A strict deadline was adhered to for closing down even the 

operational mines and the Hon'ble Apex Court issued directions for 

regulation of the industries proposed to be set up in the Doon Valley. 

A true copy of the judgment that passed by the Hon'ble Apex Court 

dated 30th August I 988 is being attached as Annexure No: 2 to the 

present writ petition. 

6. That pursuant to this judgment, the Government of India through 

• try of Environment and Forest vide its notification dated 1st 
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February I 989 issued the Doon Valley notification that is at the heart 

of the present controversy. This notification underscored the 

ecological sensitivity of the Doon Valley and the importance to 

regulate various activities such as change in land use,· mining, 

tourism planning to be governed by the Government of India as any 

proposal on each of these heads was to carry express approval from 

the government of India. Furthermore, this notification categorized 

industry into mainly three categories, the green category where no 

requirement was there for any NOC from the Ministry of 

Environment and Forest, Government of India, the orange category 

where industries were to be permitted in Doon Valley only with 

proper environmental control arrangement and industries in red 

category which could not be permitted in the Doon Valley. A mere 

perusal of this notification would reveal that there were a total of 45 

such industries in the red category which again underscores the 

vision with which planning was to be carried out for an ecologically 

sensitive area such as the Doon Valley. The Doon Valley was 

defined in geographical/topographical terms to include Doon 

Valley, bounded on the North by mussoorie ridge, in the North-East 

by Lesser Himalayan ranges, on the South-West by Shivalik ra:iges, 

river Ganga in the South-East and river Yamuna in the North-West 

.A true copy of the Doon Valley notification dated ptfebruary 1989 

is being attached as aAnnexure No. 3 to the present writ petition. 
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7. That on 4th July 2005, an amendment was made in the notification of 

1989 where it was provided that proposals under orange category 

were to be dealt with as industries requiring environmental 

clearance as per the environmental impact assessment notification 

of 1994. A true copy of the amendment dated 4thJuly 2005 is being 

attached as Annexure No.4 to the present writ petition. 

8. That by the office order dated 24th September, 2005, the 

Environment Protection and Pollution Control Board of the State of 

Uttaranchal exempted some non-polluting and non-hazardous 

small-scale industries from taking consent. It was noted that their 

application by itself was to be treated as the consent and therefore 

gradually, requirements were being watered down. A true copy of 

the office order dated 24th September 2005 is being attached as 

Annexure No. 5 to the present writ petition. 

9. That by office order dated 07th March,2016, the Central Pollution 

Control Board (CPCB) to all the State Pollution Control 

Boards/Pollution Control Board, CPCB issued directions under 

section 18(l)(b) of Water (Prevention & Control of Pollution) 

Act, 197 4 and The Air (Prevention & Control of Pollution) Act, 1981 

regarding harzmonization of classification of industrial sectors 

under red/orange/green/white categories. That by another office 

order dated 3rd May 2016, the Uttarakhand Environment Protection 

and Pollution Control Board made certain new categories with 
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regard to industries such as white apart from the usual red, orange 

and green. However, it was specifically provided in the office order 

itself that the Doon Valley was an exception to the categorization as 

provided in the office order. A true copy of the CPCB office order 

dated 7th March,2016 and the UKEPPCB office order dated 3rd May, 

2016 is being attached as Annexure No. 6(Colly) to the present writ 

petition. The fact that Doon Valley was exempted by a specific 

exception clause also underscores the fact that it was because of the 

operation of the notification dated I st February 1989 that the 

exemption was given. 

IO. That on 6th January, 2020 another amendment was carried out in the 

notification dated I st February 1989. A true copy of the amendment 

as carried out on 6th January 2020 is being attached as A~nexure 

No. 7 to the present writ petition. 

11. That even though the notification of Doon Valley as an eco-sensitive 

area where several activities were restricted was a welcome step;the 

ngors of climate change, global warming and reckless 

industrialization had already caught up to worsen the environment. 

In such view of the matter, the National Green Tribunal passed a 

final order and judgmentdated 8th April,2021 in OA No. 681 of2018, 

whose operative portion is quoted as under, 

"60. Our directions are summed up as follows: 
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I. We direct constitution of an eight-member National Task Force 

(NTF) to be headed and coordinated by the Secretary MoEF&CC 

with nominees (not below the rank of Joint Secretarie~) of Ministries 

from Housing and Urban Development, Road Transport, 

Petroleum, Power, Agriculture, Health and Chairman, CPCB with 

a view tomonitor remedial steps to improve the status of air quality 

in NACv consistent with the action plans already prepa_red and 

approved by the Expert Committee and directions of this Tribunal, 

referred to above, including the last order dated 21.08.2020 and 

also lo monitor compliance of noise control norms. NTF may also 

monitor enforcement of laid down air quality standard~ beyond 

NA CY in other identified air polluted areas where air quality is poor 

and above. 

ii. The NTF may hold its .first meeting within one month and 

thereafter evolve mechanl~m for monitoring by quarterly meetings 

with Chief Secretaries of concerned States/UTs. The NTF may 

coordinate and work in tandem with the Committees already 

constituted under NCAP al National and State levels. 

iii. Monitoring by NTF may be with reference to the action plans of 

124 NACs. The components include ·installation of monitoring 

stations, completion of CC and SA studies, shifting, prohibiting and 

regulating activities beyond canying capacity (such as shifting to 

cleaner fuel and decluring regulated/no vehicle zones so as to 
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j 
ensure that the air quality does not go beyond 'poor'fin· protection 

of health of the citizens), efjectiveness of PGRPS, timelines for 

execution of the action plans and recove,y of compensation for 

delay, addressing gap in control of noise pollution, afforestation 

drives utilizing CAMPA fimds, effective implementation of ERS, 

revamping of PCBs/PCCs and other monitoring mechanism, 

remediation of legacy waste sites and effectives steps for 

management of other waste, including biomedical, plastic and e­

waste, du~t control, public awareness and community involvement 

programmes and setting up o_f data grids on all levels. NTF may also 

evolve and oversee parameters for interse ranking of success of 

remedial action for 124 NA Cs and other air polluted areas where 

air quality is poor and above. Further, accountabili(v for failures 

and incentives fiir success also neecl~ to be monitored. NTF is free 

to take up any other incidental issues. 

iv. Consistent with Digital India initiatives, MoEF&CCICPCB may 

consider setting up and periodically updating National Environment 

Data Grid (NEDG) linked to the State Environment Data Grids 

(SEDGs) and District Environment Data Grids (DEDGs) and 

fi1rther linked to available portals like on/ine air quality, Sameer 

and other monitoring stations to facilitate analysis, research and 

planning on the subject. It may befurther interlinked to National Air 

Ouality Monitoring Programme (IVAA4P). Based on above data, the 
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Mot.'F&CC may lay down guidelines.for classifying cities/districts 

in terms of air quality in d(fferent categories such as 'red', 'orange' 

and 'green'. On that basis, a National Air Quality Atlas may be 

compiled and published on the websites of MoEF&CC, <'PCB and 

State PCBslPCCs annually. 

v. The Chief Secretaries of all States/UTs may continue to_ monitor 

progress in execution of action plans at State level with the 

assistance of monitoring cells in their ofjices and the AQMC.s. The 

State level monitoring must include action at the ground as per 

directions to be implemented by the District Magistrates or other 

concerned departments. The monitoring may include all associated 

issues, including road dust control by appropriate sprinkling of 

water (utilizing treated water, instead of potable water), planting 

herbs and shrobs, and all sources of pollution, including fire 

crackers. The issue of noise pollution also need~ lo be addressed, as 

earlier directed. " 

A true copy of the decision as passed by the National Green Tribunal 

dated 8th April,2021 in OA No. 68 l of 20 I 8 is being attached as 

Annexure No. 8 to the present with petition. 

12. That the Dehradun City Air Action Plan as well as the Rishikesh 

City Air Action Plan was laid out by the Uttarakhand Pollution 

Control Board. A true copy of this Air Action Plan is being attached 

as Annexure No.9(Colly) to the present writ petition. It is 
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.H 
noteworthy that both Dehradun and Rishikesh cities fall under the 

definition of the Doon Valley as per the notification dated 151 

February 1989. 

13. That in the year 2019, the Ministry of Environment and Forest laid 

out the National Clean Air Program (NCAP), which was initially 

meant for 131 cities and included three cities of Uttarakhand, 

namely Dehradun, Kashipur and Rishikesh, as these three cities 

were recognized as the most polluted cities ofUttarakhand. Notably, 

Dehradun is among the IO most polluted cities in India and therefore 

these three cities including the city ofDehradun and also the city of 

Rishikesh, both a part of the designated and notified Doon Valley, 

were covered in the National Clean Air Program with the stated 

objective to reduce air pollution. A true copy of the broad contours 

of the National Clean Air Program is being attached as Annexure 

No. lOto the present writ petition. Dehradun's inclusion in the 

National Clean Air Program also signifies the fact that regulation in 

terms of industrialization and its overall development policy was the 

need of the hour and continues to be the need of the hour for the 

whole of Doon Valley. 

14. That in shocking contrast, on the one hand,there is an 

acknowledgement a recognition and an effort to conserve and 

preserve the Doon Valley and to better its degrading environs whils 

on the other hand by another by an order dated 3'd December 2021, 
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\-t__ 
the Uttarakhand Pollution Control Board itself wrote a letter to the 

government of Uttarakhand to change the categorization of 

slaughterhouse from industrial operation to non-industrial operation 

and to notify the competent authority for granting environmental 

clearances to red category non-industrial operations in the Doon 

Valley area and also to repeal the Doon Valley notification l 989 as 

amended in 2020. This correspondence dated 3rd December 2021 

assumes significance as it is totally contrary to the National Clean 

Air Program objectives as well as another order dated 28th June 2021 

of the Uttarakhand Government which had issued an order regarding 

selection of three non attainment cities, namely, Dehradun, 

Rishikesh and Kashipur for emergency situations of air pollution 

emergency response system graded response action plan. A true 

copy of the order as issued by the government of Uttarakhand on 

28th June 2021 is being attached as Annexure No. 11 to the present 

writ petition. A true copy of the shocking letter dated 3rd December 

2021 as authored by the Uttarakhand pollution control board to the 

government ofUttarakhand with regard to the request for repeal of 

the Doon Valley notification of 1989 as well as for granting 

environmental clearances to red category industries are being 

attached as Annexure No.12 to the present writ petition. 

15. That the action of the Uttarakhand Pollution Control Board does not 

seem to be have been one in isolation. In the 23rd meeting of the 
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Central Zonal Council held on 22nd August 2022 at Bhopal, the 

Hon 'ble Chief Minister of Uttarakhand specifically asked for 

revocation of the Doon Valley Notification of 1989 for the 

development of the region. This was followed up by a meeting held 

under the chairmanship of the Chief Secretary, Government of 

Uttarakhand dated 30th June, 2023, with the aim of withdrawal of 

the Doon Valley Notification of 1989, in which all concerned 

stakeholders were given three days time to submit their proposal. A 

true copy of the minutes of the meeting dated 30th June 2023, along 

with the relevant extracts of the speech of the Hon 'ble Chief 

Minister in the 23rd Central Zonal Council meeting, is being attached 

as Annexure No. 13(Colly) to the present writ petition. 

16. That such action at this level of the state ofUttarakhand was adding 

pressure on the Union of India, which by its letter dated 4th July 

2023, proposed an amendment and laid out a roadmap for an 

effective repeal of the protection as guaranteed by the Doon Valley 

Notification of 1989. A true copy of the proposed draft amendment 

dated 4th July 2023 is being attached as Annexure No. 14 to the writ 

petition. This was followed up by the 24th meeting of the Central 

Zonal Council dated 7th October 2023, wherein one of the agendas, 

(namely agenda no.4) was recalling of Doon Valley notification. A 

true copy of the 24th meeting of the Central Zonal Council with 
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regard to the recall of the Doon Valley notification being attached 

as Annexure No.15 to the present writ petition. 

17. That on 2l stDecember 2023, a gazette notification was published 

by the government oflndia wherein amendments to the Ooqn Valley 

notification were proposed and objections from all and sundry were 

called for. A true copy of this gazette notification dated 21st 

December 2023 is being attached as Annexure No. 16 to the present 

writ petition. 

18. That the petitioner herein, shocked by the draft Gazette notification 

of 2ist December, 2023, authored a detailed representation to the 

Hon'ble Prime Minister of India on 811' February, 2024, with a 
. . 

request to save Doon Valley and drastic climatic change in 

Himalayas, expected after removal/relaxation of clauses of Doon 

Valley notification, 1989 as per the amendments, sought to be made 

by the Ministry of Environment and Forest. After· which, 

Government of India vide letter dated 13th February,2024 gave 

intimation to the petitioner herein that his concerns for conserving 

the Eco-Sensitive Area is noted and forwarded to the State 

Government of Uttarakhand for taking appropriate action and 

provide view/comments on the matter to the Ministry of 

Environment, Forest and Climate Change. However, no action was 

followed in pursuant of the same. A true copy of the detailed 

representation authored by the petitioner on these deteriorating 
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developments with regard to the legal protection of the Doon valley 

dated 8th February 2024 and the response of the Ministry of 

Environment, Forest and Climate Change dated 13th February, 2024 

are being attached as Annexure No. 17(Colly) to the present 

petition. In his representation, the petitioner pointed out to the 

competent authorities that on the one hand, there was an 

acknowledgement at the national level about the deteriorating 

environmental standards of Doon Valley and on the other hand, 

when more protection should have been provided by the 

policymakers to conserve the ecological fragility of the Doon 

Valley, instead of more support being forthcoming, support was in 

fact being withdrawn for petty commercial interests, which was not 

only undoing the Doon Valley notification of I st February 1989, but 

also its grundnorm and basis of the notification of 1989, which was 

effectively the judgment of the Hon 'ble Apex Court in Rural 

Litigation and Entitlement Kendra &Ors v State of UP &Ors, AIR 

1985 SC 652, which had neither been recalled or reviewed by the 

Hon'ble Apex Court. 

I 9. That on I 0th May 2024, Information was sought by the petitioner 

through RTI regarding number of industries which obtained 

environmental clearances from the State Environmental Impact 

Assessment Authority along with the list of industries as per Doon 

Valley notification. Response was given to him on 22nd June 2024 
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with a whole list of industries and it was shocking to know that so 

many industries were being allowed to mushroom in the Doon 

Valley, such as the environmental clearances given to 24 Stone 

crushers during the period of 2022-2024, notwithstanding the 

safeguards as provided in the notification of 1st February 1989. A 

true copy of the RTI information sought and response received on 

22June, 2024 is being attached as Annexure No. 18(Colly) to the 

present writ petition. It was also shocking lo know that the petitioner 

herein vide a letter dated 09•h August,2024 was informed that as 

regards the legal protection of Doon Valley, the competent 

authorities such as SEIAA do not even have the coordinates or the 

exact geographic expense of what is the exact Doon Valley whose 

protection was ensured by the notification date JSI February I 989. 

This shows the scant regard that is being attached to the 

environmental protection of Doon Valley, which merits close 

scrutiny and legal intervention by this Hon 'ble Court to ensure that 

adequate safeguards are taken to protect the environment. A true 

copy of the letter dated 09'" August,2024 is being attached as 

Annexure No.19 to the present writ petition. 

20. That on 12th February 2025, a letter was written by Bharat K. 

Sharma, Member Secretary of the Central Pollution Control Board 

to the Chairman of the State Pollution Control Boards with the 

subject that Direction under Section 18 of the Water Prevention and 

4184



44

·r '.i-
contro1 of Pollution Act 1974 and the Air Prevention and Control 

of Pollution Act 1981 regarding harmonization of classification of 

industrial sectors under red, orange, green, white and blue categories 

and therefore the CPCB and its correspondence to the State 

Pollution Control Boards did away with the industry wise 

classification which was a blow to the Doon Valley notification of 

1989 as no specific protection clause or safety valve for the notified 

Doon Valley was kept in this notification despite previous Central 

Pollution Control Board notifications carrying such protection 

clause and saving clause for ·the Doon Valley. This was not an 

aberration but a glaring example of the systematic attempts at both 

the central and state levels to effectively denotify the Doon Valley, 

repeal the Environmental Protection Guarantee to the Doon Valley 

for petty commercial interests in an era that recognizes climate 

change and the climatic crisis to only serve petty commercial 

interests and also in the teeth of the final order and judgment as 

pronounced by the Hon'ble Apex Court in the case of Rural 

Litigation and Entitlement Kendra &Ors v State of UP &Ors, AIR 

1985 SC 652.A true copy of the impugned correspondence by the 

Central Pollution Control Board dated J2tl' February 2025 is being 

attached as Annexure No.20 to the present writ petition. . 

21. That on 4tl, March 2025, another letter was authored by the petitioner 

herein to the Hon 'bie Prime Minister, which vide a letter dated 21st 
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March,2025was also forwarded to the responsible authoritiesin the 

state government to take necessary action. However, no action was 

followed in pursuant of the same. A true copy of the letter dated 4th 

March 2025 as authored by the petitioner and the letter dated 21st 

March,2025 in response to the petitioner's representation herein are 

being attached as Annexure No.21(Colly)to the present writ 

petition. On l 8thMarch 2025, according to the National Clean Air 

Portal report prepared by National Clean Air Program, it is still 

covering a total of 13 l cities including 3 in Uttarakhand namely 

Dehradun, Rishikesh and Kashipur. The budget utilised till date was 

11,541 crores. On the one hand, the respondents are having to spend 

crores of rupees to alleviate the ills of air pollution plaguing the 

Doon Valley and similarly situated cities and on the other hand, only 

to placate petty commercial interests and to undo the effect and 

operation of the final order and judgment as pronounce~ by the 

Honorable Apex Court, the legal protection as granted to the notified 

area of Doon Valley is being systematically tampered with. It is also 

becomes important to mention that by mere perusal of records of 

past 20 years would indicate that the Air Quality Index of Doon 

Valley has constantly degraded and now in the backdrop ofit when 

the climate change is happening at a speed never seen before in the 

history of mankind, an eco-sensitive zone like Doon Valley does not 

need repealing of Doon Valley Notification as its final nail in the 
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coffin. A true copy of the records showing degrading situation of the 

AQI in the concerned area is being attached as Annexure No. 22 to 

the present petition. 

22. That this Hon'ble Court while adjudicating WPPIL 36 of2021 that 

was the case of Ajay Narayan Sharma v. State of Uttarakhandby its 

interim order dated I 0th November 2021 had given a series of 

directions to the respondent state government with regard to the 

status of its biotic factors, its environmental standards, the status of 

its air pollution, water bodies, and natural features. Some relevant 

extracts of the interim order dated 10th November 2021 as passed by 

this Hon'ble Court are being reproduced below: 

"9. Mr. AbhijayNegi, the learned counsel/or the petitioner in Writ 

Petition (PIL) No.36 of 2021, submits that the official respondents 

should be directed to clearly demarcate the areas of the Khasras, 

and clearly indicate the area of the land which belong to the 

Government so that the public at large would know exactly which 

areas belong to the Government. He suggests that the pillaring 

should be carried out in the area. 

Secondly, periodic survey needs to be carried out of the entire Doon 

Valley. Fo,~ because of the rampant or illegal constn,cfions in 

Dehradun, and in Doon Valley, environment is being adversely 

qffected. According to him, periodic survey should be can-ied out in 

every' two years by the Sun 1ey of India. The survey should include 
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not only the extent ofurbanization, not only the extent ofdegradation 

and deforestation of the area, but should also include the health of 

the aquatic areas vi~-a-vis the rivers or streams, the nalas, or any 

other water body. He further submits that the climatic condition of 

the area and the air quality should be surveyed. According to him, 

the reports so prepared should also contain the recommendations 

about the action to be taken in future in order to protect the 

environment of the entire Doon Valley. Lastly, even a timeline 

should be indicated in the report by which the recommendations 

have to be implemented by the concerned Agencies and the 

competent authority. 

16. The respondent No.2, the learned Chief Secretary, is directed to 

ensure that the Survey of India carries out the complete survey of 

the entire State of Uttarakhand within a period of three years 

beginning/ram 01.01.2022. 

17. He~ further directed to ensure that the Survey of India also 

surveys all the urban areas existing in the State, including the 

surrounding areas which may consist of forest area. The said 

exerci~e shall be carried out in every two years. 

18. The said survey would not only include the extent of 

urbanization, the extent of forests, but would also include the survey 

of water bodies, mountains, and other natural resources. The survey 

should also include the air quality, the climatic condition, 
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especially, any damage in the climatic condition. Lastly, the survey 

report should contain the recommendations with regard to the 

action that need~ to be taken, and the timeline for taking the said 

action. It shall be the responsibility of the learned Chief Secretary 

to ensure that the recommendations are duly implemented within the 

stipulated time period, as contained in the report. " 

23. That subsequently, this Hon'ble Court by its order dated 31st August 

2022 finally disposed of WPPIL 36 of 2021 in terms of its order 

dated I 0th November 2021. A true copy of the final disposal order 

ofWPPIL 36 of2021 specifically noting that the order as passed on 

10th November 2021 has attained finality is being attached as 

Annexure No.23 to the present writ petition. 

24. That on the one hand, the respondent Chief Secretary, Government 

of Uttarakhand was directed to ensure periodic surveys to safeguard 

the flora, fauna, and biotic factors, particularly of the area around 

Doon Valley, and not just the Doon Valley, but corresponding urban 

areas and the entire state ofUttarakhand; On the other hand, no such 

survey has been carried out till date, to the best knowledge of the 

petitioner. Instead, the National Clean Air Program is being utilized 

to secure funding, but the environmental framework of the 

protection of Doon Valley is being systematically dismantled. 

25. This also assumes significance as even in the past, several studies 

have been arried out with regard to the model of development for 
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the Doon Valley which was once famous for legendary author 

Ruskin Bond's fabled tales, and for the Beatles having visited 

Dehradun and Rishikesh to have composed a beautiful sorig on the 

natural prowess of the Doon Valley is now facing huge crises. The 

National Environmental Engineering Research Institute (NEERI) 

Nagpur, m its report titled, "Carrying Capacity-Based 

Developmental Planning of Doon Valley", had also sketched out a 

model for its development and planning. However, no such plan has 

been adhered to, which is apparent from the fact that the air, water, 

and overall environmental standards of the Doon Valley have 

rapidly fallen. 

26. That in the light of all of the above, the petitioner has no other 

alternative, efficacious remedy but to prefer the present writ petition 

under Article 226 of the Constitution of India. 

GROUNDS 

A. Because the Hon'ble Apex Court in the landmark case of Rural 

Litigation and Entitlement Kendra &Ors v State of UP &Ors, AIR 

1985 SC 652 issued a milestone order with regard to the shutting 

down oflimestone mines in Doon Valley towards furthering the goal 

of environmental protection. The Honorable Apex Court in the 

operative part of its judgment in no uncertain terms introduced a 

complete ban on mining. A strict deadline was adhered to for closing 
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down even the operational mines and the Hon'bleApex Court issued 

directions for regulation of the industries proposed to be set up in 

the Doon Valley. 

B. Because pursuant to this judgment, the Government of India through 

Ministry of Environment and Forest vide its notification dated JS' 

February I 989 issued U1e Doon Valley notification that is at the heart 

of the present controversy. This notification underscored the 

ecological sensitivity of the Doon Valley and the importance to 

regulate various activities such as change in land use, mining, 

tourism planning to be governed by the Government of India as any 

proposal on each of these heads was to cany express approval from 

the government of India. Furthermore, this notification categorized 

industry into mainly three categories, the 1,>reen category where no 

requirement was there for any NOC from the Ministry of 

Environment and Forest, Government of India, the orange category 

where industries were to be permitted in Doon Valley only with 

proper environmental control arrangement and industries in red 

category which could not be permitted in the Doon Valley, A mere 

perusal of this notification would reveal that there were a total of 45 

such industries in the red category which again underscores the 

vision with which planning was to be carried out for an ecologically 

sensitive area such as the Doon Valley. That the Doon Valley was 

defined in geographical/topographical terms to include Doon 
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Valley, bounded on the North by mussoorie ridge, in the North-East 

by Lesser Himalayan ranges, on the South-West by Shivalik ranges, 

river Ganga in the South-East and river Y amuna in the North-West. 

C. Because on 4th July 2005, an amendmenl was made in lhe 

notification of 1989 where it was provided that proposals under 

orange category were to be dealt with as industries requiring 

environmental clearance as per the environmental impact 

assessment notification of 1994. 

D. Because by the office order dated 24th September, 2005, the 

Environment Protection and Pollution Control Board of the State of 

Uttaranchal exempted some non-polluting and non-hazardous 

small-scale industries from taking consent. It was noted ~hat their 

application by itself was to be treated as the consent and therefore 

gradually, requirements were being watered down. 

E. Because by another office order dated 3rd May 2016, the 

Uttarakhand Environment Protection and Pollution Control Board 

made certain new categories with regard to industries such as white 

apart from the usual red, orange and green. However, it was 

specifically provided in the office order itself that the Doon Valley 

was an exception to the categorization as provided in the office 

order. The fact that Doon Valley was exempted by a specific 

exception clause also underscores the fact that it was because of the 
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operation of the notification dated I st February 1989 that the 

exemption was given. 

F. Because on 6th January, 2020 another amendment was carried out in 

the notification dated 1" February I 989. 

G. Because even though the notification of Doon Valley as an eco­

sensitive area where several activities were restricted was a 

welcome step, the rigors of climate change, global warming and 

reckless industrialization had already caught up to worsen the 

environment. In such view of the matter, the National Green 

Tribunal passed a final order and judgment dated 8th April,2021 in 

OA No. 681 of 2018, whose operative portion is quoted as under: 

"60. Our directions are summed up as follows: 

/. We direct constitution of an eight-member National Task Force 

(NTF) to be headed and coordinated by the Secretary MoEF&CC 

with nominees (not below the rank of Joint Secretaries) of Ministries 

from Housing and Urban Development, Road Transport, 

Petroleum, Power, AgriClllture, Health and Chairman, CfCB with 

a view tomonitor remedial steps to improve the status of air quality 

in NACs consistent with the action plans already prepared and 

approved by the Expert Committee and directions of this Tribunal, 

referred to above, including the last order dated 21.08.2020 and 

also to monitor compliance of noise control norms. NTF may also 

monito~cement of laid down air quality standard~ beyond 

;]J :,::' ~~\\ 
r •.1--:•.'1. ' .,: \' 

' -~ :~~ 
~oi_,,/~,...-·• ,,;;J·,~;1 
~-'."'.'l ~ - - , , \:;-" 

'•.:--... ~ ,.. ~~\~ 
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NACs· in other identified air polluted areas where air qualify is poor 

and above. 

ii. The NTF may hold its first meeting within one month and 

thereafter evolve mechanism for monitoring by quarterly meetings 

with Chief Secretaries of concerned States/UTs. The NTF may 

coordinate and work in tandem with the Committees already 

constituted under NCAP at National and State levels. 

iii. Monitoring by NTF may be with reference to the action plans of 

124 NACs. The components include installation of monitoring 

stations, completion of CC and.SA studies, shifting, prohibiting and 

regulating activities beyond canying capacity (such as shifting to 

cleaner foe! and declaring regulated/no vehicle zones so as to 

ensure that the air quality does not go beyond 'poor'for protection 

of health of the citizens), effectiveness of PGRPS, timelines for 

execution of the action plans and recovery of compensation for 

delay, addressing gap in control of noise pollution, afforestation 

drives utilizing CAMP A fonds, ~ffective implementation of ERS, 

revamping of PCBs/PCCs and other monitoring mechanism, 

remediation of legacy waste sites and effectives steps for 

management of other waste, including biomedical, plastic and e­

waste, dust control, public awareness and community involvement 

programmes and setting up of data grid~ on all levels. NTF may also 
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evolve and oversee parameters for interse ranking of success of 

remedial action for 124 NA Cs and other air polluted areas where 

air quality is poor and above. Further, accountability for failures 

and incentives for success also needs to he monitored. NTF is free 

to take up any other incidental issues. 

iv. Consistent with Digital India Initiatives, MoEF&CCICPCB may 

consider setting up and periodically updating National Environment 

Data Grid (NEDG) linked to the State Environment Data Grids 

(SEDGs) and District Environment Data Grids (DEDGs) and 

farther linked to available portals like online air quality, Sameer 

and other monitoring stations to facilitate analysis, research and 

planning on the subject. It may be further interlinked to National Air 

Quality Monitoring Programme (NAMP). Based on above data, the 

MoEF&CC may lay down guidelines for classifying cities/districts 

in terms of air quality in different categories such as 'red', 'orange' 

and 'green'. On that basis, a National Air Quality Atlas. may be 

compiled and published on the websites of MoEF&CC, CPCB and 

State PCBslPCCs annually. 

v. The Chief Secretaries of all States/UTs may continue to monitor 

progress in execution of action plans at State level with the 

assistance of monitoring cells in their offices and the AQMCs. The 

State level monitoring must include action at the ground as per 

directions to he implemented hy the District Magistrates or other 
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concerned departments. The monitoring may include all associated 

issues, including road dust control by appropriate sprinkling of 

water (utilizing treated water, instead of potable water), planting 

herbs and shrubs, and all sources of pollution, including fire 

crackers. The issue of noise pollution also needs to be addressed, as 

earlier directed. " 

H. Because the Dehradun City Air Action Plan as well as the Rishikesh 

City Air Action Plan was laid out by the Uttarakhand Pollution 

Control Board. It is noteworthy that both Dehradun and Rishikesh 

cities fall under the definition of the Doon Valley as_ per the 

notification dated 1'1 February 1989. 

I. Because in the year 2019, the Ministry of Environment and Forest 

laid out the National Clean Air Program, which was initially meant 

for 131 cities and included three cities of Uttarakhand, namely 

Dehradun, Kashipur and Rishikesh, as these three cities were 

recognized as the most polluted cities of Uttarakhand. Notably, 

Dehradun is among the IO most polluted cities in India and therefore 

these three cities including the city of Dehradun and also the city of 

Rishikesh, both a part of the designated and notified Doon Valley, 

were covered in the National Clean Air Program with the stated 

objective to reduce air pollution. Dheradun's inclusion in the 

National Clean Air Program also signifies the fact that regulation in 

terms of industrialization and its overall development policy was the 

4196



56

I need of the hour and continues to be the need of the hour for the 

whole of Doon Valley. 

J. Because in shocking contrast, on the one hand, there is an 

acknowledgement a recognition and an effort to cons~rve and 

preserve the Doon Valley and to better its degrading environs while 

on the other hand by another by an order dated 3rdDecember 202 I, 

the Uttarakhand Pollution Control Board itself wrote a letter to the 

government of Uttarakhand to change the categorization of 

slaughterhouse from industrial operation to non-industrial operation 

and to notify the competent authority for granting environmental 

clearances to red category non-industrial operations in the Doon 

Valley area and also to repeal the Doon Valley notification I 989 as 

amended in 2020. This correspondence dated 3rd December 2021 

assumes significance as it is totally contrary to the National Clean 

Air Program objectives as well as another order dated 28th June 2021 

of the Uttarakhand Government which had issued an order regarding 

selection of three non attainment cities, namely, Dheradun, 

Rishikesh and Kashipur for emergency situations of air pollution 

emergency response system graded response action plan. 

K. Because the action of the Uttarakhand Pollution Control Board does 

not seem to be have been one in isolation. In the 23rd meeting of the 

Central Zonal Council held on 22nd August 2022 at Bhopal, the 

Hon 'ble Chief Minister of Uttarakhand specifically asked for 
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revocation of the Doon Valley Notification of 1989 for the 

development of the region. This was followed up by a meeting held 

under the chairmanship of the Chief Secretary, Government of 

Uttarakband dated 30th June, 2023, with the aim of withdrawal of 

the Doon Valley Notification of 1989, in which all concerned 

stakeholders were given three days time to submit their proposal. 

L. Because such action at this level of the state of Uttarakband was 

adding pressure on the Union of India, which by its letter dated 

4th July 2023, proposed an amendment and laid out a roadmap for an 

effective repeal of the protection as guaranteed by the Doon Valley 

Notification of 1989. This was followed up by the 24th meeting of 

the Central Zonal Council dated 7th October 2023, wherein one of 

the agendas, (namely agenda no.4) was recalling of Doon Valley 

notification. 

M. Because on 2151 December 2023, a gazette notification was 

published by the government of India wherein amendments to the 

Doon Valley notification were proposed and objections from all and 

sundry were called for. 

N. Because the petitioner herein, shocked by the draft Gazette 

notification of 21st December, 2023, authored a detailed 

representation to the Hon'ble Prime Minister of India on 8°1 

February, 2024, with a request to save Doon Valley and drastic 

climatic change in Himalayas, expected after removal/relaxation of 
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clauses of Doon Valley notification, 1989 as per the amendments, 

sought to be made by the Ministry of Environment and Forest.After 

which, Government of India vide letter dated 13th February,2024 

gave intimation to the petitioner herein that his concerns for 

conserving the Eco-Sensitive Area is noted and forwarded to the 

State Government ofUttarakhand for taking appropriate action and 

provide view/comments on the matter to the Ministry of 

Environment, Forest and Climate Change. However, no action was 

followed in pursuant of the same. In his representation, the 

petitioner pointed out to the competent authorities that on the one 

hand, there was an acknowledgement at the national level about the 

deteriorating environmental standards of Doon Valley and on the 

other hand, when more protection should have been provided by the 

policymakers to conserve the ecological fragility of the Doon 

Valley, instead of more support being forthcoming, support was in 

fact being withdrawn for petty commercial interests, which was not 

only undoing the Doon Valley notification of I st February 1989, but 

also its grundnorm and basis of the notification of 1989, which was 

effectively the judgment of the Hon'ble Apex Court in Rural 

Litigation and Entitlement Kendra &Ors v State of UP &Ors, AIR 

1985 SC 652, which had neither been recalled or reviewed by the 

Hon 'ble Apex Court. 
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0. Because on l 0th May 2024, Infonnation was sought by the petitioner 

through RTI regarding number of industries which obtained 

environmental clearances from the State Environmental Impact 

Assessment Authority along with the list of industries as per Doon 

Valley notification. Response was given to him on 22ndJune 2024 

with a whole list of industries and it was shocking to know that so 

many industries were being allowed to mushroom in the Doon 

Valley, notwithstanding the safeguards as provided· in the 

notification of I st February 1989. It was also shocking to know that 

the petitioner herein vide a letter dated 9th August,2024 was 

infonned that as regards the legal protection of Doon Valley, tpe 

competent authorities such as SEIAA do not even have the 

coordinates or the exact geographic expense of what is the exact 

Doon Valley whose protection was ensured by the notification date 

I st February 1989. This shows the scant regard that is being attached 

to the environmental protection of Doon Valley, which merits close 

scrutiny and legal intervention by this Hon 'ble Court to ensure that 

adequate safeguards are taken to protect the environment. 

P. Because on 12th February 2025, a letter was written by Bharat K. 

Sharma, Member Secretary of the Central Pollution Control Board 

to the Chairman of the State Pollution Control Boards with the 

subject that Direction under Section 18 of the Water Prevention and 

Control of Pollution Act 1974 and the Air Prevention and Control 
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of Pollution Act 1981 regarding harmonization of classification of 

industrial sectors under red, orange, green, white and blue categories 

and therefore the CPCB and its correspondence to the State 

Pollution Control Boards did away with the industry wise 

classification which was a blow to the Doon Valley notification of 

I 989 as no specific protection clause or safety valve for the notified 

Doon Valley was kept in this notification despite previous Central 

Pollution Control Board notifications carrying such protection 

clause and saving clause for the Doon Valley. This was not an 

aberration but a glaring example of the systematic attempts at both 

the central and state levels to effectively denotify the Doon Valley, 

repeal the Environmental Protection Guarantee to the Doon Valley 

for petty commercial interests in an era that recognizes climate 

change and the climatic crisis to only serve petty commercial 

interests and also in the teeth of the final order and judgment as 

pronounced by the Hon'ble APEX Court in the case of Rural 

Litigation and Entitlement Kendra &Ors v State of UP &Ors, AIR 

!985 SC652. 

Q. Because on 4th March 2025, another letter was authored by the 

petitioner herein to the Hon'ble Prime Minister, which vide letter 

dated 21" March,2025 was also forwarded to the responsible 

authorities in the state government to take necessary action. 

However, no such action has followed. On I 8th March, 2025, 
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according to the National Clean Air Portal report prepared by 

National Clean Air Program, it is still covering a total of 131 cities 

including 3 in Uttarakhand namely Dehradun, Rishikesh and 

Kashipur. The budget utilised till date was 11,541 crores. On the one 

hand, the respondents are having to spend crores of rupees to 

alleviate the ills of air pollution plaguing the Doon Valley and 

similarly situated cities and on the other hand, only to placate petty 

commercial interests and to undo the effect and operation of the final 

order and judgment as pronounced by the Honorable Apex Court, 

the Jegal protection as granted to the notified area of Doon Valley is 

being systematically tampered with. 

R. Because this Hon 'ble Court while adjudicating WPP IL 36 of 2021 

that was the case of Ajay Narayan Sharma v. State of Uttarakhandby 

its interim order dated 10th November 2021 had given a series of 

directions to the respondent state government with regard to the 

status of its biotic factors, its environmental standards, the status of 

its air pollution, water bodies, and natural features. Some relevant 

extracts of the interim order dated I 0th November 2021 as passed by 

this Hon'ble Court are being reproduced below: 

"9. Mr. AbhijayNegi, the learned counsel for the petitioner in Writ 

Petition (PIL) No.36 of 2021, submits that the official ref:.pondents 

should be directed to clearly demarcate the areas of the Khasras, 

and clearly indicate the area r>[ the land which belong to the 
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Government so that the public at large would know exac~ly which 

areas belong to the Government. He suggests that the pillaring 

should be ca,ried out in the area. 

Secondly, periodic survey needs to be carried out of the entire Doon 

Valley. For, because of the rampant or illegal constructions in 

Dehradun, and in Doon Valley, environment is being adversely 

affected. According to him, periodic survey should be carried out in 

every two years by the Survey of India. The survey should include 

not only the extent ofarbanization, not only the extent of degradation 

and deforestation of the area, but should also include the health of 

the aquatic areas vis-a-vis the rivers or streams, the nalas, or any 

other water body. He farther submits that the climatic condition of 

the area and the air quality should be surveyed. According to him, 

the reports so prepared should also contain the recommendations 

about the action to be taken in fature in order to protect the 

environment of the entire Doon Valley. Lastly, even a timeline 

should be indicated in the report by which the recommendations 

have to be implemented by the concerned Agencies and the 

competent authority. 

16. The respondent No.2, the learned Chief Secretary, is directed to 

ensure that the Survey of India carries out the complete survey of 

the entire State of Uttarakhand within a period of three years 

beginning/ram 01.01.2022. 

4203



63

J (;. 

17. He is further directed to ensure that the Survey of India also 

surveys all the urban areas existing in the State, including the 

surrounding areas which may consist of forest area. The said 

exercise shall be carried out in every two years. 

18. The said survey would not only include the extent of 

urbanization, the extent of forests, but would also include the survey 

of water bodies, mountains, and other natural resources. The survey 

should also include the air quality, the climatic condition, 

especially, any damage in the climatic condition. Lastly, the survey 

report should contain the recommendations with regard to the 

action that needs to be taken, and the timeline for taking the said 

action. It shall be the responsibility of the learned Chief Secretary 

to ensure that the recommendations are duly implemented within the 

stipulated time period, as contained in the report. " 

S. Because subsequently, this Hon'ble Court by its order dated 31st 

August 2022 finally disposed of WPP IL 36 of 2021 in terms of its 

order dated 10°1 November 2021. 

T. Because on the one hand, the respondent Chief Secretary, 

Government ofUttarakhand was directed to ensure periodic surveys 

to safeguard the flora, fauna, and biotic factors, particularly of the 

area around Doon Valley, and not just the Doon Valley, but 

corresponding urban areas and the entire state of Uttarakhand; On 

the other hand, no such survey has been carried out till date, to the 
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best knowledge of the petitioner. Instead, the National Clean Air 

Program is being utilized to secure funding, but the environmental 

framework of the protection of Doon Valley is being systematically 

dismantled. 

U. Because it assumes significance as even in the past, several studies 

have been carried out with regard to the model of development for 

the Doon Valley which was once famous for legendary author 

Ruskin Bond's fabled tales, and for the Beatles having visited 

Dehradun and Rishikesh to have composed a beautiful song on the 

natural prowess of the Doon Valley is now facing huge crises. The 

National Environmental Engineering Research Institute (NEERI) 

Nagpur, m its report titled, "Carrying Capacity-Based 

Developmental Planning of Doon Valley", had also sketched out a 

model for its development and planning. However, no such plan has 

been adhered to, which is apparent from the fact that the air, water, 

and overall environmental standards of the Doon Valley have 

rapidly fallen. 

V. Because the petitioner has no other alternative, efficacious remedy 

but to prefer the present writ petition under Article 226 of the 

Constitution of India. 

PRAYER 

Wherefore, in the light of facts stated, issued raised, arguments advanced 

4205



65

J.,J' 

1. Issue a writ, order or direction in the nature of the certiorari to quash 'l. $) 
.--­

the communication dated l 2thFebruary 2025(Annexure No.20) as 

authored by the Central Pollution Control Board to the Uttarakhand 

Pollution Control Board, wherein the different categories of 

industries, their distinction has been dismantled without having any 

saving clause /protection/exception for the Doon Valley area as 

notified by the notification dated I st February 1989(Annexure .,-
No.03) by the Government of India. 

11. Issue a writ, order or direction in the nature of mandamus 

commanding the respondent Ministry of Environment, Forest and 

Climate Change to recall its Draft Gazette Notification dated 

2l stDecember,2023(Annexure No.16) to preserve the sanctity of 

ecologically sensitive Doon Valley. '--,. "'2--'2-\ 

111. Issue a writ, order or direction in the nature of mandamus 

commanding the respondent Government of India and the_ State of 

Uttarakhand to ensure that Doon Valley benefits from the National 

Clean Air Program as well as its notification dated 1 stFebruary 1989 

(Annexure No.03)with regard to the regulations and restrictions 

imposed on its sustainable industrial development. 

1v. Issue a writ, order or direction in the nature of mandamus 

commanding compliance in letter and spirit of the final order and 

judgment as passed in WPP IL 36 of 2021 with regard to the status 
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of natural resources of the Doon Valley, such as its air, water and 

biotic factors survey(Annexure No.22). 

v. Issue a writ, order or direction in the nature of mandamus 

commanding the respondents Union of India, Slate of Uttarakhand 

as well as the Central Pollution Control Board and State Pollution 

Control Board to devise, raise and means to further strengthen the 

bulwark of the environmental protection in addition to what was 

guaranteed by the Doon Valley Notification of 1989. 

VI. Pass any other order, writ or direction that this Hon'ble Court may 

deem fit in the interest of justice, equity and good conscience. 

Dated:-1.D I \2025 

(Armaah-P1flttflin Singh) 

Advocates 

Counsels for the Petitioner 
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IN THE HON'BLE HIGH COURT OF UTTARAKHAND 
AT 

NAINITAL 
AFFIDAVIT 

IN 
WRIT PETITION NO. (PIL) OF 2025 

(Under Article 226 of the Constitution of India) 
(District :Dehradun) 

Abhinav Thapar 

Union of India and Ors. 

,•,n,• 

,./,;':, 

i,•.•,• 

10/ "':;;-·~: •;:'.-' ·' 

:'oF 
_...::~. 

........... Petitioner 
Versus 

. ........... Respondents 
Affidavit of Abhinav Thapar (Male), aged 
about 43 years, S/o Harish Kumar Thapar Rio 
260 Lane No. 12 Near Lavenier School Vijay 
Park Extension Dehradun Uttarakhand. 

" - ... ._ ""Of-C • ,· "-"' 
• ,, '·,_:.,. --

," -•· \ ,. (Deponent) 
o}'__~ amed deponent does hereby solemnly affirm and state on as 
.I ~ 

1/~~ 

""' 
1. That the Deponent is the sole Petitioner in the present matter 

before this Hon'ble High Court and as such competent to file the 

instant affidavit in support of the writ petition and as such he is 

well acquainted with the facts of the case deposed below. 

I, the deponent above named do hereby solemnly affirm on oath and 
verify that the contents of Paragraph No. 1 of the Affidavit and 
paragraph no. on No .. ~!~1.':\t .. ~-L .. ?.':\, .. i...C, . . :J.. £. , ........... of the 
writ petition are based my personal knowledge and those of 
paragraph no\, S. ~. C.1 .. ?.L.R 1 ."-d ()1. l\ t·'·'(·r .iJ, 1.':i 1. ( ..r.L { £ 1 .l :t. r .~.}:} f 01 '211 ~ J 
of the writ petition are based on perusal of records and those of ., 
~ . ·; :7-;, C,Ollf t if(/. 

1/
, .--,--- ,,q'¥. . _,· '~ 

/.~ r' ~~•f \i 
l 6. 
I ; } ,. 

'- I---., 
u' ' .;~ 

; ~ ../ ~ "'" ---- ~ -,O" Al· "l-' ---
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u__l 
Paragraph No .................. of the writ petition are based on legal 
advice, which I believe to be true and no part of this affidavit is false 
and nothing material has been concealed. 

V 
(Deponent) 

So Help Me God 

1, AbhijayNegi, Advocate, High Court ofUttarakhand, Nainital, do 
hereby identify the deponent Abhinav Thapar, aged about 43 years, 
S/o Harish Kumar ThaparR/o 260 Lane No. 12 Near Lavenier 
School Vijay Park Extension Dehradun Uttarakhand from his 
Aadhar Card No. 2487 9476 4474 and declare the person, making 
and swearing this affidavit, is the same person known to me from 
the perusal of papers, produced by him in this case. 

Cte lei 7:Y 
<.: N -~J (I. 

Solemnly affirmed before me on this .... ~P ... day of l"Jk,-,'-\.; 
.... ◊. ':\ ...... 2025 at about.l..!f . .l~.a~ by the deponent, who has ~ 
been identified by the aforesaid Advocate. 

I have satisfied myself by examining the deponent that the deponent 
has understood the contents of this affidavit, which has been read 
over and explained to him by me. 

(Oath Commissioner/Notary) 
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ITEM NO.10 Court 4 (Video Conferencing) 

N.nn<xl,tJo-j_ 

SECTION X 

S U P R E M E C O U R T O F I N D I A 
RECORD OF PROCEEDINGS 

ABHINAV THAPAR 

Writ Petition(s)(Civil) No(s).903/2021 

Petitioner(s) 

VERSUS 

UNION OF INDIA & ANR. 

(FOR ADMISSION ) 

Respondent(s) 

Date : 88-18-2821 This petition was called on for hearing today. 

CORAM : 
HON'BLE DR. JUSTICE D.Y. CHANDRACHUD 
HON'BLE MRS. JUSTICE B.V. NAGARATHNA 

For Petitioner(s) 
Mr. Krishna Ballabh Thakur, AOR 

For Respondent(s) 

UPON hearing the counsel the court made the following 
0 RD E R 

1 The petition which invokes the jurisdiction under Article 32 of the Constitution 

has been filed in the public interest. The specific aspect which is canvassed in 

the petition is that during the course of the Covid-19 pandemic, patients had to 

take recourse to seeking medical facilities in private hospitals as a result of the 

inadequacy of the public health infrastructure and there were widespread 

complaints of over-charging of hapless patients. Families, including of those who 

did not survive the pandemic, have been brought to economic ruin, as a result. 

The petitioner has relied upon certain instances where local bodies, such as the 

Pune Municipal Corporation, have issued notice to private hospitals for over-

~<•'l' ~-~;:___!" (I rging patients and ensured refund of excess amounts charged. A writ of 
il•f;,' ', .-

Iii/ :, in, mus is sought to the Centre and the State Governments to set up a 
11 .... f • ) 
..,-'::! \ ... ) • 

r; ' ) ..., 

~ ~~ \ vs- _J,~ \\, 

~! ~// ~\o,,_;'n<\l/ 
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mechanism for scrutinizing and auditing the bills of Covid-19 patients who have 

complaints of being over-charged. 

2 The issue which has been raised in the petition concerns a wide strata of society 

consisting of patients and their relatives who have been over-charged during the 

Covid-19 pandemic and the issue which has been raised would merit serious 

attention. 

3 Issue notice to the Union of India for the present, returnable in four weeks. 

4 Liberty to serve the Central Agency, in addition. 

5 Liberty to amend the cause title to delete the Cabinet Secretariat, so that the 

Union of India is represented through the Secretary in the Ministry of Health and 

Family Welfare. 

(SANJAY KUMAR-I) 
AR-CUM-PS 

{SAROJ KUMARI GAUR) 
COURT MASTER 
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SL. 
No 

Date 

28.02.2024 

Office Notes, 
reports, orders 
or proceedings 

or directions 
and Registrar's 

order with 
Signatures 

COURrS OR JUDGES'S ORDERS 

WPPIL No. 160 of 2022 
Hon'ble Rjtu Bahri, C.J. 
Hon'ble Alok Kumar Verma, J. 

1. Mr. Abhijay Negi and Ms. Snigdha Tiwari, learned 

counsel for petitioner. 

2. Mr. B.S. Parihar. learned Standing Counsel for 

the State of Uttarakhand. 

3. Mr. Amit Anand Tiwari. learned Senior Counsel 

assisted by Mr. Parikshit Saini, learned counsel for 

respondent no. 2. 

4. Heard learned counsel for the parties. 

5. Pursuant to the order dated 07.07.2023, as of 

today 166 ad hoc employees, who were appointed 

without following the procedure. have been regularised 

in the year 2015, and 227 ad hoc employees, who were 

not appointed as per law. have been removed on 

23.09.2022. To this extent, facts are not in dispute 

between the parties. 

t. The next question for consideration is what steps 

tne respondents have taken regarding these wrong 

appointments made, without following any procedure 

of selection. even on ad hoc basis as per G.O. dated 

06.02.2003. 

7. The respondents are given direction to file an 

affidavit, what steps they have taken. as per the 

Government Order dated 06.02.2003. 

8. List on 20.06.2024 

Rahul 

(Alok Kumar Verma, J.) 
28.02.2024 

(Ritu Bahri, C.J.) 
28.02.2024 
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SL. 
No 

Date 

21.04.2023 

Office Notes, 
reports, orders 
or proceedings 

or directions 
and Registrar's 

order with 
Signatures 

COURT'S OR JUDGES'$ ORDERS 

WPPIL No. 117 of 2021 
Hon'ble Vipin Sanghi. C.J. 
Hon'ble Alok Kumar Verma. J. 
1. Mr. Abhijay Negi, learned counsel for the 
petitioner. 

2. Mr. S.S. Chaudhary, learned Brief Holder for the 
State of Uttarakhand. 

3. Respondent no. 1 has filec: the counter affidavit, 

along with IA No. 03 of 2023. 

4. IA No. 03 of 2023 is allowed. Delay in filing the 

counter affidavit is condoned. The counter affidavit is 

taken on record. 

5. Petitioner may file the rejoinder to the counter 

affidavit of respondent no. 1 before the next date. 

6. The other respondents, who have not yet filed 

their counter affidavit, may file the same within four 

weeks. 

7. Rejoinder before the next date. 

8. List on 14.06.2023. 

Rahul 

(Alok Kumar Verma, J.) 
21.04.2023 

(Vipin Sanghl, C.J.) 
21.04.2023 

4213



73

SL 
No 

Dato 

08.11.2021 

Office Notes, 
roports, ardors or 
proceedings or 
dJrectJorn; and 

Registrar's order 
with Signatures 

COURT'S OR JUDGES'$ ORDERS 

Hon'ble N.S. Dhanik J. 

Mr. Abhijay Negi, learned counsel for the 

etitioner. 

Mr. K.N. Joshi, learned Deputy Advocate 

eneral for the State of Uttarakhand. 

Mr. G.K. Verma, learned Additional Chief 

tanding Counsel for the State of 

ttarakhand. 

Mr. Shobhit Saharia, learned counsel for 

HDC. 

For the reasons stated in the affidavit 

iled in support of the Amendment Application 

(IA No. 1 of 2021), the Amendment 

pplication is allowed. 

The learned counsel for the petitioner is 

4214



74

jirected to file the amended writ petition 

rwithin one week. He is also directed to 

urnish a copy of the amended writ petition to 

'v1r. Shobhit Saharia, the learned counsel for 

-Hoc and to the other learned counsel. 

Dr. Kartikey Hari Gupta, the learned 

~ounsel, is directed to accept notice on behalf 

bf respondent No. 5. 

Four weeks' time is granted to Dr. 

Kartikey Hari Gupta, the learned counsel for 

"espondent No. 5, to file his counter-affidavit. 

List this case after four weeks. 

N.S. Dhanlk, J.) 

08.11.2021 

Rat hour 

(Raghvendra Singh Chauhan, CJ) 

08.11.2021 
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Some of tl-:e mines which were ordered to be closed down 
::aj (:<1rlie:r been rcfc:sed renewal of their mining licences. 
These mines, :lowever, continued to operate under the orders 
of various cou?:"ts which had granted extension of their 
.:.euS(:!S pending the final orders of the courts. This Court, 
1n its order dated 12th March, 1985 had therefore, directed 
that if any mining lessee of a mine, which had been ordered 
to be closed down, was running under the first grant or 
under Court's orders after its expiry, it would no: be 
entitled to take advantage of that position. 

In its order dated 16th December, 1986 this Court 
~ecognised the need to strike a balance between preservation 
und utilisation of deposits, and urged the Government to 
take a po1icy decision in the matter. The Government 
tne:reupon set up another committee to examine the working of 
the limestone mining operations in the Doon valley. This 
Committee inspected six mines which were operating. Three of 
these mines were operating under valid mining leases and the 
other three, whose leases had expired in December 1982? were 
operating under orders of different courts. 

Keeping in view the reports of the committee and the 
suhrnissions at the Bar, the Court passed further orders. 

On behalf of the lessees it was contended: (ll decision 
ot this Court dated 12th March, 1985 was final in certain 
:1spects including the release of the A category mines 
outside the city limits from the proceedings, and in view of 
such finality it is not open to this Court in the same 
p~oceedings at a :ater stage to direct differently in regard 

\ tL' w!1at tias been decided earlier; (2) during the pendency of 
these writ petitions, the Environment Protection Act of 1986 
has come into force and s'!.nce that Statute and the Rules 
m:::1ae tne!:eunde: p:rovide detailed procedure to deal with t!ie 
~:ct1at1ons that arise in these cases, this Could should no 
mon:! deal with the matter and 1eave it to be looked into by 
1 :.,.-.. aut ilo:.-i ties undei:: the Act, and ( 3) there would be a 
rcr:<12 sta~0matc in the manufacture of drugs and sugar, as 
also steel.in case mining activity is stopped. 

Disposing of t:1e \VTit petition, this Court, 
H:-~:.D: d: "Fort:St" •..:as initi,:i,lly a Stc.tte subJ\:ct covered 

cy Entty 19 in List :r of the Seventh Schedule. In 1976, 
-_::1acr t:-\c 42nd Amendment the Entry was deleted <1.nd Entry 17~ 
,; ;n the c..:inc-:irt·l'?nt L1zt was 1nserted. The change from the 
State List r.o the Concurrent List was brought about 

PG NO 6g2 
fo: iowing 
·to:rests' 

the 1·eRl1sation of the Central Government that 
were of national importance and should be pla:::-ed 

1.11 the C:onc·..1~·:rcnt t,isc to enable the Central Government to 
d-:!a': .-.:ith the mattet·. The same amendment of the Constitution 
brc~g!1L in A:rticie •18,A and Article SlA(gJ is Part I'JA. 
'.713H; 714.A-B) 

(?) The Forest (Conservation) Act, 1980 does not permit 
m1n1ng in the forest area. If mining activity even to a 
:1mited extent is permitted in future, it would be not 
congenial to ecology an,d environment, and the natural calm 
and peace which is a special feature of this area in its 
no~ma1 cond1t1on shall not be restored. This tourist 
1ts natural setting would certainly be at its best 
serenity is resto:red in the fullest way. (7lOE-FJ 

By the Court's orde1· of 1,th ~arc~. 

zone 1 n 
if its 

,:dt•~gc!'Y m:n1n9 ~t:"c>Ses c:..:.tside the c1ty _.1m1ts wet•:- 0r _ 1 

-~~~mpt~d fr=m f~rr~cr sc:r~t1ny anj net :rc_0~s0d fr,:m t!:c 
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by. Maintenance of the environment and ecological balance is 
che obligation of the State and the Central Governments and 
un:ess there was any real objection to the opinion of the 
vn1on of India as to continuing or closing down of mining 
accivity, it should have been taken in the proper light and 
t~e !ittle modified stand adopted in the second affidavit 
s:;.o'..:1d have been welcomed. 

In another part of our judgment we have found that the 
entire area is more or less forest. Many portions are 
~eserved ~hile others constitJte forest land. It is 
indisputable that mining opera:ions are detrimental to 
forest growth. In fact the Union Government in the Ministry 
of Environment and Forest have o~ 31st May, 1988, informed 
t~e Secretaries of all the S=ate Governments in the 
Department of Forest that even mining area below the forests 
would affect the forests. 

The variation of the stand in the second affidavit that 
mining activity should be totally stopped is certainly an 
improvement on the stand taken in the first affidavit but we 
do not think there is any inconsistency in the stand 
inasmuch as the justification in support of the plea of 
total closure has been indicated. 

Even before any of these two affidavits was filed this 
Court in its order of 19th of October, 1987, had clearly 
indicated that mining activity in this area should he 
totally stopped. The view expressed in the second affidavit 
1s in accord with what this Court has stated. On assessment 
or the factual position, we do not think there is any 
s~bstance in the a~gurnent advanced on behalf of the ~ttar 
?1:adcsh Government, UPSMDC or ar.y other mine owne1· which 
would Justify our 1·eJecting the second affidavit. We would 

PG NO 726 
:ikc to add that this is not a case of a somersault as 
contended on beha1 f of the State Government of 'Uttar 
Pradesh nor has it been occasicned by any illegitimate 
consideration. 

The po1nt 
Wi'lether mining 
:immediately. 

which still 
activity 

remains 
should 

to 
be 

be dea1t 
totally 

with 1s 

stopped 

It is the accepted-position by all parties that 10w 
s1lica content limestone is necessary for manufacturing 
class steel. The earlier LO process is being abandoned by 
new tactories and even some are switching over to new 
methods but for quite some time there would be demand for 
low cilica content limestone for manufacture of steel by the 
LD process. The alternate source which has been indicated in 
th~sc two affidavits of the Union of India is not readily 
available to the fullest extent. The Gotan Ja1salmer belt 
:-.~'is to be ·..,,.01ked out in full swing dnd that would take t::ome 
time. The ma1n difficu2.cy for the Jaisalmcr production to 
reach the consumers is the location of the mtning area. It 

r.as no broad-gauge rail connec:ion and admittedly the 
location is in the interior. The consumer would immediately 
face transport difficulty until there is conversion of the 
railway crack to broad-gauge and surface transport facility 
improves. Even 1f these facilities are made available, the 
distant location is bound to reflect itself in the cost 
L::ic-tor. 

Ti1e quest ion of foreign exchange component does not seem 
tr.1 be vez:y material as the requ.1!'.'ed type ot rnine?:·a~ 1s 

:1,.Y1.g.:-:no:..:.s::: a.•.rai:ablc .J.nci import r.wy not be necessary ·t:'.1cn 
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of the mines in this area anC. non-availability of the 
material from the alternate indigenous source. 

We have already recorded a finding elsewhere in this 
j1...!ogment that most of these mines are either within reserved 
forests or in forest lands, as ccvered by the U.P. Amendment 
0f the For-est Act. To these areas the Forest Conservation 
Act applies and to allow mining in these areas even under 
scrictest control as a permanent feature would not on:y be 
•:ic;':ative of the provisions of Forest {Conservation) Act but 
~vould be detrimental to restoration of the forest growth in 
,1 natural way in this area. Once the importance of forests 
1s realised and as a matter of national policy and ir. the 
interests of the community, preservation of forests is 
accepted as the goal, nothing which would detract from that 

PG NO 727 
end should be permitted. In such circumstances we reiterate 
our conclusion that mining in this area has to be tctally 
stopped. 

There was some controversy as to whether some of the 
mines were located in the reserved forests. We have not made 
any attempt to resolve that con~roversy here as, in our 
opinion, whether the mines are within the reserved forests 
or, in other forest area, the provislons of the Conservation 
Act apply. 

We do 
Nell imdn for 

not agree with the submission advanced by Mr. 
the intervener, Mr. Sibbal tor the Uttdr Pradesh 

GoVct'nmcnt, Ml'. Yogcshwar Prasad :'or the UPSMDC, Dr. Singhvi 
tor some of the mine owners and similar contentions advanced 
Ly other- counsel of different mine lessees that there would 
b,:,• il r,or.al stalemate in the manufacture of drugs and sugar, 
as also steel, 1n case mining activity is stopped; yet we 
,-:c1.lid accept this position that these would be hard-hit it 
1:11n1n3 acriv1t; ir1 this area is stopped all of a sudden. 
l'iitn the press1n9 demand in the narket and discovery of 
1.,seful limestone deposits in other parts of the co· ... mn:y 
-1p.:1::t f!:om what has been indicated in the second .:iffidavit 
of the Unjon of India the trade would adjust ltse)f as every 
eccnomic activity does. We are, however, of the view that 
r:':c position should be monitored and the switch-over from 
t::,;: p:·esent position to a total b~n should be spread over a 
pe~1od and not be sudden. 

We have already taken note of the fact tl1at for 
ditfer:ent red:3ons several mines are closed down and only 
six, as indicated in another part of this Judgment. ure 
-.~·c1·k1ng. Now ti:at we have found tr.at some m1n1ng acti'Jlt'j 
tor some mor':.' time in this area may be permitted under 
srr·ict regulation, we have now to decide which of the r.iines 
m£1y be permitted to work and for what period as also subJect 
~o what conditions. 

MaJority of the mining leases was granted in 
.ease period be1ng 20 years. the origina1 period 
nas expired in all such cases where the leases 
from 1962. 8-...;t following arc tl':e mines where the 
grdnt is stil~ valia and their date ot expiry is 
indicated 

1962. The 
of 1 ease 
commenced 

original 
separate.:.y 

S.No. 
l. 

Name of the lessee Lease No. 
U .P. S.M .D C. 94 
sr.. R.K. Oberai 
?·...:.nJ ab :..ime & 

:..,iriK:-.:.;tone: •~:o. 

7? 

96 

PG NO 728 
Val id up- to 
10.3. :996 
10.4. ;.9s,4 

1::..12.2.989 
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s. No. Name ot the lessee Lease No. Lease expired 
l. Punjab Lime & 14 (ii) 2. 12. 82 

Stone Co. 
2. Ch. Ved Pal Singh 16 2. 12.82 
J . Seth Ram Avtar 17 "· 12. 82 
4. Sh. c. C;. GUJ ara 1 76 15. 12. 87. 
In all these cases, the leases have expired and the 

:.cssor Government refused to renew chem. The lessees have 
outained orders from the Court and are working continuously. 
:n view of what we have held, the orders or decrees become 
1nope!·at1ve and at·e deemed to have been set aside by this 
Judgment. Mining in these four leases must stop within one 
month from today. 

Apart from the three working mines S!Jet:1fied above where 
the Original Lease period is yet to expire, there are six 
other A category mines with valid leases which are not 
working now as per the particulars below : 

S.No. 

l. 

., . 
S. 

Name of the lessee Lease No. 

New Era Minerals 4 
U. P. Minerals 8 
Rajgiri Minerals 9 
Anand Brothers 67 
lJttrakhand Minerals98 
Vi1ayashree Minerals99 

Valid up to 

25.2.1990 
10.4.1994 
24.11.1997. 
15.2.1992 
12. 12 1989 
20.3. 1990 

?G NO 7/9 
These mines are not operating at present for one reason 

or the other. On the 12th of May, 1985, the mines within the 
municipal limits of Mussoorie were directed to close down 
,:ntil they were cleared by the Bandyopadhyay Committee and 
t!1ut Committee did not clear any. So far as the first five 
111ines are concerned, they are either within the muni~ipal 
:imits or within the forest area. We do not think it 
appropdate to allow them to operate unti 1 their lease 
periods l,;l,pse particularly when we have reached the 
conc~usion that mining operation in this area should close 
down. An exception has to be made 1n the case of the mine 
being lease No. 99 where the lease period has to expire in 
JG90. The lease is of 15 acres of land and another 100 acres 
a:·e from some private source. Mr. Jain appearing for the 
:essee had undertaken before us that over the 100 acres, 
there would be no minin9 o~eration and the lcss..::c •.,:ould 
immediately 1·estore vegetation over the area a11d fu11 foi·est 
growth will be available in regard to the lJO acres. The 
m1nc is neither within forest nor municipal area and 
m.1r1•=!d-S t::_om tl-:is area wot:ld be 1:emoved not thtough the 
city limits. He has also assured us that immediately after 
the 1ease period is over, which wou1d be about a year and 
half from now, the 15 acres would also be subject to real 
forcstat ion by the lessee. He has agrer.d to file a 
~nde~tak1no 1n ti11s Cou1·t which we direct him to. do within 
t:,• .. :~· week;;; ::enc<:::. )i-, the undertaking being ti.lea this m1ne, 
~2 ~ spcc1~: =~sc. sta:: be pcrn11ttcd co op0ratr ~nr:: t~c 
exp1r~· of c~e :e3se. The Committee a~po1nted ~nae~· t~1s 
- : .. :-2: s::s.: _ s-..:.f:e.:t·.·ise t::e rea.f to.!..t::Stat lcl.n 1,-:og;.:.:unm<:: _;r.ae: -
~ 1~>-"'n c:_.' t :: 
·:, ~· . .: : ::at 

'-

~ ,.,. .,. 
~ ., ____ .... 

99 and in case it 1s of t::.c 

S-\ 
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on the report of the Committee tc that effect, permiss:.on to 
work the lessee may be varied. 

Mr. jain appearng for anotl:er lessee and Mr. ?ramod 
Jayal appea?.·ing for the lessee in respect of lease No. 67 
baci tried to make out specific: r.nsPF'. nnrins the hearing of 
these cases we had felt impressed by what had been placed 
before us b~t since we have now taken a decision to close 
down mining activity in the area we do not think fresh 
mining operations where mining has already been stopped-­
wnatever be the ground-should on principle be permitted. To 
make out a special case for a few lesses from amongst 
similarly placed mine owners of small differences for being 
permitted to work out stopped mines, in our opinion, would 
not be appropr1ate at this stage. On the other hand to treat 
t.'1em all as a. cld::;::; dlld subject them to a common order would 
be just and proper. We reiterate that the exception ir. the 
case of lease No 99 is for testing the genuineness of the 
:·epresentat ion of the lessee an::i in consideration of the 
~mnllness of the area. 

PG NO 730 
We would like to notice at this place the contenticn of 

Dr. Singvi that A Category mine owners should not suffer on 
account of this Court's order and similar treatment to all A 
category mine owners should be given. There can be no two 
opinions about the Court extendi~g equal treatment to all 
equally placed parties before it. It is, however, not 
correct tha.t the A category mines which arc operating and 
those that are closed down are similarly situate. In fact, 
when the Court made the earlier order asking for closing 
down, the distinction was noticed and on that basis orders 
1nvo!ving different treatments had been made. It may be that 
we have not found the distinction to be a tenable one at a 
later stage. But in the peculiar situation emerging in this 
c-,1se we do not accept the submission of Dr. Singhvi that 
t 1:0se A category mines which had stopped working should be 
p0:·mittcd to run. There are cerca:::.n situations where in the 
1nte1·est of genera1 benefit to the community. interests of 
111d1vidual citizens may be over-looked. We are satistied 
that this situation attracts that principle to operate and 
even if some of the mine owners are worse attected than some 
others, permission to reopen the mines located in the 
forests and within municipal limits cannot be granted with a 
view to compensating them for being placed at par with the 
less affected group. 

·t ,s perhaps necessary to indicate why these three on 
going mines whose original lease period has not lapsed are 
being permitted to continue mining. We have already :aken 
note of the position that UPSMDC 1s a public sector 
undertaking ot the State of Uttar- Pradesh and there has been 
a huge investment by the State in this establishment. It 
cpves sizeab1e output. Though certain defects have been 
pointed out in its activities by the Working Group, we are 
of the opinion that if appropriately controlled, mining 
activities can be regulated and simultaneously 
reafforestation can be activised. So far as R.K. Oberai is 
concerned, the Working Group has found least obJection 
against it. The lease of Punjab Lime & Limestone Company 
sl-:a1: 
t:~ree 

have !ifc of a little more than one ycilr. 
:ease 

r,l: :!lcsc 
pe!·1od. No 

aaa1t1c11ai exe~cises a?e necessary to make t~em ope:a:ive. 
~11~· cf tk:esc mi110s 1s ~:0s0d dcwn cl-:c?·c wc~::a ~c p:·cc:cm 
.i,emp:cyment. :11 :·ega:·d tc t~e ~1nes c:~sed fc:· mc?·e t~an 

emp:oycd 
ta.ken cc 
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a.:..te:-nate engagement. In our opinion, therefore, allowing 
these three on-going mines to operate for their initial 
period of lease is the most app~opriate direction that can 
be given during the switch over 
one of complete closing down 
therefore permit these three 

:r-om the present position to 
of mining operation. We, 
mines to cont1nue mining 

PG NO 731 
operation subject to compliance with all legal requirements 
and the additional conditions which we shall hereafter 
indicate. 

The next aspect to be cons:dered is as to under what 
::-onditions mining operation by these three lessees sho·...tld be 
permitted. The objections raised by the Working Group 
against the U?SMDC are germane and legitimate. We shall 
1:equire this lessee to meet all these objections witnin a 
period of four months from now. If by the end of December, 
1988, the lessee fails to comply with this direction to the 
caticf.:iction of the, MoniLu1..i11y Cumrnittee which is be1ng 
setup by this Judgment, the Monitoring Committee is 

l empowered to direct closing down of the mine subject to any 
1 other direction of this Court. Sc far as the other two mines 

are concerned, whatever objectior.s have been raised by the 
Working Committee shall also be removed within the same time 
limit and on failure of compliance, they too shall be 
visited with the same consequences. 

There is no dispute that continuance ot nining 
opc!."ations affects environment and ecology adversely arid ut 
the same t1me creates a preJudic1al s1tuation against 
conservation of forests. It is, therefore, necessary that 
each of these working mines shall have to work with an 
undertaking given to the Monitoring Committee that an ca1·e 
.::1nc attention shall .be bestowed to preserve ecological and 
C:'.nvi !:onmental balance while carrying on mining operations. 
751 of the gross profits of these three mines shall be 
creaited to the Fund Ir1charge of the Monitoring Committee i11 
such manner as the Committee may direct and the Committee 
shall ensure maintenance of ecology and environment as a1so 
reatforestation in the area of :nining by expending money 
from the fund. In the event of expenses exceeding the 
contribution by these three respective lessees, the 
Committee shall report to this Co'Jrt for directions. On the 
e:-:p1 ry of their 1·espect i ve 1 eases, they sha l 1 net be 
entitled to carry mining operation and by operation of this 
judgment shall have to wind up. No app:..ication for rcnewu:. 
s:1a:: be enterta:ned f1·om them. These three :essees as a~so 
ctny other _ essee s!1a l l not oe entitled to any compensa t 10n 
for closing down of the mines under orders of this Court. 

Tn the Order of 12th March, 1985, a three Judge Bench of 
t::.is Court had indicated that the mine owners who had been 
displaced should be rehabilitated. There is no material on 
?'ecord if any a1ternate provision has been made either by 
tl1e State of Uttar Pradesh or the Union of India. On-going 
leases have been terminated under orders of this Court 

?G NO 732 
·~:ithot.:.t provision for conpensation. Indispu:ably 
disp1acement has been suffered by these lessees and the 
sudden displacement must have up-set their activities and 
b!'0t1ght abo1.:t substantial inconvenience to them. The ::ourt 
!"'.EIS no ct.her option but to c1ose down the mirnng activity 1n 
t!1~ b~oaci interests of t~e community. This, does 
ri,_:,: mc<1n t:"'.at tl:e disp:accd mine owners shot.:.:d not De 
r:·~~·,ded with a:ternat.1ve occ~pation. ?1o~s cbse?·vat10~ o?· 
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Committee should be set up to over-see the rehabilitat~on of 
the displaced mine owners. The Uttar Pradesh Government, as 
apprehended by many of these mine owners, by itself may not 
be able to meet the requirements of the situation. It nay be 
that all the displaced mine owners may not find suitable 
placement within the State of Uttar Pradesh. It 1s, 
therefore, necessary to associate of some other States in 
the programme. Unless a High Powered Committee is set up 
wherein Union of India is also represented, the Committee to 
be constituted may not be effective and there may be lack 
of coordination. There is material that lime stone quarries 
are available in Rajasthan and Gujarat. It is, therefore, 
necessary that representatives of these State Governments 
are also on the Committee. We acccrding1y direct a Committee 
tc be set up with representatives of the Union ot India, tl'le 
State Governments of Uttar Pradesh, Rajasthan and GuJarat. 
While e[f~<.:Ling rehabilitation by giving alternate mining 
sites, ecology and environment will have to be considP.rPrl. 
It is, therefore, necessary that that such Committee the 

! Ministry of Environment should also be represented. Apart 
I from them there should at least be two experts. We direct 

constitution of a Rehabilitation Committee with the 
following members: 

1. Secretary, Department of Mines, Government of lndia­
Chairman. 

2. Secretary, Department of Environment and Forest. 
Government of India-Member. 

3. Secretaries, Department of Mining of the States of 
Uttar Pradesh. Rajasthan and Gujarat-Members. Mr. Anil 
l\parwal of Centre for Science and Environment, G-92, 
Ka'lkaji, New Delhi, and Mr. Subrata Sinha, Senior· De!_.luty 
Di rector General, Geological Survey of India, 27, Jawa!:ar la l 
.>l•~trc1 Road, Calcutta, arc nominated as the expert members of 
this Committee. The Committee shall have an officer of the 
g::-ade of Under Secretary to the Government of India as its 
Secretary and the minimum skelton staff for carrying its 

PG NO 733 
activities. For convenience, the office may be located for 
ti-:.c time being in the Ministry of Steel and Mines at New 
Delni. The Ministry of Environment and Forest is directed to 
deposit a sum of Rs.3 Lacs in the Registry of this Court 
within four weeks from today to be transferred to the 
Committee· for the purpose of the Committee subject to 
appropriate accounts to be rendered to the Ministry 
concerned. The Committee is directed to make an initia1 
report on the problem and the manner it proposes to tackle 
it within eight weeks f~om today. On the basis of such 
report, further directions shall be made. The laws in force 
shall have to be kept in view and the above-named members 
arc directed to extend full cooperation with zeal and a 
sense of under-standing of the problems so that 
rehabilitation can be done as a part of the environmental 
programme. 

The Court is ct the view that a Monitoring Committee is 
necessary for reafforestation of the areas as also for over­
seeing the running of the three mines. The State• of Uttar 
Pradesh has already undertaken a reafforestation programme 
in the area. The record, however, does not indicate much of 
improvement yet. We have taken note of the position that the 
~tta~ ?radesn Government has a Master Plan for the Doon 
·,-a.::c:: sp!:c<Jd over a quurtcr of century beginning with 
1~86 S1nce the Court has stepped 1n to c?ose down m1n1ng 

',•:e: 
set 

:..:p 
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other aspects necessary to bring about natural normalcy 
the Doon Valley. Mr. K.P. Geetakrishnan, a Member of 
Indian Administrative Service, now Secretary, Forest, 

in 
the 

Wild 
Life and Environment in the Cen:.ral Government., in our 
opinion, should be made the Chairman of the Monitoring 
Committee. Mr. D. Bandy~opadhyay, a member of the Indian 
Administrative Service. now Secretary, Department of 
~evenue in the Central Government. who, had headed a 
Committee set up by this Court is aware of the problems of 
t~is area. We are of the opinion that he should be made a 
Member of the Monitoring Committee. The Head of the Indian 
Defence Academy, the Head of the Indian Forest lnstitute, 
the Head ot the establishment o: ONGC (all located at 
Dehradun), the secretary, Forest Department of the Uttar 
!?radesh aud Lhe Chairmen of the Mussoorie and Dehradun 
municipalities, and two public spirited citizens-one 
belonging to Mussoorie and anothe1· to Dehradun c:11.ed dte Lo 

be the members of this Committee. The two non-official 
rnPmhPn;: shall be co-opted by the Committee. The Committee 
shall have its office at Dehradun in the accommodation to be 

i provided either by the ONGC or the Forest Staff College. The 
PG NO 734 

Government of Uttar Pradesh is directed to deposit a sum of 
Rs.5 Lacs for creating the initia: fund of the Monito~ing 
Committee. The amount should be deposited in the Registry of 
this Court within ·four weeks from now. It shall be ope~ to 
the Monitoring Committee to appoint a skelton staff with the 
sLlitab1e officers to run the establishment. We hope and 
expect that the concerned Governments will permit :heir 
officers to undertake the respective assignments in public 
1ntP-rest and we expect the officers also to extend :heir 
whole-hearted support to work out the trust reposed in t:hem. 
The Monitoring Committee shall have powers to over~scc 
1·eafforestation in the area by the State of Uttar Pradesh 
and undertake an appropriate scheme of reafforestation. It 
s~all ensure that mining activity by the three on-going 
n1111es is carried out in accordance with law and with 
appropriate safeguards from environment and ecology point of 
view. It shall also ensure that the scree is removed from 
t::e natural streams and the flow of water is maintained. 
After the Committee makes its initial report within eight 
weeks from now to the Registry further directions as 
necessary shall be given. 

!t 1s not our intention to continue control over these 
matters. Once this Court is satisfied that the Committees 
a"'.=. operating on the right lines we shall consider whet.her 
it is any longer necessary for the Court to supervise their 
act1vity. 

Before we part with the case, we must indicate our 
appreciation of services rendered by the petitioners and 
their counse1 to the cause, the cooperation and 
understanding extended by the mine owners, their counsel, 
the Members of the several Committees constituted by the 
Court but for which these proceedings could not nave come to 
terminate in the present manner. The records of the case 
have become unusually bulky and but for the continued 
assistance of Mr. Pramod Dayal, a member of the bar of this 
\·m:!."t, it would indeed have been difficult for us as also 
parties and their advocates to han~1e the matter w1th ease. 
,.,!. ?a.rmcd :-Jayal deser·..-es our commendation tor the .!.abcu1- =~e 

r·~r :~. ~c was ~p~c~r1ng fo~ some of th 0 :~ssccs b~: the 
~.;;J::stej t:"~e -::c_,1·t ·:e?·y -...·1-::1n:;·,y as _1nd ·.,::~eri ::a::,::d '.:pen. 
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amount with the Registry of this ::::ourt within two weeks from 
now. This amount when deposited s:-lall be paid to Mr. Parmod 
9aya:. 

?G NC 735 
The writ petitions are disposed of. There would be no 

order for A costs. We direct that the reports of the two 
Committees, as and when received, shal.l be placed before 
this Court for directions. 
?.S.S. 

Petitions disposed of. 
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MINISTRY OF ENVIRONMENT& FORESTS 
(Department of Environment, Forests & Wildlife) 

New Delhi, the 1'1 February I 989 

NOTIFICATION 

Notification under 3(2)(v) of Environment (Protection) Act, I 986, and 
Rule 5(3)(d) of Environment (Protection) Rules, I 986, restricting location of 
industries, mining operations and other development activities in the Doon 
Valley in Uttar Pradesh. 

S.O. I 02(E)--Whereas notification under sub-rule (3) of rule 5 of the 
Environment {protection) Rules, 1986, inviting objections against the 
imposition of restriction on location of industries, mining operations and 
other developmental activities in the Doon Valley, in Uttar Pradesh was 
published vide No. S.O. 923(E), dated the 6111 October, 1988; 

And whereas all objections received have been duly considered by the 
Central Government: 

Now, therefore, in exercise of the Powers conferred by Clause (cl) of 
sub-rule (3) of Ruic (5) of the said rules, the Central Government hereby 
imposes restrictions on the following activities in the Doon Valley, bounded 
on the North by Mussoorie ridge, in the North-East by Lesser Himalayan 
ranges, on the South-West by Shivalik ranges, river Ganga in the South-East 
and river Yamuna in the North-West, except those activities which are 
permitted by the Central Government after examining the environmental 
impacts: 

(i) Location/siting of industrial units--lt has to be as per guidelines 
given in the annexure or guidelines as may be issued from time 
to time by the Ministry of Environment & Forests, Government 
of India. 

(ii) Mining--Approval of the Union Ministry of Environment & 
Forests must be obtained before starting any mining activity. 
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(iii) Tourism--lt should be as per Tourism Development Plan 
(TDP), to be prepared by the State Department of Tourism and 
duly approved by the Union Ministry of Environment & Forest };:3 

(iv) Grazing--As per the plan to be prepared by the State 
Government and duly approved by the Union Ministry of 
Environment & Forests. 

(v) Land Use--As per Master Plan of development and Land Use 
Plan of the entire area, to be prepared by the State Government 
and approved by the Union Ministry of Environment & Forests. 

ANNEXURE 

(No. J-20012/38/86-IA) 
K. P. GEETHAKRISHNAN 

Secretary. 

Guidelines for permitting/restricting industrial units in the Doon Valley area 

Industries will be classified under Green, Orange and Red Categories, 
as shown below for purposes of pennitting/restricting such industrial units in 
the Doon Valley from the environmental and ecological considerations: 

CATEGORY GREEN 

A. LIST OF INDUSTRIES IN APPROVED INDUSTRIAL AREAS, 
WHICH MAY BE DIRECTLY CONSIDERED FOR ISSUE OF NO 
OBJECTION CERTIFICATE WITHOUT REFERRING TO 
(MINISTRY OF ENVIRONMENT & FORESTS) (IN CASE OF 
DOUBTS REFERENCE WILL BE MADE TO MINISTRY OF 
ENVIRONMENT & FORESTS). 

I. All such non-obnoxious and non-hazardous industries 
employing upto I 00 persons. The obnoxious and hazardous 
industries are those using inflammable, explosive, corrosive or 
toxic substances. 
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, 
J. 

S_j 
All such industries which do not discharge industrial effluents 
of a polluting nature and which do not undertake any of the 
Col lowing processes: 

Electroplating 
Galvanising 
Bleaching 
Degreasing 
Phosphating 
Dyeing 
Pickling, tanning 
Polishing 
Cooking of fibres and Digesting 
Desizing of Fabric 
Unhairing, Soaking, deli ming and bating of hides 
Washing of fabric 
Trimming, Pulling, juicing and blanching of fruits and 
vegetables 
Washing of equipment and regular floor washing, using of 
considerable cooling water 
Seperated milk, buttermilk and whey 
Stopping and processing of grain 
Distillation of alcohol stillage and evaporation 
Slaughtering of animals, rendering of bones, washing of meat 
Juicing of sugar cane, extraction of sugar Piltration, 
centrifugation, distillation 
Pulping and fermenting of coffee beans 
Processing of fish 
Filter back wash in D.M. Plants exceeding 20 K.I. per da) 
capacity 
Pulp making, pulp processing and papennaking 
Coking of coal washing of blast furnace Hue gases, 
Stripping of oxides; 
Washing of used sand by hydraulic discharge; 
Washing of latex etc. 
Solvent extraction. 

All such industries which do not use fuel in their manufacturing 
process or in any subsidiar) process and which do not emit 
ti.igitive emissions ofa diffused nature. 
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l 

60 
Industries :iot satisfying any one of the three criteria are 
recommended to be refen-ed to Ministry of Enviromnent & 
Forests. 

The following industries appear to fall in non-hazardous, non­
obnoxious and non-polluting category, subject to fulfilment of 
above three conditions : 

I. Atta-chakkies 
2. Rice Mullors 
' -'· 
4. 
5. 
6. 
7. 
8. 
9. 
10. 
I I. 
12. 
13. 
14. 

15. 
16. 
17. 
18. 
19. 

20. 

2 l. 
22. 
23. 
24. 
25. 
26. 

27. 

Iceboxes 
Dal mills 
Groundnut deco1tinating (dry) 
Chilling 
Tailoring ar.d garment making 
Apparel making 
Cotton and woollen Hosiery 
Hand loom weaving 
Shoe lace manufacturing 
Gold and silver thread and sari work 
Gold and silver smithy 
Leather foot wear and leather products excluding tanning & 
hide processing 
Manufacture of min-or from sheet glass and photo-frame 
Musical instruments, manufacturing 
Sports goods 
Bamboo and cane products ( only dry operations) 
Card Board and paper products (Paper & pulp manufacture 
excluding) 
Insulation and other coated papers (Paper & pulp manufacture 
excluded) 
Scientific and Mathematical instruments 
Furniture (Wooden and Steel) 
Assembly of Domestic electrical appliances 
Radio assembling 
Fountain pens 
Polythene, plastic 
extrusion/moulding 

and 

Slll'oical 0 aUJeS and bandaues ;:::, ;:;;:, .:::, ;::;, . 

P.V.C. aoods 
"' 

throuoh 
"' 
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28. 
29. 
30. 
31. 
17 -'-· 
33. 
34. 
35. 

36. 
37. 
38. 

Railway sleepers (only concrete) 
Cotton spinning and weaving 
Rope ( cotton and plastic) 
Carpet weaving ( ( 
Assembly or Air coolers 
Wires, pipes-extruded shapes from metals 
Automobile servicing & repair stations 
Assembly of Bicycles, baby carnages and other small non­
motorized vehicles. 
Electronics equipment (assembly) 
Toys 
Candles 

39. Carpentary-excluding saw mill 
40. Cold storages (small scale) 
41. Restaurants 
42. Oil-ginning/expelling (non-hydrogenation and no refining) 
43. Ice cream 
44. Mineralized water 
45. Jobbing & Machining 
46. Manufacture: of Steel trunks & suit cases 
47. Paper pins & U-clips 
48. Block making for printing 
4-9. Optical frames 

CATEGORY ORANGE 

B. LIST OF INDUSTRIES THAT CAN BE PERMITTED IN THE 
DOON VALLEY WITH PROPER ENVIRONMENTAL CONTROL 
ARRANGEMENT. 

I. All such industries which discharge some liquid efOuents (below 500 
~I/day) that can be controlled \~ith suitable proven technology. 

' All such industries in which the daily consumption of coal/fuel is less 
than 24mt/day and the pa11iculars emissions from which can be 
controlled with suitable proven technology. 

3. All such industries employing not more than 500 persons. 
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The following industries with adoption of proven pollution control 
technology subject to fulfilling the above three condition fall under 
this category : 6 { 
I. Lime manufacture-pending decision on proven pollution 

control device and Supreme Cou1t's decision on quan-ying. 
2. Ceramics 
3. Sanitaryware; 
4. Tyres and tubes. 
5. Refuse incineration (controlled) 
6. Flour mills; 
7. Vegetable oils including solvent extracted oils; 
8. Soap without steam boiling process and synthetic detergents 

formulation. 
9. Steam generating plants. 
IO. Manufacture of office and house-hold equipment and 

appliances involving use of fossil fuel combustion 
11. Manufacture of machineries and machine tools and equipment 
12. Industrial gases (only Nitrogen, Oxygen and Co,) 
13. Miscellaneous glassware without involving use of fossil-fuel 

combustion. 
14. Optical glass 
15. Laboratory ware 
16. Petroleum storage & transfer facilities. 
17. Surgical and medical products including & prophylactics and 

latex products 
18. Foot-wear (Rubber) 
19. Bakery products, Biscuits & Confectioners 
20. Instant tea/coffee; coffee processing 
21. Malted food 
22. 

?' _j_ 

24. 
25. 
26. 
27. 
28. 
29. 
30. 

Manufacture of power driven pumps, compressors refrigeration 
units, fire fighting equipment etc. 
Wire drawing (cold process) & bailing straps. 
Steel furniture, fasteners etc. 
Plastic processed goods 
Medical &Surgical instruments 
Acetylene (synthetic) 
Glue & gelatine 
Potassium pcrn1anganatc 
Metallic sodium 
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3 I. Photographic films, papers & photographic chemicals 
Surface coating industries 
Fragrances, flavours & food additives 

34. Plant nutrients ( only manure) 
35. Aerated water/soft drink. 

NOTE:-

(a) Industries falling within the above identified list shall be 
assessed by the state pollution control Board and referred to the 
Union Department of Environment for consideration, before 
according No Objection Ce11ificate. 

( b) The total number of fuel burning industries that shall be 
permitted in the Valley will be limited by 8 tonnes per day of 
Sulphur Dioxide from all sources. (This corresponds to 400 
tonnes per day Coal with 1% sulphur). 

(c) Siting of Industrial areas should be based on sound criteria. 

CATEGORY RED 

C. LIST OF INDUSTRIES THAT CANNOT BE PERMilTED IN THE 
DOON VALLEY 

I. All those industries which discharge effluents of a polluting 
nature at the rate of more than 500 kl/day and for which the 
natural course for sufficient dilution is not available, and 
erfluents from which cannot be controlled with suitable 
technology. 

2. All such industries employing more than 500 perons/day. 

3. All such industries in which the daily consumption of coal/fuel 
is more than 24 mt/day. 
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The following industries appear 
covered by all the points as above: 

lo f';iJJ under this category 

1. Ferrous and non-ferrous metal extraction, refining, 
casting, forging, alloy making processing etc. 

2. D1y Coal Processing/Mineral processing industries like 
Ore sint..:ring bencficiation, pelletization de. 

3. Phosphate rock processing plants. 
4. Cement plants with horizontal rotary kilns. 
5. Glass and glass products involving use of coal. 
6. Petroleum refinery 
7. Petro-chemical Industries 
8. Manufacture of lubricating oils and greases 
9. Synthetic rubber manufacture; 
10. Coal, oil, wood or nuclear based thermal power plants 
11. Vanaspati, hydrogenated vegetable oils for industrial 

purposes 
12. Sugar mills (White and Khandasari) 
13. Crati paper mills 
14. Coke oven by products and coal tar distillation products 
15. Alkalies 
I 6. Caustic soda 
17. Potash 
18. Elcctro-thcnnal products (artificial abrasives. Calcium 

carbide etc.) 
19. Phosphorous and its compounds 
20. Acids and their salts (organic & inorganic) 
21. Nitrogen compounds (Cyanides, cyanamides and other 

nitrogen compounds) 
22. Explosive (including industrial explosives, detonators & 

fuses) 
23. Phth::lic anhydride 
24. Processes involving chlorinated hydrocarbon 
25. Chlorine, tlourine, bromine. iodine & their compunds 
26. Fertilizer industry 
27. Paper board and su·a\, boards 
28. Synthetics fibres 
29. [nsecticides. fungicides. herbicides & pesticides (basic 

manufacture & formulation). 
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i,~ 

t-i 
Ll 

" r 

r 

30. 
31. 
32. 
33. 

34. 
35. 

Basic drugs 
Alcohol (Industrial or potable) 6 ~ 
Leather industry including tanning and processing 
Coke making, coal liquification and fuel gas making 
industries 
Fibre glass production and processing 
Manufacture of pulp-wood, pulp, mechanical or chemical 
(including dissolving pulp) 

36. Pigment dyes and their intermediates 
37. Industrial carbons (including graphite electrodes, anodes, 

midget electrodes, graphite blocks, graphite crucibles, 
gas carbons activated carbon, synthetic diamonds, carbon 
black, channel black, lamp black etc.) 

38. Electro-chemicals ( other than those covered under 
Alkali group) 

39. Paints, enamels & varnishes 
40. Polypropylene 
41. Poly Viny I chloride 
42. Cement with vertical shaft kiln technology pending 

certification of proven technology on pollution control 
43. Chlorates, perchlorates & peroxides 
44. Polishes 
45. Synthetic resin & plastic products. 

***** 
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~~~~33004/99 REGD. NO. D.L.-33toW9 

. t0 ~'-\>t~vN- ~ 

911-{c I Oh-, ~• ~Qil 
~he <GaLette of ~ndia 

1 3'H;{(t{((UI 

li. 686] 

!'rn. 686] 

EX'.mAORDINARY 
'll'TII-<lllr.r3-at!-ll1.11<! (Ii) 

PART II-Section 3-Sub-tection (If) 
lllfllifil\ ll" llifil~ld 

PURIJSUED IIY AU'IHORITY 

~ fu.ffl\", mmm, ~ 4, 2oos~ 13, 1921 
NEW DELHI, MO:!IDAY, JULY 4, 2005/ASADRA 13, 1!11,7 

qi,fq,u, aft<'. -i..t ~ 

~ 

~ fl;ffi\, 4 - 2005 

<!IT,3lr, 943( 31).-~ (,iw,,r) f.i<l,r, 1986 ii;f.l,i,r 5 lli~-f.l,i,r (3) 'Ii= ('I)% o!'lr-1, 01 flliq1q,<"11<if ii; 
filqrq, FlR ~Wlf'ITT!l'lft "Tr'! ffl'!i"~~m_l!;Rtl(I ar:p!R!fii;'ll"ffill t, ~'l!ii~if flu\l:=l f<liQl<li<'ii''i 

-q,: f.!,/"'! "!flrofur ~ ,mjj <9f){'4_''\1! ~!.'!!!. 102( ~) ~ 1 ~- 1989 tro '!!!ft~ '1t oft; 

~=~il~l!i'lmmifl!'!i'fl!ll!i'ltt. a;~, n. wrt~"t'lll'l.mi:1,:1-.iTitihif ~~ 
'fil~~~~~>mitffflf{l!l'lm~-im\ftM-irflti'!lt; 

~'lrtiftmitf~31R~-ml'IlliiTll"'f~~1!1i~f.N!tul%1<.if.l,tftam~•·~=·· 
w,i,rn.i'l'f~am11,~if~-'lil~il.1<.if.ll!ft3!limTf>'l"l!lftt; , 
~ <l!1!1fQ ~tltla fil;qi'l'lf tw~ ~if 11'1!-~ffl ll'l'f it;~~~ mi'li 'l}lfil-<m, 60( "1) 

M 21 ~. 1994 liro"TR!~tl'1l'lllr f.t>lhor ~ii,-~ qqfq,o!iq WlITTft ,tft ~~IP!\R"!m~ il>-""1 'l 
~'lit~, 

:mr: '11?! ~ (~) o:if,,'flrltr,_J9"o{; ,;;t ','TU~ if~~ W.ffl W.1'<, ~ M:w ~ -amn t fl;; ~-lq_ ,.,, 

~1fil-"1t 102<"1> mfult, 'lit'Rt, 19a9 m~'llttilmt-mt-aim 31R'IR!!'l'f-.m!l, mRt1fflt-flt'liffi 
~ Jm!rq- ~ ~ 1fil 'IIWI 11M ~ <Flm if ~ ~ t- Worn'! '!fr mfuii "Ii W!<I-WI'! 'R '11!!!-mnimt 

<lil.-lll. cO("l) mfult 27 "l'l'rt\, 1994 l:!U"11U ~- ~ ~. 1994 ii; ;;itlr-1 ot/M m qR<i\il\1fiffi ii; 
- ~wmmii:fflf{'ll<'l'lflnm"IT~t, 

l 

['!If. 'U."'1·11013/25/2005-anf.~ II(!) J 
a:rR. \:i.:S,¼"'1&'1, ~ ~ 

MINISTRY OF ENVIRONr,iEN'f AND FORESTS 
ORDER 

New Delhi, the 4th July, 2005 
S.O. 943(E),- Whereas a notification undcrclansc (d) of snh-rule (3) of rule 5 oflhe Environment (Prote,;tion) 

Rules, 1986, imposing restrictions on vari<>us activities in Doon Valley UttnlnChal., exe<:pt those activities which am 
pcmriltcdby the Central Government for examining tbecnviroruru:mlal impacts, was issued vide No. S.O. J02(E) dated U1e 
!st February, I 989; • 

And whereas the said notification classified indostrie,i into three categories-, ~ orange and red and 
., • delines far permitting and restricting industrial units in Doon Valley Arei:, ~ ~ .. 

~-.!'~,e.. . (I) 

'
.f'(7"'"~t 
-~\ ' ) . •· 
't~\\__ ~, /~ ' ~~. B, '".c;;:~c;; lo :::ra 

V ........ _,,,..,1 ~ 
-- 'I--' .•-., At• 'ti- I 
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• nm GAZETI'E OF INDIA: ~~RD IN ARY t 9-. IP,.;,,. II-S•c:J<i'.~ 

And whereas industries Jailing In tho onmgo ~ .arc rcqaiicd to be assessed by Sutto Pollmion Control": 
2 

Board and referred to tho Central Gavcmmcnt in the Mlnistiy ofRn:virorunenl and Forests be!Ote grnntlng 'No ObJectlon 
Certificate'; 

And whereas it has now been decided that proposals covered urulcr the orange category, as specified in the said 
uNifirntion~_\>E.~.!wiJA~•tootyquiring~J;!s,g~!18per~Bn~t'!'P.!!ct.!•~~cn! 
Notification,_ 1994, Issued vtde_ )iq._§.O. ®@}lated tho 27th Jannart _19?5. 

Now, therefore, In exercise of the powers conferred by Section 5 of the Environment (Protection) Act, 1986, it is 
hereby directed that all proposals, relating to development in Doon ¼Jley, Utta11U1chal falll'ng i!i the catego,:y of orange 
indllittY categorized vtde notification No. S.O. 102(B)datedthe !st February, 1989,shall follow thcsameproccdur• as is 
beirg followed for the euvirol1Ill01)1 clearance nf IndllittY Sector Projects under Environment Impact rusessmem 
Noti:lication. 1994 lssued vlde No. S,Q,60(B) datc4the27th1anuary, 1994 as amended from time totinu: withctfcct from the 
date of publication of this ~otificatignln the Official Gazette. • 

[I'. No. J-110!3/2S/2005-IA.Il(l)J 
R. CHANDRAMOHAN, Jl. Secy. 

J\1,.. \-< l + 
ANKIT RANA 

Advocate 
Reg. No.- UK•J-4012021 

Oiltlh Commlnloner 
High Court of Uttarakhand 

s1. No ..... ~~:~;;;\ff-3 9 T 
Dated---.':S'.l -

Printed by tho Manaicr, Oovt. of India. Pr-cu, Ring Road, Mayapuri, N11w Dolbl•l 1006-4 
and Publiihd by the C'ontroUcr of Publications, Dtlhi-1 !OOH. 

-

·-:- . . , ._ 
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• 

Uttaranchal Environment Protection and Pollution 6 cf 
Control Board 

E-115 Nehru Colony, Dehradun 

Ref. UEPPCB/HO/Office Order-220/ /o'-9 

Office Order 

, September 23, 2005 

ir.,' 

U.P PoUution Control Board vide their office order No. G.O 

2164137/ARM/97 dated 03-06-97 had exempted 220 types of non polluting and 

non hazordous small scale Industries from obtaining Consent to establish which 

is also being followed by Uttaranchal Environment Protection and Pollution 

Control Board till date. And these industries were required to take consent to 

estabilsh from General Manager, District induslries centre. 
' 

It is therefore, notified for information and clarifiC{llion to general public 

and all concerned and affected there by thereby that small scale industries of 

non-obnxious to this order shall now be exempt from the Consent to establish 

(NOC) from Uttaranchal Environment Protection and Pollution Control Board. 

These industries shall however, be required to submit their application in 

prescribed format alongwlth the prescribed documents in the Board office and 

the acknowledgement of the same shall be treated as apporval of the Board. No 

seperate NOC from G.M., O.1.C as Board shall be required. These industries are 

also not required to obtain consent to operate from the State Pollution Control 

Board. The acknowledgement of submission of the application alongwith 

prescribed documents for obtaining Consent to operate shall be treated as 

Consent to operate. 

The proposed activity shall conform to the norms for noise as per the 

Noise Pollution (Regulation & Control) Rules, 2000. For any violation the industry 

shall be liable for appropriate action under the provisions of water Act. 1974 and 

Air Act. 1981. 
• 
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c) 
It Is further clarified that any type of industry in the Doon Valley and 

covered by Doon Valley Nollficallon No. 56 dated February 01,1989 by Ministry 

of Environment & Forests, Govt of India shall be required to obtain consent to 

establish form the Uttaranchal Environment Protection and Pollution control 

Board. 

Industries which do not satisfy any one of the criteria mentioned above or 

carry out any modltlcatlon, extension or addition in their industrial processes shall 

be required to obtain consent to establish from UEPPCB before their 

establishment or modification or extension as per the provisions of Water 

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of 

Pollution) Act, 1981. 

L--..--
(Ranblr Singh) 

M6mber Secretary 

(J 
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Schedule-1 

Non obnoxiou • Hazardous industries are those which do not use 

inflammable, explosiw;~\eorrosive, or toxic substances and which do not 

discharge any industnal'~uent of polluting nature and which do not use such 

fuel in the manufacturing process or in any subsidiary process which emit fugitive 

emissions and which do not use power load more than 05 KVA and which do not 

employ any of the following processes. 

0 Electroplating 

o Galvanizing 

o Bleaching 

o Degreasing 

o Phosphating 

o Dyeing 

o Pickling, Tanning 

o Polishing 

o Cooking ·of fibers and digesting 

o Designing of Fabric 

o Unhairing . soaking, Deliming, Baling of hides 

o Trimming, puling & Juicing and blanching of Fruits & Vegetables 

o Washing of Fabric 

o Washing of equipment and regular floor washing. using of considerable 

cooling water 

o Stopping and processing of grain 

o Distillation of Alcohol, StHtage, Evaproalion 

o Slaughtering of animals, rendering of Bones . washing of Meat. 

o Juicing of Sugar cane. extraction of sugar. filtration, centrifugation. 

distillation 

o Pulping of fermenting of coffee beans. 

o Processing of fish 

o Fllter·sackwash in D.M. plant exceeding 20 KLD 

o Pllip.rnaking, pulp process and pape making 

I 
) 
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o Cocking of coal, Washing of blast furnace flue gases 

o stripping of oxides 

o Washing of used sand by Hydraulic discharge 

o washing of latex etc. 

o solvent extraction 

o Chemical processing 

i-----
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OFFICE ORDER 

.. ~:lmlmtrnd Sectors as Red, Orange, Green and Witlte Categories 

. issued under section-18(1)(b) of the Water (Prevention an:! 
4 by the Central Pollution Control.Board, vide letter dated 

• of Classification of Industrial S..-ctors into Red, 
.and with approval of the Competent Authority of the 
•• of industrial sectors for consent mechanism 

T'J:/!Jt;::;,cy~c~•""-.w~~J5a=:~iml 
4: '\vlit~·pitegocy Annexwe-4 (fable: 0-S of Directions) 

The new Cate~orization/Classif1C11tion of industrial sectors shall applicable in the State 
~pt : lii'ea !';overed under Doon Valley Notification and shall come into force with 
•fflltll~ilf'llict. ' 

Validity period of Consent/Authorization shall remain as 
Ui,PPCB/HOIGen-32SnOO-tS6 issued oo dated 22.04.2016. 

per Office Order ref. No. 

~· 

/' '\ 

.... 
' ; '-,_ ., 

(Vlaod SiDghal) 
Member Secretary 

vt,ot~JJdlriidun. 
,Pafk,~radbant Road, Dehradun. 

, ~ Pale!Nagar, Dehradun. 
0a. n~- Email: barish.ndvall~.in 
•. • Officer UEPPCB Head office;:· • • · 

"' t ' . ·-- " ; 

. . by~ for ready reference. .. .,. . ,\ ... • ; .. . . . . 
' ~ Office, UEPPCB, KashipurlH!iM~oorkee/ 

lete set of directions issued by CPCB for ready referm:e. 
1ecr-Envis Proejct, UEPPCB, Dehradun. 

' 
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No.13-29012/ESS(CPA)/2015-J 6/ 

To 
The Chairman 

~<l !.litl:iUI ~4?iUl ~ 
CENTRAL POLLUTION CONTROL BOARD 

(4llf.li!01 ,'ii lR ~. 1fffil mTT) 
•MlfJl":> Fh t.ir £.~~•1A:}NMENT 6 F<..J:RJ:!57$ ti::'NT Qi 11J;i,.l. 

March 07, 2016 

All the State Pollution Control 13oards / Pollution Control Committees 
( List Attached) 

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER 
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR 
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING 
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS 
UNDER RED/ ORANGE/ GREEN /WHITE CATEGORIES. 

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of 
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of 
Pollution) Act, 1981, one of the functions of the Central Pollution Control Boani (CPCll), 
constituted under the Water (Prevention and Control of Pollution) Act, 197-!, 1s to 
coordinate activities of the State Pollution Control Boards ( SPCB,) and Pollution Control 
Committees (PCCs); and 

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of 
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of 
Pollution) Act, 1981, one of the functions of the CPCB is to provide technical assistance• 
and guidance to SPC13s and PCCs; and 

WHEREAS, it was brought to the notice of CPCB, that different SPCBs / l'CCs 
were following different crJleria for classificMion of industrial sectnrs under 
Red/Orange/ Green category and that classification was being used by the SPCBs/ PCCs 
for grant of consents to industries and for lnventorization / surveillance of industries. 

WHEREAS, the issue regarding classification of industries was deliberated upnn 
in the 56U, Conference of Chairmen & Member Secretaries of CPCl3 & SPCBs/ f'CCs hdd 
on August :n, 2010 and a working group comprising of representatives from SPClls & 
CPCB was constituted to prepare a consolidated list of industrial sectors falling under 
Red/Orange/Green category to bring uniformity in dassification of industrial sectors 
across the country; 
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WHEREAS, the report prepared by the Working Group was discussed in the 57th 

Conference of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs held in Delhi on 
September 15, 2011, wherein some modifications were proposed; 

WHEREAS, the final report of the working group was prepared, incorporating the 
suggestions/ observations made in the 57u, Conference of Chairmen and Member 
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the 
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following directions were 
issued for compliance to all SPCBs/PCCs to maintain uniformity in categoriwtion of 
industries as red, orange and green as per list finalized by CPCB, which identified 85 
types of industrial sectors as· 'Red', 73 industrial sectors as 'Orange' and 86 sectors as 
'Green': 

a). To maintain uniformity in categorization of • industries under Red/ 
Orange/Green category, the SPCBs /PCCs shall adopt the list as finalized by CPCB based 
on the recommendations of that Working Group (or grant of Consent, invenlorizat10n of 
industries under Red, Orange and Green categories and other related activities. 

(b). The SPCl:ls/PCCs shall revise the list of Red, Orange and Green categories 
of industries operating in their jurisdiction based on the criteria specified in the final 
report of that Working Croup and submit the same to CPCB within 90 days in hard copv 
as well as soft copy; 

WHEREAS, later-on, it was observed that the process of categorization thus for was 
primarily based on the size of the industries and consumption of resources and pollution 
due to discharge of emissions and effluents and its likely impact on health was not 
considered as primary criteria; 

WHEREAS, there have been proposals from the SPC13s / PCCs and industrial 
associations for categorization of the industrial sectors in a more pragmatic manner. J'hc 
issue was discussed during the national level conference of the Environment Ministers of 
the States, held in New Delhi durmg April 06-07, 2015 and also during the Conference of 
the Chairmen and Member Secretaries of CPCB and SPCBs/ PCCs held in New Oelhi on 
April 08, 2015. Accordingly, a 'Working Group' comprising of the Members from Central 
Pollution Control Board and State Pollution Control Boards representing the States of 
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra, 
was constituted to revisit the criteria of categorization of industries and suggest rationale 
based on pollution potential for categorization of industrial sectors and adopting it for 
implementation of pollution control plan; 

WHERE.AS. the \.'Vnrking Group has develored the rntl'n.1 of catcgorizcltion of mdu~lnrll 
sectors based on the c0nccpt of Pollution Index which is a funcl1nn of the em1.,;.~1ons (t1ir 

, effluents (\vatl•r pollutants), hc1zdrdous wastes generu.tt'd c1111..I n•nsumpt11,n 1)f 
1is purpose the reforences are tak1.'n from the frtL~ \-Vater (?revention and ConlrPI 

:,:,' 
'- ,, 

215 

~ ~ 

• ,~. ~v 
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1s-
of Pollution) Cess (Amendment) Act, 2003, Standards so far prescribed for various rollul,lllls 
under Environment (Protection) Act , 1986 and Doon Valley Nutificati,in, 1989 issued bv 
MoEFCC. The Pollution Index ;PI) of any industrial sector is a number from O to 100 and the 
increasing value of Pl denotes the increasing degree of pollution load from the industrli\l sector; 

WHEREAS, based on the series of consultations with SPClls, different Government/ Non­
government institutions including industries anJ MoEf-CC, the following: criteria on 'Range nf 
Pollution Index 'for the purpose of categorization of industrit1I sectors ha~ been finciliZL~d: 

o [ndustrial Sectors having Pollution Index score of 60 and above - Red category 
o Industrial Sectors having Pollution Index score of 41 lo 59 -Orange cal~gory 
o Industrial Sectors having Pollution Index score of 21 to 40 -Green categnrv 
c Industrial Sectors having Pollution Index ~con~ ind. & upto 20 -\•Vhite c~tc.!gory 

WHEREAS, based on the revised criteria, the Tina! Report on Revised Catcgori.lation 
of Industrial Sectors under Red/Orange/Green/White' has been evolved. The 
'Categorization' is based on the relative pollution potential of the industrial sectors and 
grouping of the industrial sectors based on the use of raw materials, manufacturing 
process adopted and pollutants likely to be generated; 

WHEREAS, based on relative Pollution Index, the number of industries in various 
categories are as under· 

1, The Red category of industrial sectors: 60 
11. The Orange category of industrial sectors: 83 

iii. The Green category of industrial SL'Ctors: 63 and 
1v. The Newly introduced White category: 36 

WHEREAS, there shall be no necessity of obtaining the Consc•nt to Operate" tor Whiti, 
category of industries and an intimation to concerned SPCB / PCC shall suffice; 

WHEREAS, the purpose of categorization is to ensure that the indu~lry is 
established in a manner consistent with the environmental objectives and to prompt 
industrial sectors to adopt cleaner technologies, ultimately resulting m generation of no 
or minimum pollutants. 

WHEREAS the new categorization system shall also facilitate in self-assessment 
by industries; 

Now, therefore, in exercise of the powers delegated to the Chairman, Cl'CB under 
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Section 
18(1)(b) of the Air ( Prevention & Control of Pollution), Act, 1981 the earlier Directions 
issued in June 2012 in the context of categorisation of industries as Red, Orange & Green 
are withdravJn \.Vith immediate effect and following 'Directions' are hen.·by is~tH . .'d for 
compliance by all SPC:Bs and PCCs: 

3/5 
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1. That the SPCBs and PCCs shall adopt the Revised Criteria of categorization 
of industrial sectors as detailed in table nos. f-1, F2, F3 and F4 and l<evised 
Lists of Red, Orange, Green and White categories of industrial sectors, 
presented at ta!:le no. G2, G3, G4 and GS respectively, in the 'Final Report' 
as attached herewith immediately. 

2. That all pending applirntions for consideration oi 'Consent to Establish' 
and 'Consent to Operate' and future such applications shall be processed ,ls 
per revised criteria. 

3. That the SPCBs and PCCs will provide the list of industries identified in 
each category existing in the State whtch have been considered for grant of 
consents. S!'CBs/PCCs will forward the list of such industries before 
31.05.2016 and the same will be uploaded on the websites of respecti\'e 
SPCB/PCC. 

4. That the 'Revised Lists of Red, Orange, Green and White rntegnn· of 
industrial sectors' shall be used by the S['Cl3s and PCCs for Consent 
Management and inventorization of industries under Red, Orange ,Grl'en 
and White categories. Siting of industries shall be only in conforming areas 
SPC!ls / PCCs s:-iall evolve sector specific plans for control of pollution and 
industrial surve:llance for verifying compliance 

5. That the SPCBs and PCCs shall revise /prepare the inventory <)I Red, 
Orange, Green and White categories of industries operating in their 
jurisdiction based on the revised criteria specified in the Final Report and 
submit the same to CPCB within 90 days i.e., before J0.05.2016 in hard copy 
as well as soft copy. 

6. That the listed category of industries or those identified later-nn under 
different categories shall not be linked to sanction of loan /finance nr bank 
proceedings. 

7. That any further addition of any new or left-over industrial sector and their 
categorization which is not listed in the revised list of Red, Orange, Grc•en 
and White industrial sectors, shall be done at the level of concerned Sl'Cll 
/PCC following revised criteria & guidelines as detailed in the attached 
document and no concurrence of CPCB shall normally be required It is 
further clarified that while categori7.ing the industries, fractional numbers 
shall be rounded off to nearest integer. 

4244



104' 

?(T 
The SPCBs/PCCs shall acknowledge the receipt of directions and submit the 
'Action Taken Report' in compliance with these directions to CPCB bd<>re 
15.04.2016. 

Copy to: 

1. The Chief Secretary of all the States and UTs 
2. The Secretary , 

Ministry of Micro, Small and Medium Entrepreneurs 
Udyog Bhawan, Rafi Marg, New Delhi -110 011 

3. The Secretary, 
Ministry of Heavy Industries 
Udyog Bhawan, Rafi Marg, New Delhi - 110 011 

4. The Secretary, 
Ministry of New and Renewable Energy 
Block-14, CGO Complex, 
Lodhi Road,New Delhi-110 003, 

5. The Advisor(CP Division} 
Ministry of Environment ,Foresls a11d Climate Change 
Indira Paryavaran Bhawan 
)or Bagh Road, New Delhi - 110 003 

6. All Zonal Offices of CPCB 

515 

~r-' 
~-(A. 8. A .. olkar) ).~ /' 

Member Secretary 
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OFFICE ORDER 

• •• ~.bidQSfrid Sectors as Red, Orange, Green and Witite Categories 

issued under section-l8(l)(b) of the Water (Prevention an:! 
4 by the Central Pollution Control.Board, vide letter dated 

• • of C!assiflOlltion of Industrial Sectors into Red, 
> .lllld with approval of the Competent Authority of the 

.. ,., . . . , . :~1~ ,of Industrial sectors for consent mechanism 

, h\. h _,,, .- •• • j}i ~~,:[
1t;7\i)f}/J'.:+t \r:,;_:~l\(~f:~:-titf l\tif{,1;:~-:i~~'·?1•.~ . . •. __ • 

. -l,, 0:,Rii/1~- · - • ·~Ltrable:O•2ofDirecti011S) 
2. ~~tegory Annexure-2 (Tab~:.O-3of~) 
3.,, ~ ~tegory Annexure - 3 (Table: '0-4 ~f Direi::Hons) 
4. White.Category Annexure-4 (Table: G-S e>fDireetioas) 

The new Categorization/Classification of industrial sectors shall applillllble in the State 
ei<~t .area j:oveied under Doon Valley Notification and shall come' into force with 
fmmeolateeftect. • , .. ,,•, '. y ... 

V~lldity period of Consent/Authorization shall remain as 
. UEPPCB/HO/(;en-32S/700-l56 issued ondated22.04.2016. 

per Office Order ref. No . 

~ 
(Vinod8btglull) 

Member Secretary 

' 
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['1fll II-~ 3(ii)] 

~ lf<-t 3ln\i-iHI = '!> m i':f, dltmll{OI, m<r II, 1ITTT 3, ::jl:f-ITT{f (ii), tfl§!!r 'nf.3lT. 102 (31). 

<!l"fu;r 1 ~. 1989 'i?r QifilPllct ,l;t,rt'>ft, 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 6th January, 2020 

S.O. 94(E).-WHEREAS. vide notification number S.O. 102(E). dated the 1st February. 1989 

(hereinafter referred a,; the said notification) the erstwhile Ministry of Environment and Forests imposed restriction 

on location of industries, mining operations and other developmental activities in the Doon Valley, bounded on the 

North by Mussoorie ridge, in the North-East by Lesser Himalayan ranges, on the South-West by Shivalik ranges, 

river Ganga in the South-F.ast and river Yamuna in the North-West in erstwhile Uttar Pradesh (now Uttarakhand), 
keeping in view the environmental impact in the region; 

AND WHEREAS, in respect of the said notification certain directions have been issued vide notification 
number S.O. 943 (E). dated the 4~ July, 2005 and S.0. 2125 (E), dated the 13'' December. 2007; 

AND \VHEREAS, in the meantime the Central Pollution Control Board (CPCB) has also issued directions 

on the categorisation of industries vide letter No. B-29012/ ESS(CPA)/2015-16, dated the 7,. March, 2016; 

AND WHEREAS. the Government o[Uttarakhand vidc letter No. 122/D-3-19-13(04)/2018, dated the 10" 

April, 2019 requested the Ministry of Environment, Forest and Climalc Change for amendment in the said 
notification: 

AND WHEREAS. the Ministry of Environment. Forest and Climate Change has examined the request of 
the Government of Uttarakhand; 

AND WHEREAS. there is a need to consolidate the amendments and the directions as above and a1so to 
harmonise the conditions ba.~ on the said directions and amendments; 

NOW THEREFORE, in exercise of the powers conferred by sub-section (I) and clause (v) of sub-section 

(2) of section 3 of the Environment {Protection) Act, 1986 reud with sub-rule (4) of Rule 5 of the Environment 

(Protection) Rules. 1986. the Central Government hereby makes the following amendments in the said notification 

and impose following conditions in respect of the activities falling the Doon Valley comprising of the above criteria, 
namely: -

In the said notification, for clauses (i), (ii). (iii). (iv). (v) and ANNEXURE, !he following shall be 
substituted. name)y:-

"(i) Locatlon/sltlng or industrial units - It has 10 be as per modified directions issued by the Central Pollution 

Control Board (CPCB) l'ide letter No. B-29012/ESS(CPA)/2015-16. dated the 7" March. 2016 under section 

18(1)(b) of lhe Water (Prevention and Control of Pollution) Act. 1974 and the Air (Prevention and Control of 

Pollution) Act. 1981 regarding harmonization of classification of industrial sectors under red/orange/green/white 

categories and as may be amended from time to time by the CPCB and t~ Ministry of Environmen4 Forest and 
Climate Change. 

(ii) Mining - Approval of the Union Ministry of Environment. Forest and Climate Change must be obtained before 
starting any mining activity. 
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:;go 
4 THE GAZE"ITE OF INDIA: EXTRAORDINARY [PART U-SEC. 3(il)] 

(iv) Grazing - As per the plan to be prepared by the State Government and duly approved by the Union Ministry of 

Environment, Forest and Climate Change. 

(v) Land Use- As per Master Plan of development and Land Use Plan of the entire area. to be prepared by the State 

Government and approved by the Union Ministry of Environment. Forest and Climate Change. 

Note: 

(a) Red categories of industries shall not be permitted in Doon Valley: 

(b) The total number of fuel huming industries that shall be permitted in the Doon Valley shall be limited 

by 8 tonnes per day of Sulphur Dioxide from aJI sources. (This corresponds to 400 tonnes per day Coal 

with I % Sulphur): 

(c) Si1ing of Industrial areas shall be based on the prescribed criterion w,d with prior approval of 

Competent Authority; 

(d) Existing orange categories industries. which are now in the red categories of industries shall be 

continued. however. no expansion sha11 be allowed.·'. 

[F. No. 2516/2012-ESZJ 

DR. SATISH C. GARKOTI, Scientisi 'G' 

Note: The principaJ notification was published in the Gazette of India, Extraordinary, Part II, Section 3. Sub-section 

(ii) vide number S.O. I 02 (E), dn1ed !he I" February, I 989. 
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~ V-..\-i t. ')( L.t.J.v-3 
Item No. 05 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL J' l 
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Original Application No. 681/2018 

(With reports dated 05.04.2021 and 05.02.2021) 

In Re: News item published in "The Times of India" Authored by Shri 
Vishwa Mohan Titled "NCAP with multiple timelines to clean air in 
102 cities to be released around August 15" 

Date of hearing: 08.04.2021 

CORAM: HON'BLE 111R.. JUSTICE ADARBH KUHAR GOEL, CHAIRPERSON 
HON'BLE IIIR.. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON'BLE IIIR.. JUSTICE B. AMIT STHALEKAR JUDICIAL MEMBER 
HO!i'BLE 111R.. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER 
HO!i'BLE DR. RAGIN NANDA, EXPERT MEMBER 
HO!i'BLE IIIR.. SAlBAL DASGUPTA EXPERT MEMBER 

Respondent(s): Mr. Ra.j Kumar, Advocate for CPCB 
Mr. Pradeep Misra, & Mr. Daleep Dhyani, Advocates for UPPCB 

ORDER 

s. CONTENT PA.RA 
No. No. 
l The issue: Remedial Action for air pollution in 124 Non- 1-2 

Attainment Cities (NACs) and other air polluted areas where 
air nuali+.· is ...... ,..rand above and Noise nollution 

ll Order dated 08.10.2018 3- 14 
lll Orders in related matters 15-20 

IV Review of compliance status of directions for remedial action 21-25 
- orders dated 15.03.2019, 06.08.2019, 20.11.2019 and 
21.08.2020 

V Consolidated Report of CPCB dated 05.04.2021 with regard 26-27 
to comnliance status of directions dated 21.8.2020 

VI Consideration of report of the Oversight Committee for UP 28-29 
dated 27.03.2021 about compliance status in UP and 
recommendations for this order 

VH Current {Fifth) and final review on the subject - Analysis of 30-55 
the CPCB r-~rt dated 05.04.2021 for this order 

VIII Consideration of wav forward and Directions 56-60 

I. The Issue: Remedial Action for air pollution in 124 N,m-Attainment 
Cities (NACs) and other air polluted areas where a.Ir quality Is poor and 
above and Noise pollution - need for intervention of the Tribunal in 
view of inadequacy of measures taken so far 

1 
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,2'L 
1. The question for consideration is remedial measures to be adopted 

to enforce the Ambient Air Quality Standards with reference to the 

provisions of the Air (Prevention and Control of Pollution) Act, 1981 (the 

Air Act) and the Environment (Protection) Act, 1986 (the EP Act) in 124 

cities classified as ·Non-Attainment Cities' (NACs)' based on monitoring of 

the ambient air quality. Though initially scope of consideration was limited 

to NACs, we propom'!: to cover other air polluted areas where air quality is 

poor and above in this order. Further question is compliance of Noise 

Pollution (Regulation and Control) Rules, 2000 (Noise Rules) framed under 

the provisions of the EP Act. 

2. The Government of India (Gal) has prepared National Clean Air 

Programme (NCAP) proposing to reduce the pollution in next 10 years -

35% in ne>.1: 3 years, 50% in next 5 years and 70-80% in next 10 years but 

question remains whether preparation of such programme is enough to 

discharge the Constitutional obligation to ensure maintenance of air 

quality standards as per norms so that health of the citizens is not 

adversely affected. While all efforts to reduce pollution are welcome, this 

cannot be understood to condone violations of laid down air quality 

standards till pollution reduction is achieved. Efficacy of the programme 

is required to be tested with reference to result on the ground in terms of 

reduction of pollution. If infact instead of reduction, pollution is 

increasing, what further measures are required and what direction·s are 

called for by this Tribunal under Sections 15/20 of the NGT Act, 2010. 

n. Order dated 08.10.2018: Constitution of AQMC In States for preparing 
action plans to control air pollution for NACs 

-=---==-- 1 NAC has been defined as these "Cities which are e..~ceeding annual average concentrations of 
~ l Of of the notified paramc-ters with respect to National Ambient Afr Quality Standards for 

/tJj"'r'-.-'-.,~utively five years·. 

\\~\\ 1',_; ;. 2 

\\'~'--~ "7 _,,/~ ~ 
~, .<,,. ---- ~ -:::.-• .. p. M-"~ ,, ~'o'-'\1c,c,.i..l 
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3. Proceedings were initiated suo motu vide order dated 08.10.2018, 

based on the newspaper report2 to the effect that 102 cities (later increased 

to 124) were identified as NACs for not meeting the prescribed standards 

of air quality. Such reported violations gave rise to substantial questjon of 

environment requiring directions of this Tribunal for protection of 

environment by requiring enforcement of statutory standards of air quality 

for giving effect to the sustainable development and in the interest of public 

health. Adverse health impact of air pollution is well acknowledged. 

4. Categories of air quality and its adverse health effect can be noticed 

from following tables extracted from the judgment of the Hon 'ble Supreme 

Court in Arjun Gopal & Ors. v. UOI & Qrs.3: 

Table 1 

Am Associated HealJh 1-··cts 
Good Minimal impact. 
10-501 
SatisfactoTJ May cause minor breathing discomfort to unsitive people. 
151.100• 
ModeraLely May cause breaJhing discomforl to people with lung disease suclt as asthma, 
polluted 
(101-200) 

and discomfort to people wilh heart disease, children and older adults. 

Poor May cause breathing clJscomfort to people on prolonged exposure, and 
no1.3001 discomfort lo ••onle wilh heart disease. 
Very Poor May cause respiratory illness lo the people on prolonged exposure. Effect 
1301-4001 mav be more nronounced in neon/e with lunv and heart diseases. 
Severe May May cause respiratory impact even on hea/tliy people, and serious health 
(4()1-500) impacts on people wilh Iu11glheart disease. The health impacts may be 

•=erienced even durinP UP/II 11hvsical actb>U•. 

Table2 

AQI Category, Pollutants arni HealJh Breakpoints 

AQI category PM1024 PM2.524 NO124 o, 8- COS- SO124 NH,; Pb 
(Range) hr hr -hr hr hr hr 4-hr U-hr 

(mvlm' 
Good/0-50) 0-50 0-30 0-40 0-50 0-1.0 0-40 0-200 0-0.5 
Satisfactory 51-100 31-60 41-80 51-100 1.1-2.0 41-80 201- 0.5-

(51-100) 400 1.0 
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' 

s. 
No. 

(l/ 

I 

2 

Moderately 101-250 61-90 81-180 101- 2.1-10 81-380 401-
polluted (IOI- 168 800 

200) 
Poor (201-300) 251-350 91-120 181-28, 169- 10-17 381- 801-

208 800 1200 
Very poor 351-430 121-250 281-401 209- 17-34 801- 1200-
(301-400) 748• 1600 1800 

Severe (401- 430+ 250+ 400+ 748+* 34+ 1600+ 1800+ 
500) 

5. The Air Act stipulates stopping of any activity violating norms of air 

quality and talting steps for prosecution or other regulatory measures• 

which have been read to include recovery of compensation on 'Polluter 

Pays' principle5. National Ambient Air Quality Standards are laid /iown 

under Section 16(2j(h) of the Air Act. Notification dated 18.11.2009, issued 

by the CPCB is as follows: 

"In exercise of the powers ccnferred by Sub-section (2) (h) of section 
16 of the Air (Prevention and Control of Pollution) Act, 1981 (Act No. 
14 of 1981), and in super session of the Notification No(s). S.O. 
384/E), dated 11th April, 1994 and S.O. 935/E), dated 14th October, 
1998, the Central Pollution Control Board hereby notify the 
Nationo.l Ambient Air Quality Standards with immediate effect, 
namely:-

NATIONALAJ4BIENT AIR QUALITY STANDARDS 

Conccmtratfon tn Ambient 
Afr 

Time Industrla~ Ecologically 
Methods of Pollutant Weighted Resfd,ntia~ sensftfve area 

Measurement average Rural and (notifted by 
Other Area Central 

G<>vt..J 

(2/ (3/ /4/ /5) (6/ 
Annual• 50 20 • Improved West 

Sulphur Dioxide Geake 
(S02), mg/ m3 24 hours.,. 80 80 • Ultraviolet 

fluorescence 

• Modified Jacob 
Nitrogen Dioxide 

Annual• 40 30 Hochheiser {Na~ 
Arsenite) (N02/, mg/ m3 

24 hours.., 80 80 • Chemiluminescence 

( Section 22 read with Section 3 lA of the Afr Act and 
s Aryavart Foundation Vs. M/s Vapi Green Enviro Limited & Ors. O.A No. 95/2018, Indian 

~uncil for Enviro Legal Action & Ors. v. Union or India & Ors. (1996) 3 sec 212 Para 16, 
,,.,:·-:-·ve Citizens Welfare Forum v. Union oflndia & Ors. {1996) 5 SCC 647 Para 12 to 18 - holding 

/,. # ,➔•• .... 'JhAt/P er Pay' principle is accepted principle and part of environmental !aw of the country, 
·., ,<·,,,-- evCn specific statute. 

/, ~/,, ~ .... ,. 
. :2 t -)I··:< 

:=)~ ~~~. 
':- ·. "\}*; 

\\ --, ' <> .. "-, J .;-. 

\' -, " ..,.r ., ....,...1, 
,\-(- ... d .,, ....... <.'' 
"•·•h '- ..,,""¥~' ' ·? .,. . 

·: .: t-t-1::-~·· 
........ =.:::.:;,-"" 

4 

I.1-
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3 

4 

5 

6 

7 

8 

9 

10 

. 11 

12 

Particulate Matter Annual* 60 60 • Gravimetric 
{size less than 1 O • TOEM 

mm)or 24 hours** JOO JOO • Beta attenuation PM10mg/m3 

Particulate Matter Annual'" 40 40 • Gravimetric 
(size less than 2.5 • TOEM microns) or PM2.S 24 hours*'" 60 60 • Beta attenuation mg/m3 

8 hours** JOO 100 • UV photometric 

Ozone /03) mglm' 1 hour•• 
• Chemiluminescence 

180 180 
• Chemical method 

Annual* o.s 0.5 • ASS I JCP method afte1 
sampling on EPM 
2000 or equivalent 

Lead (Pb) mg/m 3 

24hours- J.0 1.0 
filter paper 

• ED - XRF using 
Teflon.filter 

Carbon Monoxide Bhaurs- 2 2 Non Dispersive Infra RED 
(CO)mg/m 3 'NDIR) Spectroscopy 

1 hour .. 4 4 

Ammonia {NH3J Annual* 100 JOO • Chemiluminescence-
mg/m3 

24 hours** 400 400 • Jndophenol blue methDd 

• Gas chromatography 
based continuous analyser 

Benzene (C6H6) Annual* 5 5 • Adsorption and 
mg/m3 deso,ption fallowed by GC 

analysis 

Benzo (a/ Pynme solvent extraction foUowed 
{BaP)- by HPLC I GC analysis 

partirulate phase Annual• 1 1 
only ng/m 3 

Arsenic (As} VIS / /CP methDd ajte 
ng/m3 . 

Annual• 6 6 sampling on EPM 200< 
or equivalent filter paper 

Nickel (Ni) ng/ m3 Annual• 20 20 
MS I ICP method ~f:t 
sampling on EPM 2 
or equivalent filter paper 

• Annual arithmetic mean of minimum 104 measurements in 
a year at a particular site taken twice a week 24 hourly at 
uniform intervals. 

•• 24 hourly or 8 hourly or 1 hourly monitored values, as 
applicable, shall be complied wir.h 98% of r.he time in a 
year. 2% ofr.he time, r.hey may exceed the limits but not on 
two consecutive days of monitoring. 

Note: Whenever and wherever monitoring results on two 
consecutive days of monitoring exceed the limits specified 
above for r.he respective category, it shall be considered 
adequate reason to institute regular or continuous 
monitoring and further investigation . .,. 

The Central Pollution Control Board (CPCB) compiled its report on 

·ttie~basis of NAMP data for the years from 2014-2019 and published a list 
..... , ,\ 

,_ , . 
. :_ '. 
~ 
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of 102 NACs6, Presently, the list has gone upto 124 NACs which is as 

follows: 

"List of 124 Nan-Attainment cities 

State S, No, City 

Andhra Pradesh ( 13) L Guntur 
2. Kurnool 
3. Nellore 
4. Vijayawada 
5. Vishakhapatnam 
6. Anantapur 
7. Chitoor 
8. Eluru 
9. Kadapa 
10. Ongole 
11. Rajahmundry 
12. Srikakulam 
13. Vizianagaram 
14. Guwahati 
15. Nagaon 

Assam (05) 16. Nalbari 
17. Sibsagar 

18. Silchar 

19. Patna 

Bihar (03) 20. Gaya 

21. M uzaffarpur 

Chandigarh (01) 22. Chandigarh 

23. Bhilai 
Chhattisgarh (03) 

24. Korba 
25. Raipur 

Delhi (01) 26. Delhi 

27. Surat 

Gujarat (03) 28. Ahmedabad 

29. Vadodara 

30. Baddi 
31. Damtal 
32. KalaAmb 

Himachal Pradesh (7) 33. Nalagarh 
34. Paonta Sahib 
35. Parwanoo 

36. Sunder Nagar 

37. Jammu 
Jammu & Kashmir (2) 

38. Srinagar 

6 
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Jharkhand (01) 39. Dhanbad 

40. Bangalore 

41. Devanagere 
Karnataka [04) 

42. Gulburga 

43. Hubli-Dharwad 

44. Bhopal 

45. Dewas 

46. Indore 
Madhya Pradesh [06) 

47. ' Sagar 

48. Ujjain 

49. Gwalior 

50. Alcola 

51. Amravati 

52. Aurangabad 

53. Badlapur 

54. Chandrapur 

55. Jalgaon 

56. Jalna 

57. Kolhapur 

58. Latur 
Maharashtra [18) 

59. Mumbai 

60. Nagpur 

61. Nashik 

62. Navi Mumbai 

63. Pune 

64. Sangli 

65. Solapur 

66. Ulhasnagar 

67. Thane 

Meghalaya (01) 68. Bymihat 

69. Dimapur 
Nagaland (02) 

70. Kohima 

71. Angul 

72. Balasore 

73. Bhubaneswar 

Orissa (07) 74. Cuttack 

75. Rourkela 

76. Talcher 

77. Kalinga N agar 

78. Dera Bassi 

- 79. Gobindgarh 
•, 80. Jalandhar .,' 

.. ,: ,~. ·'l; ..... 

'?' 
\ s? \ 
I>' ,~ 
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81. Khanna 

82. Ludhiana 

83. Naya Nangal 
Punjab (09) 

84. Pathankot/ Dera Baba 

85. Patiala 

86. Amritsar 

87. Alwar 

88. Jaipur 

Rajasthan (05) 89. Jadhpur 

90. Kata 

91. Udaipur 

92. Thaothukudi 

Tamilnadu (03) 93. Trichy 

94. Madurai 

95. Hyderabad 

96. Nalganda 
Telangana (04) 

97. Patancheruvu 

98. Sangareddy 

99. Agra 

100. Allahabad 

IOI. Anpara 

l02. Bareily 

103. Firozabad 

104. Gajraula 

105. Ghaziabad 

106. Jhansi 
Uttar Prades.'1 (16) 

107. Kanpur 

108. Khurja 

109. Lucknow 

110. Moradabad 

111. Naida 

112. Raebare!i 

113. Varanasi 

114. Gorakhpur 

115. Kashipur 

Uttarakhand (03) 116. Rishikesh 

117. Dehradun 

118. Kolkata 

119. Asansol 

120. Barrackpare 

121. Durgapur 

122. Halclia 

8 

4256



116

123. 

124. 

Howrah 

Raniganj 

7. As already mentioned, the Go! prepared National Clean Air 

Programme (NCAP) proposing to reduce the pollution in next 10 years -

35% in next 3 years, 500/o in next 5 years and 70-80% in next 10 years. 

The data shows that as against number of NACs being 95 in the year 

2017"1, the number increased to 102 in the year 2018, then to 122 and 

now to 124. Further, data of air quality for the entire Country is still not 

available in absence of adequate monitoring stations. Thus, the action 

taken so far is certainly inadequate, calling for intervention of this Tribunal 

as per mandate of law under Sections 15/20 of the NGT Act. 

SC judgements on control of air polluting activities: vehicular 
pollutlon 8 , indUStrlal and construction sector pollution 9 , power sector 
pollution 10 and agricultural sector pollution: 

8. The Tribunal noted the concern arising from such large-scale air 

pollution which grapples the country in spite of statutory mechanism 

under the Air Act, directions of the CPCB under section 18(l)(b), dated 

29.12.2015 and directions of the Hon'ble Supreme Court for control of 

7 http://cpclk--nvis.nic.in/nirpollption /finding.hrm. Based on ambient air quality data obtained 
(2008-2010) under National Afr Quality Monitoring Programme (NAMP) 

8 Rural Litigation and Entitlement Kendra, Oehradune and Others Vs State of U.P. Others (1985) 
2 SCC 431, M.C. Mehta v. Union of India (2001) 3 SCC 756, M.C. Mehta v. Union of India 
( 1998) 6 SCC 63, M.C. Mehta v. Union of India {2002) 4 sec 356, M.C. Mehta v. Union of India 
(1998) 6 sec 60 

9 M.C. Mehta v. Union of India {1997) 2 SCC 353, M.C. Mehta v. Union of India and Shriram 
Foods and Fertilizer Industries and Anr. (1986) 2 sec 176, Rural Litigation and Entitlement 
Kendra, Dehradun v. State orU.P. {1985) 2SCC 431, Mohd. Haroon Ansari v. District Collector 
(2004) 1 Sec 491, Union or India v. Union Carbide Co. {1989) l sec 674, M.C. Mehta v. Union 
or India (1992) 3 SCC 256, Sterlitc Industries {India) Ltd. etc. v. Union or India&. Ors.(2013) 
4SCC 575. M.C. Mehta Y. Union or India (2004} 6 SCC 588, M.C. Mehta v. Kamal Nath (2000)6 
sec 213 

1° Consumer Education and Resea:-ch Centre v. Union or India {1995)3 SCC 42, Dahanu TaJuka 
vironment Protection group and Ors. v. Bombay Suburban E-lectricity Supply Company Ltd. 

,/..:-,;c::, I (1991) 2SCC 539 

~
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vehicular pollution 11, industrial and construction sector pollutlon 12 , j O 

power sector pollutlon 13 and agricultural sector pollution 14 and orders 

of this Tribunal dealing with the said issues 15 . 

9. In M.C. Mehta v. UOI, it was observed: 

"1. The urgency for protection arid improvement of the environment 
etc. has not been doubted for a long time. After the Stockholm 
Conference, 1972, in India several legislative steps have been 
taken for implementation of the programme. In addition to Article 
47 in Part IV of the Constitution which imposes a duty on the State 
to improve the public health mentioned as one of the primary 
duties. Article 48A was inserted by the Constitution (42nd 
Amendment) Act, 1976 with effect from 3-1-1977 expressly to the 
effect that "the State shall endeavour to protect and improve the 
environment and to safeguard the forests and wildlife of the 
country". Thereafter, the Environment (Protection) Act, 1986 (the 
Act) was enacted to provide for the protection and improvement of 
the environment and for matters connected therewith. The 
Statement of Objects and Reasons emphasises the world-wide 
concern over the decline in environmental quality and the urgency 
of steps required for the protection and improvement of the 
environment. It is clear that the possibility of any deterioration in 
the environmental quality was excluded and emphasis at the 
minimum was on protection with the endeavour to improve the 
then existing state of environmental quality. Any further decline in 
the environmental quality at least after the enactment of the Act is 
undoubtedly a failure to perform this obligation by the State, 
contrary to the constitutional scheme. 

2. It cannot be disputed by anyone that there has been 
considerable further decline in the environmental quality even 
after enactment of the Environment {Protection) Act, 1986, 
notwithstanding the resolve to prevent which the constitutional 
amendment was given effect to by enactment of the statute. 

11 Rural Litigation and Entitlement Kendra, Dehradune and Others Vs State of U .P. Others 
(1985) 2 SCC 431. M.C. Mehta v. Union of India (2001) 3 SCC 756, M.C. Mehta v. Union of 
India (1998) 6 SCC 63, M.C. Mehta v. Union of India {2002) 4 SCC 356, M.C. Mehta v. Union 
of India (1998) 6 SCC 60 

12 M.C. Mehta v. Union of India (1997) 2 SCC 353, M.C. Mehta v. Union of India and shriram 
Foods and Fertilizer Industries and Anr. (1986) 2 SCC 176. Rural Litigation and Entitlement 
Kendra, Dehradun v. State ofU.P. (1985) 2SCC 431, Mohd. Ha.roon Ansari v. District Collector 
(2004) 1 SCC 491, Union of India v. Union Carbide Co. (1989) l SCC 674, M.C. Mehta v. Union 
of India (1992) 3 sec 256, Sterlite Industries (India) Ltd. etc. v. Union of India & Ors.{2013) 
4SCC 575, M.C. Mehta v. Union of India (2004) 6 SCC 588, M.C. Mehta v. Kamal Nath (2000)6 
sec 213 

13 Consumer Education and Research Centre v. Union of India (1995}3 sec 42, Dahanu Ta.Iuka 
Environment Protection group and Ors. v. Bombay Suburban Electricity Supply Company Ltd. 
and Ors (1991) 2SCC 539 

1"' Arjun Gopal and Ors v. Un'.on of India and Ors {2017) 16 SCC 280, Dr. B.L Wadhera v. Union 
~: : of India and Ors (1996) 2 SCC 594 

"?_-::,..~ ~'!_,Y~( o, ardhman Kaush1k v. Umon of India and Ors. 0.A no: 21 of 2014, Vikrant Kumar Tongad v. 
~ r ' .. /./'1! vironment Pollution (Prevention and Control) Authonty and Ors, Q.A No. 118 of 2013. Satish 

§ / ' , ar v. Union of lndm an:.i Ors, O.A. No. 56 (THc) OF 2013, Smt. Ganga Lalwani V. Union of 
~ ( \ and Ors. 0.A No. 451 of 2018 

·-' E \ I 

'¼,, ..-1Z". ..,, .,. , 
s,..,...,.~1 .,,K~ 10 

• A.~ 

4258



118

3. Even a cursory perusal of the provisions of the enactment reveal 
the emphasis on the need for not mere protection but also 
improvement of the environmental quality. The definitions 
including that of"environment" in Section 2 of the Act, the extent of 
the powers of the Central Government in Section 3 and the farther 
power to giue directions in Section 5 are alone sufficient to indicate 
the high degree of duty imposed on the State for which large 
powers are given to enable discharge of that duty. We may refer 
in particular to Sub-section /3) of Section 3 which confers powers 
on the Central Government to constitute an authority or authorities 
considered necessary or expedient by itforthepwposes of this Act 
and the farther power to give directions under Section 5. 

4. In spite of a number of matters, including this writ petition of 
1985 having been brought in the Court as PIL, the required 
attention does not appear to have been paid by the authorities 
concerned to take the steps necessary for discharge of this duty 
imposed on the State by the provisions mentioned above except for 
the enactment of the said statute. The least which ought to have 
been done in this direction was to constitute a high-power 
committee at the national level of eminent persons and to ensure 
Constitution of similar authorities at the State level in exercjse of 
the power given by Sub-section /3/ of Section 3 of the Act to ensure 
that the object of the enactment was duly served. The several 
aspects of the environment which this Court is required to deal 
with in this writ petition are all covered not merely by the general 
provisions in Sub-section /11 of Section 3 but also by the specific 
matters specified in Sub-section /2) thereof It is only on account of 
the absence of the authority/ authorities contemplated under Sub­
section /3) of Section 3 that this Court is required to deal with these 
matters in tJ-,Js writ petition and several other similar writ petitions 
pending in this Court, in addition to those which are pending in 
different High Courts. It is also a matter of concern that 
notwithstanding the pendenciJ of these matters in this Court for so 
long no steps have been taken as yet by the Central Government 
for the Constitution of the authority/ authorities contemplated by 
Sub-section /3) of Section 3 so that even now these matters can be 
taken care of by the authorities intended for the purpose. 

5. It is undoubtedly a matter of universal concern that the quality 
of the environment continues to deteriorate even now. Any farther 
delay in the pe,formance of its duty by the Central Government 
cannot, therefore, be permitted. Suitable directions by the Court to 
require performance of its duty by the Central Government is 
mandated by the law and have, therefore, now to be giveTL We 
consider it appropriate that before issuing such directions, the 
Central Government should be given one more opportunity to 
indicate all the measures taken by it so far for discharge of the 
duty enjoined on it by the above provisions in Part IV of the 
Constitution and the Environment {Protection/ Act, 1986. 

6. It need hardly be added that the duty cast on the State under 
Articles 47 and 48A in particular of Part IV of the Constitution is to 
be read as conferring a corresponding right on the citizens and, 
therefore, the right under Article 21 at least must be read to include 

11 
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the same within its ambit. At this point of time, the effect of the 
quality of the environment on the life of the inhabitants is much too 
obvious to require any emphasis or elaboration. 

7. We may also add that the Central Government in addition to 
stating all the steps taken so far, as indicated above, must also 
place before the Court the national policy, if any, drawn up in this 
behalf for the protection and improvement of the environment and 
the steps it proposes to take to restore the quality of the 
enuironmem at least to the level at which it existed in 1977 
together with the time-frame for the implementation of the 
programme. These particulars be famished on the affidavit of the 
Secretary, Ministry of Environment and Forests, Government of 
India." 

CAP and GRAP for NCR 

10. The Tribunal also referred to a Comprehensive Action Plan (CAP) for 

air pollution control for NCR prepared in pursuance of order of the Hon 'ble 

Supreme Court dated 06.2.2017 by the Environment Pollution (Prevention 

and Control) Authori:y (EPCA) in consultation with the CPCB and Delhi 

Pollution Control Committee (DPCC) on 05.04.2017 16 'and Graded 

Response Action Plan (GRAP) notified by the MoEF&CC on 12.01.2017 

stipulating specific steps for diiTerent levels of air quality such as 

improvement in emission and fuel quality and other measures for 

vehicles, strategies to reduce vehicle nnmbers, non-motorised 

transport network, parking policy, traffic management, closure of 

polluting power plants and industries including brick kilns, control of 

generator sets, open burning, open eateries, road dust, construction 

dust, etc.17 

Unfavourablt> ranking of India in terms of air pollution 

11. Implementation of prescribed norms in the light of legal provisions 

and court directions remains a challenge. The consequence is that India 

,: • i1;·R_egon No.71, EPCA-R/2-17 /L-2 I, Comprehensive Action Plan for air polluuon control with 
' - - - thf"()A,jective to meet ambient aLr quality standards in the National Capital Territory of Delhi 

, , ., • aif~onal Capital Region, including states of Haryana, Rajasthan and Uttar Pradesh. 
:: .1 't, .-:~{~ 11 S.b.~Blf), Notification, Ministry of Environment. Forest and Climate Change 
, ,, ' ~.' .. ' ~. ·, ,, .. .,, I "'J ◄ 

,\ ;_. ·,· :;;r,, . CI. 
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is being ranked high in terms of level of pollution compared to many~th~r 

countries with enormous adverse impact on public health. Most victims 

are children, senior citizens and the poor.ts 

12. The GRAP categorises levels of pollution as severe plus, severe, very 

poor, moderate lo poor. The action to be taken in such situations includes 

stopping entiy of trucks, stopping construction activities, odd and 

even scheme of private vehicles, shutting of schools, closing of brick 

kilns, stone crushers, hot mix plants, power plants, Intensifying 

public transport services, mechanize". cleaning of road, and 

sprinkling of water, stopping the use of diesel generator sets, 

enhancing parking fees, etc. 

13. The MoEF&CC has by various notifications put restrictions on 

activities In Coastal areas, Flood plains, Taj corridor Eco-sensitive 

zones, etc. In view of ecological sensitivity and impact of such 

activities on environment if such activities are carried out In 

unregulsted areas, This needs to be extended to the NACs in view of 

impact on public health and environment to give effect to the 

'Precautionary' and 'Sustainable Development' principles. Some of the 

well-known sources of air pollution are: 

1. Construction activity and carriage of construction material. 
2. Mining and transportation of mined material. 
2. Burning of Municipal Solid Waste and other waste. 
3. Burning of agriculture residue. 
4 Bursting of crackers. 
5. Vehicular Pollution 
6. Diesel gen-sets 
7. Dust on the roads. 
8. Industrial and power house emissions including fly-ash. 
9. Emissions from coal fired activities brick kilns, Hot-Mix Plants 

and Stone Crushers. 

111 https: / /ww,N .theh1ndu .com/ sci-tech f Pnergy-and-cn\•ironml"'nt I mcha-ranks- l 77-out-of-180-
tn-erlvrronmcntal-performancc-mdcx /artick225l3016.ecC', https: / /,;vv.'\V.ndtv.com / ddhi­
news/ deHJ_i~-~r-pollu tion-has-cauS('"<f-of-death-of- 1 5-000-peoplc-study- 1883022. 
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Tribunal's Intervention by 8.10.2018 order - Constitution 
Quality Monitoring Committee (AQMC) in States, supervised by Chief 
Secretaries to prepare and execute action plans to control air 
pollution - with air quality monitoring and public grievance redressal 
portals 

14. The Tribunal, after consideration of the issue on 08.10.2018, 

directed as follows: 

i. 

iL 

iii. 

iv. 

v. 

All the States and Union Territories with non-attainment ci.tie.s 
must prepare appropriate action plans within two months aimed 
at bringing the standards of air quality within the prescribed 
nonns within six months from date of finalization of the action 
plans. 
The Action Plans may be prepared by six-member committee 
comprising of Directors of Environment, Transport, Industries, 
Urban Deuelopment, Agriculture and Member Secretary, State 
Pollution Control Board or Committee of the concerned State. The 
Committee may be called Air Quality Monitoring Committee 
{AQMC). The AQMC will func1:lon under the overall 
supervision and coordination of Principal Secretary, 
Environment of the concerned State/Union Territory, This 
may be further supervised by the Chief Secretaries 
concerned or their counterparts in Union Territories by ensun·ng 
intra-sectoral co-ordination. 
The Action Plans may talce into account the GRAP, the CAP and 
the action plan prepared by CPCB as well as all other relevant 
factors. The Action Plans may be forwarded to the CPCB by 
31.12.2018. The same may be placed before the Committee as 
directed in direction no. ui. The Action Plan will include 
components Uke idenJ:ificat:ion of source and its 
apportionment considering sectors like vehicular 
pollution, industrial pollution, dust pollution, 
construction activities, garbage burning, agricultural 
pollution including pollution caused by burning of crop 
residue, residential and indoor pollution etc. The action 
plan shall also consider measures for strengthening of Ambient 
Air Quality (AAQ) monitoring and steps for public awareness 
including issuing of advisory to public for preuention and control 
of air pollution and involvement of schools, colleges and other 
academic institutions and awareness programmes. 
The Action Plan will indicate steps to be taken to check 
different sources of pollution having speedy, de.finite and 
specific time lines for execution. 
The Ac1:lon Plan should be consistent with the carrying 
capacity assessment of the non-attainment cities in terms 
of vehicular pollution, industrial emissions and 
population density, extent of construction and 
constn,c1:lon ac1:ivities etc. The carrying capacity 
assessment shall also lay emphasis on agricultural and 
indoor pollution in rural areas. Depending upon assessed 
carrying capacity and source apportionment, the 
authorities may consider the need for regulating number 
of vehicles and their parking and plying, population 

14 
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jS-
denstt:y, extent of construction and construction activities 
etc. Guidelines may accordingly be framed to regulate 
vehicles and industries in non-«ttainment cities in terms 
of carrying capacit:y assessment and source 
apport:tonment. 

ui. The Committee comprising of {a) Shri. Prashant Gargava, 
Member Secretary, CPCB, (b) Dr. Mukesh Khare, Professor, IIT 
De/h~ and (c) Dr. Mukesh Sharma, Professor, llT Kanpur shall 
examine the Action Plans and on the recommendations of the 
said Committee, the Chairman, CPCB shall approve the same 
by 31.01.2019. 

vii. The Chief Secretaries of the State and Administrators/ Advisors 
to Administmtors of the Union Territories will be personally 
accountable for failure to formulate Action Plans, as directed. 

viii. The CPCB, SPCBs and State Pollution Control Committees shall 
develop a public grieuarwe redmssal portal for redn,ssal of 
public complaints on air pollution along with a supervisory 
mechanism for its disposal in a time bound manner. Any visible 
air pollution can be reported at such portal by email/ SMS. 

ix. The CPCB and all the State Pollution Control Boards and 
Pollution Control Committees shall collectively workout and 
design a robust nationwide ambient air quality monitoring 
program.me in a revised format by strengthening the existing 
monitoring network with respect to coverage of more 
cities/towns. The scope of monitoring should be expanded to 
include all twelve (12) notified parameters as per Notification No 
B-29016/20/90/PCI-L dated 18th November, 2009 ofCPCB. 
The continuous Ambient Air Quality Monitoring Stations 
(AAQMS) should be prefermd in comparison to manual 
monitoring stations. The CPCB and States shall file a composite 
action plan with timelines for its execution which shall not be 
mom than three months. It is expected that all such AAQMS 
shall be connected to central server of CPCB for mporting 
analysis of msults in a form of Air Quality Bulletin for general 
public at regular intervals at/east on weekly basis and ambient 
air quality on continuous basis on e-portaL MoEF&CC will 
provide requisite fends for the purpose. MoEF&CC in 
consultation with Ministry of Housing and Urban Affairs, 
MoRTH, Ministry of Petroleum and Natural Gas, Ministry of 
Agricultum, Cooperation and Fanners Welfare or any other 
Ministry to lay down such guidelines as may be considered 
necessary for improvement of air quality in the country.• 

m. Orders in related matters - dated 16.01.2019 in OA 606/2018, 
26.02.2020 in OA 773/2018, 01.12.2020 in OA 249/2020, 
03.12.2020 in OA 283/2020, 05.02.2021 in OA 95/2018, order dated 
14.11.2019 in O.A. No. 1038/2018, order dated 23.07.2018 in O.A 
No. 451 0£ 2018, order dated 17.03.2021 in O.A. No. 67/2019 and 
order dated 17.02.2021 in O.A. No. 1016/2019 

a. Order dated 16.01.2019 in OA 606/2018: Requiring Chief 
Secretaries of all States/UTs to study and appear before the 

~ • Tribunal to remedy significant environmental challenges 
/•<C."":'!'!! Uq_ inclndlng air pollntlon in NACs 

~

f.t;'!~, ~~ '<~!, r.;: • \ ;>,l 
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15. In pursuance of order dated 16.01.2019 in QA 606/2018, the Chief 

Secretaries of all States/UTs appeared in person. The orders specified 

areas of environmental concern being waste management, po1lution of 

water bodies, non-attainment cities, polluted industrial areas, sand 

mining and enforcement mechanism, including compensation regime for 

restoration of environment. After interaction with them, the Tribunal inter 

alia directed further monitoring at their level atleast once every month and 

sending quarterly status reports. The Chief Secretaries were to constitute 

environmental cells directly under them and monitor compliance atleast 

once in a month. Similarly, District Magistrates were to monitor 

compliance at district level with the assistance of District Task Force as 

per District Environment Plan. 

b. Order dated 26.02.2020 in OA 773/2018 regarding remedial 
action for unregulated parking and traffic congestion: 

16. The Tribunal considered another overlapping issue of unregulated 

illegal parking on the roads, adding to air pollution and impacting public 

health. 19 Vide order dated 26.02.2020, reference was made to the stand of 

the Ministry of Road 'Transport & Highways (MoRTH) that the Ministry was 

engaged in undertaking carrying capacity study for transport 

infrastructure. The Tribunal directed the concerned joint Secretaries of 

MoRTH as well as Ministry of Housing and Urban Development, Govt. of 

India and Member Secretary, CPCB to remain present in person, after 

acquainting themselves fully on the subject. Accordingly, a report dated 

16.06.2020 has been filed by the MoRTH and by the Ministry of Urban 

Affairs jointly on the subject of undertaking carrying capacity of the roads. 

c. Order dated 01.12.2020, in OA 249/2020: ban cm crackers 
having regard to poor and below air quality 
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17. Vide order dated 01.12.2020, in OA 249/2020, Tribunal on its own 

motion v. Ministry of Environment, Forest & Climate Change & Ors., the 

Tribunal imposed ban on sale and use of fire crackers in all cities/towns 

where air quality was <poor' and 'below' and restricted their use where air 

quality was 'moderate' or 'below' to green crackers only upto 2 hours on 

specified festivals. It was also directed that atleast one MQMS must be 

set up at every District Headquarter and if online station was not possible 

atleast a manual station was required to be set up which did not cost 

much. Air quality data was also directed to be placed on the website of the 

District Administration. Direction as also issued for assessment and 

recovery of compensation for violations. 

d. Order dated 14.11.2019 in 0.A. No. 1038/2018, order dated 
23.07.2018 in O.A No. 451 or 2018, order dated 17.03.2021 
in O.A. No. 67/2019 and order dated 17.02.2021 in O.A. No. 
1016/2019 - polluted industrial areas, crop residue burning, 
use of pet coke as fuel and brick kilns in NCR 

18. The Tribunal has also considered the issues of remedial action 

against pollution as indicated by Comprehensive Environmental Pollution 

Index (CEPI) showing 100 industrial areas polluted vide order dated 

14.11.2019 in OA No. 1038/2018, News itempublished in "'TheAsianAge" 

Authored by Sanjay Kaw 'Iitled ·cPCB to rank industrial units on pollution 

levels", vide order dated 23.07.2018 in 0.A No. 451 of 2018, Smt. Ganga 

La/wani V. Union of India and Ors., on the subject of regulation and control 

of pollution by burning of crop residue, vide order dated 17.03.2021 in OA 

No. 67/2019, Sumit Kumar u. State of Himachal Pradesh & Ors., on the 

subject of control of pet coke and vide order dated 17.02.2021 in QA No. 

1016/2019, Utkarsh Panwar v. Central Pollution Control Board & Ors. on 
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e. Order dated 03.12.2020 in OA 283/2020: Dust Control during 
road sweeping 

19. Vide order dated 03.12.2020 in OA 283/2020, R.S. '.!irk u. Central 

Pollution Control Board, the Tribunal directed all Municipal Corporations, 

local bodies in the NCR and other cities where air quality was 'poor' and 

above to take steps to ensure sprinkling of water before sweeping of 

roads, using treated water from STPs and to take steps for planting of 

grass/raising small herbs and shrnbs on the sides of the 

pavements/road shoulders and on open dusty areas, including the 

areas on the sides of the pavements/right of way. Also directed that 

the pavements may also be appropriately covered so as to prevent 

generation of dust. It was also directed that the issue of stopping 

burning of biomass/waste and construction and demolition activities 

be duly regulated and the local bodies may send their action taken 

reports to the Principal Secretaries, Environment heading the AQMCs 

every quarter, who may thereafter send their reports to CPCB. 

f. Orde~ dated 05.02.2021 in OA No. 95/2018: Need for Data 
Grid for better planning and monitoring 

20. The Tribunal, vide order dated 05.02.2021 in QA No. 95/2018, 

A,yavart Foundation u. Ml s Vapi Green Enuiro Ltd. & Ors., referred to the 

need for authentic data being compiled to facilitate planning and 

monitoring. It was observed: 

"20. Further, for improving monitoring ar.d planning, authentic data 
needs to be compiled at all levels. Initiative will have to be taken 
consistent with Digital India initiatives by the 
MoEF/MoJS/MoUD/CPCB and based on such policy decisions, the 
Environment departments of all States/ UTs will haue to compile 
data in their respective jurisdiction, preferably District-wise. On that 
basis District Environment Data Grid (DEDG), State Environment 
Data Grid (SEDG) and National Environment Data Grid (NEDG) can 
be set up and continuously updated. The an·d can be connected to 
online monitoring systems. Comprehensive Environment Pollution 
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Index (CEPI) is being prepared limited to the Industrial Area but the 
Grid can cover larger areas and aspects and can be source of 
research and planning. It can also facilitate monitoring of and be in 
sync with other government initiatives such as National Mission for 
Clean Ganga, Swachh Bharat and Jalshakti Abhiyan etc. Based on 
such data, it may also be easier to study 'carrying capacity' of 
different areas to plan siting policy for various activities. 

xx xx 

22. =···································=··································= 
viii. Consistent with Digital India initiatives, MoEF&CC/ 

MoJS/CPCB may consider setting up and periodically 
updating National Environment Data Grid (NEDG) 
linked to the State Environment Data Grids (SEDGs) 
DEDGs and further linked to available portals like 
online air/water quality, Sameer and other monitoring 
stations to facilitate analysis, research and planning 
on the subject. It may be further interlinked to 
initiatives like NMCG/ Swachh Bharat/ Jal Jee van 
Mission.• 

IV. Review of compliance status of directions for remedial action -
Orders in this matter dated 15.03.2019, 06.08.2019, 20.11.2019 
and 21.08.2020 

Order dated 15.3.2019: First review of progress of implementation of 
directions dated 8.10.2108. Further directions in view of inadequate 
progress 

21. Vidc order dated 15.03.2019, the Tribunal considered the status of 

compliance by various States/UTs in the matter of preparing and 

executing action plans for control of air pollution in pursuance of order 

dated 8.10.2018. Since there was large scale non-compliance, further 

directions were Issued. 

Order dated 06.08.2019: Second review of progress in preparing and 
executing action plans and to include N olse control measures and 
develop Emergency Response systems with mock drills 

22. Further review was undertaken vide order dated 06.08.2019. 

Following questions were framed for consideration: 

a. Whether a robust nationwide real time online continuous ambient 
air quality monitoring programme has been designed as 

19 

4267



127

too 
admittedly there are shortcomings in the current air quality 
monitoring regime in view of area coverage and quality of data? 

b. Whether more cities have been identified as NACs and strategy to 
deal with the same has been prepared? 

c. Whether the States with NACs have prepared time bound and 
budgeted Action Plans for bringing the air quality of NACs in their 
States within the prescribed norms? 

d. Whether the components of such Action Plans are in conformif:y 
with the directions in order dated 08.10.20182°? 

e. Whether environmental compensation regime has been designed 
on 'Polluter Pays' principle? 

f Whether CPCB, SPCBs and PCCs have developed a public 
grievance redressal portal? 

g. Further directions to deal with the situation.• 

23. Status with reference to each of the above questions was examined 

and following directions were issued: 

I. CPCB, SPCBs and PCCs need to ensure assessment and 
installation of the requisite number of real time Online Continuous 
AAQMS within six months from today and indicate progress in this 
regard before the next date. 

II. The Expert Team of CPCB to design a model/ SOP far source 
apportionment and canying capacity assessment within two 
months which may be replicated for all the NACs. In the light of 
such study, further action may need to be considered by 
MoEF&CC within three months thereafter in terms of regulating the 
number of vehicles, action in terms of shift to e-vehic/es and CNG 
vehicles, intensifying public transport system, mechanical 
cleaning of roads, enhancement of public parking facilities etc., 
improvement in.fuel quality and traffic management, regulation of 
construction activities, strict adherence to siting guidelines with 
regard to stone crushers, mining, brick kilns, thermal power 
plants, coal handling, air polluting industries, hot mix plants, etc. 
Besides, activities like crop burning and burning of trash 
wood/ leaves/ debris for heating in winters to be strictly regulated 
and violations penalized as has been done by notifications for ESZ, 
CRZ, Ganga Flood plains etc. • 

m. Concerned Town & Country Planning departments (with whatever 
be the name in the State) of all the States/ UTs may ensure review 
of master plans specially for the NACs to be consistent with 
carrying capacity and source apportionment study reports within 
six months of such reports being available and famish compliance 
reports to this Tribunal and CPCB. 

20 (1) Identification of source or pollution; (II) Determining source apportionment including sectors 
like vehicular pollution, industrial pollution, dust pollution, construction activities. garbage 
burning, agricultural pollution including pollution caused by burning of crop residue, 
residential and indoor pollution etc; (Ill} measures for strengthening of Ambient Air Quality 
AAQJ monitoring and {IV) Steps for public awareness including issuing of advisory to public 

~c-•f9,.r vention and control of air pollution and involvement of schools, colleges und other 
~~ OJJ.!~ti'/j!ls_institutions and awareness programmc.s. 
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l 6 \ 
IV. Concerned States may evolve enforcement mechanism for 

closing/ shifting of industrial units other than household industries 
from residential/ non-conforming areas in the light of law laid 
down in M.C. Mehta us Union of India, (2004) 6SCC 588. 

V. SPCBs/ PCCs need to develop interactive public grievance 
redressal portals on the pattern of CPCB portal "Sameer" within 
two months if not already done. 

VI. Actions Plans need to be prepared by States for the additional 20 
NACs on the pattern of 102 NACs within three months and after 
its approval by CPCB within two months, States must initiate time 
bound action on remediation within next three months. 

VII. CPCB may finalize the pending action plans within two months. 
Environmental compensation may be deposited by the defaulting 
States in terms of our order dated 15.03.2019 with the CPCB. 

VIII. Timeline prescribed for reviewing action plans with regard to its 
report dated 15.07.2019 by the CPCB for further micro planning 
may be reduced from six months, preferably to four months. CPCB 
may give appropriate directions to the SPCBs/ PCCs accordingly. 

IX. CPCB must forthwith come out with a compensation regime within 
two months for air as well as noise pollution to the extent such 
nonns have not yet been laid down. 

X. Having regard to adverse impact on public health and 
constitutional mandate that right to clean air is a fundW7!ental 
right, the MoEF&CC may modify the NCAP by reducing the 
timelines and increasing the target for reduction of air pollution 

XI. Noise Limiters need to be installed on potential noise polluting 
devices, including retrofitting the existing devices. Appropriate 
directions be issued by the States/UTs within three months in the 
same manner as directed by this Tribunal for Delhi vide order 
dated 01.08.2019 in O.A. No. 519/2016, Hardeep Singh& Ors. us 
SDMC&Ors. 

XII. The CPCB may also evaluate existing air quality monitoring 
mechanism of all States and UTs and furnish a report to this 
Tribunal before the next date in terms of capacity of its scientific 
and technical personnel both in terms of number of personnel and 
skill/ competence and outreach programmes on public awareness 
and suggestions for improvement. 

Xlll. The CPCB and States may have robust Emergency Response 
System and preparedness by way of mock drills and measures to 
be taken in the scenario when air pollution levels become severe 
plus and severe. 

The SPCBs and PCCs to submit details of 'consent' fimds to CPCB 
and this Tribunal within two months alongwith Action Plans On the 
basis of template provided by CPCB. CPCB may scrutinize and 
approve such action plans within tu.Jo months in accordance to our 
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~ 6oz 
order dated 22.01.2019 in O.A. No. 101/2019. Finally, the State 
PCBs and PCCs may execute their Action Plans within next one 
year thereafter. 

XV. The Environmental Compensation levied by State Transport 
Departments may be divided in the ratio of 50:25:25 amongst the 
States, the SPCBs/ PCCs and the CPCB." 

Order dated 20.11.2019: Third review of progress - direction to 
remedy inadequate monitoring and enforcement by strict 
enforcement of polluter pays principle and steps for accountability by 
way of adverse ACR entries exploring use of Campa Funds 

24. Thereafter, vide order dated 20.11.2019, further progress was 

reviewed with reference to the directions issued on 6.8.2019 hi the light of 

the report dated 14.11.2019 filed by the CPCB. Since progress achieved 

was not adequate. further directions were issued on the issues earlier 

considered as well as the issue of tackling the problem oi remediation of 

legacy waste dump sites which were also a source of air pollution, 

adversely affecting public health. Directions issued in the said order are: 

"29. In view of above, we direct as follows: 

i) Let assessed number of stations be installed within one 
year and quarterly progress reports furnished to CPCB by 
all the SPCBs/ PCCs. First such report may be furnished by 
01.04.2020. All such stations should be connected to the 
server of the CPCB and data displayed at the national portal 
on online real-time basis with AQI in public domaiTL CPCB 
may have its own stations at such critical locations as 
considered necessary. All the 12 notified parameters should 
be duly monitored by the CAAQMS. In default of compliance, 
SPCB/ PCCs will be liable to pay compensation@Rs. 5 Lakh 
per month starting from O 1.01.2021. Failure may also be 
reflected in the ACRs of the Member Secretaries of 
SPCBs/ PCCs. 

ii/ 

Procurement of such equipments may preferably be through 
Government E-marketing (GeM) Portal of GovL of India. 
CPCB may take steps to have standards/ specifications and 
accredited/ reputed vendors notified on the said portal CEO, 
GeM, may also take neoessary steps in the matter. 

Let SA and CC be completed within three months by the 
SPCBs/ PCCs utilizing available data, based on which 
MoEF&CC may take further folww up action in tem,s of 
direction para II of order dated 06.08.2019 quoted above. 
SPCBs/ PCCs may furnish action taken report to CPCB so 
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iii) 

iv) 

v) 

vi) 

vii) 

uiiiJ 
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that CPCB can file an appropriate report before this 
Tribunal. For any defaul~ compensation wili be liable to be 
paid @ of Rs. 5 lakh per month after O 1.04.2020. Failure 
may also be reflected in the ACRs of the Member Secretaries 
of SPCBs/PCCs. MoEF&CC may file compliance report 
before the next date. 

The review of master plans may now be carried out in the 
light of the studies within six months from the date of such 
studies in above terms. Mechanism for shifting industrial 
units from residential areas may be evolved immediately. 
Let both these aspects be complied by the all the States/ errs 
and reports fumished to the CPCB. The Chief Secretaries 
concerned may monitor compliance. In default, the 
concerned States/ UI's will be liable to pay compensation @ 
Rs. 5 lakhs per month after the stipulated timeline already 
mentioned. The compensation may be recovered by the 
States/ UI's from the erring officers ami appropriate entries 
may also be made in the ACRs of the concerned Heads of 
the Departments. The CPCB may prepare a comprehensive 
report and furnish the same before the next date. 

PGRPs may be developed for the remaining NA Cs and report 
furnished by the SPCBs/PCCs to CPCB within two months. 
In default, SPCBs/ PCCs concerned will be liable to pay 
compensation @Rs. 2 lakhs per month from 01.02.2020. 
CPCB may file a compliance report. Failure may also be 
reflected in the ACRs of the Member Secretaries of 
SPCBs/ PCCs. 

Compliance may also be ensured for the remaining cities 
and report furnished to CPCB by the States/ UI's by 
3I.01 .2020. In defaul~ compensation will be liable to be 
paid @ Rs. 10 lakhs per month from 01.02.2020. The 
compensation may be recovered by the States/UI's from the 
erring officer,; ami appropriate entries may also be made in 
the ACRs of the Heads of the Departments concerned. 

Let the approved action plans be executed accordingly in 
terms of the timeline provided therein ami compliance report 
furnished by Chief Secretaries of the concerned States/UI's 
to CPCB on quarterly basis starting from O I. 04 .2020. CPCB 
may file compliance report before this Tribunal. Failure on 
this regard may be visited with adverse consequences. 

Let the States/ UI's ensure compliance of directions with 
regard to the remaining cities in tenns of observations in 
Para I 8 within by 30.06.2020. In default, the States/UI's 
will be liable to pay @Rs. 5 lakhs per month till compliance. 
The compensation may be recovered by the States/ UTs from 
the erring officers and appropnate entries may also be made 
in the ACRs of the concemed Heads of the Departments. 

Let the NCAP be revisited in terms of obseroation.s in Para 
20 before the next date, failing which the Tribunal have no 
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option except to taJce coercive measures against concerned 

officers. l" '-\_ 
ix) Let the directions for control of noise pollution be complied 

with in terms of observations in Para 21 and report 
furnished to CPCB by 31.03.2020. CPCB may furnish a 
comprehensive report to this Tribunal. If the said direction is 
not complied with. the defaulting States/ UTs will be liable 
to pay compensation@Rs. 2 lakhs per month which may be 
collected by the CPCB and recovered from the salary of the 
concerned Heads of the Departments. 

Procurement of requisite equipments may preferably be 
through Gouemment E-marketlng (GeM) Portal of Gout. of 
India. CPCB may take steps to . have 
standards/ specifications and accredited/ reputed vendors 
notified on the said portal CEO, GeM, may also take 
necessary steps in the matter. 

x) Let the evaluation of monitoring stations be done positively 
by 31.12.2019 in terms of observations in Para 22 and a 
compliance report filed before the next date. As already 
directed, the evaluation should not only be sound in terms 
of scientific and technical capacity but also effectiveness of 
the outreach programme. 

xi) Let the steps for ERS be taken as per observations in Para 
23 and compliance report filed before the next date. The 
States have not given their response which may now 
positively be done within one month, failing which the 
Tribunal have no option except to take coercive measures 
against concerned officers. 

xii) The Chhattisgarh State PCB is directed to take remedial 
steps and modify its action plan on the subject of EC and 
Consent funds in terms of instructions of CPCB and direction 
of this Tribunal. Fresh action plan may be fumished to CPCB 
by 31.01.2020. We also disapprove the inaction by other 
SPC&/ PCCs in not complying with the directions. All-other 
SPC&/ PCCs may give their action plans latest by 
31.01.2020. In default, the erring SPC&/ PCCs will be liable 
to pay environmental compensation@Rs. 5 lakhs per month 
till compliance of the directions which may be liable to be 
recovered from the concerned Chairmen and Member 
Secretaries. Failure may also be reflected in the ACRs of the 
Member Secretaries of SPC&/ PCCs. CPCB may file a 
ronsolidated report on the subject before the next date. 

xiii) It needs to be expf-Ored by the MoEF&CC and concerned 
States/ UTs whether a part of CAMPA funds can be utilized 
for special afforestation drive in 122 NACs. If so, further 
necessary action be taken and a report furnished to this 
Tribunal by the MoEF&CC before the next date. 

Apart from other steps, focused attention may be required to 
ensure bio-remediation of legacy waste dump sites for which 
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this Tribunal has already issued exhaustive directions in 
a.A. No. 519/2019 as already noted in para 9 above. L

O
:;-

xv) With regard to finalization of Emergency Response System 
(ERSJ, we are of view that the State Disaster Management 
Authorities in coordination with the SPCBs/PCCs and-State 
Units of Meteorological Departments may include emergency 
as a part of disaster management and develop ERS 
accordingly which may be placed in public domain. 

xvi) The States/UTs which are able to successfully control air 
pollution in measurable terms in respect of 122 NACs may 
place their successful models and best practices on their 
respective websites for the benefit of others.• 

Order dated 21.08.2020: Fourth Review of progress in actions plans 
for control of air and noise pollution in terms of earlier directions in 
the light of report about compliance status 

Major deficiencies in compliance status found and further directions 
issued: inadequate monitoring stations, lack of SA and CC studies, 
lack of micro planning_ inadequate procurement of equipments for 
control of noise, lack of adequate initiatives in remedying legacy 
waste sites, lack of coordination with disaster management 
authorities to prevent environmental disasters - remedial directions 

25. The matter was last considered on 21.08.2020 in the light of reports 

of CPCB dated 06.03.2020, 21.07.2020 and report dated 18.08.2020 of 

the MoEFF&CC, declining to reduce time for abating air pollution under 

NCAP and two reports dated 06.03.2020 and 15.07.2020 filed by the 

Oversight Committee for compliance of environment issues for the State of 

UP, headed by Justice SVS Rathore, former Judge of the Allahabad High 

Court at Luclmow.21 The Tribunal reviewed the progress pointwise and 

also considered report of Ministries of Road Transport & Highways and 

Urban Development dated 16.06.2020 with reference to order in OA 

773/2018 on overlapping issue. The operative part of the order containing 

directions on consideration of all the issues is as follows: 

"I. Directions: 
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30. In view of the above, the d:rections are summed up as 
follows: 

i. The work of completing remaining 175 monitaring stations 
needs to be expeditiously completed within next six 
months. Work in this regard may commence within one 
month, which may be monitored by the CPCB, by holding 
periodical online meetings with the Chairman/ Member 
Secretaries of State PCBs/ PCCs or othP.r a11rhorlties. The 
funds available under the 'consent 
mechanism'/ 'environmental compensation' may be 
utilized for tha purpose by the State PCBs/ PCCs. It will be 
preferable that out of the above, 2.5 stations are set up by 
CPCB/ State PCBs/ PCCs jointly (with CPCB jinanciilg out 
of its EC funds), following an appropriate procedure to 
ensure best price and quality; 

ii. Carrying Capacity and Source Apportionment studies 
may be simultaneously undertaken by the State 
PCBs/ PCCs, utilizing the 'consent '11echanism'/ 
'environmental compensation' fund. Work in this regard 
may commence within one month and completed in six 
months. State PCBs/ PCCs will be at liberty to either 
undertake the study in-house or by hiring any other 
agencies. However, as Jar as possible a uniform poliey 
may be adopted in this regard which may be finalized by 
the CPCB in consultation with all State PCBs/ PCCs in 
same manner as in direction i. It will be preferable that 25 
such studies are conducted jointly by CPCB/ State 
PCBs/ PCCs (with CPCB .financing out of its EC Funds) to 
set a pattern; 

iii. Let further steps of prohibiting/ shifting polluting activities 
which are found unsustainable/ non-conforming and 
beyond carrying capacity of NACs, as a consequence of 
SA/ CC Studies or otherwise, to other locations, in the 
interest of public health and protection of environment to 
give effect to 'Sustainable Development' principle be taken 
by the States/UTs; 

iv. The States may take further steps to set up and operate 
PGRPs expeditiously, within three months. The CPCB as 
well as State PCBs/ PCCs may evaluate functioning of 
such portals on real time basis in the direction of 
protection of environment In particular analysis may be 
undertaken about the number of complaints received, 
effective steps for redressai taken and improvement 
achieved and planned. Such exercise may be ongoing but 
in the first instance may be compiled as on 31.12.2020 
and report.filed by the State PCBs/PCCs with the CPCB 
within one month thereafter; 

u. Action plans for newly added 20 NACs be completed 
expeditiously on the pattern of such plans for 102 cities, 
already prepared; 

ui. All the concerned States/ UTs may execute action plans, 
including control of stubble burning, where ever 
necessary and bursting polluting and noise generating 
fire crackers and give inform.ation about the status of 
compliance of action plans as on 31.12.2020 to CPCE 
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before 15.1.2021. They may also give infonnation in a 
tabulated Jann about the extent of improvement achieved, 
if any, in terms of reduction in pollution load. Steps in [ 

0 
,::,._ 

teMLS of ru:tion plans completed, actions ongoing and - J 
actions incomplete; 

vii. Detailed micro level planning be undertaken in respect of 
each NAC by the concerned State/UT expeditiously and 
status as on31.12.2020 befumished to the CPCBwithin 
one month thereafter; 

viii. The States/ UTs may address the gaps communicated by 
the CPCB with respect to the action plans for control of 
noise pollution and the States/ UTs which have not yet 
furnished their action plans may do so positively by 
31.12.2020. Compensation regime for violations of noise 
pollution be applied by all the States/UTs; 

ix. We find that NCAP for reduction of air pollution does not 
fuliy meet the mandate of sustainable development. 
Violation of laid down air pollution levels resulting in large 
number of deaths and diseases needs to be addressed 
expeditiously. Targeted time of reduction of pollution 
loads needs to be reduced and planned steps need to be 
sternly implemented on the ground. MoEF&CC may take 
fur.her action as per law in the light of observations in 
para 19 above. 

x. 

xi. 

xii. 

The States may utilize CAMPA funds, undertaking special 
afforestation drives in forest lands or other permissible 
locations in 122 NACs as per GAF Act, 2016 to abate 
pollution in the said cities. The CEO of CAMPA may hold 
a video conferencing with all the States PCBs/ PCCs to 
coordinate and facilitate the utilization of CAMPA Funds; 

Let all the States/ UTs take further action for procurement 
of equipments and taking other steps for control of noise 
pollution in 122 NACs as discussed in para 20 above and 
direction (viii) above, including applying compensation 
regime prepared by the CPCB and file their respective 
reports of status of compliance as on 31.12.2020 by 
15.1.2021; 
Let further steps be taken by all the States/ UJ's to 

finalise ERSs in terms of suggestion of the CPCB as 
quoted above in para 24, constituting a suitable 
mechanism similar to Task Force under GRAP for Delhi­
NCR and infonnation famished to the CPCB by 
31.12.2020; 
let f'.irther steps be taken to plan utilisation of consent/ EC 
funds by all the State PC&/ PCCs in the light of order of 
this Tribunal on the subject dated 24.07.2020 in O.A. No. 
102/2019, Ashish Kumar Dixit v. State of Uttar Pradesh 
& 0,-,, by 31.12.2020.It will be preferable that MoEF&CC 
with assistance of CPCB lays down an institutional 
mechanism on the pattern of CAMPA or otherwise for 
proper utilization of consent and EC funds available with 
CPCB/ State PCBs/ PCCs. 
Let CPCB issue a fresh direction with regard to the 
remediation of legacy waste sites in the light of 
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xiv. 

xv. 

xvi. 

xuii. 

xviii. 

deficiencies noticed by the CPCB and coordinate further 
action with the concerned Urban Development I Local 
Bodies/ PCBs/ PCCs/ Municipal Corporations. At least one 
site may be remediated and made a model of compliance 
in each of the 122 NACs. Where ever legacy waste sites 
remediation has not commenced, it may commence 
earliest having regard to the fact that timeline under 
statutory rules to complete such action is 7.4.2021 and 
continued delay is detrimental to public health and 
environment. Information of compliance status as on 
31.12.2020 be famisfwd to CPCB in terms of observations 
in para 24 above; 
All the States/ UTs and PCB/ PCCs may take steps to 
coordinate with the State Disaster Management 
Authorities and Meteorological Departments. The 
observations of this Tribunal while dealing with the 
problem of frequent environmental disasters in order 
dated 23.07.2020 in OA 134/2020, News Item published 
on 13.07.2020 in daily •India Today• titled "Massive fire 
engulf Vizag chemical plant, explosions heard, injuries 
reported" may also be taken into account. Action taken 
reports be filed with the CPCB for submission of 
consolidated report to this Tribunal; 
MoRTH may take farther prompt action of undertaking 
carrying capacity studies with regard to road 
infrastructure, specially in 122 NACs, through Central 
Road Research Institute or any other agency which may 
be financed by CPCB out of compensation fands or 
otherwise. On that basis, proper policies be prepared to 
deal with the number of vehicles beyond parking capacity 
or carrying capacity and permitting entnJ or registration 
of number of vehicles, parking areas etc. This is necessary 
to reduce congestion, unregul.ated parking and air 
pollution loads in 122 NACs. CPCB may coordinate with 
the concerned Ministries and acquaint this Tribunal with 
the outcome in its next report; 
The recommendations of the Oversight Committee for the 

State of UP, in its report dated 15.07.2020, need serious 
consideration and action by the concerned authorities in 
the State of UP. The Chief Secretary, UP may ensure 
further action in the State at different levels which may be 
coordinated and overseen by the Monitoring Committee. 
The oversight Committee may give its further independent 
report to this Tribunal before the next date by e-mail; 
In view of continued violation of I.aw on significant 
environmental issues, to give effect. to rule of law and 
Constitutional mandate of clean environment and for 
protection of public health and environment, monitoring 
must be done at the level of Chief Secretaries at least once 
in a month and the Chief Secretaries must have 
enmronment cells attached to their offices, as earlier 
directed by the Hon 'ble Supreme Court and this Tribunal 
in OA 606/2018; 
CPCB may file its consolidated report by email by 
January 31, 2021.' 
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V. Consolidated Report of CPCB dated 05.04.2021 with regard to 
compliance status of directions dated 21.8.2020 

26. Accordingly, :::PCB has filed its further consolidated report on 

05.04.2021 in continuation of earlier reports dated 09.11.2020 and 

15.02.2021 mentioning the pointwise status as follows: 

"L The work of compkting remaining 175 monitoring 
stations needs to be expeditiously completed within next six 
months. Work in this regard may commence within one month, 
which may be monitored by the CPCB, by holding periodical 
online meetings with the Chairman/Member Secretaries of 
State PCBs/PCCs or other authorities. The funds available 
under the 'consent mechanism' /environmental compensation' 
may be utiUzedfor the purpose by the State PCBs/PCCs. It will 
be preferable that out of the above, 25 stations are set up by 
CPCB/State PCBs/PCCs jointly (with CPCB financing out of its 
EC funds), following an appropriate procedure to ensure best 
price and quality; 

As per the Direction of Hon 'ble NGT, 20 new Continuous Ambient Air 
QualitiJ Monitoring Stations (CAAQMSJ have been installed in non­
attainment cities during the period and as on date 193 CAAQMS 
installed in non-attainment cities. Other states are in process of 
installation of the monitoring station as per the criteria and 
information is being oollected by CPCB. 

The proposal for setting up of 25 CAA QM Stations in Non-Attainment 
Cities has been approved under EC funded project for Rs. 25 crores 
by CPCB. Capital oost Rs. 1 crore per station has been sanctioned to 
20 States/Utsfor installation ofCAAQM Stations in the identified 25 
Non-Attainment cities (ANNEXURE -I). The Operation & Maintenance 
oost shall be borne by respective SPCB/ PCC. Sanction letter has been 
issued to respective SPCBs for signing of TOR to release funds. 

ii. Ccrryl.ng Capacity and Source Apportionment studies 
may be simultaneously undertaken by the State PCBs/PCCs, 
utilizing the 'consent mechanism 'I 'environmental 
compensation' fund. Work in this regard may commence 
within one month and completed in six months. State 
PCBs/PCCs will be at liberty to either undertake the study in­
house or by hiring any other agencies. However, as far as 
possible a unifonn policy may be adopted in this regard 
which may be finalized by the CPCB in consultation with all 
State PCBs/PCCs in same manner as in direction i. It will be 
preferable that 25 such studies are conducted jointly by 
CPCB/State PCBs/PCCs (with CPCB financing out of its EC 
Funds} to set a pattern; 

As per infomwtion provided by states, Source Apportionment (SA) 
study is Completed in 09 States (14 cities); under progress in 15 
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States (68 cif.es); and in proposal stage in 14 States (40 cities). The 
detail status is enclosed at ANNEXURE -II. \ C ' 

Carrying capacity (CC) study is under progress in 9 States (42 l 
cities); and in proposal stage in 18 States /51 cities). The detail 
status is endosed at ANNEXURE -III. 

CPCB requested SPCBs/ PCCs to propose the name of the 2-3 cities 
from their respective states for joint SA and CC studies. 25 non­
attainment cities are identified, based on the criteria developed by 
CPCB and in concurrence with SPCBs/ PCCs. These studies shall be 
done based on framework/ methodology prepared by CPCB by 
using CPCB EC Funds. The Ii.st of identified cities is endosed at 
ANNEXUREIV. 

m. Let further sups of prohibltlng/s~ poUutl.ng 
activities which are found unsustalnablefnon-conJ'ormlng 
and beyond carrying capacity of NACs, as a consequence of 
SA/CC Studies or otherwise, to other locations, in the interest 
of public health and protection of environment to give effect 
to 'Sustainable Development' principle be taken by the 
states/UTB; 

Status for steps of prohibiting/ shifting polluting activities which are 
found unsustainable/non-conforming and beyond carrying capacity 
of NACs is provided by 22 states/UTs (Jammu & Kashmir, 
Uttarakhand, Telangana, Delhi, West Bengal, Punjab, Uttar 
Pradesh, Himachal Pradesh, Andhra Pradesh, Kamataka, 
Maharashtra Chhattisgarh, Meghalaya, Madhya Pradesh, 
Nagaland, Bihm-, Assam, Rajasthan, Tamilnadu, Chandigarh, 
Odisha and Gujarat). Jharklw.nd has provided action point 
regarding shifting of polluting industries in city action plan. The 
detail status is enclosed at ANNEXURE -V 

Karnataka, Tamilnadu, Andhra Pradesh, Himachal Pradesh, 
Maharashtra, Chhattisgarh, West Bengal, Assam, Punjab, 
Chandigarh, SPCBs/ PCCs have informed that the •steps of 
prohibiting/ shifting polluting activities which are faund 
unsustainable/non-conforming and beyond carrying capacity of 
NACs, as a consequence of SA/CC Studies or otherwise, to other 
locations, in the interest of public health and protection of 
environment to give effect to 'Sustainable Development' principle" 
will be done after completion of SA and CC studies. 

Uttar Pradesh SPCB informed that a letter regarding shifting I 
prohibiting the industries in the non-conforming areas had been 
issued from the office of Principal Secretary, Enuironment, Forest & 
climate Change, to the Additional Chief Secretaries/ Principal 
Secretaries of the all the concerned departments and a meeting of 
Oversight Committee was held on 21.12.2020, wherein uarious 
steps has been proposed like constituted District level Committee 
and other nodal departments from mapping and closure of non­
conforming areas and Ensuring scrutinization and geotagging of the 
eleetri.city connections to prevent reissuing of electric conneetioris to 

r he illegal units. 
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Rajasthan SPCB informed that the work is rwt related to the state 
board. 

iv. The States may take further steps to set up and operate 
PGRPs expedttl.ou.sly, within three nwnths. The CPCB as well 
as state PCBs/PCCs may evaluate functioning of such portals 
on real time basis in the direction of protection of 
environment. In particular analysis may be undertaken 
about the number of complaints received, effective steps for 
redressal taken and improvement achieved and planned. 
Such exercise may be ongoing but in the first instance may 
be compiled as on 31.12.2020 and report filed by the State 
PCBsfPCCs with the CPCB within one month thereafter; 

The Public Grievance Redressal Portal (PGRPAJ on the pattern of 
Sameer app for Non-attainment cities is developed by 15 States 
(Uttaraklw.nd, Jammu & Kashmir, Gujarat, Rajasthan, Megha/aya, 
Maharashtra, Madhya Pradesh, Himachal Pradesh, Andhra 
Pradesh, Te/angana, Uttar Pradesh, West Bengal, Odisha, Punjab 
and Delhi} & the same is under development in 3 States (Tamilnadu, 
Nagaland & Chandigarh). Dedicated helpline numbers/web portal 
to address grievances are provided by 7 States (Assam, 
Chhattisgarh, Jharkhand, Kamataka, Nagaland, Tamilnadu, & 
Bihar}. The details along with the redressa/ status are enclosed at 
ANNEXURE-VI 

With regard to complain redressa/ status detail provided by Delhi, 
Himacha/ Pradesh, Madhya Pradesh and Uttar Pradesh is given 
below: 

Status of Complaints 
s. 

Stab, No. of 
No. Complaint, Effectloe steps Remarks 

rec,,lved 

Between 07.10.202< 
2764 to 31.12.2020 /2 

1. Delhi 4624 complaints PM) in Delhi-NCI' 
resolved /60 %) region 

Himachal 26 complaints From 01.04.2020 to 
2. Pradesh 28 resolved /93 %) 31.12.2020 

3. 
Madhya 

20 
No information 

Pradesh provided Ti/114.12.2020 

Uttar 57 complaints Between June 
4. Pradesh 59 resolved /97 %) 2020 08.01.2021 

5. Gujarat No complaints received till date 

West Bengal SPCB informed that the details of complaints received 
on portal will be submitted shortly. 

No information is provided by 17 states /-4ndhra Pradesh, Assam, 
____ . Chandigarh, Chhatt<sgarh, Jarnmu & Kashmir, Jharkhand, 

;&,-.-;::~, -c::::~Kamataka, Maharashtra Meghalaya, Nagaland, Odtsha, Puryab, 
/ ,,..... ~'I;,~ 
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Rajasthan, Tamilnadu, Telar,gana, Uttarakhand and Bihar, 
regarding Status of Complaints on Public Grievance Redressal 
Portal. 

v. Action plans for newly added 20 NACs be completed 
expeditiously on the pattern of such plans for 102 cities, 
already prepared; 

As per Hon'ble NGT order of O.A. No. 681/2018 and criteria 
finalized by CPCB for categorizing non-attainment cities. Ltst of 
non-<Ittainment cities has been upda:u,d by CPCB based on 
datafortheperiod of 2015-2019 on 21.10.2020 and 02 more 
cities namely Gorakpur in Uttar Pradesh and Madurai in 
Tarnilnadu added to the list. The total 124 non-attainment 
cities identified based on air quality data for the period of 
2015-2019. 

Out of total 22 newly added NACs, 21 city action plans, West 
Bengal (Asansol, Barrackpore, Durgapur, Haldia, Howrah & 
Raniganj), Odisha (Kalinganagar), Gujarat (Vadodara), Andhra 
Pradesh (Anantc;pur, Chitoor, Elum, Kadapa, Ongole, 
Rajahrnundry, Srikakulam & Vizianagaram), Uttarakhand 
(Dehradun), Tamilnadu (Trichy & Madurai), Uttar Pradesh 
(Gorakhpur) and Tela,,gana (Sangareddy) are approved Jar 
implementation; one city Maharashtra (Thane) was requested to 
submit reui.sed plans as per the recommendation of the three 
member committee; 

vi. All the concerned States/UTs may execute action plans, 
including control of stubble burning, where ever necessary 
and bursting polluting and noise generating fire crackers 
and give in,formation about the atatus of compliance of 
action plans as on 31.12.2020 to CPCB before 15.1.2021. 
They may also give in,formation in a tabulated form about 
the extent of improvement achieved, if any, in terms of 
reduction in pollution load. Steps in terms of action plans 
completed, actions ongoing and actions incomplete; 

Action taken/information received from Delhi, Andhra Pradesh, 
Tamilnadu, Uttarakhand, Punjab, Himachal Pradesh, Madhya 
Pradesh, Maharashtra, West Bengal, Bihar, Nagaland, Uttar 
Pradesh, Chhattisgarh, Odisha, Kamataka and Jamrnu & Kashmir. 

Rajasthan SPCB communicated that this Direction is not related to 
the State board and Assam PCB iriformed that there are no issues 
related to stubble burning. 

No information received from other states (Chandigarh, Gujarat, 
Jharkhand, Meghalaya and Tela,,gana). Details are enclosed at 
ANNEXURE-VII. 

vit. Detailed micro level planning be undertaken in respect 
of each NAC by the concerned State/UT expeditiously and 
status as on 31.12.2020 be furnished to the CPCB within one 
month thereafter; 
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CPCB prepared a unifonn robust format to address micro level 
actiuities for the sources oovered under city action plans and has 
been shared with respective SPCBs/ PCCs. Detailed and updated I 
submission in the fonnat shall facilitate preparation of micro-level l J 
plan as well as streamlined monitoring of implementation of city 
plans in the city. Such a format shall also aid in transitioning to a 
dynamic digitized reporting system in ji,ture 

Micro level planning has been submitted by Uttar Pradesh (Agra, 
Allahabad, Anpara, Bareily, Firozabad, Gqjraula, Ghazial,ad, 
Jhansi, Kanpur, Khurja, Lucknow, Moradabad, Naida, Meerut, 
Raebareli and Varanasi), Uttarakhand (Kashipur & Rishikesh), 
Maharashtra (Airola, Amravati, Aurangabad, Badlapur, 
Chandrapur, Jalgaon, Jalna, Kolhapur, Latur, Mumbai, Nagpur, 
Nashik, Naui Mumbai, Fune, Sangli, Solapur, Ulhasnagar, Thane & 
Vasai-Virar}, Andhra Pradesh (Ounrur, Kumoo~ Ne/lore, 
Vijayawada & V'rshakhapatnam), West Bengal (Kolkata, Asansol, 
Barrackpore, Durgapur, Haldia, Howrah & Raniganj), Telangana 
(Hyderabad & Patancheruvu), Himachal Pradesh (Bad.di, Damta~ 
Kala Amb, Nalagarh, Paonta Sahib, Parwanoo & Sunder Nagar), 
Tamilnadu (Thoothukudi, Trichy, Madurai & Chennai}, 
Chhattisgarh (Bhilai & Raipur), Rqjasthan (Jaipur, Jodhpur & Kota), 
Meghalaya (Bymiha1), Bihar (Patna), Gujarat (Surat, Vadodara & 
Raj/rot), Haryana (Faridabad), Jharkhand (Dhanbad, Jamshedpur 
& Ranchi), Kamataka (Bengaluru), Madhya Pradesh (Bhopal, 
Dewas, Indore, Sagar, Ujjain, Gwalior & Jabalpur), Punjab 
(Ludhiana & Amritsar) and Nagaland (Dimapur & Kohima) 

Assam, Kamataka and Punjab SPCB inform that the Micro Planning 
of Actions of non-attainment city/towns will be done after 
completion of Source Apportionment and Carrying Capacity Study. 

viii. The Staus/UTs may address the gaps communicated by 
the CPCB with respect to the action plans for control of noise 
pollution and the States/UTB which ha"" not yet furnished 
their action plans may do so positiDely by 31.12.2020. 
Compensation regime for violations of noise pollution be 
applied by all the States/UTB; 

A Separate report will be filed to Hon 'ble NGT against the Direction 
byCPCB. 

ix. We find that NCAP for reduction of air pollution does 
not fully meet the mandate af sustainable deDelapment. 
Vialattan of laid down air pollutton leDelB resul:ting in large 
number of deaths and diseases needs to be addressed 
expeditiously. Targeted time of reduction of pollution loads 
needs to be reduced and planned steps need to be sternly 
implemented on the ground. MoEF&CC may ta1ce further 
action as per law in the light of observations tn para 19 
aboDe. The States may utilize CAMPA funds, undertaking 
special afforestcctfun drives in forest lands or other 
permissible locations in 122 NACs as per CAF Act, 2016 to 
abate pollution in the said cities. The CEO af CAMPA may 
hold a video conferencing with all the States PCBs/PCCs ta 
coordinate andfacilitate the utilization of CAMPA Funds; 
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x. Let all the States/UTs take further action for 
procurement of equipments and taking other steps for 
control of noise pollution in 122 NACs as discussed in para \ \ '--1 
20 above and direction (viii} above, including applying \ 
compensation regime prepared by the CPCB and file their 
respective reports of status of compliance as on 31.12.2020 
by 15.1.2021; 

A Separate report will be filed to Hon'ble NGT against the Direction 
by CPCB. 

xi. Let further steps be taken by all the StatesjUTs to 
finalise ERSs in terms of suggestion of the CPCB as quoted 
above in para 24, constituting a suitable mechanism stmllar 
to Task Force under GRAP for Delhi-NCR and in,formation 
furnished to the CPCB by 31.12.2020; 

The Emergency Response System (ERS/ - GRAP for Non-attainment 
cities is developed/ part of action plan by 15 states (Jammil. & 
Kashmir, Himachal Pradesh, Uttar Pradesh, Andhra Pradesh, 
Punjab, Chandigarh, Delhi, Bihar, Tamilnadu, Odisha, Nagaland, 
Gujarat, Maharashtra, Meghalaya and Telangana/ and 
development is under process in 03 states (Uttarakhand, Rajasthan 
(for A/war city ERS prepared/ and Assam/. GRAP is being prepared 
in Chhatttsgarh. 

For Madhya Pradesh GRAP is prepared for Indore, Bhopal, Gwalior 
& Jaba/pur (GP.AP development under process in Dewas, Sagar & 
Ujjain.), for Jharkhand GRAP is prepared for Ranchi & Jamshedpur 
(no infonnation is available for Dhanbad/. for West Bengal GRAP is 
prepared for all cities except Kolkata. for Kamataka GRAP is 
prepared for Bengaluru (no information is available for Deuanagere, 
Gulburga and Hubli-Dharwad/, 

As informed by Kamataka SPCB, Proposal is being sent to Revenue 
Dept, Gout. of Kamataka to include MS, KSPCB as a member of 
Disaster Management Authority. The details are enclosed at 
ANNEXURE-VIll. 

xiL let further steps be taken to plan utilization of 
consent/EC funds by all the State PCBs/PCCs in the light of 
order of this Tribunal on the su~ect dated 24.07.2020 in 
O.A. No. 102/2019, Ashtsh Kwruu Dixit v. State of uttar 
Pradesh & Ors by 31.12.2020. It will be preferable that 
MoEF&CC with assistance of CPCB lays down an 
institutional mechanism on the pattern of CAMPA or 
otherwise for proper utilization of consent and EC funds 
available with CPCB/State PCBs/PCCs. 

As per the direction ofHon'ble NGTorder 0.A. No. 681/2018 dated 
20.11.2019, a Committee is constituted in CPCB to review and 
approve the Action Plans for utilization. of consent funds. 01" 

.- -- __ rn.eeting of the Committee was convened on 13-02-2020 and action 
. < ( _ ,, ; :; ' 0- plans received from 14 SPCBs/ PCCs were discussed in detail. The 
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Committee proposed that revised action plans as per the templates 
proposed by CPCB may be submitted. 

The 2"'1 Meeting of the Committee was convened on 07.08.2020 to L \~ 
review the action plans received from 07 State Pollution Control 
Boards/ Pollution Control Committees (SPCBs/ PCCs) namely 
Assam, Chandigarh, Chhattisgarh, Himachal Pradesh, Jammu & 
Kashmir, Meghalaya and Punjab. AU the seven plans were placed 
before the Committee for consideration and approval. The 
Committee examined these action plans and action plans of 
Chandigarh PCC, Chhattisgarh Environment Conservation Board, 
Himachal Pradesh SPCB, Jammu & Kashmir PCB and Punjab SPCB 
were approved. 

A meeting was oonuened on 15-01-2021 through Video 
Conferencing under the Chairmanship of Dr. Prashant Gargava, MS­
CPCB with the State Pollution Control Boards (SPCBs)/ Pollution 
Control Committee (PCCs) to discuss the action plans and proposed 
the following: 

1. SPCBs/ PCCs shall prepare and submit Action Plans in line 
with orders of Hon'ble NGT, state specific requirements & 
priorities and effective utilization of funds before i31"' 
January 2021 to CPCB; 

2. SPCBs/ PCCs shall provide the Armual collection of Consent 
and Environmental Compensation (EC) Funds to CPCB; 

3. SPCBs/ PCCs shall clearly specify the availability of 
Consent ar.d Environmental Compensation Funds for 
execution of Action plans; 

4. Action Plans for utilization of Consent and EC Funds shall 
be as per the Template provided by the Hon 'ble NGT 
addressing the priority issues of SPCBs; 

5. State level Committee shall be oonstituted for approval of 
action plans before submitting to CPCB and ; 

6. Monitoring mechanism may be developed for execution of 
action plans by SPCBs/ PCCs. 

Meeting of the Committee for Utilization of Environmental 
Compensation {EC) Funds was oonvened on 18.02.2021 to review 
the action plans received from State Pollution Control 
Boards/ Pollution Control Committees (SPCBs/ PCCs) in compliance 
of the Hon'ble NGT order 0.A. No. 102/2019 dated 24.07.2020. 

The Committee examined in detail the action plans received from 16 
SPCBs and 03 PCCs, summary reoommendations are given below: 

• Andaman & Nicobar, Assam, Jammu & Kashmir, 
Meghalaya, Mizoram, Nagaland and Puducherry 
SPCBs/ PCCS does not have sufficient EC funds for 
execution of action plans 

• Andhra Pradesh, Chandigarh and Sikkim have submitted 
action plans for more than the cost of EC Funds 
availability; 

• The Action plan for Himachal Pradesh SPCB has already 
been approved by the Committee in the meeting held on 
07.08.2020; 
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• Kera/a, Rajasthan and Tamil Nadu SPCBs huve submitted 
action plans only for a part of Utilization of EC funds. 
Therefore, plans may be revisited; 

• Odisha SPCB /w.s submitted common action plan. for O.A I 
No. 681/2018 and 102/2019. Also availability of EC fund 1 l 'D 
is not provided; and 

• Action plans received from Bihar SPCB, Chhattisgarh 
ECB, Gujarat SPCB and Madhya Pradesh SPCB were 
approved by the Committee for execution: 

xilL Let CPCB issue a fresh direction with regard to .the 
remediation of legacy waste sites in the light of deftclencles 
noticed by the CPCB and coordinate further action with the 
concerned Urban Development /Local Bodles/PCBs/PCCs/ 
Municipal Corporations. At least one site mey be remedlated 
and made a model of compliance in each of the 122 NACs. 
Where ever legacy waste sites remediation has not 
commenced, it may commence earliest having regard to the 
fact that tlmeline under statutory roles to complete such 
action is 7.4.2021 and continued delay is detrimental to 
public health and environment. Iriformatlon of compliance 
status as on 31.12.2020 be furnished to CPCB in terms of 
observations In para 24 above; 

As per the order of Hon 'ble NGT, CPCB /w.s issued direction on 
dated 27.01.2021 to all SPCBs/PCCs onfollowing: 

1. SPCBs/ PCCs to provide complete list of Legacy Waste 
dumpsites in their States/ UTs as per format enclosed. 

2. SPCB/ PCCs to ensure that necessary action for bio-mining 
and bio-remediation of these dumpsites is done by the 
concerned Local Authorities in compliance with Provisions of 
SWM Rules, 2016 

3. SPCBs/PCCs shall ensure that concerned Local Authorities 
engaged in the biomining process of legacy waste follow 
procedures as per CPCB Guidelines for Disposal of Legacy 
Waste with specific compliance to the following points: 

L Analysis of various screened fraction materials Le. 
RDF, fine earth/ bio earth etc., prior to its 
disposal/utilization 

iL Preparation of plan for utilization/ disposal of screened 
fractions 

iiL Adequate provisions for leachate treatment. 
iv. Maintenance of records I documents for 

disposal/utilization of the RDFs or fine earth and other 
materials. 

4. SPCBs/ PCCs shall ensure that the local bodies prepare time 
targeted Action Plan for bio-mining/ bio-remediation of these 
dumpsites in compliance with points listed above. The 
timelines as specified in SWM Rules, 2016 and Hon'ble NGT 
Directions on the matter are to be adhered to for remediation 
of these sites. 

5. SPCBs/ PCCs to ensure that no fresh waste is disposed at 
these dumpsites and local authon'ties make proper 
arrangement for management of fresh solid waste 
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6. SPCB to ensure that at least one legacy waste dumpsite is 
remediated in their jurisdiction which can be considered as 
model for compliance for other legacy waste dumpsites in 
Non-Attainment Cities {NAC). 

Copy of the direction issued on 27.01.2021 is enclosed at 
ANNEXURE-IX and status of information prouuied by 
SPCBs/ PCCs for the direction is enclosed at ANNEXURE-IX-A. 

xiv. All t1w States/UTs and PCBjPCCs may take steps to 
coordinate with the State Disaster Management Authorities 
and Meteorological Departments. The observations of this 
TrUnmal while dealing with the problem of frequent 
environmental disasters in order dated 23.07,2020 in OA 
134/2020, News Item published on 13.07.2020 tn daily 
"India Today" titled "Massive fl.re engulf VI.zag chemical 
plant, explosions heard, Injuries reported" may also be taken 
into account. Action taken reports be filed with the CPCB for 
submisston of consolidated report to this Tribunal; 

The Emergency Response System (ERS) - GRAP for Non-attainment 
cities is developed/ part of action plan by 15 states {Jammu & 
Kashmir, Himachal Pradesh. Uttar Pradesh. Andhra Pradesh. 
Punjab, Chandigarh. Delhi, Bihar, Tamilnadu, Odisha, Nagaland, 
Gujarat, Maharashtra, Meghalaya and Telangana) and 
development is under process in 03 states (Uttarakhand, Rajasthan 
{for A/war city ERS prepared) and Assam). GRAP is being prepared 
in Chhattisgarh 

For Madhya Pradesh GRAP is prepared for Indore, Bhopal, Gwalior 
& Jabalpur {GRAP development under process in Dewas, Sagar & 
Ujjain), for Jharkhand GRAP is prepared for Ranchi & Jamshedpur 
{no information is available for Dhanbad), for West Bengal GRAP is 
prepared for all cities except Kolkata, for Kamataka GRAP is 
prepared for Bengaluru {no informatian is available for Devanagere, 
Gulburga and Hubli-Dharwad), 

As informed by Kamataka SPCB, Proposal is being sent to Revenue 
Dept, Govt. of Kamataka ta include MS, KSPCB as a member of 
Disaster Management Authority. The details are enclosed at 
ANNEXURE-VID. 

A communication is received from Govt of Uttar Pradesh for 
issuance of the required guidelines in the matter through National 
Disaster Management Authority (NDMA). CPCB also oommunicated 
to NDMA for necessary actions in this regard. 

The compliance status received from the various SPCBs/ PCCs on 
steps to ooordinate with the State Disaster Management Authorities 
and Meteorolngical Departments is enclosed at ANNEXURE-X. 

xv. MoRTH may take further prompt action of undertaking 
carrying capacity studies with regard to road infrastructure, 

. ·::,.:::-:. -~~ecially in 122 NACs, through Central Road Research 
/_,, l,.wl I <',( . 

1;· ~,-f : - - ~ :1.'-
7 

tute or any other agency which may be financed by CPCB 
: >_;, -· ,':,.:· oft-t;,~ compensation funds or otherwise. On that basts, 
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proper policies be prepared to deal with the number of 
vehicles beyond parking capaclty or carrying capacity and 
permitting entry or registration of number of vehicles, 
parking areas etc. This ls necessary to reduce congestion, \ \ :J 
unregulated parking and air pollution loads in 122 NACs. \': 
CPCB may coordinate with the concerned Ministries and 
acquaint this Tribunal with the outcome in its next report; 

Communication was sent by CPCB vide letter dated 07.10.2020 
and 24.11.2020 to MoRTH to take the matter on priority and provide 
the cost of the aforesaid study, for consideration of CPCB. Letter 
enclosed at ANNEXURE-XI. 

Ministry of Road Transport & Highways in its Office Memorandum 
No. RT16025/2/2019-Tdated 21.12.2020 (ANNEXURE-XIIJ, stated 
that, "as per Government of India (Allocation of Business) Rules 
1961, subject matter of the 'Planning and Coordination of Urban 
Transport systems is allocated to the Ministry of Housing and Urban 
Affairs (MoHUA). Further, MoHUA has already entrusted the task of 
formulating methodology for assessment of Carrying Capacity to 
M/ s Urban Mass Transit Company Ltd (UMTC). 

The scope of the study being undertaken by MoHUA already covers 
the carrying capacity studies with regard to road infrastructure, and 
may be extended to 122 NACs, in compliance of the Hon'ble NGT 
order dated 21.08.2020. • 

Further, CPCB vide letter dated 13.01.2021, requested to MoHUA to 
take the matter on priority and provide the requirement of the funds, 
if any on aforesaid study,for consideration of CPCB and compliance 
status on the Hon 'ble NGT direction. 

In reference to the MoRTH Office Memorandum No. RT-
1602512/2019-T dated 21.12.2020 (ANNEXURE-XII), MoHUA, 
issued an Office Memorandum uide O.M. No. K-14011/23/2018-
UT-I dated 20.01.2021 (ANNEXURE--XIII), wherein MoHUA stated 
that "the stand/ contention of MoRTH is not correct and is also not 
in line with the facts/ developments of the case• and uarious uiews 
are provided. It is also stated that the directions of the Hon 'ble NGT 
in the Order dated 21.08.2020 are categorical, case specific and 
with reference to MoRTH's [unctions and mandate for froming of 
policies regarding road infrastructure, froming of proper policies. 
Accordingly, the directions of the Hon'ble NGT in their order dated 
21.08-2020 are for compliance and necessary action by MoRTH and 
they may consider filing compliance report/ appropriate 
submissions before the Hon'ble NGT. 

xvi. The recommendations of the Oversight Committee for 
the State of UP, in its report dated 15.07.2020, need serious 
consideration and action by the concerned authoritl.es in the 
State of UP. The Chief Secretary, UP may ensure further 
action in the State at different levels which may· be 
coordinated and overseen by the Monitoring Committee. The 

~i ,._ oversight Committee may give its.further independent report 
'l':~-"•'n --~ 1 W,. to this Tribunal before the next date by e-mail; <F~,.r ,,v~ 
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e,\ /" ]£ 
3,\ '-"J• 
~ ,' .I~ 

;~At--;"~ 
38 

4286



146
I 
: . 
' I 

Infonnation to be submitted by Uttar Pratl.esh separoteiy. 

xvil ln view of continued violation of law on signiJicant 
environmental lssues, to give effect to rule of law and ) l 6 
Constitutional mandate of clean environment and for J 
protection of public health and environment, monitoring 
must be done at the level of Chief Secretaries at least once In 
a month and the Chief Secretaries must have environment 
cells attached to their oJJices, as earlier directed by the 
Hon'ble Supreme Court and this 7'rlbunal In OA 606/2018; 

The environment cell is prepared by 11 states (Jammu & Kashmir, 
Chhattisgarh, .'-Iimachal Pradesh, Madhya Pradesh, Maharashtra, 
Punjab, Odisha, Tamilnadu, Nagaland, West Bengal and Uttar 
Pradesh) and status not available for 13 states (Andhra Pradesh, 
Chandigarh, Delhi, Gujarat, Jammu & Kashmir, Jharkhand, 
Karnataka, Meghalaya, Rajasthan, Telangana, Uttarakhand, Bihar 
and Assam). Details of devel.opment of environment cell are 
encl.osed at ANNEXURE-XIV." 

27. Separate report on the subject of control of noise pollution gives the 

gap analysis as follows: 

"3.0 GAP ANALYSIS 

As per Hon'ble NGT Directions dated 15.03.2019 and 
15.11.2019, action Plan submitted by States/ UTs are analysed 
on the basis of foll.owing points: 

i. Noise level monitoring in conjunction with the Police 
Department and take remedial action. 

ii. Police Departments of all the States/UTs may obtain the 
Noise monitoring devices within a period of three months. 

iii. Police Department of all the States/ UTs may also train 
their staff regarding the use of such devices. 

iv. Police Department of all the States/ UTs may develop a 
robust .protocol for taking appropriate action against the 
defaulters. 

v. Use of Sound Limiter(s) in all sound system/ public 
address system for effective control of Noise Pollution. 

Accordingty, action plans submitted by 30 States/UTs were 
assessed based on its adequacy in addressing above­
mentioned points. Detailed assessment of action plan is 
attached as Annexure-XL VI. 

Followir..g are the major observations based on the assessment: 
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i. 10 States/ UTs (Delhi, Tripura, Bih.ar, West Bengal, 
Karnataka, Kera/a, Gujarat, Jammu and Kashmir, 
Sikkim, Uttar Pradesh) have addressed all the five action 
points as listed above in their action plans. , ~ 0 

ii. 20 States/ UTs (Andhra Pradesh, Andaman & Nicobar, 
Arunachal Pradesh, Assam, Chhattisgarh, Chandigarh, 
Goa, Daman & Diu & Dadra and Nagar Haveli, Himachal 
Pradesh, Lak.shc.ulweep, Madhya Pradesh, 
Maharashtra, Meghalaya, Manipur, Mizorwn, Odisha, 
Pondicherry, Tamil Nadu, Telangana, Uttarakhand} have 
partially addressed the above-listed action points in their 
action plans. 

iii. 05 States/UT's nwnely Haryana, JharkJ,.and., Nagaland, 
Punjab, Rajasthan have not submitted any action plan to 
CPCB." 

VI. Consideration of Report of the Oversight Committee for UP dated 
27.03.2021 about compliance status In UP and recommendations 
for this order 

28. We have also considered the report of the Oversight Committee for 

UP filed on 27.03.2021 in continuation of earlier report dated 12.02.2021, 

giving the compliance status with reference to directions of this Tribunal 

in the State of UP showing non-compliances on several issues, in a tabular 

form. The Chief Secretary, UP may look Into the report o~ the 

Oversight Committee and take further remedial action In terms of 

recommendations therein. 

Separate Report of CPCB re: road dust control and fire crackers 

29. The separate CPCB report in pursuance of directions in OA 

283/2020 is to the effect that 12 States have initiated some action and 

made provision for sprinkling of water to suppress road dust and to 

procure mechanical road sweepers while other States have yet to take 

action. Report in pursuance of directions in OA 249 /2020 is that 23 States 

had prepared plans to regulate bursting of fire crackers while other 

40 
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VII. 

• 

CUrrent (Fifth) and final review on the subject - Analysis of the 
CPCB report dated 05.04.2021 for this order 

30. The report shows progress under 17 specific heads. With regard to 

installin_g 175 monitoring stations, it is stated that 20 new CMQMs have 

been installed and 25 approved. SA and CC studies are underway. There 

is partial progress on shifting polluting actiVlties out of non-conforming 

areas. PGRPs have been developed by several States and other States have 

yet to do the same. Two more cities have been added to the list ofNACs 

and actions plans for the NACs have been mostly prepared. Status of 

execution of action plans is not very clear. Micro level planning has been 

done for some cities. Gaps in plans and execution remain to be addressed. 

The issue of revising NCAP and CAMPA Funds is still to be addressed. 

Certain steps have also been taken for control of noise pollution, including 

procurement of noise monitoring devices and limiters. Emergency 

response systems have been partly developed. Directions issued for 

utilizing 'Consent' and 'EC' funds and for bioremediation of legacy waste 

dump sites. Carrying capacity of road infrastructure to determine parking 

capacity is being dealt with by the Ministry of Road Transpon; and 

Highways and Urban Development Departments. Environment Cells have 

been set up by some of th~ Chief Secretaries. The report does not 

indicate the reduction in pollution level in any of the NACs as a result 

of steps so far taken. Similarly, with regard to noise pollution control, 

no tangible progress has been shown. Progress on SA and CC studies is 

highly inadequate. Preventive and remedial measures for stubble burning 

need to be planned in advance for effective control of pollution. CPCB 

needs to undertake finger printing and marker/bio-marker pollutant 

analysis and identify sensitive plant species which will indicate quality of 

~.r as well as deletenous effect, if any, along with SA studies. While the 
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report has stated under heading (ix) that a separate report will be filed on 

the subjects of modification of NCAP, utilization of CAMPA Funds by \..l..,Z 
undertaking special afforestation drive, no such separate report has been 

filed. 

31. We consider it necessary to comment on some of the subjects 

needing pointed attention. 

Inadequacy or Monitoring Stations 

32. To capture the real picture which is essential for further planning 

and remedial action. sufficient number of monitoring stations have to be 

established and there has to be atleast one monitoring station in every 

district, as earlier directed. In this regard, we may refer to earlier order 

dated 21.08.2020 on consideration of the issue with reference to the data 

from CPCB report dated 18.08.2020. The Tribunal noted that the said 

report mentioned that air quality was being monitored manually at 793 

locations covering 344 cities/towns in 28 States and 7 Union Territories 

(UTs) across the country under National Air Quality Moniforing 

Programme (NAMP) and through real time stations in 219 stations covering 

123 cities in 18 States and 2 UTs under Continuous Ambient Air Quality 

Monitoring. Further, the SPCBs/PCCs are also monitoring ambient air 

quality manually at 126 locations covering 86 cities/ towns in 13 States 

under State Air Quality Monitoring Programme (SAQMP). It was observed 

that there are 740 Districts in the country and above 4000 cities. It 

is absolutely necessa:ry that atleast at every District Headquarter in 

all the 740 Districts, there should be an air quality monitoring 

station. It was directed that wherever such stations have not yet been 

set up so Car (though Air Act ls 39 years old), manual stations, which 

are very easy to set up and are not costly, mu.st be installed at the 
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earliest using simpler procedure like GeM. This step should not 

exceed three months. This will be the responsibility of the State 

PCBs/PCCs, using funds available under 'consent mechanism'/ 

'environmental compensation'. 

As per data furnished by the CPCB in its report dated 14.11.2019, 

it was mentioned that as against requirement of CAAQMS belng 800, 

only 176 had been installed and as against required manual stations 

being 1250, only 658 had been installed. The gap was directed to be 

filled up hy the Tribunal till 20.11.2020 which was extended vide 

order dated 21.08.2020 for six months, which expired on 21.02.2021. 

CC and SA Studies 

33. The progress on the subject is inadequate, though important as 

in its absence of such studies, further planning and action may be 

difficult. Hazardous/polluting activitj.es will remain unchecked 

without proper planning. 

Shifting of polluting activities 

34. As already mentioned, in absence of CC and SA studies and master 

plans, shifting, prohibiting and regulating unsustainable polluting 

activities remain a challenge. 

Effective functioning of PGRPs 

35. As per report, 17 States have yet to provide information while 

effectiveness of functioning of PGRPs has not yet been duly evaluated. 

Action Plans for NACs 

While action plans have been prepared for almost all the NACs and 

·1able on the websites of CPCB as well as State PCBs, timelines in 
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the action plans are not in consonance with the orders of this Tribunal. 

For enforcement of rule of law, accountability is required to fixed for every 

violation of standards of air quality by identifying the violators and taking 

action in terms of prohibiting polluting activities as well as recovering 

compensation for the period during which violation continued. If such plan 

is not prepared to make every violator accountable, there will be failure of 

the public trust doctrine under which the State Authorities are required to 

enforce the enacted law. There has to be commitment to the upholding of 

the air quality standards laid down and taking action for every violation. 

We are of view that such coercive action for failure against authorities 

must start atleast from 01.11.2021. Any delay in execution of action plan 

beyond 01.11.2021 will render the concerned States liable to pay 

compensation atleast@ Rs. 10 Iakhs per month with liberty to recover the 

amount from the errL'lg officers. Such compensation must be credited to a 

separate account to be operated by the Chief Secretary of the State and 

the amount so deposited will be spent for restoration of the environment. 

Noise control 

37. There are huge gaps in execution of action plans for noise control, 

including procurement of equipments. Such gaps need to be addressed 

especially by Police and environment Departments who are entrusted with 

the responsibility of control of noise under the Noise Pollution (Regulation 

and Control) Rules, 2000. Atleast from 01.11.2021, the conc~med 

States/heads of police force must be held liable to pay compensation @ 

Rs. 10 lakhs per month on the same pattern as failure to enforce action 

plans for control of arr pollution. 

tation drive utilizing CAMPA Funds 

.... 
( ' ,,\~,: 
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38. Afforestation drive is essential for control of air pollution. 

Coordination with Lt'Je CAMPA authorities is required for utilizing the 

CAMPA funds for the purpose of afforestation, as already directed. 

Revamping of State PCBs/PCCs utilizing 'Consent' /'EC' funds 

39. According to CPCB report, certain steps have been taken but further 

steps need to be take:1. There is dire need to revamp regulatory authorities 

by recruiting adequate number of personnel, atleast equal to already 

sanctioned posts and then reviewing the strength and also by procuring 

requisite equipments and establishing sufficient labs, using available 

consent funds. 

Issue of Carrying Capacity of the roads through Central Road 
Research Institute by MoRTH 

40. The issue remains unresolved though it is very much necessary for 

the purpose of planning no vehicle zones, parking capacity and other 

regulatory measures, including number and nature of vehicles to be 

allowed in NACs and other air polluted areas. 

Monitoring at the level of Chief Secretaries through environment 
cells 

41. The report shows that only 11 States have so far given information. 

Further action needs to be taken expeditiously. 

DATA GRID Needed 

42. The data grid for continuous information will go a long way in 

dealing with the problem. As already noted in Para 20 above, there is need 

for National, State, District Environmental Data Grids giving the data of 
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Based on the level of pollution, categories of cities/ districts need _to be 

appropriately classified such as 'red', 'orange' and 1green'. Further, based 

on such data Natior.al Air Quality Atlas may be compiled and published 

on the websites of MoEF&CC, CPCB and State PCBs/PCCs and updated 

from time to time. 

Other Inadequacies iu addressing challenges : SA and CC studies aud 
further steps for control of Vehicle pollution, vehicle density, 
iudustrial pollution, coal-fired iudustrial activities, Unscientific 
mining, unplanned development, garbage Dumps, combustions ~ 
burniug of garbage, crop burniug, handiiug of other waste - plastic, 
bio-medical waste, dust, environmental diaasters 

Legacy Waste Sites remediation and other waste management, 
including biomedical and plaatic wastes and burniug of crop residue 

43. The said work wntinues to be neglected posing serious threat to the 

air quality. As per directions already issued on 28.02.2020 i1_1 OA 

606/2018, compensation may be recovered and utilized for restoration of 

the environment. The said direction is reproduced below for ready 

reference: 

"lto40 ... x= .............................. x= ................................... x= 

41. In view of above, consisient with the directions referred to in 
Para 29 issued on 10.01.2020 in the case of UP, Punjab and 
Chandigarh which have also been repeated for other States in 
matters already dealt with, we direct: 

a. In view of the fact that most of the statutory timelines have 
expired and directions of the Hon'ble Supreme Court and 
this Tribunal to comply with Solid Waste Management 
Rules., 2016 remain unexecuted, interim compensation 
scale IS hereby laid down for continued failure after 
31.03.2020. The compliance of the Rules requires taJcing of 
several steps mentioned in Rule 22 from Serial No. 1 to 10 
(men..tioned in para 12 above). Any such continued 
failure will result in liability of every Local Body to 
pay compensation at the rate of Rs. 10 lakh per 
month per Local Body for population of above 10 
lakhs, Rs. 5 lakh per month per Local Body for 
populat:i.on between 5 lakhs and 10 lakhs and Rs. 1 
lakh per month per other Local Body with populatton 
with 5 lakhsfrom 01.04.2020 till compliance. If the 
Local Bodies are unable to bear financial burden, the 
ltabUity will be of the State Governments with liberty 
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to take remedial action against the erring Local 
Bodies. Apart from compensation, adverse entries 
must be made in the ACRs of the CEO of the said Local 
Bodies and other senior functionaries in Department \_ )_ ~ 
of Urban Development etc. who are responsible for 
compliance of order of this Tribunal Final 
compensation may be assessed and recovered by the 
State PCBs /PCCs in the light of Para 33 above within 
six months from today. CPCB may prepare a template 
and issue an appropriate direction to the State 
PCBsjPCCs for undertaking such an assessment in the 
light thereof within one month. 

b. Legacy waste remediation was to 'commence' from 
01.11.2019 in terms of order of this Tribunal dated 
17.07.2019 in 0.A. No. 519/2019 para 2822 even 
though statutory timeUne for 'completing' the said 
step is till 07.04.2021 (as per serial no. ll in Rule 
22), which direction remains unexecuted at most of 
the places and delay in clearing legacy waste is 
causing huge damage to environment in monetary 
terms as noted in para 33 above, pending assessment 
and recovery of such damage by the concerned Sta.te 
PCB within four months from today, continuedfailure 
of every Local Body on the subject of commencing the 
work of legacy waste sites remediation from 
01.04.2020 till compliance wiU result in liability to 
pay compensation at the rate of Rs. 10 lakh per 
month per Local Body for population of above 10 
lakhs, Rs. 5 lakh per month per Local Body for 
population between 5 lakhs and 10 lakhs and Rs. 1 
lakh per month per other Local Body. if the Local 
Bodies are unable to bear financial burden; the 
liability wiU be of the State Governments with liberty 
to take remedial action against the erring Local 
Bodies. Apart from compensation, adverse entries 
must be made in the ACRs of the CEO of the said Local 
Bodies and other senior functionaries in Department 
of Urban Development etc. who are responsible for 
compliance of order of this Tribunal. Final 
compensation may be assessed and recovered by the 
State PCBs/PCCs in the light of Para 33 above within 
six months from today. 

c. Further, with regard to thematic areas listed above 
in para 20, steps be ensured by the Chief Secretaries 
in terms of directions of this Tribunal especially 
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w.r.t. plastic waste, bio-medical waste, construction 
and denwlition waste which are linked with solid 
waste treatment and disposal. Action may also be 
ensured by the Chief Secretaries of the statesfUTs \ l_J' 
with respect to remaining thematic areas viz. 
hazardous waste, e-waste, polluted industrial 
clusters, reuse of treated water, performance of 
CETPs/ETPs, groundwater extraction, groundwater 
recharge, restoration of water bodies, noise pollution 
and illegal sand mining. 

d. The compensation regime already laid down for failure 
of the Local Bodies and/or Department of Irrigation and 
Public Health/In-charge Department to take action for 
treatment of sewage in tenns of observations in Para 36 
above will result in liability to pay compensation as 
already noted above which are reproduced for ready 
reference: 

i. Interim measures for phytoremediation/ 
bloremediation etc. in respect of 100% sewage to 
reduce the pollution load on recipient water 
bodies - 31.03.2020. Compensation ts payable 
for failure to do so at the rate of Rs. 5 lakh per 
month per drain by concerned Local 
Bodies/States (in terms of orders dated 
28.08.2019 in O.A. No. 593/2017 and 06.12.2019 
in O.A. No. 673/2018) w.e.f. 01.04.2020. 

ti. Commencement of setting up of STPs -
31.03.2020. Compensation ts payable far failure 
to do so at the rate of Rs. 5 lakh per month per 
STP by concerned Local Bodies/States (In tenns 
of orders dated 28.08.2019 In O.A. No. 593/2017 
and 06.12.2019 In O.A. No. 673/2018) w.e.f. 
01.04.2020. 

Iii. Commtsstoning of STPs 31.03.2021. 
Compensation ts payable for failure to do so at 
the rate of Rs. 10 lakh per nwnth per STP by 
concerned Local Bodies/States (in terms of orders 
dated 28.08.2019 In O.A. No. 593/2017 and 
06,12.2019 in O.A. No. 673/2018) w.e.f. 
01.04.2021. 

e. Compensation In above terms may be deposited witp. the 
CPCB far being spent on restoration of environment 
which may be ensured by the Chief Secretaries of the 
States/UTs. 

f. An 'Enuironment Monitoring Cell' may be set up In the 
office of Chief Secretaries of all the States/UTs within 
one month from today, if not already done for 
coordination and compliance of above directions which 
will be the responsibility of the Chief Secretaries of the 
States/l]Ts. 
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g. Compliance reports tn respect of significant 
environmental issues may be furnished in tenns of order 
da.ted 07.01.2020 quarterly with a copy to CPCB." 

44. Vide order dated 14.12.2020 in O.A. No. 606/2018, Compliance of 

Municipal Solid Waste Management Rules, 2016 and other environmental 

issues. further direction issued is as follows:-

"ltoB ... xxx ......................... xxx ........ .................................... xx.x 

9. The compensatlon in tenns of earlier order be recovered 
and credited to a separate account with the Environment 
Department of the States/U1's to be used for restoration of 
environment in the concerned States/UI's. The deposit, instead 
of being made with the CPCB, may now be made to the said 
account." 

45. There are 4000 legacy waste dump sites (including in all NACs) 

in the countxy as per CPCB report noted in order dated 18.10.2019 in 

OA 606/2018, Emissions therefrom and burning of garbage cause air 

pollution. The said accumulated/legacy waste needs to be tackled on war 

footing, as earlier directed by this Tribunal in OA No. 606/2018, in the 

presence of Chief Secretaries of all the States/UTs. Progress on the 

subject is disappointing. Unplanned hazardous activities in 

residential areas are further matter of concern. There are no adequate 

safeguards against control of fugitive dust. Coal fired industrial 

activities are a great hazard. Density of vehicles, unclean fuel and 

lack of planning to regulate traffic need focused attention. No 

satisfactory solution is in place to control burning of crop residue. 

Environmental disasters remain unchecked. 

46. Dumping and burning of bio-medical waste and plastic waste in 

~_lat!on of law significantly add to air pollution which need to be 
·--. ~ 

,: , " l , • ., ""1~l1• 
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18.01.2021 in OA No. 710/2017, Shailesh Singh 11. Sheela Hospital 

& Trauma Centre, Shalyahanpur & Ors. and 08.01.2021 in EA No. 

13/2019 in OA 247/2017, Central Pollution Control Beard v. State 

of Andaman & Nicobar & Ors. respectively. 

Measurement of Success - graph must show reduction of pollution 
load but infact pollution level increasing - Serious Monitoring and 
fixing accountability imperative: 

47. Final success of execution of action plans depends on graph of 

reduced pollution load. This requires monitoring at highest levels in 

Districts, States and at the national level by coordination of all concerned 

departments. There is constitutional obligation of good governance and a 

duty to citizens to enforce their right of breathing fresh air. Absence of 

adequate rerr..edial action is resulting in deaths and diseases which are 

like pandemic or like causing of homicide or grievous hurts with no 

accountability. Main sources of air pollution have been identified and 

remedial measures also articulated. 

Some other recent NGT orders relevant in the context: Shifting coal 
fired indnstrial activities to PNG 

48. As a result of regional carrying capacity evaluated by an Expert 

Committee under orders of this Tribunal in OA No. 1016/2019, Utkarsh 

Panwar v. Central Pollution Control Board & Ors., it was found that brick 

kilns in NCR were working beyond the canying capacity. This led to 

direction for control and regulation of such activities and also switching to 

cleaner fuel. Similar directions were issued for air pollution In Morbi 

Industrial area in Gujarat 23 and Mandi Goblndgarh Indnstrlal area In 

Punjab 24 by shifting fuel for indnstrial activities from coal to PNG. 
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49. Once studies are carried out about sources of pollution beyond 

assimilative capacity of air, it will be possible to control and regulate 

polluting activities in the interest of public health and to give effect to the 

Sustainable Development principle. 

Dust Control 

50. In view of directions already given in OA 283/202025, there is need 

for control of fugitive dust emissions during the road cleaning by 

appropriately sprinkling of water and greening of the open soiled areas. 

Utilization of CAMPA funds for afforestation needs to be explored in 

coordiination with the CAMPA authorities, as already directed. 

Public, Awareness and stringent measure against sources of pollution 
and i'evamping monitoring mechanism having sufficient qualified 
personnel, periodical training and procuring equipments - imperative 
for pttbllc health - constant planning and monitoring at all levels 

51. Further attention is required to creating awareness about harmful 

polluting activities like fire crackers. It is well known that harmful hazy 

conditions of pollutants being locked in the air during October - November 

in North India may need sustained planning and action. Prior awareness 

of the pu btic in this regard is imperative. There is also need for involvement 

• of eminent citizens and experts. An Advisory Committee is required for 

each of the NAC and other air polluted areas where air quality is poor and 

above so that such Committees may interact with the resident welfare 

associations and other stake holders in the light of public 

grievances/ suggestions, plan initiatives and special dirives from time to 

time having regard to the local conditions. They can also coordinate with 

schools and colleges and research institutions. 
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52. As already mentioned, pollution free environment is part of ri!plt to 

life. Air pollution beyond norms seriously affects health and environment. 

Inspite of statutory mechanism and orders of the Hon'ble Supreme Court 

and other Courts/Tribunal, the challenge of pollution from different 

sources, including vehicular pollution, industrial and construction sector 

pollution, power sector pollution, agriculture sector pollution remains. 

Graded Action Response Plan (GRAP) has been issued for National Capital 

Region (NCR) in pursuance of directions of the Hon 'ble Supreme Court 

stipulating steps to be taken for controlling/regulating several polluting 

activities depending upon the level of pollution. 

53. In Arjun Gopal & Ors. v. UO! & Ors. 26, it was observed that the 

residents of NCR faced severe air quality standards which were worst in 

the World. It had serious adverse health impact. Life of citizens in NCR 

had been brought to virtual standstill. The Capital was smoked into an 

environmental emergency of unseen proportions. It will be appropriate to 

extract some observations from the judgment:-

"4. The onset of winter and the festival/ marriage season this year, 
presented to the residents of NCR severe concerns regarding the air 
quality standards. According to reports, the air quality standards in 
early November of this year were the worst in the world. It ts 
reported that the PM:,.s levels recorded were "beyond scale• 
values (see India's Air Quality Among World's Worst Over 
Diwali Weekend: Report. 4-11-2016, Hindustan Times). The 
report indicates that 24-haur average of PM:,,s levels in South 
DeThi in 2016 were 38% higher than on the Diwali night of 
2015. The day after Diwali, these levels were twice as high as 
the day after Diwali in 2015, crossing 650 p.gjm•, which ts 26 
times above the WHO's standards or levels considered scife. 
Shockingly, on the morning of 1-11-2016, Delhi woke up to an 
average PM::.s level of over 700 p.g/m.3 - some of the highest 
levels recorded the world over and 29 times above WHO 
standards. The report further states that the WHO guideline 
for 24-hour average PM2.s levels is 25 p.g/m.3 and wtth an 
annual average PM:i.s level of 122 µg/m 3 , Delhi's air ts the worst 
among global megacities wtth dense popul.a:tions. We have 
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parllcularly referred to the PM 2.5 levels because of the 
extreme effects and near invisibility of this type ofpart:1culate 
matter. PM2.s or parllculate matter 2.5 (PM2.s), refers to tiny 
parllcles or droplets in the air that are two-and•<me-luzlf 
microns or less in width. It may be noted that the wtdths of the 
larger particles in the PM2.s size range would be about thirty 
times smaller than that of .a human hair. These parllcles 
primarily emanate from vehicle exhausts and other operations 
that involve the burning of fuels such as wood, heating oil or 
coal, and of course, use of fire crackers. 

5. In India, air quality standards are measured in terms of 
the Air Quality Index (hereinafter "AQI"J. The AQI was launched 
in India on 17-10-2014 by the Ministry of Environment and 
Forests. According to the press release of the Press tn,format:lon 
Bureau of the same date, it consists of a comprehensive set of 
parameters to monitor and asses the air quality. The AQI 
considers eight pollutants (PM,o, PM2.s, NO:., S02, CO, o., NH,, 
and Pb), and based on the levels of these pollutants six 
categories of AQI ranging from "Good" to "Severe" have been 
prescribed. The index also suggests the health effects of the 
pollution categorywtse. The gradation of AQI and its health 
impact is extracted below: 

Tables 1 and 2 have already been reproduced above and are not 
being repeated. 
xxx. .. ......................... . xxx. ............................. ......... xxx. 
xxx.. ............................ xxx- ·····••u••·····--············••n••··xxx 
6. Reports indicate that AQI in Delhi was much above the 
severe standard, shooting off the AQI 500 mark on many da:gs 
this November. On the day after Diwali, it was more than 14 
times the sa,fe limits (see Delhi's Pollution Levels Peaks at 14-
16 Times Sa,fe Umits, 31-10-2016, The Hindu). The adverse 
health effects of these hazardous levels of pollution are on1:g 
too evident from the table given above. We do not intend to 
refer to the multiplicity of reports and data on this front. 

7. The hazardous levels of air pollution in the last few 
weeks have spared very few from its ill effects. The life of the 
citizens of NCR was brought to a virtual standstill, not to 
speak about the plight of the thousands of mute flora and 
fauna in NCR. Schools were declared shut, denizens of the city 
advised to stay indoors, construction activities stopped, power 
stations shut and ban imposed on burning of garbage and 
agricultural waste. The fall in air quality has had a, 
significant impact on people's lifestyle as well. The rising costs 
to protect against air pollution are substantial. It has come to 
our notice that people are queuing up to purchase protective 
masks and air purification systems in the wake of dense smog 
all over the NCR. In short, the capital was "smogged" into an 
environmental emergency of unseen proportions. 

The adverse effects of these extreme levels of air 
ution spare no one - the young, the old, the in,firm ar.d 
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even the future generations. A study of the data of the Global 
Health Depository of the World Health Organlsatt.on reveals 
that India has the world's highest death ratefrom 
chronic respiratory diseases and that about 1.5 million people 
in India die annually due to indoor and outdoor pollution \} ~ 
(see Delhi Wakes up to an Air Pollution Problem it cannot \ 
Ignore, 15-2-2015, The New York Times). The Kolkata-based 
Chittararlfan National Cancer Institute (CNCI), in a study 
commissioned and handed over to the Central Pollution 
Control Board, found that key indicators of respiratory health, 
lung function to palpitation, vision to blood pressure, of 
children in Delhi, between four and 17 years of age, were worse 
off than their counterparts elsewhere. It also found that more 
than 40% of the school children suffer from lung damage 
(see Landmark Study Lies Burled, 2-4-2015, The Indian 
Express). We note with apprehension that there are nascent 
studies that suggest that pollution can lower children's IQ, 
hurt their test scores and increase the risks of autism, 
epilepsy, diabetes and even adult-onset diseases like multiple 
sclerosis (see Holding Your Breath in India, 29-5-2015, The 
New York Timss). 

9. It has been brought to our notice that the severe air 
pollution in the NCR is leading to multiple diseases and other 
health related issues amongst the people. It is said that the 
increase in respiratory diseases like asthma, lung cancer, 
bronchitis, etc. is prim.arily attributable to the worsening air 
quality in the NCR. The damage being caused to people's lungs 
is said to be 111 eve, slble. Other health related issues like 
allergies, temporary deqfness are also on the rise. Various 
experts have pointed towards multiple adverse effects of air 
pollution on human health like premature deaths, rise in 
mortality rates, palpitation, loss of vision, arthritis, heart 
ailments, cancer, etc. 

10. When we refer to these extreme effects, we are not merely 
referring to the inconvenience caused to people, but to abject 
deprivation of a range of constitutionally embedded rights 
that the residents of NCR ought to have erlfoyed. Needless to 
state, the grim situation of air quality adversely a,ffected the 
right to education, work, health and ultimately, the right to 
life of the citizens, and this Court is constitutionally bound to 
address their grave concerns. May we remind ourselves,. that 
this is not the first time that this Court was impelled into 
ensuring clean air for the citl.zens of the capital region 
(see M.C. Mehta v. Union of India [M.C. Mehta v. Union of India, 
(1998/ 6 sec 60J, [M.C. Mehta v. Union of India, (1998} 9 sec 
589J , M.C. Mehta v. Union of India [M.C. Mehta v. Union of 
India, (1998} 8 sec 648/ and M.C. Mehta v. Union of India [M.C. 
Mehta v. Union of India, /1998} 8 sec 206J J." 
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of the Hon 'ble Supreme Court for control of vehicular, industrial, 

construction, power sector and agricultural pollution, CAP prepared by 

EPCA for NCR and GRAP notified by MoEF&CC for NCR for measures in 

response to higher pollution levels, including closing of specified polluting 

activities and also restrictions in eco sensitive zones and need for 

comprehensive measures for NACs, which are a class of polluted areas 

requiring targeted measures on the pattern of NCR and ESZs. 

Enforcement or air quality standards in areas other than 124 NACs 

55. As already mentioned, the criteria for determining NACs is 

consecutive non-compliance for five years for any of the 12 parameters. 

Apart from a city or area being non-compliant of any of the parameters for 

five consecutive years and qualifying as NACs, there are cities or areas 

which are non-compliant with the air quality standards but not for 

consecutive five years. Such cities also need remedial action at par with 

NACs. Further, where-ever air quality is poor or above, in view of adverse 

health impact of air pollution, remedial action is required in the interest of 

public health. 

vm. Consideration or way forward and Directions: 

56. As shown from the resume of orders dated 8.10.2018, 15.03.2019, 

06.08.2019, 20.11.2019 and 21.8.2020 in the present matter and other 

orders in related matters and above discussion, specific action points 

stand identified. There are action plans prepared by six member Air 

Quality Monitoring Committees (AQMCs) in States/UTs, overseen by the 

Chief Secretaries and approved by Expert Committee comprising Member 

Secretary CPCB, Prof Mukesh Khare, IIT Delhi and Prof. Mukesh Sharma, 
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pursuance of order dated 16.1.2019. On further review, 15 specific 

directions were issued on 6.8.2019 including setting up of online 

Continuous Ambient Air Quality Monitoring Stations (CAAQMS), \] ( 

undertaking Source Apportionment (SA) and Carrying Capacity .(CC) 

studies, reviewing of master plans consistent with such studies, 

closing/shifting industrial units from residential/non-conforming areas 

consistent with the directions of the Hon 'ble Supreme Court, developing 

public grievance redressal portals and incorporating compensation regime 

against the violators. The Tribunal also took cognizance of the noise 

pollution which is a1so covered under the Air (Prevention and Control of 

Pollution) Act, 1981 and 2000 Rules under the EP Act. Further issues 

considered include revamping of CPCB and State PCBs for effective 

monitoring. Progress was reviewed on 20.11.2019 and further 16 specific 

directions were issued, including compensation for defaults. Further jssue 

of regulating parking in the light of capacity of the road infrastructure was 

dealt with vide order dated 26.2.2020, as already mentioned earlier. 

Finally, on 21.8.2020 comprehensive review was undertaken and 18 

specific directions were issued. The compliance status does not show 

significant achievements and there continue to be huge gaps In whst 

is required to be done and what has been done. 

57. Thst 124 major cities In the country are continuously non­

compliant with the prescribed standards of air quality for more than 

five years is a matter of serious national concern which needs to be 

addressed urgently at all levels by Involvement of highest authorities. 

Challenge is equally serious for areas where pollution levels are as 

high as above poor even though outside 125 NACs. Challenge of 

pollution also confronts the citizens. Thus, the 

56 
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concerned authorities have to perform their responsibility, including 

public awareness and involvement. 

58. In the light of above detailed discussion, holistic and 

coordinated efforts at all levels in the government is dire need of the 

hour, Accountability in terms of adverse entries in the ACR.s and 

recovery of compensation f'or non-compliance are imperative for 

fixing accountability, This requires authorities at higher level to 

fa:nction as trustees for discharge of constitutional and statutory 

obligation to the citizens, There is no other magic wand to protect 

people against acknowledged sorry state of affairs. As shown from the 

observations of Hon'ble Supreme Court quoted in para 53 above, India 

has world's highest death rate from chronic respiratory diseases, 

About 1.5 million people in India die annually due to air pollution. 

The Hon'ble Supreme Court also observed that 40% school children 

suffer from lung damage. Air pollution can lower children's IQ, hurt 

their test scores and increase the risks of autism, epilepsy, diabetes 

and even adult-onset diseases. Severe air pollution is leading to 

diseases and irreversible damage to health. There sre othel" health 

related issues like allergies, temporary deafness. Various experts have 

pointed towards multiple adverse effects of air pollution on human 

health like premature deaths, rise in mortality rates, palpitation. loss 

of vision, arthritis, heart ailments, cancer, etc. This is resulting in 

deprivation of constitutionally embedded rights. Grim situation is 

affecting right to education, work, health and ultimately, the right to 

life of the citizens. There are further reports"' that air pollution is 

• 
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resulting in fatalities and economic losses. Remedial action ls thus 

utmost for protecting health of the citizens. 

Need for a High-level National Task Force for Monitoring 

59. The matter has been monitored by the Tribunal for about two and a 

half years. Primarily the Tribunal is an ad,judicatory body and beyond 

giving directions necessary for protection of environment under 

section 15 of the NGT Act, execution has to be by adrninlstrative 

authorities. Under public trust doctrine, the State authorities are under 

obligation to take effective measures to control pollution. Tribunal 

monitoring cannot be for indefinite period. Road map has crystalised to an 

extent. The Tribunal has formulated direction and conducted review five 

times with the assistance of data available with it. The ownership of 

monitoring must be now taken over by the statutory and administrative 

aut.horities for enforcement of rule of law for which a national level task 

force needs to be constituted. Thus, we find It necessary to give effect 

to the principle of Sustainable Development, in the interest of 

protection of environment and public health, to direct constitution 

of an eight-member National Task Force (NTFI to be headed and 

coordinated by the Secretary MoEF&CC with nominees of Ministries 

from Housing and Urban Development, Road Transport, Petroleum, 

Power, Agriculture, Health and CPCB with a view to monitor remedial 

7 4 737 #aoh-161 7S975512221 &referrer•https<!~A4o.2F%2Fwww .goog:lc.com&amp tf •From%20 
'%251%.24s) 
{ii) AIR POLLUTION RELATED DISEASE. DEATHS COST INDIA RS 260.000 CRORES IN 
ECONOMIC LOSS: REPORT (https://www.firstpost.com/tech/science/air-pollution-related­
disease-deaths-cost-india-rs-260000-crorcs-in-economic-loss-report -91 5928 l .html) 
(ill) 1.7 million deaths in India were attributable to air pollution in 2019, says study: 
fhttps: / / www .thehindu.com / :-iews/national / 1 7 -million-denthg-in-indi<'\-were-attributable-to­
air-poltution-in-20 l 9-uays-st udv / art ide33394600.rct"} 
(iv) Air pollution in India caused 1.67 million deaths in 2019: {hl'tps:/ ,~,vw.news• 
medical .net/ newsj:20201223: Air-pollutrnn-m-lnduH'HUS'-'d• l 67-m1llion-dr.nths-in-2019.asp:<.J 
M Air' pollution caused 54,000 deaths, $8.1 billion loss in Delhi in 2020 
fhttps: / / www. bu sinesstoday. m /current/economy-politics/ air-poll ution-claimed-54000-lives-

_..i,~i:lhi-. 1'oJlst-year-one-death-per-SOO-people-daims-greenpeace-study /story/ 431 766 .html} 
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steps to linprove the status of air quality in NACs consistent with the 

action plans already prepared and approved by the Expert Committee 

and directions of this Tribunal, referred to above, including the last 

order dated 21.08.2020 and also to monitor compliance of noise 

control norms. The NTF may hold Its first meeting within one month 

and thereafter evolve mechanism for monitoring by quarterly 

meetings with Chief Secretaries of concerned States/UTs. The NTF 

may coordinate and work in tandem with the Committees already 

constituted under NCAP at National and State levels. Needless to say 

that the Chief Secretaries must continue to monitor progress in 

execution of action plans at State level with the assistance of 

monitoring cells in their offices and the AQMCs so as to effectively 

provide positive feedback to the NTF. The State level monitoring 

must include action at the ground as per directions to be 

linplemented by the District Magistrates or other concerned 

departments. The monitoring may include all associated Issues, 

including road dust control by appropriate sprinkling of water 

(utilizing treated water, instead of potable waterj, planting herbs and 

shrubs, and all sources of pollution, including fire crackers. 

Directions 

60. Our directions are summed up as follows: 

I. We direct constitution of an eight-member National Task 

Force (NTFJ to be headed and coordinated by the Secretary 

MoEF&CC with nominees (not below the rank of Joint 

Secretaries) of Ministries f:rom Housing and Urban 

Development, Road Transport, Petroleum, Power, 

Agriculture, Health and Chairman, CPCB with a view to 

59 
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111onitor re111edial steps to improve the status of air quality 

in NACs consistent with the action plans already prepared 

and approved by the Expert Committee and directions of 

this Tribunal, referred to above, Including the last order 

dated 21.08.2020 and also to monitor compliance of noise 

control norms. NTF may also monitor enforcement of laid 

down air quality standards beyond NACs In other identified 

air polluted areas where air quality is poor and above. 

ii. The NTF may hold its first meeting within one month and 

thereafter evolve mer.baolsm for monitoring by quarterly 

meetings with Chief Secretaries of concerned States/UTs. 

The NTF may coordinate and work in tandem with the 

Committees already constituted under NCAP at National 

and State levels. 

iii. Monitoring by NTF may be with reference to the action plans of 

124 NACs. The components include installation of monitoring 

stations, completion of CC and SA studies, shifting. prohibiting 

and regulating activities beyond carrying capacity (such as 

shifting to cleaner fuel and declaring regulated/ no vehicle zones 

so as to ensure that the air quality does not go beyond 'poor' for 

protection of health of the citizens), effectiveness of PGRPs, 

timelines for execution of the action plans and recovery of 

compensation for delay, addressing gap in control of noise 

pollution, afforestation drives utilizing CAMPA funds, effective 

implementation of ERS, revamping of PCBs/PCCs and other 

monitoring mechanism, remediation of legacy waste sites and 

effectives steps for management of other waste, including 

biomedical, plastic and e-waste, dust control, public awareness 

60 
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and con:munity involvement programmes and setting up of 

data grids on all levels. NTF may also evolve and oversee 

parameters for in terse ranking of success of remedial action for 

124 NACs and other air polluted areas where air quality is poor 

and above. Further, accountability for failures and incentives 

for success also needs to be monitored. NTF is free to take up 

any ot.~er incidental issues. 

iv. Consisten: with Digital India initiatives, MoEF&CC/ CPCB may 

consider setting up and periodically updating National 

Environment Data Grid (NEDG) linked to the State 

Environment Data Grids (SEDGs) and District Environment 

Data Grids (DEDGs) and further linked to available portals like 

online ai:- quality, Sameer and other monitoring stations to 

facilitate a,alysis, research and planning on the subject. lt may 

be further interlinked to National Air Quality Monitoring 

Programme (NAM!'). Based on above data, the MoEF&CC may 

lay down guidelines for classifying cities/districts in terms of 

air quality in different categories such as 'red', 'orange' and 

'green'. Or. that basis, a National Air Quality Atlas may be 

compiled and published on the websites of MoEF&CC, CPCB 

and State PCBs/PCCs annually. 

v. The Chief Secretaries of all Ststes/UTs may continue to 

monitor progress in execution of action plans at State level 

with the assistance of monitoring cells In their offices and 

the AQMCs. The State level monitoring must include action 

at the ground as per directions to be hnplemented by the 

District Magistrates or other concerned departments. The 

monitoring may include all associated Issues, including 

61 
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road dust control by appropriate sprinkling of water 

(utilizing treated water, instead of potable water), planting 

herbs and shrubs, and all sources of pollution, Including fire 

crackers. The issue of noise pollution also needs to be 

addressed, as earlier directed. 

The application is disposed of. 

A copy of this order be forwarded to the Secretaries, MoEF&CC, 

Ministries of Urban Development Department, Road Transport and 

Highways, Petroleum, Power, Agriculture, Health, CPCB, the Chief 

Secretaries, PCBs/PCCs and District Magistrates of all the States/UTs by 

e-mail for compliance. 

April 8, 2021 
Original Application No. 681/2018 
A 

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

B. Amit Sthalekar, JM 

Brijesh Sethi, JM 

Dr. Nagin Nanda, EM 

Saibal Dasgupta, EM 
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DEHRADUN CITY AIR ACTION PLAN 

(Second Revision) 
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Dehradun. the capital ofUttarakhand is positioned in the fertile regicn of the Doon Valle) 

bct,-.ecn the rivers Yamuna and Ganga. The cit) is sprci.!d over an area of 64.-f Sq. Km \\ i1h 

a population of 569 . .578 as per the census of 2011. The cit) ·s population <lcn~it) is 86J)ik.m2 

,, ith a dccadal population growth rate of 37A%. \Vith a steady ra1e of porula1ion growth <.1n<l 

urbanization there is increasing pressure on resources in the city and the air qualit) of the cit) 

has been steadily deteriorating. More than three decade ago. air pollution ,,as discussed in 

the context oflimestonc mining. but this was banned in 1986 by the Hon'blc: Supreme Court. 

and Government of lndi2 restricted developmental activities by enacting Doon Valle) 

Notification, 1989. 

There are reports including the Greenpeace report. Apocalypse ::w 17 1ha1 :-.late, 1ha1 cil) ':-. 

annual average PMw levels was more 1han thrice the permissible limit making Dehradun ci1y 

in Unarakhand an entrant in 1he list of l O worst cities with an annual averagt: of 238 ~tg/m '. 

The report also suggests that these top most polluted cities need to improve monitoring and 

management of air quality and a s!ricter time bound air action plan is the need of the hour. Al 
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Pollution Conlrol Board (CPCB )" s report on air quality index of 273 cities. released in Januar) 

:W18. Dehradun stood at 2--11 (Time~ of India: 12th April :2018). Further. another study 

conducted b) Pollution Comrol Rcse,m:h Institute ( PCRI ). Bharat 1-lt!a\'y Ekctronics I ,imited 1 l\. ,f, 
{ BHELl l-laridwar during 2016-17 lH1 he half' of Unarakhand Pollution Control Board. it ,,as 

found that the level of PM10 and Pl'vl,25 was much higher than standard values. Today. 

\'t!hicular emissions are being. discussed as the main source of air pollution. According to the 

road transpo11 authority. on\:- I 0.000 vehicles were registered in Dchradun between 1937 and 

196 7. At present, there are more than 126.--152 vehicles pl) ing 011 the roads with more than 

100.000 of these are two-wheelers. However. the length and width of roads han,:- increased 

only marginally. 

No.ofVehiclesRegisteredinDehardunduring 
2016-17 (upto Jan 2017) 
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A study by the Dehradun-bascd Peoph!'s Science lnstittue (PSI). a non- govcrnmcntJI 

organization. says that the high levels of pollution in Di.:hradun are mainl) due to nawral 

dust and particulate-laden smoke from diesel-fuelled vehicles. especially vikn.1111:-,. trud.s. 

buses and three-wheelers. Another cnusc for concern men1ioni:d in the ,a1111..· rcpon arl' 
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India with an emerging economic devell>prnent n11.:es enonnou5. chal Ieng.es\\ 

ro maintaining pace witl' the hurgeoning population and parallel increase in urban 

developmenl. This has beer. the si.:cnario not nn!y in mega citii:s but also in medium and small 

"ized urban areas for tilt: past many years now. Studies indicate that multiple fac10rs are 

responsible for air polluti..:rn that cmergcs from sectors like pm,er. transport. indu:-.tr:. 

n:sidcntial. construction am.: \\.:ISie. De~pite ha,·ing nation;:tl standurds a.~d check~ for variou..; 

source~ of emission:-.. many Indian cities arc suffering from alarmin;ly high rn,c.., of ,lir 

pollution emissions. While India ha~ spccilicd na1iona/ ambient air q1mlitJ standards. many 

cities have not been able to mt:"ct these standards. It is in view of this and the growing demand 

for clean air. the central gavernmem under the National Clean Air Programme (NCAPJ 

announced a comprehcnshe plan to twcrcomt· the chnlhmges in O\•cr a hundred non~ 

attainment cities The object·vc of the proposed clean air action plan is to meet th.: pn~scribi:d 

annual average ambient air quality standards at Dehradun City in a stipulated tirndhrn11.·. 

\\/irhin !ht!" Clean Air Actior Plan the NCAP suggest.!\ the l'nllowing acti:,ns: 

To :1ugme111 and C\'Ol\c tffccihc anJ prolicit:nt ambient air qu~ilit~ monitoring. 

net wnrkacrosst hi!i.:o ml!:-; forensuri ngcom pre hem, i, cand rel iahlcdatabasl." 

ro ha\c cflicicnt dala di'.-.:-.cmination and public outn.:at:h mcclwni:-.m for 1imcl_, 

m1.'1.burc~ for prevention and mitigation of air pollution and ··,1r inclusi,c public 

participmion in both planning and implcmcntatinn of1he programmes and policies of 

government on air pollution 

To h1.1vc a feasible r:ianag.cmcnt plan for prevention. control .ind aha1eme111 of air 

pollution. It has bt:"er prop0scd under tile NCJ\P that the cit) acti.111 plan~ need lo be 

guided hy a comprehensive scicncc-hased apprnach involving 

( i) lden1iticmion of cmi~sion sotm.:es: 

(ii) Assessment of extent of contribu1ion of these :;ourccs: 

(iii) PrioritiJ:int,! 1hc :-.ource~ that need to be tachled: 

lh) F\aluation of\ariou..., Dp!inns for l'.Olllrolling_ the :,,ou1-c1.•~ \\ith rcg.arJ to 

feasibility and cconomk viahiliry: and 

(v) Formulation ofac1ion plan,. 

Si 
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Air pollution is an intrinsically complicated issue that varies from city tc1 cit~. In other 

words. air pollution is not just about the level of pollutants in a cit) or the number of 

monitoring swtions. or c:ry level policies. or health impact studies or rigorous scientilk 

assessments to determine the sources of air pollution such as emission inventories or source 

appor1ionmcn1 studies. but a composite of all these features. Moreover. it is a \\ell thought 

out combination of all these factors that can together systematically and st1s1ainably address 

tile issues of air pollution. Jr what can be calh:d air quality managemenl (/\QM). AQM refer~ 

10 the emire process of protecting !he air quality of a city. region or nation, The process 

involves detennining emission sources. assessing air quality s1atus and i1s impacts and 

fonnulating and implementing solutions that are cffecth-e and target main pollution sources. 

While various tools exist to measure environmental performance. 1here is no generally 

accepted methodology for an objective, comprellcn!,ive assessment of a city"s nrnnag~mcn! 

of air pollutants and greenhouse gas emissions that a!so identifies areas in \~hich it has 

improved. 

There arc OJ manual am:->ienl air qualit: monitoring. stmions at Dd1radun hcing opt..·rmed 

hy U11arakhand Pollution Control Board (UKPCB). The monitoring :,.tations cakulalL' the.: 

amhicnt air quality of three pollu1ants - PM 10. NOx and SOx. PM~, is being moni1orcd since 

January 20 I() .Based on amhient air qua lit:, lc\·els !he pollu1an1 of com:crn is P1V1111 & PM~"· 

I• 

T1'lH? Series Data of f'MlO at var1ou~, 1oc;t,on:, of 

Dehradun 

• I 

61 
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As the monitoring stations are manual. real time air quality data for the cit) is 1101 

available. so calculation of air quality index ( AQI) is difficult. An AQI is defined as an overall 

scheme that 1ransforms \\·eig.hted values ofindiviclual a·ir pollution relak'J parameter~ {PM1,,. 

PM::~- SO::. CO. visibi!it), etc.) imo a single number or set of numbers. Specifically. it 

~stablishcs the relationship between human exposure. health effects and air quality. This is 

aggravated by the fact that there is a deanh of city .specific air quality heahh effect studies 

and assessments for Dchradun. 

Such assessments are important when it comes to framing. polic) and taking cit) specific 

decisions. The Clean Air Management Capacity Index brougln out that there is a lack ofci1: 

specific source apportionment and emissions inventories. Source apportionments and 

emissions inventories are the technical assessments thal allow for an identification of sources 

that are affecting the air quality in varying degrees in a specific region. A sotirCL' 

apponionment stud) ban importaill lool in framing. polky as evt!r)- cit)' has different :-.oun.:L':-. 

of air pollution depending of city speci lies such as levels or urbanization. land use patterns 

and 1opology. For instance. Dchradun is prone to the tcmpt:raturc inversion~ whid1 affi:ct air 

pollution because they change !he dynamics of air movement. Further. industry is not a major 

cause of air pollution in the city as red cnlegory industriL·s arc not allowed to operate in 

Dchradun. This is an imponant factor when framing policy and determining air actions. Thu~. 

there is a need to increase and invcsl in source apportic1nrnc111 srudics. cmi-.sion imi:111oriL'..., 

and increasing the moniioring framcworl-, in the cit) to includL' n:,d timL' 111oni1oring sHlli<111:,;. 

Values of PM2 5 at various locations of Orhraciun 

71 

\'-\J 
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\ _s:-() 
The Clean Air Policies and Actions lndt:x brought :.lut that thougl: then: arL· policiL':-. in 

place there i~ a need to facilitate collaborations across Jt:partments at the ci1: k\t:I ~o th..it air 

quality actions can be mainstreamed in all urban development related decisions. A clean air 

action plan is one of the ma,n means to achieve this co~(~rdina!ion and S):-.lematic action. 

Uttarakhand Pollution Control Board engaged PCRI in 2016 PCRI to undertake an 

intensive study to measure baseline pollutants and air toxic levels at differe111 locations of 

Del1radun city which includes n:sidt.·ntial. industri:11, back!!rnund (rcfc:rence). commen:ial and 

s~nsitive areas. The study ir,clud< . .'d monitoring ambient nir quali1y for ]O d,1:-. continuousl: 

in three season~ (summer. post-monsoon and winter) at sl.!vcn idcntitieJ location:-. in the cit) 

"here air monitoring stations were installed The: summer season study \\-as carried out from 

15-06-2016 to 14-07-2016. ·-·he post mons(hlll season ,tudy wa~ t.:arried out from 1-11-l(i w 

30-1 l- I 6 and winter season \\i\S <.:arricd ou1 from ()_ 12-16 to 28-01-17. !'he St.'\ 1.•n ,itc:- wen: 

--.d,.:ctt:d Ill l:O\CI" .:1rnbk111 ;1ir lJUalit) near roadsid1:,. resid1..·11ti;il. 1.:0111tnt.'ri:1al. it1du:-tri,1I. 

ll!H,kin,. commercial .ind sensitive arL'as. The: scvc:n sites ;11T 

1., Cilrnnla Ghar - Center ol' the ci1;. 

\i.) ISRT - /\·lain bus terminal of !ht.' dl). 

iii.J ONGC/FRI -Rc~carch institutt.•:, with c~pan~t.' of green area. 

iv.) Survey Area - Busy area with high vehicular population. 

\ .) Rajpur Road - Commercial Arca. 

vi.) Raipur- Re.sidcmial area. 

vii.) Wild Life Institute of India. 

The pollutanls monitored at all seven sites were - SO:.,. NOx. CO. P~v1111 m1J PM:~. 

Addi1ionally. in order 10 get a ,, idcr cross-s~ction of vehicles in-use/on-nn1d. a sy s1ema1ic 

:--urvt.') l)r vd1ick- population n lhe dty \\a!> undc;,.•rtal-.1.·11 at tilt.' 11..illo\\ ing. ~ilt::-.: i. (ihanw (ilwr 

Resl.':irchinstitute~withexpan~eof'greenarca.i\ .Surve;-Art:a-Rus] area\\·ithhigh 

8[ 
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Vehicular population. All emission factors used for assessment \\ere tho.:>t.' apprO\cd b~ !ht.· 

CPCB or the Automotive Research Institute of India. Results of the Emission lnventorv arc 

presented in detail in Annexure-1. 

Citv: Dehradun 

Pollutant of Concern: P\11 I 0. PM 2.5 

Main Sources: Vehicular emissions. re-suspended dust. construction and demolition 

activiti!.!s and municipal solid waste burning.. 

Air Pollution Levels: Detail_s or air pollution as carried out by PCRI ,)n hchalf(1f 

UEPPCB during 20 I 6-17 in given at Annc,ure 2 

Type of Action: The recommended action has been designated ns eithL'r polic;. 

regulatory or implementation. Their cxplanntion is given hclow. 

a. Policy Action: This refi:rs to an action tha! n:quin:s the.: framing <if a Ill.'\\ polic~ al 

the ci1y or state level. 

h. Regulatory Ac1ion: This relt'rs to an action thal rcquir~~ hL·tter:di ffen:nt 

implementation ofan existing policy or rule. 

c. lmplcmcnration r\clion: This rcfor:> to an action 1hat require:-. local c-xecution ufan 

ac11\ ity. 

Time Period of Implementation: Depending on cstinrnted lime for impkmentalilHl or 

1hc action the time periods \\ere divided into ln1Jnediatc ( Wi1hin in 06 nHmth:-.) short r crm 

( by 2022). medium term (by 20?5) and long term (by 2030). The time period for !he Clean 

Air Action Plan is envisaged as 2020-2030- ( 10 year period}. 

91 
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I 

I 

I 

' 

I 

Detailed Action nlan for improvement of Air OualitY of Dchrndun 
F,xecutinP A2"encies and imnlement·ttinn time frame 

' I \ s 
Action I Agcncv Responsible T,·pc of I.l.!!1s Remarks 

lntplcmcn Target 
I littion ' I 
' Source Group 

Data Research and Management of Air Quality 

Air {)11.1lit~ \l(iniloring '" h..: \ l :uaraldmnd l'tillution Sh1lrl \\"ithin 06 fks11.k, 1h1..· 3 manual Jll\Hll(1lrlrl!! 

:-1n.·11g1h~·ncc.J b~ m:-tallatmn of ! ( \1111ml Huard mon1h:- from stalinns. OJ C,\.,\{)fvfS ro tx· 
rcal t11nc :-<.:m,lir:-and nwniwr:- ' ! (llKPCB) appnna! uf mswllcJ (as pcr gwc.Jdi111..·,-. "' 

i Plan CPCH (1n ncl\\orh.ing of.1ir qu;d1t~ 
Jmplcmcn!:llion J111)11i111ring '>ta1i1,11,) 

2 l"AA()MS '" he pru\ iJcd h, 
CPcn 

C.1pacitJ huilding on how 
'" 

llKl'CU Shon Within 06 ( 'apadt) huilding nccd:- '" hc 
strcngthcn air qunlit) months (mm iJc1111ficd h) I '1-:.l'CB aud !mining 
m:u1:1gcmcn1 fM the citJ to he appro\'al of 1)r~;tlll/CJ 

l'..11-ricd uul for ;ill departments Plan 

that ;1n.: imol\t.•d in dt~ 
;1d1llllll'>lr,11i11n ; I 

I I 
i I I 

lmtlh.·nu•11lation I ! 1. 

' 
l t.·1111\; ,,! J ,._-.·ll..,r11.:-.· ,,n ,ur l'h'.l'('B and d-.·-.1c11,1i...d \11d \l.irt.h 2tt21 ' I hi-. \I 11! r,:qurrt.· .1 1..',H>l'd1n.11111c 

qu.d11~ 1,; h..: ,..:t up b~ pnolin~ J11-.fit11t1,,11s ' ag.:ni:~ 11, t.1..:d11:11..: rll1.: p1<1..:._ • .,., 

111 all lc1;ht1H;al ,,rga111 ✓ .1tr,1n 111 

IIK· .:JI~ I hc tc.:hni1..·:1l 
,,1~:in1 ✓ :1!1<>1l \\ill pr<>lllPI..: .md 
aid Ilic 1..·i1y adrninis1ra1i,m :ml! 
I Kl'l"ll '" umkrtaJ...ing ;iar I 
qu.1111~ J'C'.'-CiU\:h I 
Policv 

f::.111i-.:-mn lmcntnr) m1d llKPCB Mid :\lard, .20.1-1 I hi-. ,iud) \\ i II l!dp '" find thc 
\,11ir1..·c .,\pp(1ni,1111ncn1 Stud~ t.·,,1u '>>Ul t.C "I p111!111r.,n .,, 

I mplem l•nlation 
;,.k-.,~[1,l(t•d pl.11..t·~ 
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TvQe of Action Ae:ency Resuonsible ~ Time Remark5 

Imnlemcn Tah!ct 

!l!!ll!!! 

Source Group 

Vehicular Emission 

,\ dt_, -n iJc ,Jr[\ C ,, ill be I Transport Immediate \', ithin Jnwnth:- Checking timh:r\\a> hi 1r.m.-.p, ,rt 

l:1uru:hi:d "' check and currnil !n)fll J.-itc or Jcpan111cn1. /'r.11li1." 1wlh:c ;mJ ,\J( • 

polluting n!hiclcs Departmenl Traffic ~:,prm al need lo OC cmrtn,·crcd and c;ip;1cit;> 

Police Municipal hu1li !iir lhc -.amc, Scnc.,)r, can he 
1 m plcrncn1ation 

.1lquirl!d under ,marl Cll;' 

Curporntion pn,gra1111n,.. '" [1';11.:J... p,>llu1111g 
,chide, and Jk•t1;1fl/C , n, 1wr, "' 
p, lhning, L'liidc, 

l)istrict ShMI Wit/111106 Ci, ii s()cicr~ and citiZL"fl group,. 
I\ puhlk: a,, arcnt•ss cmnpaign '.llOnthf> from cduca1i11nt1I insfittJtcs ,,ill he 
,, ill be launched tn inform the Administration 

~ppro,t1I uf imohcJ, 
puhlk abnu1 :uni-idling 

Municipal !Ian 
n11.:a,11r..:s. \Chid,: 

ma1n1cnancc. 1:ct1-Jrh ing. use ('arporati()n 
11r public tr.msp1,n etc. 

Transport f>cpnrtrncnl 
lniplcmcntutiun 

llKPCH 

Pr..:,·cnl parking 11f,d1icl..::- in Transport Shon \\'ithin 06 8.5 laJ..h:-. ,,.:hkk, "' !hl· ..:ii~ 
n11n~dc..;1gnutcd areas. nniuhs from ( Jl,,at111g p,,pul,11 i.111 1:, .iddcd 1<, i!u, 

Dcparlmcnt l'ramc 
I ;rppn,,.111d " 1<1urr,1 p11plrlatu111J. r,1;((1' ,If\: I ' ll..:11:r111i11~1ri .. n <>f IH>f-.J1<Hs 10 I l·lau 

I 
thu, r"ad,,J,_· p.1rk111:-· I 11arr11\\1,:r. " I la111Kh.:, at·1it1n in pha,i.:d 1't11il'I..' Munidpul 

I 

I 
k·;1dmg 1<1 u>ngi.:,llP!l !Ji:,1grt.1lcd 

111:urncr. c·1lt"pora1ion ,ffl•,h !i,r p;1rkrn:1 .1rc 1n,1tkqu,11r . /)i..-ti..-nn111c hc~I ~1r,11i.:g~ r11r 

i 
p1,.-.i1i, c 11111c,11nc 

i 
. IJr.111<.:h 1101 ll• olht'f part:- ,lf 

i ! 1/w t'il~ I I 

ltci,:ul:1ton 

Chi:ckiug r'M fui:l aduhcrnlion TrnnsJmrl Dcpiu·tmenl Sh11r1 Wi1hin06 

pcnt 1d11.:.ill> and r.111J(1m m11n1Ji-. Jrom 

I chc1.:J...111g of fud tu be mtua1ct.l. 
lfo,lrict 

llrflfll\ al or 
i l'lm 

l 111pll·111l"ntatiun Adminislr:ttion Civil 

Supply Dcpnrtrncnt 

Oil Comn;1nics 
Pbn 

'" be prcparC'J for /\lunicip:il C'orponilion Mid ."vtJ.n:h :!023 C. .Ul !lC' t.ik..:n under ~n1ar! C11~ 

H idcning 1)(hus: road:-: and de- /\·fission. 

..:ongc.;li,m 111' trnffo.;. Public 

\\ 
l'ulicY orks Dcpartmcnl 

(P\Hl) 

;\fu ... ~ourie l)chrudun 
Development 

', 
•\utbnril~ ('\11)1).\) 

11 I 
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l:..\prc:-s\\ a) ·b) pa!<>S and l'WD Lnng \larch 202fi 

!l),i\,._'f!'> Iii hc built to Jccrcasc 
Sman City \S \ \ .:h1cular CPngc,titin 

l'ulin· 

~ 

B.it1c1;- l'Jicrat,:{) \,:hi ... ·lc~ am.I Tr:rnsporl l>cpurtmcnl Shon \\'1thiu0(1 I· nd!..'n\ a~ 

c-rid.:..;h;m, 111 he in1r,1Juc..:d m11111h, from 
' 

I /'kt,:rminati1rn or ,.m.:ds that 
appru\ al or 

!'Ian 
mo~t nccd last mile 
C(11111..:cti, it) 111 iniriat,: launch. 

lh:tc1111i11c nc..:d and capncit) 

for cit) 
l.aun,,;h m,1re e-riekshu\\ s 

ucwrding.ly. 

lm1,lcmcnt:1tinn 

Public Tr.lnsport to mo,·c to Transport Ocpartment Mid March 2023 
dc,mcr fuds such as CNG in u 
ph;1s,:d nia1111cr. 

Policy 

Better trallic llliltl.l);!elllCIJI, ·1·nrn~1111rl Dcpnrtmcnl Mid \1.1rd1 .WV t·:111 he 1tllc-J:!ra1cd \\Jth1n 1hc '111.1n 

111tdlt!,!t:tll lranic :-) :-tcm IP be ( II) \li""ll'll 
l,11111d1t.'d h11 llhllllhlring and l' rban 

J.:-.:,1ug.<.:!'>ti11n (Srnart I raffic) Dc,·elopm 

en! l>cparlmcnl 

I Rei:ulatorv 

i 
lfo,trir1 

' 
I ' I .\dministrntion Snrnrl 
i ' 

i ( ·it~ ' I 

I 
Rt!-..lrll.'llt'll {)11 pl:,ing and Tritnsporl lh·1mrtmcnt .. 

I 
.. Pn.:,cnll) ',098 l'I •lllllll'l'l' 1.tl I~ 

ph.lSIII!?, I'll\ "' 15 ~ cars llld dri\ ,._•11 01,..·-..,,:I \ 1.:h1 .. :h;, ;ind tlu, 

I c11rnrncn.:r.1l Jic,,:1 dri\ en I numlx:n\ 1l l11h.-rl·:i-....:up1< ,J I •J-111 

,dut.:1..::-. 11<.:\l o:- ) i:,11· 11,in,:,,:r, ILrn ,,n 

dh:,d dri\ ,:11 \ ch1..:h:, i, undt:r 1h,: 
Polin 

Pf!..'\ lt!\\ or th!.'.' t cnlr.il 

' 
( i,,, ..:rnn11:n1 

i 
I '" "' ..:k;1ncr fucb 'fransporl Dcp11rtmenl Mid ,\br..:h 202J :\lkr r1llr11d11dh•11 "' (''(l'l l't, 
((''<, 1,/'(i) fnr ,..·,i1111n..:n:1al drnc-n \t:h1,..·k·,. ,,IJ Ju:,l'l dn, l"ll 

p;l"'t'll!.!C! \duck:- Ci"il Supply , ch1dt·, ,, di hl· 1t·pl,K,: drn ph.i,1·d 

1>1.•1u1rtml'III Oil Jll,1111\C'I 
lrnplcmcnlalinn 

cnmp:1nie, 

12 I 
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Regular checking nf \'Chicles Trani.port l)ep11rtment ShPrt \V ithi11 06 It i~ pnlic~ 11t' l r,m,;p,,11 
a11d l·,-:1ahlish1m.-nt of adequate momh~ Jhun Department '" all<•\\ '" nm l'I l 
number or P1)lluti1)n Checking Traffic Police ,ipprmal 1)f center, " 11!1 l.;\l',{ if" thc pcr .... ,11 

Ccnlcr:- "' i~suc Pl 1c· Plan \\11ling '" dll " \I Hh lb ,l\\ll 

CP1)lluti,1n l '11dcr (\intro! ri.:-.(1un;.;<; Transp1H\ Tkp.1rtn1cn1 
Ccrtifo.::ucJ \\ ill mah.c it nmnd:Hnr~ tlwt !he :ill 

Rcoulatnrv Cio1 crnmcnt DcpartllH.'tll:- Hilb( 

h.11 c lo h;11 c thi:ir I chick, ch,:d.cd 

,Uld get f'I '( in 11111~· -\[...,,,_ 

I :-un cillam:c 11 di h,: 111,.:r..:,h~' •\ H~·r 

' in-:rc;i...c 1ll ~k·111arn.l,. 1lw numhcr ,,J 

l'l l" l'1,:111cr:s 11 ill <tulPm;1t1l·;ilJ~ h,.: 
im:rcu:scJ. I n11bpon lkp:irtm..:nt 
11 ill u!:-11 do the , chicle chcch.in!! 

h~ Muhih: I ,ah11r:1t11ric~ .. Wlm:h ar,._. 

to l'tt.: r,rocured. 

I ot:il no. of l'l JC cc11tcr:-e:--1;1hli,hcd 

in las! six mn111hs in dchrnduw I I.' 
Total Pl t( ccrt11ica1c, to\ chide~ '" 111st .:;j,,; months: U-1729 

lntcgrati,m of all Pollu1ion Trnnsport Department Shon Within 06 St1ftw:.1rc for 1his ilCti1111 " rcad) 
Checking Cr:n1crs with Single months from ·1 csting and Cus11,mizatlnn \\ di h~· 
"ch b.ist:d sufl\\are ftlr apprm al of d11n,._. in tht: g:i1cn t1mt:frarnc 
cn:--uring: l'olllrol & monitllring Plan 

"' p1.,]lt11iu~ n:hicl..:s. 
Stn:r1g1l1cning facili1~ for 
e11h1n: .. ·t1k"III rcgarding the 

I 
I I 1d11dl·:s 111\ohcd ,n p11llutil1n I 

I I ' crur:--,111n 

! ' ' lmpll'mentaliun 
I 

l\hinihiriug ,111 \dlidc lilllc:-s Trans1111rt Depnrtmenl lnuncdiatc \\ ithin 3nw111b, 
uf ( ·,,111mcrc1al \' chicks fr,ml Jal<..' 1·,f 

Trnffic Pulice 
1rrnH:1I 

Rcgulutu0:· 

Pcri11dic calihrnti11n tc:-t of I ran:-pnn Dcranmcnt Shtirt \\ i1h111 06 
\ chicular emission monitoring month:- lh11n 
111s1rumcn1 appro\ al of 

lh·i.:,ul11ton• 
Plan 

IR Camera:-. nn mad rcmotc Trnnsport Department Mid Man:h 2023 Thi.. a..:t111n p,11111 \\ Ill hdp '" c.11d1 
scnsmg 111· 1 chi,.:ular t:mi:-~itin:- lht' p11llu1111g \ch1dc~ .111.l 

'" tlclcct pt1Jltning \ chicles l'olh.-e 
1hen:ti1re. rqiulati1•11 I'll p11llt1llll)l 

mud1 l1h· hHI\ the lrnflic 1l'h1..:lc~ can !"le mntk dh.•t:11,d~ 
1'h1ll..:c , .::uncr:i d..:tccb \ ch1..::lc 
numhcr plate 

Implementation 

Actjon Ai:;egcv Resnonsible Il:ns...2.£ Time f(emarks 
lm[!lemen Target 

tation 

131 
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Source Group 

Re~suspension of road dust and other Fugitive Emissions 

Road~ ,,, h, n:gu!arl: Municipal Corporntion Shnrt Within 06 Diggmg ,1/" n1ads for multipk 

111oniror1.·d <n ensure monchs from purp()SCS h: llHlltipk :l!:Jr.:ilCIC', !t• br.: 

mainwnam.:e apprcn:if or /ll(>ll1h1red appr,n r.:d al " -.in~k 
l'!an p11int ag,:nr.:~ 

rolicv 

(irceu buffer:. to he Municipal Corporation Mid March 2023 (ira:-:.c:-. :-hruh:. and :-mall 11,n\ crir1g 

imrndm:cd nn either :.ides of trees ._h1lllld he gi,c-11 pn1mi11cnr.:1: 

1ralfo: cnrriJors MOOA r:'(1res\ tkpartmcni can h,: ,:ng:ig,:d 

District Admlnislrution 

lmplcmcnt:,alion 

(irccning of open are,1~. Municipal ('orporntinn .\lid M,m.:h 2023 Can he d1H1c umh.:r Smar! t 11., 

:->dhh1ls. gardens. Mi:.:-hlll 

cn1111nunit~ places and Ml>llA 

hliu:-ing :-<1r.:ict1cs. Forest Dcpi1rtmcnt 

Smurt City 

1 m nlcm cnl:1tion -
h1:-.urt.· -.1dc\\alh:- arc pn:..;cnt tlrban l>c\ clopmcnl I ()Ilg Mardi 2026 Cun h: d1111l· lllltkr '-.111;1rt { I(~ 

in major parl~ t1f !he i:it) for Ocpnrtmcnt Mi.....;i,111 

pl!d.:..;tri.in~ 
Snwrl City. 

Polin· 
l'WO 

J)arl) l 'lcanmg ,;f mads 0) Municipal c·urporntiun Shor1 W11h111 Wi { ·an 1.,._.. d11nc 1111dcr ~mart ( I I~ 

\'a..;uum dc,mmg machi1h:, munlh" from M1..;-.i,,11 

lmplcmentutiun apprll\ ;i[ (lf 

!'tan 

Cr,.:a111111 ,,1 1,m.,•i.:n lungs in th,: 1\.'lunidpnl Corporation MiJ March l'nn hi.: dnn,.: undi.:r ~mart C ii~ 

CH) thn1,1gh cit) forc-.1:1tiun, 202.1 :\I l'-•dllll 
P\VI) 

MUD,\ 
Impkmcntation 

Smart Cily 
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Action Agency RCS[?Onsihlc Tvpc uf Time R1.•m11rks 
lmnlcmcn Target 

talion 

Source Group 

Open Burning of J\·Iunicipal Solid \Vaste 

Rc-~1ri~tii111 llll opt'n burning lmmt'diatc- Within :Gm t. 111" lndi.i \\ ith c i.< }. Jatc.-J 
,)f municipal ..;nlid waste-. l.J1m•nlh:- ~9.1~-~016 

l\i11111,1..;..;_ rla.--:tic. h11r1i,.:ulturc Municipal Corpornlinn 
fr(lRl tb\C' 

\\ilSIL' ClC -r 

lmplcmcnlulion 
Pppron1I 

--Immediate lit'ling or solid Munidpul Curporatiun Shon Wi1hi11 i 1"11 bt> liti,:J nithtn -18 hr:--
wastc.:s gcncrah:d from de- ()6 i 

silling and deaning of months I 
municipal drains for ils from ! 
tli:,posal apprmal 

I 

Implementation 
of Pl.in 

I 

Tr.111,;1~1rta1ic•n ur rnunicip.il Municipul Corporution lmmcdiah: Within 
,,1[1d \\,bl<:,. (011qnu.:11on ~1mmtl1-. 

111:11t>ri;1I-. anti tlchri-. in lh1mJa1c-
..:1,, crctl :-~ -.1c-n1 ,(' 

I III plcmcnt:11ion 
·1ppnn al 

·-
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Action A1:cncy Rcsnonsiblc Tvpc of Time Remarks 

lmnlcmcn Target 

tut ion 

Source Group 

Control of Construction ,rnd Demolition Activities 

l::.nfr,rLLll\L'III 1,f L(lllSll"U1,:l1on MI>DA. lmmcdrntc ~Vithin 
and Jcn1t,l1tinn ruk:-2016 )rn1•nlh:-

District Admini'>ln1tion 

t
·r~mt dat..: 

lmplcmcnl11tiun 
Municipnl Corporation 

,, ! 
1ppt1n al 

\\ Hh.:f :,pnnklmg. O.:Ur1Ullb. MDDA Slw11 Within ' I irstl). \\ ill h,: llllpkm..:m.:d ,II ,it..:.~ 

barncr:. and du:.\ :.uppn::.siL,n 06 lrn, in~ rnur1.: 1han 10,000 "' \I! 

unit '" ho u:-c<l during ;111 District Administration momh:,; ('ov..:r..:<l ar..:a 

c1mstrur.:ti1111 and demolition Munic:inal Corporation from 

ttcli\'ilics indudin_g covering appro\"al 

1he L(H1.;truc1in11 site,;; or Plan 

Implementation 

Ensure construction material Munidpnl Corponition l1mncdiatc Within ' 
i:- tr,111:-portcd anti carricd in Transpn~t Ocpnrlmcnt Jm,1n\h-,; 

! 
dt•"L' cunwincr~. Trnffic Police fn,111 

Im plem cntntion date t1f 
apprtl\ al 

l,knliJii:,1li1)II "' J.:,ign.11..:J District Adminbtn1tion Sh,1r1 \\ 1tlu11 

pl,10.:c arc,1:- liir J1~pu~,1l of Munidp~I C'nrpur:llion Oh 

' 
dcm,,l1t1,,n \\.J:sh.· ll\(llllh'> 

H.ci,:ul11ton from 

:1pprtl\ill 

of Plan 

R~·-.1nL1t1lll on ">ltlr.l!,!t! ,11' Munidp:11 Corpor:Hion l111111cJiatt" \\ i1hi11 

..:tHl:>lfllCl Ill/I materiab ah10g MDDA Jll\lllllh:-

the road rnim 

Polit·,· dat..: 1)f 

appn)\ al 

16 I 
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Action 

lmlustri:il 1:missiun contrul 

Re.,ulatorv 

17 I 

Agency Rcsnonsiblc Tvnc of 

Source Group 

Industrial emission 

llKPCB 
Industrial Department 

Continuou::. 
Acti\·it) 

I Time 

I Target 
! 

Remarks 

\SJ 

i. DchrnJun i:- protcch:d& lh·:-.trictl·d 
Arc.1 i:-. Jue It• [)01111 \",die_\ 
notifica1ion. 
"'inn· I 989 R~·d {·;11q,'.\1r.1 mdu,!l"ll' 
ar.: prolubitcd in Dthlll , alfc:;,. 

1-t Mainl) ::,mall ~rl!t:n ca1t.:g.t1r~ 
ind1..s1ry and scr, ice st:ctor industr~ 
an: l!!'>labfo,hcJ in Dchraduu. 

• Soun.:c Apponionmcnt and rrni,,uu1 
hl\ i.:ntnr) stud) for lkhradun i~ 
alrcad) prnduccd 111 Actrnn Plan. 
which will cmcr the indu-:trial 
c1111trihut111n 111\\arJ!'> t\ct11111 l'lan 

~ rl1crc i:-. rwt an~ red Cth:gor~ 111· the 
llnit in lkhradun. lk1\1c1cr.1hi::rc an: 
26 ( Jrang1: categoric:-. ol t1111t 

c:,,tahlish,.:d \1 ithin thc [khrndun and 
adja;,;cnl to I\ lurt1l'1pal Houn~h1nc:­
Out u!'th,::-c 2ti unih: 

07 Briel.. Kiln.;; and nnl) U-1 an.: 
opcrational. 
fl6 Pharn1;1 li1rmul.1111u1 ,:1h1n..:-11..: 

lllllh \\ l11ch an.: u,111!! 
I.I'( 1 Briyucb .,,, .1 lucl 111 lhc11 
Bnih..·r, 

~ I n1h ar~ ,u..:h \1lud1 d11 ih•l 

lt,t\1.' ,Ill) Jurn,ILl' lh•1kr, 

~ Stale: Bo;ml h11!'> 1wtilicJ \ppn.1H"l 
Fud and m.:curd111!!l.,. l'Kf'lB ,,ill 
nut 1:-:-uc an) frc:-h pcrrm:-.:-iou lt1r u:-c 
ofFurnacc oil ,rnJ Pct ..:111..c 

I- ;\II lndu:-.trics III lkhradun "ill ht 
din:..:t~d In ~lhltrl', !!•'Pl 

lu11i-.1.·J..l·cp111!;! for rcdul·t11111 ,it h' 

,t1:,,pcn,i1Hl 111' du,t aud ht!,!1t1,c 
.,;m,-..;1011 

(irccJl lkll, \\ht:rl·\l·r n:q111r1.:d ,lnlli 

lca:'.>1hk. to li1..· 111..:r~a:-.c. I 

i 
' 

4327



187
~ Ae;cncv Rcsnonsiblc Tvnc of Time 

I 
Remarkl-

Target 
! 

Source Group 

Domestic 1 6 a 

Ensure 100°/o spread of LPG District Administration. Sho11 

I 
Within 

connection li.1r cm)king ()(i 
I 

purp1),c, in the cil;". Ci"il ~uppl) lh·partmcnt 
' 111011111' 

frtllll I 

Rcf!uh1torY ' :1pprcl\ I 
;ii ur ! 

I 
Plan I 

Rcplaci.:n11:n11,rw,1l1d \\hich is Oislricl Admini,..tn11ion Mid March To he implcmcnti.:d in the 

u:-ed as Domestic Fuel 2023 geographic:d area nf ~agar 
Municipal Corpor:ition Nigmn. 

Im 11lcmcnt:1liun 
Forest Department 

Ensuring promotion & use of District Administration Mid Murch Io ~ impli:rnenh:d in !hi: 

cleaner fud for conuucrcial 2023 geographical an.·a ut' :'-!agar 

J"IUrpt1SCS like local Dhaha/ Munici1rnl Corporation Nigam 

catcm:s Forest l>cpnrtmcnt 

lm11lcmcnt11tion Ci"il Suppily Department 

Rem,1\:tl uflJrx:n J)(j ~d::, l 1KPCU Mid :-..1ari.:h 
.20.2.i 

lntlu,,1ry lkpi1rtmcnt 

ReL•ulutor)' Municipal (·orponili11n : 

Dhtric:I Admini:-.lralion i 

181 
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Action Agencv Re..-.nonsible Tvne of Time Remarks 
Target 

Source Group 

Others 

Cmnpliancc nf guideline,; on (IKPCB 

I 
Shon Within 

[)_(j :-cb regarJing use of llfi 
rctn,liucd cmi:-·-i,m Ctlll\l\ll lndm,try l>:!partmcnl month:-. 

I 
_,;~ SIi.eli\ cP:-.-1 caplUrcd Uistricl Adminblralion from 
dfo::il.'IK~ 7()%) capat:11~ equal appnn 
111 or ;1hm c XOOK \\ .t! (If 

Rci:ul:lton 
Plan 

Public Gric, ance Rcdn:s~al IIKPCB lmmcdia1c Within Portal will be created on lhc \\cb site 
Portal Jmonlhs llf Hoar<l li.lf Hcdrcss.al or ruhlii.: 

from wmplainls UII air p01lution along 
Jat<.• (If ,,ith a supcn 1s,1r:, c11111r,1I li•1 the 

tmnlcmcntntion lppro\':11 dispo:-al ur .;(11npl:1i111s All ,u,;h 

Ct•mplain1 \,ill he adJrc•,scd and 

Ji:-pt1:-.cJ 111 ;1 month time 

lssuc ,11' n,h is{1ry lo rmhlic for UKPCR Immediate \\11th in 
prc, cnti1,n and Ctlll!r11[ t1f air IJ1m11H!h 

ptillutiU11. \'chicle li111c:-:.. Municipu'J Corporalion frum 
mai111i:11;111ct: and mini mi/<: u~~· Trnn,11nr1 Hl'partml'nl !ah: ,d 
,,t· p<.·r,nn;il \ du..:k, ,..,l. 1prnl\ .ii 

llcL•ulaton 

---

l<J I 
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Financial Lay Out 

Follm,ing Financial Lay out is being given for execution of Air At:tion Plan for Dehradun:-

' s. T \'.arne of Action Point Finnncial Layout i I in Rs 
i No. 

I I ' Paving or shoulders along the urban roads. 15.00 cron:: 
' 

2 Tanker and tractor required for water spray on road (IO nos, 0.45 .:rorc 

·' Vacuum road swetping machines (04 NOs) J.O cron: 

4 Small vacuum cleaning machines for smaller roads (IO Nos) I.::! crore 

5 Mobile vehicular checking labs/ PUC cen1ers (04 nos) 0.6 crore 

6 Emission inventory and source apportionment study 1.0 cron: 

7 Installation and AMC for 05 years for CAAQl\·1S (03 umbers) 7.5 crore 

8 Installation Infra Red Cameras at major Traffic junctions to dt:tect 0.5 crore 

polluting vehicles (:!O Numbers) 

<J i I & E activities 1.0 crort: 

Total 30.2:i Cron• 

2ll I 
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Anncxurc-1 Sun·cy of Vehicular Pollution and Emission ln\'entory: Dchradun 

Summer Season 

Vehicle Count and Emission Rate for vehicle during Summer Season (2016-17) 

: Location Time Type Number co HC NOx S02 Particulate ' 

i I 
' Kg/h Kg/h Kg/h Kg/h Kg/h i ' 

9:00 :! Wheeler -1519 104.2 97.5 19.7 0 .-1 0.1 ' : 
AM 3 Wheeler 3254 75.0 70.2 I -1.2 IU 0.1 ! 

Car 5132 I 18.3 I 10.8 :!7.-t 0.4 0.1 I 

Ghan ta 
To Truck 3940 90.8 85.0 17.2 0.3 0.1 

Glrnr Bus ... --,-, 81.2 76.0 I 5.4 0.3 0. I : .)) __ 
6:00 I LCV 3135 72.3 67.7 13.7 0.3 0.1 
PM I Total 23502 541.8 507.2 102.5 1.9 0.6 ' 
9:00 ' 2 Wheeler 1267 29.2 27.3 49.7 918.6 0.3 
AM J Wheeler 173 4.0 33.7 6.8 125.9 (1.0 -l Car 231 5.3 4-1.9 9.1 167.5 0. I : 

ISBT To I Truck 500 11.5 97.1 19.6 362...i 0.1 
' 

Bus 297 6.8 57.7 11.6 215.:2 0.1 I 
6:00 i LCV 162 3.7 31.5 6.4 117.7 0.0 I 

PM I Total 2631 60649.9 292.2 103.3 1907.2 0.6 7 -··-·-·- . ---- --· -~----~--- - - .. -~ ---

' 9:00 :! \\'heeler 1788 -11.12 7.8 
' 

0.1 0.0 -I 1.2 

i t\1'1 3 Wheeler 1250 28.75 5.5 0.1 I 0.0 I 28.8 
' Car 187(1 -D.15 8.2 0.2 : OJI I -U.3 

·--~ 
ONGC/ ' 

' To Truck IJl)(l 31.97 6.1 0.1 0.IJ 32.1 
I FHI : Bus 878 120.19 3.8 I 0.1 0.0 20.2 ' I ' I 

-· -- . ... I ' 6:00 I.CV 58.1 13.36 ?,5 I 0.0 u.o 11.-1 ' 
I PM Total 7763 178.55 33.9 0.6 I 0.2 17()_() I 

9:00 ' ~ Wheeler 2577 59.4 55.6 11.2 0.2 0. I ' 

AM 3 Wheeler 13-11 30.9 28.9 5.8 0.1 I) .IJ 
i Car 3277 75.6 70.7 1-1.3 0.3 0.1 

' 
Sur\'cy 

To Truck 2064 47.6 -1-1.5 9.0 I) ~ U.I Arca 
Bus 11-18 ~6.5 2-1.8 5.0 0.1 {I.() ! I 
LCV 1078 24.9 0' ' I 

I 
6:00 -.) . .) -1.7 0.1 0.0 

I Total 
··- ·-- ! -~ -~ 

PM 11486 264.8 ~...i7.9 50.1 0.9 0.3 

21 I 
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Post-Monsoon Season 

Vehicle Count and Emission Rate for vehicle during Post-Monsoon Season (2016-17) 
Location Time I Type Number', co HC NOx S02 Particulate I 

I I l I Kg/h Kg/h Kg/h Kg/h Kg/h 

9:00 2 Wheeler }87.J 89.31 83.61 16.89 0.31 0 .10 

AM 3 Wheeler 2789 6-l.30 60.19 12.16 0.22 0.07 

I Car 4399 IO 1.43 94.95 19.19 0.35 ' 0.11 
Ghan ta 

To I Truck 3377 I 77.85 72.88 1-l. 73 0.27 0.08 
Char 

Bus 3019 69.61 65.16 13.17 0.2-l 0.08 
' 6:00 LCV 2687 i 61.95 57.99 11.72 0.22 I 0.07 

PM Total 20144 I 464.44 434.78 87.85 1.62 ' 0.50 

9:00 2 Wheeier 1086 I 25.04 25.04 23.44 -l.74 0.09 

AM 3 Whee:er 149 : 3.-13 3.43 3.21 0.65 I 0.01 

Car 19 I 4.57 4.57 4.27 0.86 I 1).(12 

ISBT To ' Truck 428 9.88 9.88 9.25 ' 1.87 0.03 

I Bus 254 ! 5.87 5.87 5.49 1.11 11.02 
6:00 LCV 139 I 3.21 3.2 I 3.00 0.61 0.01 
PM I Tola! 2255 51.99 51.99 -18.6 7 9.83 0. 18 

9:00 I 
2 Wheeler 1532 I 35.33 33.07 6.68 0.12 I). 0-l 

AM 3 Wheel~r 1072 24.71 2J. I 3 4.(,7 0.09 11.0:1 

Car 1608 37.07 3.J.71 7 .0 I 0.13 0.11-l 
ONGC/ 

i 
-· 

FRI 
To rrm:k 1192 27 . .J 7 25.7'2 5.20 0. IO 11.0.1 

Bus 7 52 17.35 16.2-1 3.28 ! il.116 0.02 
6:00 LCV 498 11.48 10.75 2.17 I 0.0.J 0.01 
PM Total 6654 153.-l 1 I-DJ12 29.02 0.5-l 0.17 

9:00 I 2 Wheeler 2209 I 
I 50.93 47.68 9.63 0. 18 

' 
0.06 

AM J Wheeler 1150 I 26.50 24.81 5.01 0.09 0.03 

' Car 2809 64.77 60.6.1 12.25 0.23 0.07 
Survey ro Truck 1769 40.78 JX.18 7.71 II. 1-1 11.04 i Are:i 

22.C,9 Bus 984 21.24 4.2l) 
I 0.08 11.02 

I 
6:UO LCV 90 21.30 19.9.j -l.03 ' 0.07 0.02 

---· r ----- -· ~- - - . 
' 

PM Total 9845 226.98 212.48 42.9J 0. 7<J 0.25 ---

22 I 
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Winter Season 
Vehicle Count and Emission Rate for vehicle during \Vintcr Season(20l6-l7) 

: Location 

-

Ghan ta 
Ghar 

ISHT 

! 
i 
I 

' 
' I 

ONGCI 
I FRI 
' 

' ' ' L ___ 
! 
I 

Survey i 

Art:1 

Time 

9:00 
AM 
To 

6:00 
PM 

9:00 
AM 
To 

6:00 
PM 

9:00 
AM 
T<l 

(,:()() 

PM 

9:110 
AM 
To 

( 6.0 l 

l'~I 

Type Number co HC NO:\ S02 1
1 

P:.1rticuh11c 
I Kglh _K_g~_ .. lSgl_h_, Kglh __ . Kglh -
' 2 Wheck1 3228 74 .-1 69.7 14.I tJ. ) ; II I 
i 3 Wheeler 2324 53.6 50.2 10.1 0.2 0.1 

-
I Car 3666 84.5 79.1 16.0 0.3 0.1 
I Truck 2814 64.9 60.7 I 2 J 0.2 0.1 i 

' Bus 2516 58.0 54.3 11.0 0.2 0.1 ' 
I LCV 2239 51 .6 48.3 9.8 0.2 0.1 

I Total 16787 387.0 362.J 73.2 1.4 0..1 
:! \\'heeler 905 20.9 19.5 3.9 0.1 0.0 

I 3 Wheeler 124 2,9 2.7 0.5 0.0 0.11 
I Car 165 3.8 3.6 0.7 0.0 0,0 
' True>\ 357 8.2 7.7 1.6 0.0 0,0 

I Bus 212 4.9 4.6 0.9 0.0 0.0 
I.CV 116 2.7 2.5 0.5 0.1) 0.0 

i Total 1879 43.3 40.6 8.2 0.2 0.0 
I 2 \\'heeler 1277 29.-1 27.6 5.6 0.1 (l.0 

3 \\'hei.:h,:r 893 20.6 19.3 J.9 0. I I 0.0 
I Car 1340 30.9 28.9 i 5.8 0.1 
' 

0.11 
Truck 993 22.9 21.4 i -LJ ' 0.1 0,0 
Bus 627 14.5 I J.5 I "!..7 ll. I 0,0 

--
. LCV •I 15 9.6 9.U 1.8 0.0 11.0 
! Tom; 5545 127.8 I I 9.7 2-L~ I 0.4 0.1 

2 Wheeler 184 I u.o 0.0 0.0 I 0.0 0.0 
' 

3 Wheeler 958 0.0 0.2 I 0.0 ! 0.0 0.0 
' Car 2341 0. I i 0.5 0.0 0.0 I II.II 

Truck 1474 00 I 0 .. 1 L 0.11 ' 0.0 (l,() i ' ~- --·- ---~ 
s 0 I l iJ 'l ( (I 0 II __ l_lt_,._~ __ s_._o_ ...... _1 _.1 ____ :.:_ 11. I II. . .. --- -I 

LCV 770 0.0 0.1 0.0 11.0 O.<I I 

Total 820_4_~_1 8_'9_._I ~-12_7_5_. 7~_~_,5_._8~ __ 0_.7_~-~---j 

2 3 I 
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Site \ode 

Al 

A2 

A3 

A4 
-- ------

:\5 I 

A6 
I 

.\ 7 

Sile Code 

Al 

A2 

I A.l i 
' A4 i 

I A) 

A6 
; 

I 
A7 

Anncxurc 2: Rcsulls of amlJicnt air quality and vehicul.tr emissions 

Summer Season 

Ambient Air Monitoring at Dehradun for Summer Season (2016-17) 

Average, Cumulath·e Percentile, Maxima & Minima 
Rcspirable Suspended Particulate Matter (RSPM) PM10 

All values in pe/m; . 
Location I Mean S.D Min Max i Percentile 

I I I 10th 251h 501h 

Ghanta Ghar 205 26 155 250 I 172 186 

Survey Area 302 30 256 363 
I 

269 277 

ONGCIFRI 206 16.4 187 241 I 198 203 
I 

ISBT 191 15 171 241 I 182 189 I ___ I ____ -· -- --~-- t- --- --- - --- . -

Ra,ipur Road 191 19.9 ' I :"9 230 166 178 

Raipur I 353 38 292 41.J 302 .11:" 

\Vildlifr lnstituh: 168 17.7 144 I ~()l) 148 I 5) 
' of India I 

Average, Cumulative Percentile, Maxima & Minima 
Particulate Matter PM,., (P.M. 2.5) 

205 

299 

215 

193 

187 

3)8 

I ()5 i 
I 
' 

8()'h 
I 98th I 
i 

228 248 

3,, 
_J 358 

2~1 239 

204 240 

212 127 

389 409 

183 ~()(, 

I 
: 

1\II value~ in LIi' 111; .e 

Location I Mean S.D Min Max J>et-ccntilc 

I 
10'" 25th so11i 8fllh 98'h 

Ghanta Ghar 123 16 93 150 103 112 I,, 
_J 1.17 149 

ISBT 196 20 164 229 169 175 188 204 228 

ON(iC'FRI 106 9 107 137 11-' 118 125 I 118 1.19 i I I I I 
I 

i Sunc> Afl•a 119 I 9 107 143 109 I 13 I 116 122 141 ! I 
I I I 

I 
Rajpur Road 115 12 95 138 100 107 112 ' 127 136 I 

! Raipur 209 ,, 172 249 181 189 215 212 247 --' I 
I 

I Wildlife 96 11 76 121 90 93 99 I 10 119 
- lnsti!ute of India 

I I 
-

31 I 
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Site Code 

Al 
I 
I 

A2 I 
' 

A3 
I 

A4 
i 
' AS 

A6 

;\7 

' Site I 
I 

I Code 

; 

i Al 

' !\2 
I I 

I A3 I 
,----·---------i--· 
I A-I 

l A5 

A6 

A7 

Average, Cumulative Percentile. Maxima & Minima 
Sulphur-Dioxide (SOz) 

Location I Mean S.D Min Max 

i 

1 l-9--
All values in ug/m' . -
Percentile 

' 
! I ()lh 25111 5()th 8(Jlh 9g111 

Ghanta Ghar 
! 

5 I 3 6 4 

ISBT ! 4 I 4 6 3 

' ONGC/FRI 4 I 3 6 3 

Survt!y Area 4 I 1 I, .j 

Rajpur Road 4 I 3 6 4 

Raipur 4 I 3 5 4 

Wildlife Institute 4 I BDL 5 3 
of India 

Average, Cumulative Percentile, Maxima & Minima 
Oxide of Nitrogen (NO,) 

Location Mean j S.D 'Min 1 Max 

I I 

' J ()lh 

' ' Ghanta Ghar 15 I I .J I-l 1-1 
- . ·-

ISBT 15 I 14 14 14 
I I I 

ONGC/FRI 15 ! I I 14 14 I 4 

Survey Area 15 I J.j 1-1 1-1 ! 
I 

R.ajpur Road :w I 17 '" 18 --
I ! i 

Raipur 20 I ' 17 " 18 
I --

Wildlife Institute of India 15 I I I .J I 14 14 

' 
4 5 5 I 6 

3 .j 5 6 

4 ' 4 4 5 i 
' 

4 i .j 5 6 
I 

4 i 4 5 6 
I 

4 I 

' 
4 5 6 

3 4 4 5 

Pcn:cnlilc ! 
I 

-1--, 
2 -ch S()lh i 80111 I 9g1h , ~ 

I I , 
15 I 5 I 17 ! 20 l 

l i 

15 17 19 23 i 
I 4 15 16 18 I 

I ➔-•- i -- --·•-1 

' J.J 15 j I(, i 18 j 

J'I 20 I 16 ~2 i 
! 

19 20 20 " --
I 

1-1 15 15 I,, 

3 l i 
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Sit<.· 

Code 

Al 

A2 

~\ l 

A4 

AS 

A6 

A7 

Site 
Code 

Al 

A2 

! 
AJ 

J\-l 
I 

' A5 

A6 ' 

I 
/\7 

Average, Cumulative Percentile, Maxima & Minima 
Ozone (OJ) 

Location Mean S.D Min! M:tx Percentile 

l Qlh . 25111 

Ghanta Ghar 36 3 30 41 " 35 .u ! 
ISBT 35 2 30 39 32 ! 32 

' 
ONGCiFRI J-1 2 29 38 30 I 

'0 ,_ 
I 

Survey Area 32 2 29 38 30 30 

Rajpur Road 32 2 3 I 39 30 31 

Raipur 32 2 28 37 30 3 I 

Wildlife Institute of 33 2 30 30 30 32 
India 

Average, C;,imulative Percentile, M.ixJma & Minima 
Carbon Monoxide (CO) 

50111 8()1h : 98th 
I 

37 38 4 I 

35 36 39 

34 35 JS 

3-l 34 39 

3-l 35 36 

34 35 36 

34 35 36 

. 
Location Mean ' S.D Min Max Percentile 

I 
I 

}()lh 25111 50111 80' 11 ! 981h 

Ghanta Ghar 0.8-l 0.07 0.70 1.40 0.98 0.77 0.8-l 0.') I ! 0.97 
I 

ISBT 0.63 '0.07 0.49 1.20 0.8-l 0.55 0.63 11.70 I 0.80 
I I 

ONGC/FRI o.s6 I 0.1-1 0.42 1.20 0.84 0.53 i 0.56 0.70 0.8-l 
' ' Survey Area 0.91 i 0.21 0.70 1.60 

I 
1.12 0.84 • 0.9 I 1.00 I.I I 

Rujpur Road 0.42 : 0.07 0.35 0.80 0.56 0.39 , 0.42 0.50 0.55 
- " 

.. . 
Raipur 0.63 0.0•1 I 0.-19 1.10 0.77 0.55 0.63 ; II. 7 I 0.77 

I ' ' Wildlife Institute of India 0.14 I 0.0 I 0.06 0.30 0.21 0.10 I 11.1-1 [)_ I 8 1 0.2 I 
i 

311 
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r Site Code 1 

I 
' I 
I 

[ Al 

A2 

AJ 

A4 

A5 

A6 

A7 

~. 

Site 

Code 

Al 

A2 

I Al 

A-1 

AS 

A6 

A7 

Post-Monsoon Season 
Ambient Air Monitoring. at Dehradun for Post Monsoon Season (2016- 17) 

Average, Cumulative Percentile, Maxima & Minima 
Respirnble Suspended Particulate Matter (RSPM) PM111 

All values in pc/111: -
l,ocation Mean s.o Min Max Percentile 

i !Olh 25111 S01h 

<.ihanta Ghar 180 O' _J 136 220 151 16-1 
I 

Survey Area 272 27 230 327 242 249 

ONGC/FRI 177 14 161 207 170 175 

ISBT 160 13 144 202 153 158 
' 

Rajpur Road I 174 18 148 209 i 151 162 , 
Raipur 176 19 145 205 150 157 

' \1/ildlifo lnstirutc 143 15 122 178 126 132 
of India 

Aventgc, Cumulative Percentile, Maxima & Minima 
Particulate Matier Pl\12.< (P.M. 2.5) 

ISO 

269 

185 

162 

170 

178 

I -10 

I 

SO th 981h 

201 218 

291 '?? >--

190 206 

171 202 

193 207 

194 20-1 

156 175 

~---

All valll(.!S in ug,111· . -
Location Mean s.o Min Ma, Percent ii<.• 

- ,, _____ ··-- -·- --~-·- ---~---- ---- - . 
I 10th 25th 50th 80'" 98'" 
I 

Cihanta Ghar I 126 16 95 15-1 106 115 126 1-10 1 ;;3 

Survey Arca 185 18 157 on 165 170 183 198 2[9 

-
ONGC/FRI 115 9 105 135 111 I 1.1 120 12-1 13-1 

I 

' 
JSBT I 114 9 102 144 108 112 115 121 143 

I 
Rajpur Road I 110 11 9J 13c 95 IOc 107 12~ 130 

' I 
Raipur ' I c I I IJ 100 I 142 lll4 108 10' 13-1 1-11 _J 

i I I 

' I 

Wildlife lns1itu1e of 91 10 78 7 I 14 8 I 8ct 90 101 
I 

11 ~ 
I 

India I ' 

' '----·-- ---- ----

311 
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I Site Code 
I 
I 
: Al 

A2 I 

A3 
-·----·-· 

A4 

A5 

A6 

A7 

Site Code 

Al 

A2 

I A.1 : 
I I 

' 
A-l ! 

I 

A5 I 

A6 

A7 

A.\"cragc. Cumulative Percentile, Maxima & Minima 
Sulphur-Dioxide {SO,) 

Location Mean S.D Min Max 

I 1 Oth 251h 

Ghanta Ghar : BDL 0 BDL BDL I 

Survey Area BDL 0 BDL BDL I 

ONGC/FRI BDL 0 BDL BDL I 

ISBT 3 0 BDL 6 I 

Rajpur Road BDL 0 BDL BDL I 

Raipur BDL 0 BDL BDL I 

Wildlife Institute BDL 0 BDL BDL I 
of India 

Avernge. Cumulative Percentile, Maxima & Minima 

Oxide of Nitrogen {NO,) 

I 

I 

I 

I 

I 

I 

I 

. -
Percentile 

50111 801h 9g111 

I 3 4 

I I BDI. 

I .I fl[)!. 
. ---- . . . . 

3 3 6 

I I BDL 

I I BDL 

I I BDI. 

All valw:~ in µc.,111' -
Location Mean S.D Min Mnx Percentile 

](}'h 25th 50th 80th 9g1h 

Ghanta Ghar 
I 

6 0 5 6 5 5 6 •6 6 
I 

Survey AreJ I 4 0 4 5 -l 4 -l 5 5 

ONGC/FRI 4 () 4 5 -l -l -l 5 5 
: 

JSBT 6 () s 6 5 5 6 
I 

6 
I 

(> 

' 

. 

-----
Rajpur Road 4 0 4 5 -l 4 4 5 5 

I 

Raipur I 4 0 4 5 -l -l -l 5 5 
I 

\l./ildlife lnstitme 4 0 4 5 -l -l .1 -l 5 

of India 

31 I 
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I Site Code 

ili 

I 
! 
' 

Al 

A2 

' 
I 

A3 
I 

A-I 

A~ 

A6 

A7 

I Site Code 
I 

I 
I ~-
' Al I 

! 
:\2 

AJ 

A.j ! 
A'.' I 

I 
A6 

A7 

Average, Cumulative Percentile, Maxima & Minima 
Ozone (OJ) 

Location J'\,'lean I S.D Min Max 
' 

-~ l ~' !\II values m uu/m' 

Percentile 

! I Qlh 251h 50'" 80'11 9g1h I 
Ghanta Ghar i 19 I 16 22 18 18 

: 
Survey Area 18 I 16 21 17 17 

ONGC/FRI 18 I 16 20 16 17 

ISllT 7 I 16 20 16 16 

Rajpur Road 18 I 16 21 17 18 

Raipur 17 I 15 20 16 16 

Wildlile Institute 18 I 16 20 16 17 
of India 

Average, Cumulative Percentile, Maxima & !\'lininrn 
Carbon Monoxide (CO) 

Location !\-lean I S.D 
I 

Min Max ' 
I 

20 20 22 

18 19 21 

18 19 20 
I 

17 18 ::!O 

18 19 21 

17 18 19 

18 19 20 

:\II values in UL!.'lll: . -
Percentile 

l(Jlh ! 25111 5(Jlh so,11 l 98th 
I 

Ghanta Ghar 0.2 0.0 0.0 0.3 0.2 0.2 0.2 0.3 0.3 

Slirvc) Arca 
I 

0.2 0.0 0.0 0.2 0.1 0.2 0.2 0.2 0.2 

ONGC/FRI 0.2 0.0 0.0 0.2 0.1 0.2 0.2 0,2 0.2 

ISBT 0.3 ' 0.1 0.0 0.3 0.2 0.2 0.3 0.3 0.3 
I 

Ra_jpur Road Q.l 0.0 0.0 I 0.2 
I 

0.1 0.1 0.1 0.1 0.2 

Raipur 0.2 0.0 0.0 0.2 0. I 0.2 (J.2 I 0.2 0.2 
I 

Wildlife Institute 0.0 0.0 0.0 0.1 0.0 (J.0 0.0 0.1 0.1 
of India 

31! 
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i Sile Code I 

' i I 

i 
I 
r"1 
' I A2 

• -- ·-- --➔- ·---· 
A3 

A4 

A5 
t--·-- --t-

f\(1 ' 

\Vinter Season 

Ambient Air Monitoring m Dthradun for Wint~r Se~tson ( 20 l 6-17 J 

Average, Cumul:HiYc Percentile, Maxima & IVlinima 
Respirahlc Suspended Particulate Matter (RSPM) PM rn 

All values in u1!/m: . -
Location I Mean S.D I Min Max: Percentile 

' 
-

I JO'h 25111 5Qlh 80th ' 9g1h 
I ' I 

' Ghanta Ghar I 198 25 150 242 ' 166 180 198 221 240 

Survey Area 285 29 242 343 254 262 282 306 338 
·-- -· --·--- -- 1-------- ~-- - - ---- . 

ONGC/FRI 197 16 179 230 ' 189 194 205 211 228 

ISBT I 173 14 i 155 219 165 171 17:i 185 i 218 
' i 

R,\ipur Road I 189 20 161 l 228 165 177 I 185 210 225 
i I i 

Raipur 186 20 ' 154 [ 218 159 166 I 189 206 216 i I i 
.. \ 7 Wildlife lnstilllte 156 16 133 I 194 137 144 153 I 170 I 191 

I I I 
or India I I 

I 

~ 

AYcrage, Cumulative Percentile, M:ixima & Minima 
Particulale Malter PM2.<(P.M. 2.5) 

All values in LlL!/111; . -
Sile Code l Location Me11n S.D 

I 
Min Max Pcrccntih.· 

10111 251h I ,5()1h so•h 981h 
I 

I 

r Al I Ghanta Ghar 135 I 7 \ 102 I 165 11.1 122 I I 35 150 16.1 
I I I I I ' 

/\~ ' Sune: Area 188 19 160 I 226 168 17.1 I IX6 I 202 223 
I I 

/\3 ONGCIFRI 126 10 114 I 147 121 12-1 IJ I 135 146 
I 

A4 ISBT 120 9 107 I "I 114 I 118 121 127 150 

A5 I Rajpur Road 133 I -1 113 160 115 124 130 / 147 \~8 ' ' I 
A6 

I 
Raipur 126 I -l 104 7 147 108 112 1~8 I 1.19 ' 141> i 

A7 I Wildlife\ Q5 10 81 118 84 88 ()) 103 116 
I Institute of India 

-

111 

I 
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Site Code 

' 
Al 

A2 
' 

A3 

A4 ' 
i 

A5 ! . 
A6 I 

A7 

Sile Code 

I 

Al I 
A~ 

A3 

A4 

A5 

-
/16 

.\ 7 

Average, Cumulative Percentile, Maxima & Minima 
Sulphur-Dioxide (S(h) 

Location Mean S.D Min Max 

All values in ul!,/Jn' . -
Percentile 

I 

101h 25th 5()1h so"' I 981h 
I 

Ghanta Ghar 2 0 I 3 2 2 

Survey Area BDL 0 I BDL I I 

ONGC/FRI 2 0 I BDI. I 2 
I 

ISBT BDL 0 I 3 2 2 

Rajpur Road BDL 0 I BDL 2 2 

Raipur BDL 0 I BDL 2 2 

Wildlife Institute BDL 0 I BDI. I I 

of India 

A\·cragL', Cumulati\·e Percentile, Maxima & Minima 
Oxide of Nitrogen (NO,) 

Location Mean S.D Min Max 

' 2 
I 

.l - I 

i 
2 2 2 

2 2 2 

2 2 3 

2 2 2 

2 2 2 

2 2 2 

All valut!s in ul!lm 1 . -
Pcn·cntile 

10111 2s1h 5()1h 8()th 98th 

Ghanta Ghar I 8 I 7 10 8 8 8 l) 9 

StirVC) Area 6 0 6 7 6 6 6 7 7 
' 

ONGCIFRI I 7 0 6 8 6 6 6 7 8 

ISBT 8 I 7 Ill 8 8 8 9 10 

Rajpur Road 7 0 6 8 6 6 7 7 8 
I I 

Raipur 7 () 6 I 8 I 6 6 7 I 7 I 8 
I : : I 

\\'il<llifo Institute 6 0 6 8 6 6 /, 7 ! 8 
of India 

i 

I 

311 
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Sile Code 

Al 

A2 

A3 

A4 

A5 

A6 

A7 

Site Code 

' 
Al 

' 
A2 

AJ 

A4 

A5 

A6 

' 
A7 

Average, Cumulative Percentile, Maxima & Minima 
Ozone (OJ) 

Location '.\"lean s.o Min !\,fax 

\ -=t'-\ 
All values in ug/m' . -
Percentile 

IO'" 251h 5()1h 8()1h 9g1h 

Ghanta Ghar 15 I 12 16 13 I< 

Survey Area 14 I 12 16 13 13 

ONGC/FRI 14 I 12 15 12 13 

ISBT 13 I 12 15 12 12 

Rajpur Road I 14 I 12 16 13 14 

' Raipur I 13 I 11 15 12 12 

Wildlife Institute 13 I 12 15 12 13 
of India 

Average, Cumulative Percentile, Maxima & Minima 
Carbon Monoxide (CO) 

Location Mean S.D Min Mnx 
' i 

15 15 16 

14 15 16 

14 14 15 

13 14 15 

14 15 16 

12 14 15 

13 14 15 

All values in 11g/m' 
Percentile 

l()<h 2s1h 5()1h so11, 981h 

Ghanta Ghar 0.4 ().0 0.3 0.-1 0.3 0.3 0.4 0.4 0.4 
I 

Survey Area I 0.3 0.0 0.2 0.4 0.2 0.2 0.3 0.3 0.4 I 

ONGC/FRI 0.2 0. I 0.2 0.4 0.2 0.2 0.2 0.3 0.4 
I 

ISBT 
1 

0.4 0.1 0.3 0.5 0.3 0.4 0.4 0.4 0.5 

Rajpur Road 0.2 0.0 0.2 0.2 0.2 0.2 0.2 0.2 O.~ 

Raipur 0.3 0.0 0.2 0.3 0.2 0.2 0.3 0.3 (J..1 

Wildlife Institute 0.1 0.0 0.0 0.1 0.0 0.0 0.1 0.1 0.1 
of India 

I 
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Rishikesh City Air Action Plan 

UTTARA.t<HANO 

Uf:PPCB 

PREPARED BY: 

UTTARAKHAND ENVIRONMENT 

PROTECTION AND POLLUTION CONTROL 

BOARD, DfHRADUN 

APPROVED BY:-

AMBIENT AIR QUALITY MONITORING 

COMMITTEE 

GOVERNMENT OF UTTARAKAHDN 
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Background 
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- _L 

,w 

Figure: Rishikcsh City 

Backgn11111d 
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Rishikcsh is an urban agglomern1inn in fndia·s northern statc of lfttarakhand. t)fl the 

I linrnla)an li.lothills beside the Gangc:-. RhL'r. The ri,cr is (011..,idt.'1\:d lwl:. and tht.' (;it: j.., 

n:nnwn<.·d as a centre for sludying yog;,i anJ mcdi1ation. Tcmplc~ and ashrams (ccnm:s for 

~piritual :-.llldics) linc thc L'astt.'rn bank around S\\arg Ashr:1111. a traflic-frce. aknhol-f'rce and 

vegetarian encla\'C upstream from Rishikesh to\,n. It has an average elevation of 372 metrcs 

( 1.220 ft). The Tehri Dam is just 80 km (:iO mi) uphill on the way to (;angotri. Rishikesh is 

the starting point for travelling to th1..• four Chota Char Dham pilgrimage pla(L'~ - Badrinath. 

K1..;darnath. Gangotri. and Yamunotri. 

According to KOppen-Geiger climate classilication system. the cit) ·s dimatc is humid 

subtropical. Rishikesh is popularly known as the ·Yoga Capital of the World. and rccdves ,1 

tremendous flow of tourists in the cit) cvcry year. coming for spiritual acti\ ities and 

ad,cnture spons \'>hich puts a lot of pri:ssurc on cit)·:-. natural emironmL·nt and dt; 

administration responsible for maintaining suitable living conditions for all. 

2 
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I. 

\tat us of .-\mbicnt .-\ir· Qualit, 111 Rishikc,h 

140 

80 

60 

40 

/0 

0 
?012 

~our..:c t 'PCB 

Status of Ambient Air Quality in Rishikesh 

2013 

■ PMlO !pp,/ndl 

SO} 1µp/rn3) 

2014 201r, 70H, .lOl; 

Oata for 1hc above graph is taken from the Cenlral Pollulion Co111rol Board·, website. "hicl1 

displays data from manual stations installed in Rishikesh for monitoring air qu;ilit:. 

The data indicates PM 10 is a pollutant of serious concern in the area as it is \\i.l) abcnl.' 

prescribed National Standards. It also indicates that implementation of more stringent air 

pollution control strategy in the past few years has air quality has impro\'ed S02 an<l N02 

emissions. thal are also well under the prescribed national standards. Ocspiie the efforts made 

t,y authoritks. much more needs to he done to arrest the rnniculatt: nwrtcr in the prc:-.cribcJ 

limits. 

In paralld. the routine monitoring and asscssmi.:nt of industrial i.:mi!>~ions (inLluding h .. ·chnil'al 

innovation) including third parties such as CPCB. UEPPCB is a regular prnciice. r-or the 

industries that did not meet the emission standards. UEPPCB issued closure directions IO 

comply. 
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Annual Status of Ambient Air Quality in R1shikesh 

-s0p10mbC'r--October -NovcmbN -Df'cf'mhN 

200 

150 

lUO 

0 

2012 

Source: CPCB 

2013 2014 2015 201b 2017 

The above figure shows monthly data collected of the three pollutants rnonilored by CPCB 

installed stations in Rishikesh for a period of 5 years (2012-2017). It shows here that levels of 

PM 10 have been consistently high in the span of2012-2017. while the levels of NO, and 

SO~ arc maintained \\ ithin prescribed limits. The sources or particulate nrnllcr present in the 

air of Rishikesh are discussed further. 

"oun:cs of Pollution 
ldentilied sources of air pollmion in Rishikcsh are road dust. vehicular emission. domestic 

fuel burning. open waste burning. construction activities. etc. Two major lndus1rie'i namdJ 

IDPL and Hindustan National Glass Industries Ltd arc situated outer of Rishikesh. Central 

Pollution Control Board is rcgular!J monitoring the ambient air quality at various citie1, i11 

Ultarakhand through National Air Quality Managr.:menl Programme (NAMP) in1,tallcd al 

Nagar Palika Parishad. Rishikcsh under NAMP. 

Particulate Matter (PM1n) has been identified as main air pollutant as it is found abovl:! the 

prescribed national standards. This is mainly due to re-suspension of road dust. emission 

from vehicles. D.G. sets. construction activities, burning of domestic fossil fuels. open 

burning of solid wastes, transportation of construction materials such as sand. soil t!tc. 

without covering and emission from brick kilns located around Rishikesh. This is mainl~ due 

to vehicular emissions 

4 
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Number of Vehicles Registered with Transport Department 

(1.1.18 - 27.10.18) 

Omni Bu) 

Mo1orC.n 

M Cycle/Scooter 

Good\ (df!!N 

P R1ck~h.-1wjP) 

t<Hth Moving l:Qu1pmPnt 

Ci,me Mutrntetl Vdutlt• 

Bus 

Agricultural Tr;:ictor 

0 lOOO 

Source llnmal.hand s1a1c rransrnrt lkrartmcnt 

4000 &000 8000 !C{)(l(J J,)()()11 

There are a total of 3098 no. of diesel driver commercial vehicles which arc more than 

IS year olckr and in coming 05 :cars 3197 no. or sw.:h vehicles will come under this 

category. To ban on lhese commercial vehicles older than 15 )ears proposal from State 

Govc:rnmcnt will be sent to Government of India. Checking of Pollution lc\cl in vehicks is 

the mandatory activit) of Transport department. Checking. of pollution lt:vl'I in the \chiclt:s is 

mandatory activity of transport department. However, at preset onl) 10 no. llf' vehicle 

pollution emission checking centres in Rishikcsh which is proposed to incrcas..:-b) 20and alsP 

transport depart will increase the surveillance b_\ checking 10 % vehides c\er: )t.'ar, /\ !'>lllll 

of 980 challans were made in 2017-18 in violation of vehicles not having PlJCs. 

Government of UttaraKhand has also formulated "Uttarakhand Anti Littering and 

Anti Spilling Act 2016" whee in drnllans have been made in Rishikcsh and Cl)lk'ctcc.l Rs 

JS000 against 71 challans. Also Rs 181)00 \\·ere collcck'J b) making 2)1 challans fl>r 

burning. of the municipal waste. 

\\ IJ\ ( ·1can .-\ir Action Plan'! 
India with an emerging economic development, fa<.:es enormous challenges when it comes to 

maintaining pace with the hurgconi11g population ~md parallel i1H:rcasc in urban 

development. This has been tie scenario not onl: in nh:ga cities but abo in mi.::diurn and 

5 
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small sized urban areas for the past many years 110\\. Studies indicate that multiple factm~ 

are responsible for air polluti~y:, that emerges from sectors like power. transport. indus!r). 

residential. construclion and \\aste. Despite having national standards and checks for various 

sources or emissions. many lrdian cities are suffering f:-0111 alarmingly high rates or air 

pollution emissions. \\'hile India has specified national arnbient air qualit) standards. man:-, 

cities have no! been able to meet these standards .. It [s in view of this and the grcrn ing 

d~mand for clean air. the central governmt.!nt under the National Clean Air Programme 

(NCAP) announced a comprehensive plan to overcome the challenges in over a hundred 

non- auainment cities. 

The objective of the proposed clean air action plan is to meet the prescribed annual average 

ambient air quality standards in Rishikesh in a stipulated timeframe. 

Within the Clean Air Action Plan the NCAP suggests the following actions 

~ To-augment and evolve effective and proficient amhicnt air quality monitoring 

network across the country for ensuring comprehensive and reliable- database 

• To have efficient data dissemination and puhlic outreach mt•chanism fnr timel;­

measures for preYention and mitigation of air pollution ,rnd rnr inclusive public 

participation in both rlanning and implcmcnt::Hion of 

the prngrammes and policies of government on air pollution 

• To have a feasible managernent plan for prevention. control and abalt.":mcnt of 

air pollution. 

It has been proposed under the NCAP that the city action plans need to be guided b) a 

comprehensive science-based approach involving 

(i) identification of emission sources: 

(ii) assessment of cxlelll of contribution or these sources: 

(iii) prioritizing the sources that need to be tackled: 

(iv) c\·aluation of v~irious options for controlling the sources \\ ith regard tn 

feasibility and economic viahility; and 

(v) formulation of action plan~ 

. 
"' ,.,..,,,..---.......... 

r ,~, 

' "/ _J 
'- '-. ---~....,..,...., 

At­
"== 
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Rishike,h Clean .-\ir .-\ctiou Plan 

I. The l\\ o very sigrnlicant components of an Air Action Plan for ,my city that is still 

growing and developin.5 at a high pace, are: 

• Setting targets/Deadlines: Depending 011 estimated time fo7" implementation of 

the action the time periods should be dividt!d into Immediate. Short. Mid and 

Long-term actions 

• Setting up a steering committee to monitor the progress and implementation of 

activities under 1he action plan. A committee like that. should he comprised of 

highwlevel slate officials from relevant depm1ments. 

l\.·1ain Sources: A source apportionment swdy to identif) the key sou1Tcs of pollution 

needs to be done to identity the sources of pollution the plan is supposed to target. A 

study idcntil),'ing the e~act sourct:s is yet to he con:Juctcd in Rishih.esh 

3. T) pc of i\ction: The recommended action should he designated as cithcr po lie). 

rt:gulatory or implementation. Thc plan is colour coded based on thc~L' actions. llh:ir 

explanation is given below: 

• Polk: Al'.tion: This refers to an action that rcquin.:s the framlrlg. of a 11t."\\ 

policy at the city or state lcvl!-1. 

• Regulator) Action: This refers to an :.h.:tion that rt.•quirr.:s hcrh.:ndifl~:n.:111 

implementation of an l!xisting. policy or rule. 

• Implementation Action: This refer:-. to an action that rcquircs local c:\.ccution 

of an actiYity. 

4. Time- period or implementation: Depending on estimated time for implen1t.•ntation or 
the action the time periods could ht: di\'idcd inl0 Immediate (less than 12 months). 

Short (6 months to 2 years). Mid (2 yt:ars to 5 ycar.-.). and Long('.' :ears w 10 :ears). 
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r 
F Action lmplcmcnl Time large! Rcsponsibl Rl•marks 

= ation ' .: period :1gl.'ncy(il'S) 
~ 

" (Im media le lt 3 " / Shnrt/ ~ z .\lid /1.ong~ 
term) 

Rcstricu .. m on plymg aI:d phasing out Prcscntl~ 3098 comm..:rc1all~ 
of 15 )Cars old comm;:-rc1al d1i:sd dnn.·n D1csd Vdw.:k~ and 
dnvcn ,..dm:lcs Truns~)rt th1~ numhcr \\1ll 111crca~c up 

Department !11 3197 rn nc,1 05 ~car 
rypc of Action POLICY 11,mc,cc Ban ,m d1c.~d 

<ln,cn ,·du,.:lcs JS under the 
pn:\·1c\, of lhc Ccntr ,ti 

( in\ l'O\ll\l.'111 

u~e of dewier fuels (CNO/LPO) for Afia 1111ruLlm:uo11 (!f 

commercial vehicles Transport CN(i!LP(i dnvcn ,ch1dc~. 
Mid March 2023 O..:partmcnt old d1c5cJ drivcn \·Chtclc~ \\ 111 

Type of Action: IMPLEENTATION &Oil he replaced in phased manner 
companies 

3. Regular checking of vcWclcs nod 
Establishment of adequatc,numbet of Transport Present numbers of PUC 
Pollution Checking Centres IO issue Mid March 2023 Dcpanmcnt checking centres arc 10. 
PUC (Pollution Under Control & Traffic These nwnbcrs of PUCs will 
Certificate) Police be increased up to 20. Every 

yc:ar at lenst 10% ofvd1icks 
Type of Action: BEQ~II.8IQ8Y will be challancd. 

V tncrc:asc m Penalty of Rs JUOO to Rs I ranspt,n As lhc pcnall~ 10 he mcrcascd 
5000 in case ofviolatilm o--puc lkpartmcm In the Cc:ntral G11vc:rn111c111. 

~,, the prnpn~al Ji",1111 '-i!Hlc 
r~ pc of t\c11on· MJ.L.Y. (nncmmcn1 ,,111 h1.· sent hi 

( ;," crmncnt of India Jl1r 1h1; 
~amc 

Integration of all Pollution Checking Shon March 2Q21 Transport Sofiwarc for this actwn 1s 
Centres with Single web based Department ready. Testing and 
software for ensuring control & Cus10111i:atlion will be done m 
monitoring of polluting vehicles. the given umc frame 
Strengthening facility fOf cnfOftemcnt 
regarding lhe vehicles involved in 
pollution emiss~OlL 

Type of Action: Bll!:l!JLA TORY 

Promotion and opera1ion:l1.J7.at1on of F~ Al prcsen1 nnly 51 I ~ 
nck..;hn\\ R1ck.,;ha\\ arc rcg.1~tcrcd in 

Slwn March ~021 I ransp11r1 R1,;h1kcsh Pnm111non ,ir L-
'I~ pc of A..:t1ot1 l~-1!'1 p.ff~ r.-~ I !ON Dcpanmi:111 R1d.~ha,, \\ 111 Jclinuch hdp 

111 n:Jucmg 1hc polhuwn 
k,d 

Monitoring on vehicle fitness of 
Commercial Vehicles Transport 

Jmmcdiolc Department 
fypc of Action: REGULATORY & Traffic 

Police 

Periodic cnlibration test of vehiculnr 
emission monitoring instnunent 

Short March 202) Transport 
. 'P' of Action: REQtnA TORY Department 

8 
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I 

Dail~ clcamng of road dw;t 

TyJX= of Act10u; IMPLE!\fENTA TION 

Water spraymg on road through tankers 

Type of Action: IMPLEMENTATION 

Cnnstrucuon of pucca pav:.:mcnt along 
the roads 

T~ pc of A.:111111 IMl'Ll.:MENTATION 

rrec pla111at1on al()ng the roads 

T~p,.: ofActmn, IMPI.F.MF.NTATION 

Development of green bell m open 
ureas. gardens. parks/ community 
pince:.. schools & housing societies 

Type of Actilllr IMPI .fMFNJATIQN 

Covering of comaruction si1c 

Type of /\cti{)n: IMP! Fl\fFNT/fflON 

Tr.insportalion of cons1ruct1on 
materials like sand. soil. sli.lnc chips 
etc m co,·ercd sys1em 

T~pco! .\clmn IMPI FJ\IFNTATl<)N 

Rc:-.tnct1on on storage of con.~lnh.:llon 
111u1cnab along the road 

I ~ pc \l f :\..: I mn ~ 

Rcstri..:tmn on o~n bunung tif 

mumctpal solid \\astc. Biomass. 
plastic. hort1cul1urc waste etc 

Type ofActmn IMPl.F.MENTr\TION 

Immediate lilting of solid wastes 
generated fr(lm dc~s1l11ng and clcanmg 
ofmumc1pal drams for its disposal 

·1 ransponauon of mumctpal solid 
was1es. construclmn material$ and 
ddms m covered sys1em 

Type of Ac1101L IMPLFMFNTATION 

lmmcd1at~· 

March 2021 

March 202) 

Short March 2021 

M,d Murch 2023 

Immediate 

Short March ~021 

')hort Mardi 2021 

lmrncdmtc 

Short March 2021 

lmmi:dlatc 

9 

:,,./agar 
Nigam 

Nagar 
Nigam 

Nagar 
N1gam and 

P\\'lJ 

Nagar 
N1gmn am! 

Forest 
Dcpunmcnt 

Nagar 
N1gum and 

., - Forest" 
Dcpanmcnl 

Nagar N1g.am 
and 

IX:,·dopmc 
nt /\ uthonl\ 

rranspi.m 
IJcpartmcnt. 

D1strii.:1 
,\dm &: 
Traffii.: 
l'tiho: 

Nagar 
N1gam ;md 
l}c\clllpt11C' 

Ill t\uthor1l\ 

Nagar 
N1gmn 

Nugar 
N1gam 

Nagar 
N1gam 

\cf''-\ 

F1rsll) Will ~ unplcmcntcJ 
at '>lie~ havmg m11rc than 

I 0.000 sq Mt Covcrc<l area 

·robe- l1th:d \\ 1c!11n -fS hrs. 
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En ... unng. promotion &. tbC of dcm1cr 
fuel for ti)mrnercial pufJlf-SCS like local 
Dhah,v emeries 

Type of Action: IMPLEMENTATION 

Installation and operation of advance air 
pollution control systems and Continllous 
Ambient Air Quality Monitoring System 
at Mis Hindustan National Glass 
Industries Ltd, Rishikcsh. 

Type of Action: REGULATORY 

Rcstncuon <11" new industries which arc 
based on Solid fuel like wood and coke 

Type or Aclrnn: fQ1J£X 

lnstnllauon nfCAAQMS 

Type MAc1ion: JMPJ EMFNTATlON 

Increasing Number of Manual Amb1eru 
Air Quality S1ntion from O: to 03 
l"ype <1f Action IMPI.EMLNTAI IUN 

Source npporlionmcnt study 

Type ofAc11on-IMPI EMFNTATION 

Issue of advisory to public for 
prevention and conlrol of air pollution. 
Vehicle fitness maintenance and 
minimise use of personal vehicles etc 

Type of Action: REGULATORY 

lnvoh·cmcn1 of school ond oilier 
ucudcm1c mst1tu11on m nwan:ncss 
program 

Compliance of guidelines oo D.G. sets 
regarding use of retrofitted emission 
control system (PM captured efficiency 
70%) capacity equal to or above 800 
KW 

Type of Action: REGULATORY 

Removal of Open DO sets 

Type of Action: REGUI AJORY 

Mid 

Mid 

Short 

Short 

Immediate 

Short 

Short 

Mid 

10 

! Mar.;h 2023 D1s1m;: 
Adm. Nagar 
N1gam a:1d 

Forest 
Dcpanmcnl 

March 2023 UEPPCB 

Mardi 2023 

March 2021 

Murch 2021 

• Murch 2023 

March 2021 

lll.:J>PCB 

lJEPPC.:B 

IJF.PPCR 

liFPPCB 

UEPPCB 
and Nagar 

Nigrur., 
transport 

Depnnmcnt 

tJEPPCB 

Marcll 2021 UEPPCB. 
Industry 

Department. 
andDisl 
Admirt 

Marcll 2023 UEPPCB. 
Industry 

Department. 
Nagar 

Nigmnand 
DistAdmin. 

T\1 hc 1mplcmcmcd m the 
gcograplu.::al ,1rc.i ,if 'J.igar 

N1gam 

0 I CAA(.)MS tn Ile m,tallcd 

Already 0 I MomMtug 
stalum 1s rn opcra1m11 a1 

Rl!>lllkc~h l hL, numhcr \\ 111 
mcrc.isc fr11m I to J 
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Table-1: Status of Ambient Air Quality, Rish•kesh 

Status of Ambient Air Quality, Rishikesh 

0 C 2012 to 2018 z 0 
vi :E £ ·1 

2012 2013 2014 2015 2016 2017 > 
PM,o so, NO, PM10 SO, NO, ..... so, NO, PM• so, NO, PM10 SO, NO, PM,o so, NO, PM10 50, NO, J 
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l MJrc~ n~a 1J \~ HSS !17.>JI 1111 "~ llla !l (>I 110 lll l~ "' :, I '" \ IC ll 1• /~ 111 ,i uo }lS/ 1uo1 ' 

~ 
,\ Aplll ll1H 1111 r...ll \HU "" -"Ol :1(1\ '" .''101 lllJ'J /~U ~" I','\ '" 1,.,., IHII JI/! :i: Ill J~ ' ' 
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7 ,,,,~ IOI 0.' .'O'tl '" 104 ll nv /J )J 11, \, _.,, 
)~ '' 1l~•l M att !,l/ II Ill! Jt ~I 1i,;, ) ' ~, "" ll!Oll ,, 
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' ~fl>IC<nbf! 'IU~ 11 \~ "~ 107\/ ~" II I~ \l',0', -''""' ,'! JI :a\ -">ll'• llP l'llll Jl / !H<, HIH n •~ IHI 10?/I ' ' > 
10 unot><-• WH 11 I/ IBI 11~ H u~· M l~'1 :,·., ;• -~ 111,1/ 1\IS Ill! II> II "~ :',H I!.'% ")/ 11,, h'1',a ., :, '> 
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' 
Table·2. SUtu.., of Ambirnl Air Qu.tlity, R1shikesh 

s. Annual Average Concentration I Standards for 
I 

No Parameters 2012 2013 2014 2015 2016 2017 2018 residential, 

Rural and other 

I Areas (Annual) 

l. PM10 109.25 111.53 121.61 117.54 117.99 128.70 129.33 60 µg/m' 

2. so, 22.06 23.96 23.96 25.12 ; 22.7 21.95 20.22 50 µg/m 3 

3. NO, 24.76 24.93 27.82 28.86 121.12 26.72 24.11 40 µg/m 3 

---

Disclaimer 
This plan is prepared by Uttarakhand En'"ironment Protection and Pollution Control Board in alliance II ith Clean Air Asia. 

-13· 
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Public GricvJ.nc~ Rcdn:ssal Portal 

T~ve ofActmn IMPLEMENTATION 

!mmcdrntc 

'>loniloring mechanism for implementation 

lJ\iPPCB Portal \\ill he crcaictl un the 
\\Ch sue or !Joard t~)r i 
r..:drc:-sal of puhl1c complam1~ 
on air pollution along \\ Hh u 
super,. ISO!) C1)ntrol l(1r the 
disposal of C\llllplmnt~ All 
-,ud1 .:omplamt \\ rll hl· 
addrl!'sscd ;mJ disposed m .1 

month tune 

The hasc:line emission from traffic being too high because of rapid economic growth countt.~r 

balancing the control measures. At the beginning of 2011. heavy smog covering the Rishikcsh 

region arose public concern about air pollution. Immediately, by taking remedial and regulatory 

measures by UEPPCB the PM level is rectified and presently the level of PM 10 is around 100-130 

pgm/cubic meters. Air Quality data is shown in the table 2 ( Annexurc). 

11 
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Summary of Various Issues Addressed in the 

Action Plan 

Policy level Issues 

Restnct1on on ply mg and pha,;mg. out of I:'-years old 
conuncrcml diesel driven vdnclcs !Jan l1n 

rcgtstratwn of Diesel dnvc:n auto~ncksha\, ,Tcmpti 
lO hc-rcfl!rrcd w Ccntr;il (iovcmmc:111 

2 Increase m l'cnalt~ of Rs I 0000 to Rs 5000 m case of 
, it,Jalwn or l'l 1C- to he referred to Central 
fitwcrnmcl\l 

3 Rcstm;uon on storage of construclmn matenals along. 
1hc road 

-4 Adnp11tm t1f ckant:r fuel and ph•L~c out of solid fuel 
like \\ood . ..:oal m th\.· mdu.-.1ncs 

5. Rcstnctwn of new mdustncs whu.::h arc hascd on 
Solid foci like wood and coke 

Regulatory Issues 

Regular checking of vehicles and Establishment of 
adequate number of Pollution Checking Centrt:s to 
issue PUC (Pollution Under Control Ccnifico1c) 

2 Integration of all Pollution Cheeking Centres with 
Single web based software for ensuring control & 
nwm1urmg of polluting vehicles Strengthening 
focility for enforccmenl n:garding the vehicles 
involved in pollution emission. 

3. Monitoring on vehicle fitness of Commercial 
Vehicles 

4. Pc:riodic calibration lest of vehicular cmis:i.ion 
monitoring. instrument 

5. Ins1atlalion and operation or advzmec air pollution 
oontrol systems and Continuous Ambient Air Quality 
Monitoring System at Mis Hindustan National Glass 
Industries Ltd, Rishikesb. 

6 Issue of advisory 10 public for prevention and control 
of air pollution, Vehicle filncss, mu.intennnce and 
minimise use of personal vehicles~' 

9, Compliance of guidelines on D.G. sets regarding tl'i( 

of rctrofined emission control system (PM caprured 
efficiency 70%) capacity equal 10 or abov: 800 KW. 

IO Rcm(wal of Open DG sets 

-14-

Issues Related to Implementation 

Use ,,f cleaner fuels (CNGd.PGl tor commcr..:i:tl 
velucle~ 

2 Promotion and operarionail7alion of i:.ncksh:t\\ 

3. IJatly cleaning of road dust 

4 Wmer spruymg on road through tankc~ 

5 Const'l..lction ofpu-:ca pavement :ilnng 1hc ro:1d:-

6 Tree plantafam along the road~ 

DcH.:k1p111cnt ol i.:n:cn bdt In open nrcu.'> . .i;urdrns 
parksi commuml} plac~. schoob & h11usmg 
socie11cs 

8 Cowrmg or constructi(ln site 

9 Tmnsponation of eonstruct1on materials like :-mid. 
soil. slone chips clc m covered ~~s!cm 

10 Rcstnct1on on open hurnmg or mun1c1pal solid \\ll'-l\c' 
Uiomass. plastic. hort1culwrc \\aSl\c' dc 

11 lnuncdiatc II fl.mg of solld \\il:-lc., gcncrnt-:d from dc• 
s1lung and dcanmg of mumc1pat drams for 11'> 
d1spos,1I 

12 Transportauon of mumc1pal -.ohd \\aslc:-. 
\c'Onstnictwn malcrmls and debns m cover~d ~}Slt:111 

D ltt'>urmg prnmot1011 & II'-\." of cleaner fod 1t1r 

conunerc1al purpll:,t."!, like luc:11 Dhaha, c.1lcr11:, 

14.Pha:-t: ,1111 t'I Pct coh· fwm uuhhtnc:.. 

15 lnstallatwn ofCAAC...)MS 

16.lncreastng Number of Manuul Amb1cn1 Air Quality 
Station from O I to 03 

17 Source apponwnmt:nl stud} 

JR l11\·(1l\ct\Jclll ufschrn.il an<l \llhcr ,1c:1den11..: 1n~t111U1,,n 
lll awareness program 

19 Puhh..: (inc\.am.::c Rt.·drc..:sal Port.il 
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.. 

Ambienl Air Quality Monitoring Sutions undtr N;itlonJI Ambient A,r Oua.,tv 
Monitoring Progr.1mme (NAMP- manu,1r Sl3tlonsJ 

A,,<),~n ~" ,;.,,q 1 ,,..,.,,~o,r-0 ,..,,,...,,. 1n •l~7 -.111 .,,.. ~,r ·-~ ,, ,, , ,,,, , ( V, •J< ,. 

•.,~, .. ~, '.,ut,o ,, .. ,.~w. •r,,..,,.9 •··•.~11,~•, ;, ,:•'"' ~"-~ • •, ,. , h• t>-
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List of states, uTs and cities under NCAP & XV - FC 

State/ Union Territory 

Tamilnadu 

Telangana 

Uttar Pradesh 

Uttarakhand 

West Bengal 

City (s) 

Thoothukudi, Trichy, Madurai, Chennai 

Hyderabad, Nalgonda, Patancheruvu, 

Sanqureddy 

Agra, Allahabad, Bairelly, . Firozabad, 

Gajraula, Ghaziabad, Jhansi, Kanpur, 

Knauj, Lucknow, Moradabad, Noida, 

Raebarelly, 

Meerut. 

Varansi, Gorakhpur, 

Kashipur, Rihikesh, Dehradun 

Kolkata, Asansol, Barrackpur, 

Durgapur, Halidia, Howrah 
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Status of Ambient Air Quality Monitoring Network 

tj '-\ 
Ambient Air quality Monitoring Stations under National Ambient Air Quality 

Monitoring Programme (NAMP- Manual Stations) 

Ambient air quality monitoring network has 1447 stations (516 Real time stations) 

and 531 Munuul Stations (NAMP), covering 5 I 6 cities and 28 states and 7 UTs 

across the country. 

List of Ambient Air Quality Monitoring Stations (Manual and continuous) 

List of continuous Air Quality (CAAQM) Stations. 
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\ 

NCAP Overview 

National Clean Air Programme has been launched by the Ministry of Environment, 
Forest and Climate Change as a comprehensive initiative in partnership with various 
Ministries and States to improve air quality at city, regional and national level. It is a 
focused and time bound scheme to implement various sectoral policies, strengthen 
monitoring and enhance public participation in more than 100 cities for effective air 
quality management. 

Goal 

Meet prescribed annual average ambient air quality standards at all locations in the 
country in a stipulated timeframe (long-term). 

Target 

Tentative national level target of 20%-30% reduction of Particulate Matter (PM,o and 
PM2.5) concentration by 2024 is proposed under NCAP. These interim targets are in 
line with global experiences which highlight that city specific actions led to 35%--40% 
PM2.5 reduction in five years for cities, such as Beijing and Seoul, whereas cities, 
such as Santiago and Mexico City have shown 73% and 61 % reduction in 22 to 25 
years with regard to PM2.s and PM10 concentrations, respectively. 

Objectives 

1. To ensure stringent implementation of mitigation measures for prevention, 

control and abatement of air pollution. 

2. To augment and evolve effective and proficient ambient air quality monitoring 

network across the country for ensuring a comprehensive and reliable 

database. 

3. To augment public awareness and capacity-building measures encompassing 

data dissemination and public outreach programmes for inclusive public 

participation and for ensuring trained manpower and infrastructure on air 

pollution. 

Tenure 

NCAP is a mid-term, five-year action plan launched in 2019. However, international 
experiences and national studies indicate that significant outcome in terms of air 
pollution initiatives are visible only in the long-term, and hence the programme may 

/ b er extended to 20-25 years in the long-term after a mid-term review of the 

gement 
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Under NCAP, Rs. 1615.47 Crores have been released to non-attainment cities in the 
period from FY 2019-20 till date. In addition, Rs. 9926.41 Crores have been released 
to 42 million-plus-Urban agglomerates under 15th Finance Commission Grant from 
FY 2020-21 till date. Further, City Action Plan (CAPs) of 130 cities are to be 
implemented by coordinated action of state government and its agencies at state ~ ~ b 
and city level. The funding for implementation of CAPs is to mobilised through J 
convergence of resources from various schemes of Central Government such as 
SBM (Urban), AMRUT, Smart City Mission, SATAT, FAME-II etc. and resources 
from State/UT Governments and its agencies such as Municipal Corporation, Urban 
Development authorities and Industrial development authorities etc. The Funding 
from NCAP/XV-FC is performance based supplemental grant for funding of unfunded 
critical gap of CAP. 

Approach 

1. Collaborative, multi-scale and cross-sectoral coordination between the 

relevant central ministries, state governments and local bodies. 

2. Mainstreaming and integrating the existing policies and programmes of the 

including the National Action Plan on Climate Change (NAPCC) and other 

initiatives of Government of India in reference to climate changes. 

3. With reference to NAPCC the main focus will be on mainstreaming the 

initiatives under five national missions of NAPCC viz. National Solar Mission, 

National Mission for Enhanced Energy Efficiency, National Mission on 

Sustainable Habitat, National Mission for a Green India and National Mission 

for Sustainable Agriculture. 

4. While many of these policies and programmes are already part of our current 

actions, they may need a change in direction, enhancement of scope, and 

effectiveness and an accelerated implementation of time-bound plans. 

5. Use the smart cities framework to launch the NCAP in the 54 smart 

cities falling in the list of the 130 non-attainment cities 

6. The NCAP will be dynamic and will continue to evolve based on the additional 

available scientific and technical information as they emerge and in response 

to international best practices and experiences that are available. 

Implementation of NCAP 
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1. The CPCB shall, in consonance with the Air (Prevention and control of 

Pollution) Act, 1981, and in particular with the provision of Section 16(2)(b) of 

the Act, execute the nation-wide programme for the prevention, control, and 

abetment of air pollut:on within the framework of the NCAP. \ ~ 7 
2. The NCAP will be institutionalized by respective ministries and will be 

organized through inter-sectoral groups, which include, in addition to the 

related ministries, the Ministry of Finance, Ministry of Health, NIT! Aayog, 

CPCB, experts from the industry, academia, and civil society. 

3. The Ministry of Road Transport and Highways (MoRTH) acts as a nodal 

agency for the implementation of various provisions on control of air pollution 

from vehicles through Motor Vehicle Act, 1988, and Central Motor Vehicle 

Rules 1989. 

4. In addition, various other ministries viz. MoEF&CC, M/o Power, Mio 

Petroleum Petroleum and Natural Gas, M/o New and Renewable Energy, Mio 

Heavy Industry, M/o Housing and Urban Affairs, Mio Agriculture through 

incorporating pollution in their sectoral policies contribute to air pollution 

mitigation. 

5. Ministry of Environment, Forest and Climate Change (MoEF&CC) is 

implementing NAPCC with eight missions spreading across various sectors. 

Five of the missions viz. National Mission for a Green India, National Mission 

for Enhanced Energy Efficiency, National Solar Mission, National Mission on 

Sustainable Habitat, National Mission for Sustainable Agriculture have direct 

link with mitigation of air pollution, which can be one of the cobenefit of these 

ongoing missions. 

6. Each sector specific Working Group will be tasked to evolve specific 

objectives spanning the remaining years of this Plan Period and 

subsequently. 

7. Comprehensive component-wise documents detailing objectives, strategies, 
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8. The Apex Committee in the Ministry will periodically review the progress of 

these Components. Annual performance will be periodically reported upon. 

Appropriate indicators will be evolved for assessing the emission reduction 

benefits of the actions. ~j J> 
Status of Air Quality 

Out of 130 identified cities, decrease in PM10 Concentration has been observed in 
95 cities during 2023-24 as compared to levels during FY 2017-18. 

Source- Official website of Nationa1 Clean Air Programme - NCAP - by MoEFCC­

link - https:ljprana.cpcb.gov.in/#/about 

. 
~'-i \"- lf­

ANKIT RANA 
Advocate 

Reg. No.• UK-34012021 
Oath Commt,s,oioner 

High Court of Uttarakhand 

St. No._ .. ~::~~.'.~:~:~.-~'.l~f ~ 'f 
Oal.ed __ .. ___ :.::....,4-lit <.S°" 
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Typed copy 
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Translated copy 

Uttarakhand Government 
Environment, Conservation and Climate Change Section 

No./XXXVIII-1-21-15(03)/2019 
Dehradun: Date 22 June 2021 

Office memorandum 

In compliance with the order passed by the Hon'ble National Green Tribunal on 

21.08.2020, in the original application number 681/2018 filed in the Hon'ble National Green 

Tribunal, ... the Disaster. MruIDgement .Dep~ent. is llO!Uinat~d llS ·tt1t 11()081 ge,pai;tgicQt ... for 
impleine11ting the Emergency ·Respo1ise Systefu l GiiiJ~ f~~nse Action· Pl; in the identified 

hot spots in case of emergency caused by air pollution in 3 non-attainment cities (Kashipur, 

Rishikesh and Dehradun) of the state ofUttarakhand. 

No.-190 (1)/XXXVlll-1-21-13(04)/2013, dated. 

Sd/-
(Om Prakash) 
chief Secretary 

Copy:- Sent to the following for information and necessary action: 

1 - Secretary, Disaster Management Department, Government ofUttarakhand. 

2 - Nominated members of the monitoring committee National Clean Air Program 

3 - Member Secretary, Uttarakhand Pollution Control Board, Dehradun. 

4. Guard file. 

By the order of 
Sd/-

(Anand Varclhan) 
Additional Chief Secretary 

$ ' 
'-, [.z (,/-

AN KI RANA 
Ad1o1ocate 

Rog. No.- UK-340/2021 
Oath Commissioner 

High Court of Uttatakhand 
AI-NAINITAL 

SI. No ............ _·--·-;rlr(-.Jlj--
Dme<1-... -·-··--- " t4_r 
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!IDt,ji iii a U ii 

Dated {l.3. \ 'l,_· 1.c l. ! 

Add_itional Chief Secrelll!)', Go\'cmmcnt of Uttarakhund and 
Chatm1~~ •U· tt~-•·"~-'ct· •• 1· .·•··· • - . - . . . -. . . . . ·• •• =•, =""'""'' Po luuo1iC011trolB®l'd ... •• 
Dchradun 

Sub: Regarding Change in the categorisation or Slaughter House from 
Industrial operation to Non-Industrial operation and notify the 
Competent Autborltv ror .,.rantino Environmental Clearance to Red . ., ., 
Category Non Industrial Operations in Doon Valley Ar~ and Repeal of 
Doon Valley Notification 1989 as amended 2020. 

Tnis has reference to discussion held during the m=ting of Planning 
Commission of India wherein discussion on repeal of Doon Valley Notification and 
s,,nus or categorisation of slaughter house from operation to non-op;=ration sector 
was discussed. As per discussion. proposals for the same is required to be sent TO 

Government oflndia from £he State GovemmenL Accordingly. draft of02 lenerwith 
,he following subjecc matters has been prepared: -

i. Regarding Change in the cat.:gorisntion of Slaughter House from lndustriul 
operation to "-'on-!ndustri:il operation and notil~· the Competent Authorit, for 
granting Environmental Ckar:ince to Rc!d Category Non Industrial Operations 
in Doon Va[[cy An.':l. 

Regarding Repeal of Doon Valley Notilication I 9S9 as amended 2020. 

Yours faithfulh-
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. Av-..,eK"'---l~ 
;4~1.022/~rn of these vacant lands allotted to the Central Undertakings so that 

the States Governments could put them to l!~e. Lastly, referring to the 
campaign undertaken by the State Government for 
afforestation/plantation on the Narmada River banks, he raised the issue 
of such afforestation on degraded forest land, not being allowed in States 
having 20% or more forest cover and sought revision of this policy as that 
would allow the State to take up afforestation suitably. 

He once again thanked the Hon'ble Union Home Minister for giving a 
new direction to the Zonal Councils and observed that the need to wait 

. for the Zonal Counc:il meeting to resolve any issue)s 11() longerbeing felt 
as whenev~~ ar{ i;;ue is posea tJ ·the· Cot1~c_il;'prdfupt action is being 
taken by the Council's Secretariat. In this context, he appreciated the 
Inter State Council Secretariat for its role and thanked the Hon 'ble Union 
Home Minister for taking the forum of Zonal Councils to new heights. 

He also thanked the Hon'ble Chief Ministers of. Uttar Pradesh, 
Uttarakhand and Chhattisgarh for their positive participation in the 
Zonal Council meeting. He assured that the suggestions given during the 
meeting and the decisions taken will be duly implemented with full vigour 
and the 1-!on'ble Prime Minister's vision of 'Sabka Saath, Sabka Vikas, 
Sabka Vishwas, Sabka Prayas' will be realized with the States and the 
Centre working together as a team. 

Shri Pushkar Singh _Dhami, Hon'ble Chief Minister, Uttarnkhand 
thanked the Hon'ble Union Home Minister & Cooperation Minister for 
convening of the Central Zonal Council meeting. He mentioned that 
Uttarakhand is a HL-nalayan State and the source of rivers like Ganga 
and Yamuna is located in the State. He mentioned that with the support 
of the Centre and under able guidance of the Hon'ble Prime Minister, the 
work relating to construction of Kedarpuri .is in good progress and the 
work relating to the Master Plan of the Badrinath Dham, the Rishikesh­
Kamprayag Rail Line, all-weather road to the four Dhams and the 
construction of roads under Bharat Mala is also in progress on a war 
footing. 

He drew attention to certain policy related issues. He said that about 
80% of the land area in the State is mountainous; and 71 % of the land 
area is under forest cover. As the spread of the villages is geographically 
dispersed and they are sparsely populated, the State is deprived of 
economics of scale. It is. also vulnerable to natural disasters. Moreover, 
due to restrictions placed by forest regulations, development related work 

, • difficult and the sources of revenue are reduced. Yet the State is 

( ~ ~, 

~ ... J 
I\,,. ,. J 

'- ., 

o·~·ing for.vnrcJ, btlt if it has to do better, there needs to be a re1ook nn 

) 
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~022/~e Scheme fits for all' approach. He requested that at the time of , 
• ' formulating centrally funded schemes by the Government of India, 

geographical conditions of the State may be considered and focus may be 
on preparation of tailor-made schemes for the State. He sought special 
attention for the implementation of Central schemes based on tourism, 

horticulture, etc. 

He mentioned that the State with around 1000 glaciers, is the source 
of water for Northern India, which is the basis for food security and 
livelihood not only in the region, but the entire country. He suggested to 
consider linking the rain fed rivers ofUttarakhand .. with .,glacier~based 
rivers on scientific basis and to start a special campaign for rejuvenation 
of natural water sources in the mountainous areas. 

Drawing attention to the fact that 71 % of the State is covered by 
forests, parks and glaciers, he pointed out that the entire nation is being 
serviced by this eco system and the value of the same has even been 
estimated at around Rs. 95,000 crore by the Indian Institute of Forest 
Management, Bhopal. He requested that the allocation of resources 
among the States should be ensured keeping in view the principle of 

'Polluter Pays'. 

He stated that due to the large number of pilgrims and other tourists 
from India and abroad, numbering to over 6 crore, coupled with the 1.25 
crore population of the State, a total population of 7 .25 crore including 
the floating population should be factored in while provisioning for 
financial resources by Government of India. 

He mentioned that due to 'No objection' not being given by the Ministry 
of Environment, Forests & Climate Change in respect of the State hydro­
electric projects, a power generation loss of around Rs. 2000 crore is 
being incurred by the State. He highlighted the need for speedy 
implementation of the power projects as that would not only benefit the 
State of Uttarakhand but other States also. 

He stressed the need for connecting the frontier areas of the State with 
railways and all-weather roads in view of the increased activities of China 
in border areas. He underlined the need for railway line from Tanakpur 
to Bageshwar in Kumaon division on the lines of Rishikesh-Karnaprayag 
rail line. Given the sensitivity of the region and the limited resources 

~--:--- available with the State, he sought relaxation of the condition for the 
~~• ~ 0_:"~ ~1 (;~ State to bear 50% of the cost of railway projects. He sought expansion of 

. /~~/ '.__~~the Naini-Saini, Gochar, Chinyali Saud airstrips and construction of 
f §, !;;'I \; ;wlipnrlc 1n the State. Ife sought estabUshment of a new airno•·t 1P 

1~;; :, ,,, f''.,. J: ' • • ~ 
' ) ~ o, '- ., ~ 

v/,'- .,,, ~ 
V/1? ---~ ~­~.o"' M· ~\ ......._---·----
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124E 

J~Z02216filkukhutia located between Kumaon and Garhwal region and near the 
I • summer capital of the State. 

He urged that the projects to provide mobile and internet connectivity ~ 6 j 
in 5,942 gram panchayats of Uttarakhand under the Bharat Net-2 
programme be approved al the earliest. Given the sensitivity of the State 
to natural disasters, he sought setting up of a weather forecasting system 
,vith Doppler radar technology in the State. He mentioned that under the 
direction of the Hon'ble Union Home Minister & Cooperation Minister, 
approval has been given for establishment of a Landslide Mitigation 
centre which will function as a centre of excellence.. He sought the 
mentorship of Government of India along with ·financial, technical' and 
other support for the Landslide Mitigation Centre for which all 

requirements are fulfilled. 

He further sought withdrawal of Doon Valley Notification of 1989 for 
the development of the region underscoring that the issue of limestone 
mining is no longer there and the entire area is now afforested. He 
requested for financial assistance from the Government of India for the 
implementation of 'Him Prahari Yojana' in snow covered and other border 
areas that is aimed to stop migration from frontier areas so as to ensure 
border security of the country. 

He concluded with the request to organize the next meeting of the 
Central Zonal Council in the State of Uttarakhand as no meeting of the 
Council was held in Uttarakhand in the past. 

Shri Bhupesh Baghel, Hon'ble Chief Minister, Chhattisgarh, who 
participated in the meeting through video conferencing, extended his 
greeting and best wishes to all on the 75th Anniversary of the country's 
independence. He informed that Chhattisgarh, which has 44% forest 
area, with a majority of SC/ST and OBC population living in Na.xal 
affected dense forest areas and being dependent on agricultural forest 
produce and traditional resources, requires special policies and strategies 
for development. In this context, he mentioned that while the State is 
doing its best with the limited resources, there is need for assistance from 
the Government of India. 

Pointing out that the Constitution has provided that India is a Union of 
States with delineation of powers to the States, he stressed the need for 
the States to be entrusted with full powers for their developmental road 
map based on local conclitions. He expressed happiness that the agenda 

/,;.:(c .::-:_:-/c::£'?_r the day covers several issues, the resolution of which can be beneficial 
,; /,,,':' . • • - .01~t}i--'1~e State of Chhattisgarh. 

!.': ,· ., '\'✓1.,;,.\\, 
/ / :..~ , .r;;·~-:'. ·, ;;. \ \ 
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\1·2 1 ~ .. ;.# ! ""/1 
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\

~ ,,_" I ~,// 
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Remarks for the meeting convenec under the chairmanship of Chief Secretary on 30.06.2023 at 

06:00 pm to abolish the Doon Val;ey Notification 1989:-

It has been informed by letter number-1010, dated 28 June 2023 of Secretary, General 

Administration Department, Government of Uttarakhand, that the 24th meeting of the Central 

Regional Council has been scheduled on 15.07.2023 at Hotel Westin, Narendranagar, 

Uttarak.hand under the chairmanship of Hon'ble Home Minister, Home and Cooperation 

Department, Government of India. A meeting has been called in the Chief Secretary Auditorium 

Room on 30.06.2023 at 06:00 pm under the chairmanship of the Chief Secretary to discuss the 

agenda points set for th.e said meeting and the 04 points indicated in the letter dated.23.06.2023 

oflht: Additional Secretary, Inter State Council, Secretariat and other preparations related fo the 

meeting. 

2- On the matter, through Government letter No. l/86051/2022 dated 23.12.2022 (PIA), a 

v justified revised proposal for canceilation of Doon Valley Notification, 1989 (as amended in 

2020) was sent to the Additional Secretary, Ministry of Environment, Forest and Climate 

Change, Government of India for further action. 

3- In this regard, Scientist 'G', Ministry of Environment, Forest and Climate Change, 

Government of India, ·vide its letter dated 12.04.2023 (P/B), in relation to the proposal made 

available to the Government of India by the Government of Uttarakhand's letter No. 

1/86051/2022, dated 23.12.2022, for cancellation of Doon Valley Notification, 1989, taking 

cognizance of the Joshimath disaster, in the order passed by the Hon'ble National Green Tribunal 

on 31/01/2023 in the original application number 51/2023 on suo motu, reconsidered and a 

revised proposal has been required to be made available w the Government of India for 

cancellation of Doon Valley Notification 1989. 

4- In line with the requirement made by the Government of India as mentioned above, vide 

Government letter No.-1/117611/2023, dated 26.04.2023 ~P/C), the concerned departments viz. 

Urban Development Department, Industries Department., Mining Department, Tourism, Animal 

Husbandry Department, Housing Department Disaster Management Department, Uttarakhand 

Government and Chief Conservator of' Forests (HOF), Uttarakhand. Director, State Environment 

Protection and Climate Change Directorate, Uttarakhand, Chairn1an/Vice Chairman, Mussoorie 
;;.,:-

·ft·~<:.-

,,,;~\ 
' ;,,,, I 

" .I ' .; 
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Dehradun Development Authority, Uttarakhand and Managing Dire<.:lur, Uttarakhand Forest 

Development Corporation have been directed to prepare a justified proposal/report (Red category 

industries, which are to be cancelled) related to their respective departments for cancellation of 

Doon Valley Notification, l 989 and make it available to the Member Secretary, Uttarakhand 

Pollution Control Board within 03 days. In case of non-receipt of information in this regard, a 

reminder letter dated 30.06.2023 (P/D) has been sent again. 

5. Meeting @l l :30pm, on 04/7/2023. 
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i)1rili, 
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fc!ir<l:-Regarding Repeal of Doon Valley Notification 1989 as amended 2020. 
~ . . ·• 
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From, 

To, 

Ramesh Kumar Sudhanshu 
Principal Secretary 
Government of Uttarakhand. 

The Secretary, Ministry of Environment, 
Forest and Climate Change, 

Government of India, New Delh1. 

Environment Protection and Climate Change Section; Dehradun Dated 04th July, 2023 

Subject: - Regarding Repeal of Doon Valley Notification 1989 as amended 2020, 
-

Sir, 

Regarding the subject noted above, kindly refer to letter No. 25/06/2021-ESZ-RE, dated 
12.04.2023 of Scientist G, Ministry of Environment, Forest and Climate Change, Government of 
India, by which, a justified Draft Amendment Proposal has been required to be made available 
to the Government of India regarding the repeal of Doon Valley Notification, 1989 (as amended 
2020),. 

2- In continuation of the above, I have been directed to attach and forward an appropriate 
amended proposal for taking further necessary action at the Government of India level regarding 
the repeal of the Doon Valley Notification, 1989 (as amended in 2020). 

Enclosure: As above. 

Sincerely, 
Sd/-

(Ramesh Kumar Sudhanshu) 
Principal Secretary . 

04/07/2023 
Number and date - As mentioned above. 
Copy: - forwarded to the following for information and necessary action -
I Secretary, Inter State Council Secretariat, Ministry of Home Affairs, Government of India. 

2. Deputy Inspector General of Forests, Regional Office, 25, Subhash Road, Dehradun, Government of India. 
3. Secretary, General Administration Department, Government of Uttarakhand. 

4. Director, State Directorate of Environment Protection and Climate Change, Uttarakhand. 
5. Member Secretary, Uttarakhand Pollution Control Board, Dchradun. 

By the orders of: 
Sd/-

Dharam Singh Mecna 
Additional Secretary. 
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Proposed amendments in the Notification S.O. I 02(E) da led O J.02. J 989 (:1110 
subsequent amendments) of the Ministry of En\'ironmcnl, F'orcsl and Climntc 
Change, Government of lmliu, in relation to restrictions imposed on certain 
activities in Doon Valley Area ofUttarakhand. J\ \ 

Sr. 

No. 

l. 

Related 
Para/Provision of 
Notification S.O. 

102(E\ 
Amendment in the 
Principal vide 
Notification number 
S.O. t02(E} dated 
0l.02. 1989-through 

Notification s.o. 
94(E) dated 
06.01.2020. 

Note: 

(a) Red categories 
of industries 
shall not be 
pcnnittcd in 
Doon Valley. 

2. Notification S.O. 
94(E) dated 
06.01.2020. 

Existing Provision 

Whereas, the Central 

Pollution Control Board 
(CPCB) has issued 

directions on the 

categorization of 
industries v/de letter no. 

B-
29012/ESS(CPA)/2015-
16, dated the 7"' March, 
2016; "S/augltter 

Houses a11d meat 
industries, processing 

bone 11111/, pracessing of 
a11i111al hom, hoofs and 
other body parts" hi.IS 
been categorized as Red 
Category-Industrial 
Operation. 

Nole: 
(d} Existing 

categories 
Orange 

industries, which ore 
now in Red 
categories of 
industries shall be 
Continued, however, 
no expansion shall 

I Proposed 
. Rcnrnrks 

amendment for 
provisioning : 

I 

Slnughter Houses may Amendment in 

be classified as Red the categoriwtion 

Category (Non- of industries may 

Industrial be issued by the 

Operation) which is CP<'fl. 
to be made 
pennissible. 

' 

Expansion to be Amendment tn 

allowed for financial Notification may 
viability of the be issued b) the ! 
operating units. Mo[F&CC 

--------1---'b°'e""al'-'l=-owe=d"_,. __ -1_ ______ _ __ _ 
3. Amendment in the (ii) All those projects, As oo date, Amendment in ' 

Principnl which arc not requirement of Prior Notification may i 
Notificntion no. S.O. covered under the i Envirorunentnl be issued by the i 
!02(E) dateo ElA Notification but Clearance (EC) ts MoEF&CC, Gui. 1 

01.02.1989 -through which fall undcr the additional approval [ 
orange cntegory required for 

Notification S.O. shall be considered csrnblishment 
2125([) dated by the State Level 

or 

i 13.12.2007. 
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~--,-----------··-- ·1·- i l!o\\CI er. Ilic ,1a1<· '. 

j ' I 

4. 

l1olh11io11 < ·,11111ul '. 
llrnml (Sl'Cll) i,, 
nlrcudy in 11c1io11 lo 

iook nllcr pn1l'isin11•, 
oJ' the Wutcr 
(Prevention 11nd 
Control of J>olh11inn) 
Act, 1974, the Air 
(Prevention mid 
Control of Pollution) 
Act, I 981 1111tl various 
Rules mndc under the 
Environment 
(Protection) 
1986/ 

Act, 

Therefore, special 
provision for lhc 
requirement of EC to 
Orange category of 
industries from 
SEIAA, is 
unnecessary and as 

such is a lengthy 
process. 

llcncc, the 

nolllicntlon dntcd 

13.12.2007 mny he 

repealed, 

Amendment 
Principal 
Notification 

in the (iii) Tourism 
should 

in' It Unarnkhan<l Tourism /lmcndmcnl 
Notifica1ion nrni 
be issued by the 

s.o. 
I02(EJ dated 
Ol.02.1989-througlt 

amended 
Notification 
9~(E) 
06.01.2020. 

s.o. 
dated 

ns per department 
(competent null1orily) 
hns mode n llolisllc 
Development Tourism 
Pinn of Ultnntl<hnnd 

Tourism 
D<!vclopmcnt Pinn 
(TDl'J. To be 
prepared by the 
State Department 
of Tourism and 
duly upproYcd by 
the Union Ministry 
of En\'ironmcnl. 
Forest arid Climnte 
Change. 

for the cnlire stntc which 
also cncompnsscs the 
Doon Vnllc; 
notification nron. 
Herc. il is also 
pertinent lo mention 
that. similar power of 
approval has been 
delegated to 1hc 
"Competent 

I Authority of .. th~ Sta!t i 
t GoYcmmt!nl m the , 
! matter of "Bhacirnthi . 

MoEF&CC. i 
i 
' 
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---·;-•- - ------~------·---------~----------

1, l'co-Scnsilil'c i'.onc, ·--·- • 
. Nolilklltion. 2012 by 

the MoEF&CC l'idc , 
notilication s.o. I 
5253(E) dated ! 
10.1 I.2022. Copy of 
Notification dated 
I 0.11.2022 is 
enclosed. 

Hence, the npprovnl 
power may be 
delegated to the 
Stale Government. 

(v) GrAzlng c- As per. M mentioned above, Amendment in 
the plan . tO·; be the powerto,approv~ Notifi,;ation mn)' 
prepared by · the Grazing Plan may be be issued by the 
State Government delegated to the State MoEF&CC. 
ond duly approved Government as 
by the Union Competent Authority 
Ministry of in the lines of 
Environment, Bhagirathi Eco-
Forest and Climate Sensitive Zone. 
Chnnue. 

1. (vi) Lnnd Use - As per 
Master Plan of 
developmenl Land 
Use Plan of the 
entire area, to be 
prepared by lhe 
Slate Government 
and approved by 
the Union Ministry 
of Environment, 
Forest and Climate 
Change 

Categorization of land 
use and preparation of 
Master Plan is carried 
out as per Urban and 
Regional 
Development 
forn1Ulntion 

Plans 
and 

Implementation 
(URDPFI) Guidelines 
issued by the i 
Government of India. : 
After detailed 
consultation with line 
departments, 
stakeholders and 
public in general, 
Categorization of land 
use and 
implementation of I 

Amendment in 

Notification may 
be issued by the 
MoEF&CC. 

Master Plan is done 
with approval of the ! 

' State Government I 
under the 
Utt:,rnkhnnd Urban 

_ L ________ J __ a_n_d ___ C=ou:::n::.:t:::f)c_'J__ 

Paee 3 oi 4 
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"-"-~¼-.•,.:;,u,;,\"",i',.;,;~,,,_;~~, ''"'' '•'-~-. ' ..• ,;:, --·"---'•,J,_·¥c..-.;~k.:1.,'l/4~\'/'<i,• '. '•j.> ·--~.::., 

Plnnnlng nnd 
Development Act, 
1973 (as amended in 
2013). 

Master plan 
development and land 
use plan is the Stntc 
sub jeer. 

As mentioned earlier, 
the power to approve 
Master Plan and Land 
Use Plan may be 
delegated to the State 
'c;I/\1emme11t as 
Competent Authority, 
in the Jines of 
Bhagirathi Eco­
Sensitive Zone. 

************** 
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I. 

2111so12023;Environment Conservation and Climate Change Section 

i 

I 

'!l"1IT i!. 

'3 rriX I>& o,s ~ 

tl1'11"4 ~~llfri ~ 

'ffislTT: 1507 / xxxi( I S)G/23-0S('!T0-R0)/2012 

~f5~1'l,_'l: ~ 02 ~- 2023 

3!'R 'l<l<l 'llN!!/~ 'llN!!/'llN!!. 
'J!5 F<t>wr. mo F<t>wr. cf'! F<t>wr. mRT f<lq;-ffi F<t>wr. "ITTl F<t>wr. ~ 11G faW'l lm'.lrrrr<ll'l 
F<t>wr, 1ll1<! f<lq;-ffi Fct>wr, t?.Ei l<'llil fmu ~. '1 tl<l>IRctl F<t>wr, <!Ff,, F<t>wr. lffiIBT 
Mlfcitiq,~01 qlf "iff<'I f<lq;-ffi fll>WT, W@:I 'lei "lJllITT; 3!T'lfcf f<t>wr. i3m1T ~. ~flliffil 1/<i 
~· ~ f<t>wr, ~ 1/<i ~ =rOf ~- "ffi'IR, m<A f<t>wr. dc\'l'!i<!l0-s ffl<R I 

':100/~J.. = =re </>WIT '11 f<li' 'TTO ,t,11 ul'I. '% ~ fl~<1>1Rm fil'flTf. 'fm! ~ ill\ ;i1u1= 

lJ lfE2! ~ qfro; <Jli 24'T! l\o1if ~ 07.10.2023 (ffl'TIITT) <ITT~ 10.00 ll'1! ilom W<'I 
~ ~- 'ii("j;'i•I'! rj ;irrn'rftm <ll) v!Al ll'«'11f?ict J'l 7flt t! i ~ ilom ~ JRR-will 
qITT<; flfrl~l<'ill. '11( =. "ffi'I'! m,/ITT, 'i",! ~ t:HI -,<l\'lt'P1 l:;'1fu-.,;1 ;i;,j\ lrl'<I 1tr.l [-ll1 

it ~ <rd '1 ilflffl ~ fil.rr-r ,i; mi = t! 1 ~<fi'! ~ <!fl &uri) iTTj :r:,,:i trfmi 
'li:iri!<l <lli :.l!Ulllffll iJ ~ 0310.2023 llTT 3!tRR< 03:30 ll'1f 'l<l<! "fl'fwl WWITT ;:r,e, 11 (f"<E = ilom ~ ill\ 1Rfi l ;,.1 ilom ii llUl ~ 1lm1: ill\ ilom ~ filfiF;! fil.rr:ii i;lHI 
<li"!T11 ;:;rr-; <fri'l fuf.A ffl 1 &<1rfu.i1 m im ii mil a..'1 ;mwn c1w nm\ <i'tfi'Rl f.'!"'1 ,rfilm 
~m ~:.lll <R fil.-rrm 1:Rl ~ ~ u!R <lR'i !!r<i)q <R mil <lf1 u!11Ml-

! -·----- . 

Part - 1 
- <liTII) ,~-·-·----- . 

~<A .. , ffi!llT/~ !ITT f~o,,,;umron,; ... 
;ii<, f.ii ii lif>TT'f 

l Agend',1 • l l)ecls1rr111on "' l~hop,tl, Indore- & R11ipur :\nport:; ;,i:rrrru•1~: - .. - - r~: • ;,'f.1 ,IS ,-: Jf14,-...~ 
I 

' ln1emnt1onnl t\rrpons 

!Spun-.orrd hv Govrn of Madh\".i Pnuie"sh and Chhn111:.~nrh1 

' •l.f;rnd:.-1 ,~sues rclutt'cl '" S1or,1ge of Fnod-grmrn, and C~.!H 001'1 ~ :,Vimi; Mnffe, -
I !~t'('0\'"l"V i~JP: I 

I (Sponsored hy C'rt'wts. of Mndhya Prade:,h and Ut!ar Prndt'shJ 

3 Agcnd.1-3 Co\·crage of V1llnJtel'. hy Bnnk Brnnch1:s/ Postal -W-r<1 
Bnnkmg fnc1ht1cs 

IS[!<mson•d 11\' !SCSI 
4 I Agcuda•.J Speedy lll\'t'~tl~lltJOn ot cases of hCXual offcnce/rttpt' 'lt! r,r,rri,1 

Hf!ltlnnt women and chtldrrn 
.. , __ 

" IS ni«m d bv ISCS 
s Agcnd.i•S lmplcml'nWWm of lhr Scheme- of Fm,1 Tr.1c-k Spec1nl rrr, , irn \'"i:' ~n rc.:iii - ' 

Court:. (FTSC:.l for expt-th1mus thsposaJ of rope nnd POCS0 Act 

tS onsorc-d bv ISCS ! 
~-6,--r'A"'s"'e"nd",,"'.5,'-"71n-","-,-'grn""'11""0Ln-o-,f,-p-,..,,l-rc-,...,,,-,e-,l-,pl,-m_e_n_u_m'"'b_e_r_l,-l..,2,-No-,f,-"_w_lr-e+=== .. c-,,cc,,cc,;-,r, "==··"""cnl~ r r· 1 

J upt•rntf>d m Chhatt1:-.l{nrh Ktnt,~ with onlmr Sakhi dashhrn:ird 
:,oh ware 

•Sponson·d ll\ Cn,·t <,! Lh!·at11;,f!,1rh . 
. - -· . -

4383



2432174W/2023/Environment Conservation and Climate Change Section 

I 

' I 
l 

I 
f 
I 

7 I /.gcndu-7 • Enhancement o( ...illocal10n of Central Share under ~fi!tITT'l 
----, 

I 

I ,1'oiH't• '.\1odC'm1sat1on Scheme: I 
! (Sn<in~on:-d bv Gov\ of Chhn1t11warhl 

! 
8 ,".gcnda-8 WntV('f of expenmturr \m dcplorment of Ccmra! Fore-cs 

.,. --~--------- - ---· 
1[t'- 1·i•TTT I 

for tlw crad1cat1on of N11.·whsm. 
! 

{Sponsored by Govt of Chhn11isgnrhl I 
9 Agenda•9 Urgrnt n:.•lease o( grants 10 the Stale- !Jome- Guards 'f(.~; 

---·--, 
I 

I {Sponsored by Government of Utrnr Pradesh) ~ 10 I Agenda-IO Amendment of chg1b11ity cnteria for Nnuonal Socinl •~ ttr.nm rC"ln11 

, t\sst!ill\nce Programmr-
I 
I 

i (Sponsored by GovC'mmcnt of Madhya Pradesh) 

ll Agcoda-11 Fixation of :-.1"1nimum Support Pnce ro, Kodo and '1m'.l "" 
';:fJ"lll-,t,y; ~ 'j..!tl 

--1 
! 

I 
Kutk1 nops t:\'l'I:'- year for Khunf Sc-u=-on fltitTli I 

(Sponsored by Government o( Chhatrnnmrhl 
11 i Agenda•U ·,Jn:clwuon of lac farming in Kimm Credit Caret (KCC} tfll!i r<mr1 l 

I· nnd-Ci"Op,lnsurance 0 Schcmc, 

i (Snonsorcd b\' Govemmc-nl of Chhottisjtarh\ 
13 1 Agcnda•l3 ' Enhancement of grant on hay-rnkt' nnd baler \3TfRR'!f'1~ ft <~"'ir-trcr -iF1 t ! 

' machtnc-s I 
I {Snnnuon·d hv Oovcmmcnt of Uttnr Prndcshl 

" I Agcnd.l• 14 Enhnnc<:'ment of mcentl\'I'.' for construrt1on of w1lc1s \Ji:t:Wffi~ ~l "fhH~U-rl" ;u;t t ! I 

' under Swachh Sharai Mnunon 
I 

j !Snnnsored b\' Go\1. of ChhtUlUJ"athl l 
JS ! Ag1.,nd.i• l) Prnnding grants on the line of chcm1cal fortil1zcra '3'ffl"m~ 1t w-it~rn :rt:t t 1 

[ :-airh as Nutm:nt Hil:.crl $t1bsulv (N!3Si for Vc-nn1 Compost 

prmht< <"d undrr Goclhan N~ 11~ 't OJfl.n,1 

/Sponsorrd hv Gtn't ol Chh11tt1:-;gurhJ 
;& A!iend-;.l& Grnnti. pn:;~.;drcl under }1anl·havalt RnJ :\ll muv he ;]t<'mTI~~{l-{ 1-:-•:f"ri, ~i=~f.f1 • 

kt•pt ns Untied G;:mts 

17 Agend.:i• 17 Rcductmn of STmrr of Centre in Stair CAMPA funds <!':1' t.1• ·1 I 

from IO"·,, to 2':<, 

13 

19 

!Sponsott·d bv G0\1 of Utlnrnkhnndl 
Agend,1-18 Recalling of Dc,on Vnllry Not1!irnt1on 
Sponsored by Govt. of Uuarukhnnd) 

iR fit,.rrrr <J'NPI l,1"l,!TTI ?rt'"?i 

~ fm.!PlJ 

Agenda·19 Fixmg of Date and pince of the Ncx1 (24 1"1 Meeting of "mllPD Ofll7FI rir-!Trr 1 

1hr Cc-ntrnl Zanni Council 

Part- II 
lssut"s rclntmg to Coverage- of villages by Bank [ Rln1 f~,r if•~ Q"C­

! 'Jlcifh-f• ~F' ! 

sexual off<nC</rnpc ')1''1r-l"I - -~-· 
HrhndH·~/pot.ta! bilnkmg fac1ht1rs 
,;g~~da'."j Speedy --,n;~:mgm;OI; ~r ~,ses 

agams1 women and duldrm 
Agend,1•2(b) lmplementatlon ofthc Scheme of Faul Truck Spcdnl tp; 
Court~ IFTSCsl for cxpC'd1tmw1 disposal of rape and rocso Act 
cnses 

Agend;t•3 lnclus1on oi la~ farm1n~ m K1~an CrNht Card 1h'.CCJ ~ii hzi;ri1 1 

,i:HI Crop ln.">urann· Schnrw 

2 

..z \ I, 

IND KUMAR. ARO•Environrnent Conservation Section-AK. ASSISTANT REVIEW OFFJCER. Environment Con:,ervat1on ant1 (.1,.na\, 
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Gener 

!Sponsored by (iov1 of Ull<1rakhamH 

S Agenda-5 l. Fixmg thr minimum suppnn pnc-c of hodo imd Kutk1 
crops 

~-----,...c{~SLp_o_n_sLo_,_,_d_lL»_·_GL' '-"-·t~<_>I_CL'_hLhL<L••~•L<s~•L•~"-h~ 
'! ii. Suppl\· of local crops for clis1nbut-10n unckr 

MEJ\l. 

i 

I 
6 

7 

' 

8 

(Sponsored by Ci0\1 of Ullnmkhnndl 

Agenda-6 • Rcvit·w of marke{ fees nnd Fnrmcrs' Wdfare fee m 
provisional cost and Rt"vtew of Mnndi Labour charge undc-r 
DecC'ntrnh:r.cd Procurl"men1 Srhemc-

(Sponsored by Govt. ofChhnttrngnrh} 
Agenda-1 Under Decentrnlized Procurement Scheme. rev1s,on of 
Commntee comm1ssmn, transport rate tn provis1on11l cos! and 
payment of Sampoornn Ornmccn Roz.gar YoJana (S.G.R.Y.I and 
Natio~~l _F~ Xci,~· \ll~ik _Pt'bgf~,me (N~F·~w .P.) 

{Sponsored by Govt, ofChhntii&garhl .. .. 
Agenda•S • F'inaliT..ation of relevant expense-ti or wht'ut and nee 
d1strihu1cd in the cenl ral pool under Rnbi and Khnnf mnrkctmg 
vcnr and reduction in <"OM sheets nnd m rrln11on to gr1ung 

, pc-rmrnsion for adnnnunn1uvr l'xpenses. 

1Sponsort'd by Govrmmrnt of Uttnr Pr.-tdt.'s.hl 

ll[ill Ttl"l:rrrll 

'lJJ:U j,:,, 1j(i ICl'fTl'l ! 

'1l1tl 'Ill Sf'l!<il' 3!f<J)l1 
fi':ri;ftl I 

' 
' 
I 
{ 

' I 
' I 

-,,,--;:;;;;::;::-;;;;;-:--;-;:--;~====;::::-:::::::::::::::::-::;-;:::::::::::-;-:::-::----4-;;;;;;:;;:;;,oi.,,;:;;:;"",;:;-"'"-c-l 1 9 1 Agenda-09: A): Pemuss1on for chvers1on of forest land <3i'o.;,&C:S 11 trn:r:.\Jt" ~tl 1~ 1 I 

=3 ~ lF<l,~Trl •/.1 J 

lO 

!Sponsored by Govt of Chhattisgarhl 

(B}: Pcrmtsston to allow c-onslructmn work on fort•st lund in 

Nnxal affected urc-ns 

,I (Sponson·d hy 1hr Govt o( \fodh~·n Pmdt'shl 

j (C}: lm.·lusmn of 14 mfrnstructurr::. !Ulunud 1n LWE iLdt Wing 

I
' Extrcnu~ml d1s1ru:t~ fm nunor forest produc1: bnst·d proccs:.mg 

mdustncs under thr r-ort'sr Conf1er.·nt1on Act 
I 
1 Agenda-10 : J~rmpuon from Sccunt)' E.xpcnd1turt" of Central 

I :.:::~ccd by G,m of Chhmrngarhl 

11 J Agenda-11 : Pcrm1ss1on to allow construc-tton of puddy storagC' 

I platform ns permtssihl!" work unfkr Mnhutmn Onndh1 NREGA 

i 
:;J?tHRIJ~ lf -;:-:.-=;f:ff?'r~f x-· i 

urr.r1 rnmrn rlr' .. i'll ~ .:i'rr. 

'Ill 'lf'TI~ ~-:,;!11 fc-.tT'l ' 

l \Spmworrd l>}' Govt of Chhnll1sgarhl f--c--c--i-='-'=-':--=--'---'---'-''-'-----":;;__;_-,-------:---ci-=:;.;\.-;:;:;:---··~ 
12 ! Agenda-12 Amt·ntlmcnt 01 roynltv rulc-s ui muwrnl (·oal mu! l'.1r-Fi H.i>•i•i 1 

! 
I 

1-13 

nthcr m:un mm~ rnls, ,incl n·:ison,1bk thunge 1n <h.tc-rrnm1u1ut, of 
grudC' s.lab and s1z«.•-lm5,(·d -oyalt~ on iron orl" 

!Spunsorcd by Govt of C~~~tt9garh! 

Agenda•l3 ,\thlrr!ismg Mnlnumtrnn among Girl Children 

through Po.shnn Ahhayan 

{Spon:.orcd by ,'l.1m1st1Y or WCD and ltHer Stntt- Counnl 

Sccrc-tunnl IMHAI 

Agenda• 14 : Drop Oul Rat<: of School Ch1ldn:11 

3 

1AR. ARO-Environment CC1nservat1on Section-AK. ASSISTANT REVIEW OFF!CER. Environment (OllSL'l\.'<1tl0'1 ;ind U<!r>,)1(_ 
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Generated 

-/ :sponsored bv Depanment of School Educatmn and l.1teracy I 

I (DSELI, Ministry of Educauon and ISCSl 
-·--- ---- - ---· ·-·· - ·-·--·-· ·---·- l'ilfi);Frn <;o rmmmr men ·-• 
IS I Agenda-15 /\vttshmnn Bharm Prndhnn Mnntn Jan .-\rog_va 

YoJna {ABPMJ/\Y) 
'.it'-!F 1 i 

{Sponsorc<l by Mtn1!'.ltry of Health Fnmtly Welfnrc nnd Inter Stat(" I 

Council Secretnnnt {MHAI 

16 Agenda-16 : 'Sahakar- sc.--Samrid<lh1' - Slrcngthc:n1ng Hi;"<lllftiH fu">ifl! I I 
I 

Cooperaun• Movement m lhe Country. I 

(Sponsored hy M / o Coopt"ratto~! i 
~ ttrmlfl !'§ml!/"- - -, 

17 Agenda·l7 . Prc!Wnmllons on good practices by thf' member I 

States 

18 Agenda-IS : Fixmg of Date & ?lau of the next meeting of the ~ Uffl?Ft ~TPT ! 

Central Zonal Council 

!Sponsored by Inter State Council Secretariat} 

_l;<l ___ tf?I ii; '1Te! ~ ~ qgq.: w'l 24_~. lto,i; ;m ~ ~ ~ --~ ll1"I 
llflrn f<b-m 1Jf1 xtIT t I 'lUl til;frll -~ <ll'! ~ liow tg 3lf.wT ~ lTT'<l tfR "' ')WI\ 
.i ilftlc! furrlr ;;ml7TT I ~ 'l'i'! i, ~ !.\ ill'; ~ ~~ l!iT 3l?lc!lli'R =1 il:t.: ~'lf<l\ 

03.10.2023 <!i1 ~ 03.30 l!;;! ~ ~ '~ <ll'! 31U!effll 'I Jffi;.<l <'tilm /lo<JS <'12!1 ~'!Ti!\ 
01.10.2023 ,m m: 10:00 <rd\ '!To ~ "11. 'rt: ir<i <1,sm1R<11 f<'!1wr. mm m<nrx <ll'r '3lUJlffi'!l 

iii.ilC<'!~ ~'l3TTITTl~T1<'ff[lflli;rfi'rwrll><"!<ITT<!TTcllRI 
~• 11oiltJR ; ' 

1507 /xxxi(IS)G/23-05 ('TT0'H0)/2012 t1i;~'1iw t 

4 

~ 
~~'}'A) 
~ 

ARO-Env1ronmen, Conservation Section·AK. ASSISTANT REVIEW OFflCER. Environment Conservuuon and C!im,,t, 
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To, 

Government of Uttarakhand • 
General Administration Department 

No.: 1507/xxxi (15) G/23-05 (Bha. Sa.)/2012 
Dehradun Dated 02 October 2023 

Additional Chief Secretary/ Principal Secretary/ Secretary, 

Relevant Translation 

Home Department, Finance Department, Forest Department, Urban Development 

Department, Justice Department, Information and Science Technology Department, Rural 

Development Department, School Education Department, Cooperative Department, 

Mining Department, Women Empowerment and Child Development Department; Music 

and Civil Supplies Department, Industries Department, Medical and Medical Education 

Department, Agriculture and Farmers Welfare Department, Government ofUttarakhand . 
.i 

Sir/Madam, 
: It is respectfully informed that the 24th meeting of the Central Regional Council under 

th~ chairmanship of Hon'ble Minister, Home and Cooperation Department, Government of India 
is proposed to be held -on 07.10.2023 (Saturday) at I 0:00 am at the meeting venue Hotel Westin, 
Na'rendranagar. The latest agenda for this meeting has not yet been received from the Inter State 
Council Secretarial, Ministry of Home Affairs, Government of India, New Delhi, but the 
previously approved agenda is available with the department. For the preparation of the above 
meeting, an important meeting has been called in the main auditorium room on 03102023 at 

' 03.30 pm under the chairmanship of the Chief Secretary. In this meeting, various works I 
preparations to be done by various departments for the meeting of the Central Regional Council 
wii) be discussed, and after this, the proposal to be submitted by the departments on the 
follpwing agenda points:-

' Part - I l 

Sr.' Agenda Nol Details of agenda/ sponsor concerned department 
No., 
I Agenda- I Declaration of Bhopal, indore & Raipur Airports as Not related to Uttarakhand. 

International Airports Sponsored by Govt. of Madhya Pradesh 
and Chhattisl!llrhi 

2 Agents 2 Issues related to Storage of Food grains and CMR Food and Civil Supplies 
Recovery Department 
(Soonsored by Govts. of Madhya Pradesh and Uttar Pradesh 

3. Agenda 3 Coverage of Villages by Bank Branches/Postal Finance Department 
Banking facilities Sponsored by iSCS 
Sponsored bv ISCS 

4 Agenda 4 Speedy investigation of cases of sexual offence/rape Home Department 
against women and children 
Sponsored by ISCS 

4387



247

5 Agenda-5 Implementation of the Scheme of Fast Track Special Home Department and Law 
Courts (FTSCs) for expeditious disposal of rape and POCSO Act Department 
cases 
Sponsored bv JSCS 

6 Agenda 6 Integration of pol!ce helpline number I I 2 software Not related to Uttarakhand. 
operated in Chhattisgarh state with online Sakh i dashboard 
software 
Sponsored by Govt. of Chhathisagarh 

Along with this letter, the final agenda received for the 24th meeting of the Central 

Regional Council is being sent. The final agenda for the main meeting of the Central Regional 

Council will be sent separately. 

Therefore, you are requested to go through the above agenda and attend the preparatory 

meeting called under the chairmanship of Chief Secretary on 03.10.2023 at 03.30 pm and the 

meeting called under the chairmanship ofHon'ble Minister, Home and Cooperation Department, 

Government oflndia at Hotel Bestin, Narendranagar on 07. I 0.2023 at I 0:00 am on time. 

Enclosure: As above. 

Sd/-

(Vinod Kumar Suman) 

Secretary 

No.: 1507/xxxi (15)0/23-05 (IAS)/2012 dated 

Copy forwarded to Senior Principal Private Secretary to the Chief Secretary for the cognizance 

of the Chief Secretary. 

Sd/-

(Vined Kumar Suman) 

Secret!lfY 

~'.l.t.1';/.­

ANKIT RANA 
Advocate 

R<>g. No.• UK-34012021 
oath Commissioner 

High Court of Utt•rakhllnd 
At•NAINITAL l Y.9 9-

SI. No ..•••••••••••••• --•:rc,,·:i1lf 
oti:t..ct~ ...... ..-.. ...... """"""" ..... .,.~~l~ ~ 
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4 Tl IE GAZ!. I 11. 01· INIJIA : I .. , l RAORIJl,\AR Y ===----

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

Ne.,"\\ Delhi. thl.! 21st De{;embcr. 2023 

S.O. 5.t09(£).-Thc following Jrat1 :.m1cmhncm in thi.: notitkation number S.O. 102 (L) Jatcd the 
I '

1 
h:bruar:,.. 1989 and its !iuhs!.!qucnt mncn.dmcnt dated the 61h Jamrnr). 2020. and in supcrscs::,ion of the notilicatit111 ;l_~\ 

issucd b) the Minis.tr) of 1·.nviromrn.:nt. For.:st and Climate Changt: Yidc S.O. 2125 (I:). <hued thl' 1311' lkccmhcr. 2007 
h: subsuming required pro"isions or the s~id notilication :--Jo. S.O. 2125 \E). dated the 13m l)cci.:mhcr. 2007, \\hich 
the Central Government proposc:s lo issue in exercise of' lhe ptmers conft!rri.:<l b) suh-:..cctitm (I). read ,, ith daw,f! (, J 

and dausc (.\iv) ofsuh-section (2) and sub-section (3) of section 3 of the Environment (Pnilection) Act. 1986 (29 o( 

1986) b hereby published. as required und.:r sub-rnlc (3) of rule 5 of the Environment {Protection) Rules. 1986. ti:x 
the information of the public likely to be affected thereby; and notice is hereby given that the said dral'l notification 
shall hi.' tukcn imo consideration on or after the expiry of a period of sixty days from the d.itc on whkh copk:. of thl' 
(iazcttc containing this notification arc made available to the public. 

Any person inten:st!!d in making i:my o~jections or suggestions on the proposals contained in thi:-. dran 
notiticaiion may forward the same in writing. for consideration of the C\:ntrnl Government within the period :,,o 
spt:cilii:d to the Secretary, Ministry of Environment, Forest and Climate Changt:. Indira Paryavaran Bhawan. Jnr hagh 
Road. Alig.anj. New D~lhi•l 10 003. or send it to the c•muil address of the Ministry at_ csz-mctrcj;nic.in: 

Draft Notification 

WIIEREAS. vide notificution number S.O. 102(1';). da!cd the 1st Fcbnmry. 1989 (hcrcinattcr referred a:-, the 
said notificmion} of the erstwhile Ministry of Environment and Forests. restrictions \\ac imposed on local inn of 
industries. mining operations and other de, clopmcntal activi1ics in the-Ooon Valle): 

And whereas the said notilication ,-.as amended from lime: to time \"ide notilkation numhcr S.O. 9.J.1 !F). 
dated 1hr: 4th July. 20{)5: and S.O. 94(E). J:atcJ the 61h Junuury. 2020: 

And whereas. a notification was al.so issued vidc nurnhcr S.O. 2125 (E). dmcd the 13th Deeemnt.'r. 2007. 
\\hereby. proccdurc to he follm\ cd for all Oc\ dopmental proposnl:- in the Do1)11 Valky ha:-. hecn pre-.crihcd: 

And \\ hcrca:-. ..ill tho:-.t: projci..:t:-. \\hic,1 .ire not l.'.O\ !.'red under the notilkation of lhc (lovcrnmcnt of India in the 
ers1whilc Ministry of Environment and 1:on.:sts number S.O. 1533 (E). dah.:d the l-t 1" Scpli.·mbcr. 2006 (hl.'n:in:.!lh:r 
rd'crrcd ltl <LS the EIA notification) but w/;ich fall under thi.' or..mgc cati.'gol} shall be comi<lcrcd h) thi.' Stall.' k·\ ,.·I 
Lrn ironmelll lmpm.:t Asscssmcm Auchoril} and till such time ,ts the State k·v<.:I lmpw..:t Asscssmi.'nt Authoril) i:-. 
1.:'lms1i1UteJ for tht.!' Statt.!' of llttaraklrnnd. the proposals \\ill he i.',\amint.!'d h) the Ct.!'ntr.ll CitHi.'rnrncnt. \\ilhnu1 

rdl!rring them to tht.'.' Appraisal Commiucc. alter obtaining the comments of1ht.'.' State Pollution Control BoarJ: 

And \\ hcrem; State lc\·cl Environment Impact Assessment Authorit) b consti1t11cd lllHkr thl' EIA noritkation 
for considering the projcc1s as per prm isions und Sd1i.:dulc of1hat No1ifo.:mio11; 

And whcn:as existing: orangt.'.' categories industric-s. \\ hich arc no\\ in the-red cn1cgorics or industries ,hall h,.· 
continued. however. no expansion shall be ~1llowcd: 

And whereas u policy decision has hcen taken by the Central Government to dcccntr..tlbc the appnnal o! 
/.ona! Ma.stcr Plun (ZMP) or lntl.'grutcd r-.-fa-sti.'r Plan for Leo Sensi1hc /.onc:i. :.md <ldcga!i.' it to th(.; rc:,,pcctih.· Stu1,.· 
(imcrnments in onkr to ensure expeditious impkmcntation or projects in the Eco-Scnsiti,c Zone. \\hich is e-.scntial 
fix conscrvution und protection of the cndronmcnt und a!>sodatcd hiodi\crsit) of1hcsc ecologically fragik region and 
prn1cctcd areas: 

NO\\ THFREF<)RE. in c,cn.:bc or ihe ,~rncr:-. conkn'C<l h) :-.uh-:-.cclitm (I) ;.md dau:-.c:-. {\)and t,i\) tif :,11h­
st.:c1ion (2) mid suh-sci.:-tion (3) of section} of lhi.' En\'ifllllmcm (PrO!i.'ClionJ Act. 1986 (29 of 1986) {hcrcalkr in thi-. 
notilicmion referred to a:. 1hc l·:mimntnl.'.111 Ai.'!). rcud \\ilh :,,ub-ruk {.1J of ruk 5 of 1hc Lmironmcnt (Prnt,.·1:1io111 

Ruks. 19};6. thi.' Ccmrnl (io, ernmcnt hcrch) makes the folltm ing. amcndmi.'nts in the 1101i lica!i~ln or the ( im 1.·rnmi.'nl 
of lnJia in the-erstwhile Ministr) of Em inmmenl and hm:s1s. mnnhcr S.O. 102 CL). dated the 1'1 h.·hruar:. 1989 and 
in supcrsl.'ssion of the 1101ilieation num~r S.O. 2125 (EJ. dated the 13th Occcmhcr. 2007. namely:-

In th .... • ,;aid 1ll1tifo.:,11ion.-

L1) for paragr;.1phs {iii). (i,) and(\) the illlO\\ ing pJrap.raph:-. ,;hall h:: -.uhstilutcd. name!;:• 

ru11 lourirn1 P/011. (ird::i11g Pfi,1/. \/!ls!i•r f'l.m r1/ [Jl,1·e/upment und I.and { ,c Pl,111 ,uul ,1111 11fhc-r ,11c /1 

/
1
lu11 md11,ling /011<1! \l(.\h'! /'fun li1t.'l!_ri1h·d \f,hh'r /'Ion \-1:ull he 1irt'/'<IJ\·,; hi 111,- \1<1.', 

( ;over11111,•111 11'/th due /1n•ofremenf of u/1 L·1mcerr1ed ,\fate {!,•11ur1111l•t1l\ ,ut-1• "' Fn1·:ro1m1<·11f I ,,,.,,,r 

l rhan /)e1•e/opment. h-1,rism. .\lu11icipali~,-. Nen'm!l'. Jiuh/ic II or/;,,, ll'ota l<nour, ,·, 
/!1,r,1i, 11/rw·i·. !1,1nchan1ti ,-?ilf. Nur,;/ fl,T,•f,,1•111t·nt /'1,!/u1i1111 ( ',mtr11i /{u,:•·.I , f, ,,,, ,111, 1;1,i:"1:-.: 
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(v) 

environmental concern into ii and shall be approved by 
(lm,.trmm:nt ofUttarakhand.··: 

5 

the compe1em awhori1y in the S'tate 

J.,,,i_-z 
t\11 those projects which arc not CO\ crcd under the Em ironmcnt Impact ;\sscssmclll :\:otilicaiion 
issud vide S.O. 1533 (F.). dated 14111 Scpti:mhc-r. 2006. hC,\\t!\er. falls under the orange catcgor; 11r 

industries shall be considered by the UrtarakbanJ State Ptillmion Control Board fol km ing the due 
process. 

All those projects which an: covered in the Schedule under thi: Enviromm:nt Impact Asscssmcrll 
NotiJication. issued vide S.O. 1533 (E), dmcd 141

1, Seplem!M:r. 2006. will folhm the prm:l!dun: lait.l 
down in that notification•·. 

(b) In the note. for clause (d). the following shall be substituti.:d. namely:-

"(d) the orange categories indus1rics. which arc now in the red categories ofindustrics shall be continued 
und expansion or such orange category induslries falling. in the Scht!<lulc of the notilkatiun or the 
Govanmcnt of lndiu in the erstwhile Ministry of J•:nvironmcnt ;md 1:orcsts numkr S.O. 1533 11·'.). 
dated the 141

h September. 2006 (hereinafter rcfCrrcd to as the EIA notificution} to be ullo\\c<l on!) 
subjcc1 to rhc extant provision pertaining. to such expansion as laid do\\ll in pnru ?(ii) of said 
notific:.uion. as amended frum time to time. and related cxlHnt directions issued in this regard by chc 
Central Government in the Mhii!itry of Environment. Forest and Clima1c. fr?-m ~im~)9 ,_tJ~c. 

(c) fn-the note. after clause (d), the following. clauses shall be insi:rtt!d, namdy.-

(1.:) fhc Uuarakhand State Pollution Control 13oard to lny down a mcchnni~m for expansion of the 
industries rcferrcd to in clause (d) which arc not foiling in thc Schedule of the said notilicmion". 

(I) 'l'hc supcrscssion of the notification numhcr S.O. 2125 (E). dated thc I 31
" lkccmhcr. :!(J()7. shall 

howcver. not afli!ct -

(i) the previous operation of the rule so repealed or anything duly done or sutli:rcd thereunder: (1r 

(ii) any righ1, privilege. obligation or liability acquired accrued or incurred under 1hc rule so 
rt:pcaled: or 

(iii) any penalty. or punishment iucurrcd in respect of illl} comrmcn1io11 undcr ruh: :'.\ll n:pcakd: llr 

(d) any proc(;cding. or remedy in re.sp.:c1 of any sw.:h right. privilcg!.! obligation. li.1bili13-. 
penalty. confisca1ion or punishmcnl as aforesaid. and an) such proceeding or rcmcd) nW) hc 
instituted. continued or enforced and an: such pcnalt:. c1mli:-ca1ion i1r punishment nm) 1-x· 
imposC"d or mu<lc as if that rule had not hccn rcpcah:d. 

(i\') Notwi1hstanding the supcrscssion of notitkution number S.O. 2125 (!·.). d1.JtcJ the IJ 1
h 

lkecmbcr. 2007. anything. done or un~· ucfo,m t.ikcn under the suid rull.' shall ht.· tki.:1m:d to 
hu"c been done or mkcn under lhc com,;:;pon<ling prodsion~ ofthi~ nllc. 

JF. No. 25l6/2012-F.S7-RFJ 

Dr. S. KERK.ETTA. Scientist·(;· 

Note: The principal notification was puhlishcd in the GaJ:cttt: or ln<lia. F,tmordinary Part II. Sct:tion-3. Suh-St.!elion 
(ii) vidc S.O. 102(E) dmcd the P1 Fch. 1989 and subscqw.:ml) amcndcd viJc S.O. rnunhcr S.O. iJ,B (I). d<.1!1.:d 
thc-hh July. 2005; and S.O. 9•1(E). du1cd !h!.! 6th Junua1:. 2020. 

ANK1.P.fA'tlA 
Advocate 

Reg. No,• UK-:14012021 
011th Cornrnl•sioner 

High Court of Uttarakhiind 
At•NAINITAL 1.Jc:f 

SI. No ... ,.,., __ ,,_~,;::/:( Jr 
Datod.- ... ----~-l J.. C I 
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Ref No. - MoEF/Doon Valley/ 01 

ro 
Sh. Narendra Modi ji, 

The Hon'ble Prime Minister of India, New Delhi. 

Dated: 08.02.2024 o.2_<><.. J. 

At..., 0""'- - 1 :J 

Subject: Request to SA VE DOON VALLEY and Drastic Climate Change in Himalayas 
expected after remoYal/r'elaxa!ion of clauses of Doon Valley Notification Act 1989 vicle its 
Amendment draft issued vide letter di. 21.12.2023 by MoEF. 

Respected Sir, 

This is regarding regarding "Doon Vallev Act 1989 Notification drafts" and relevan! orders issued 

by Ministrv of Environment, Forest & Climate Change, Gov Of India, New Delhi (herein 

referred as "MoEFCC"} on 21.12.2023(AnnexurC::·n. 't have pu·t down the rele',;~~;1--f.~c!s .for your 

kind consideration with regards to the prcsen! matter for your reference as follows: 

I. That the brief facts to the limi!ed extent necessary are that the applicant is an avid social 

activist based in Uttarakhand for past 20 years. Ht! is also a La\\, graduatt!. Congres~ 

leader in the state of Uttarakhand & have also filed various Public Interest Litigations 

{PILs) in Hon'ble High coun ofNainital. Uttarakhand & The Hon'blc Supreme Court or 

India. New Delhi on various public issues in order to promote and protect the ri!!hts ,,r 
individuals wile often struggle with access to justice. He also happen:--lo he a public­

spirited person, whose public interest litigation has 1.,;ontributcd 10,\ards the strengthening 

of the health infrastructure in the state, particularly during the covid-19 pandemic. and 

even beyond. 1Vith regard to pantle111ic 111a11ageme111 at a national /eJJe/ regarding 

reil11hurse111e11t of oi.·erc/u,rges done by hospitals to its patients. the applica11t'.\· ti•rit 

petition ltas also been tu/Jnitted hy the lfan 'hie . ..:.lpex Court, in whiclt order.\' were 

passed by rite f/011'/Jle Apex Court and 11u1ller i,\' sJi/1 under jurisdiction. He has abli 

raised the issue of70 % t!mploymcnt and increase in rcvcnuL' shares of Tl !DC to the stat~ 

through his public interest litigation. He has also raised the issue of relaxation in OTS 

guidelines for more health focilities in l!illy terrain of Uttarakhand through PILs in 

Hon'ble High Court ofUttarakhand. He is also the public interest liti,:1111t in" 1•ery hi,:h 

staJies 111t1ller involving irregular appoi111111e11t in the Ut1araklu11u/ Vidlu111 Suh/ta, when 

he fut.\· raised the issue willt regard to ucco1111tabili~J' oft!tose h~t:h anti m(t:hty person.,. 

who offered such admittedly illegal app,,intmcnts in the Uttarakhand Vidhan Sabha. 

Recently applicant has alsc1 raisi.:d the issue of'"Corruption and Scam 1~[ Rs. 300 Cron:.\ 

in H • • • ;Vagar /'./igam Dehrat/1111 in last JO years··. 

,,,. 
/' 

\. • ..,,,,., / ~ 
'- .I 

,:,,~~it:;1--~ y ~\.,\\\J>O.\! 
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Jo<\ 
2. Violation of The Doon Valley notification dated 01.02.1989: That the said property hns 

been built in a fragile environment zone which co,r.es under purview of The Doon Vallc 0 

Notification Act- 1989. That as per The Doon Valley notification dated 01.02.1989, 

has been issued by the Ministry of Environment & Forests (Department of 

Environment, Forests & Wildlife). In the snid notification as per latest amenclnicnls 

by MoEFCC dated 06.01.2020 has been reflected as follows:-

"S.O. I 02(E)--Whereas notification under sub-rule (3) of rule 5 of the Environment 

(protection) Rules, 1986, inviting objections against the imposition of restriction on location 

of industries, mining operations and other developmental activities in the Doon Valley. in 

Uttar Pradesh "'~ published_vi_de No. S.0:923(E), da\ed the_tithJ)ctober, 1988; And. 

whereas all objections received have been duly considered by the Central Government: N,m. 

therefore, in exercise of the Powers conferred by Clause (d) of sub-rule (3) of Rule (5) of the 

said rules, the Central Government hereby impo,cs restrictions on the following activities in 

the Doon Valley, bounded on the North by Mussoorie ridge. in the No11hEast by Lesser 

Himalayan ranges, on the South-West by Shivalik ranges. river Ganga in the South-East and 

river Yamuna in the North-West. except those activities,, hich are permitted by the Cc111ral 

Government after examining the environmental impacts: 

(i) Loca1ion/siti11g of ilulustrial units-It has to he as per guitlelines given in the 

mmexure or guidelines (IS n,(ly he is.med from time to time by the Ministry <!f 

E11i•iro1u11ent & F"resl.'t', Govern11re111 r~f lt1tli11. 

(ii) Mining-Approval of the Union Ministry ofE11virt>11111ent & Forests mu.,·t he 

obtained before starting auy mining activity. (iii) 

(iii) Tourism-It slroult! he as per Tourivm Development Plan (TDP), lo he 

prep(lred hy tire State Dep(lrtment of Tourism and duly apprm•ed hy the Union 

Mi11istry of E11i•iro11111e11t & Forest. (iv) 

(ii1 Grazing-As per the plan to be prepared hy the Swte Govemment u11d du~r 

approved by the Union Ministry of Environment & Forests. 

(v) Land Use-As per Master Plan of development and Land Use Plan ,if the 

entire urea, to be prepared by the State Government mul (lf)f1roved hy the Union 

1Ui11istrJ' of E11viro11111e11t & Forests. 
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,2-l.S 
Thus. it is apparent that in order to set up industrial units. mining plan. place of tourism. 

place of grazing and other use of land in the Doon Valley. the State Government has to obtain 

permission from the Union of India. 

(Annexurc-2: Copy of Doon Valley Act 1989 amendments issued by MoEFCC on 

06.01.2020) 

3. Formulation of Doon Valley Notification : The said Doon Valley Notifications was 

issued by MoEFCC on O 1.02.1989 based on the orders of Hon 'ble Supreme C ourl in the 

landmark case - Rural Litigation and Entitlement Kendra vs State of UP- issued on 

30.08.1988. This was widely based on reasons: 

-a,. Restriction ofLimestone Mining; 

b .•• Containing Pollution in the said area ; 

c. Categorization of Industrial Areas and restriction of RED CATEGORY; 

d. Saving Ecology and Environment: 

c. Sustainable development of area being in Seismic Zone IV & V and so on. 

(Anncxurc- 3: Copy of Hon'blc Supreme Court Order dt. 30.08.1988) 

-1. Nation,ll Clean Air Program (NCAP): National Clean Air Pr'1grnmmc ha, been 

launched b) the Nlinistry of Environment. Forest and Climate Change as a 

comprehensive initiative in partnership with various Ministries and States to impro\c: ai1 

quality :u city, regional and national level. It is a focu:-.cd and time bound scheme tn 

implement various sectoral policies, strengthen monitoring ;md cnharn..::e puhlii..· 

participation in more than I 00 cities for effective air quality management. NCAI' is a 

mid-term, five-year action plan launched in :?:019. However. international experience:-. 

and national studies indicate that signilicant outcome in terms of air pollution initiatin·-. 

arc \ isiblc onl) in the l{)ng-1cr111. and hence the programme ma:, be rurthcr t.:\.h:ndcd t\ 1 

20-15 years in the long-term alter a mid-term rc\ie,, of the uulctHlle':'.1-. 

a. Tal'gct: rcntative national IC\'el target of20%r--30"l0 reduction 1Jf Paniculate Mmter 

(PM,., and PM,;) concentration by 2024 is proposed under NCAP. These interim targeis 

an: in line \\·ith global experiences ,,hkh highlight that city specific actions led to )5l%­

-40(!,o Pl'\,1, ~ rcduclit111 in fi, e )car:") for Litie,. such as Beijing a11d St.:uul. \\ hcrca~ c111c .... 

such a:-: Santiago and McxiCt) City have sho\\'ll 73%, ~111d (>1°/ft reduc!ion in 22 to 25 }l·;ih 

,, ith regard to PM.:-. and Pi\! 1" conce11trntiiH1'.">. n..::-.pcclin:1:,-. 

t,. Ohjectiv~s: ,.~C-:-­
-~~\\ \..V,,u ( u~ ¼ '<'\ ,.-,.. - -.. ......... (/?'-;. '\ 

I ~ ,- \ ';,o \ 

I_, -:2 r J..-.-~_· ' ,;} \\ 
'/ -:. ( .;·.-.. ,», --:? ' ( 
I.·~, ·; .!\\ l ::! ;\ 
pc. /~ '-,i 

~~~~,,·~·-:~,;J ~~iJ:l ~--
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I. To ensure stringent implementation of mitigation meas tire~ ftn µn.:\ c1ll ion. comrol 

II. 

~~1d abatemenl of air polh1·t·ion_. . . . . . . ~ {, 
Io augment rind C"Vohe effective and proficient ambient au· quality monitoring. 

network across the country for ensuring a comprehensive and reliable database. 

111. To augment public awareness and capacity~building measures encompassing data 

dissemination and public outreach programmes for inclusive public participation and 

for ensuring trained manpO\\Cr and infrastructure on air pollution. 

c. Status : The current status of project as per MoEF - NCAP Portal is total 13 I cities has 

been covered in the program with cumulative budget of Rs. 9934.36 

It is pertinent to note that Doon Vnllcy Notified 11rca has both "Dehraclun &.Rishikesb" town 
• i '' .. ,<:.:,; .:":; , .... :...,,,,: ·: ''°"'':""'' ,.,; ;:.,;·.,, .. ., .:;,.," ,; ,; """" ',,, ,, ~ "'""' '' " 

areas as undertaken by MoEFCCin.NCAP progran1·for restriction of Air Pollution-in cities. 

(Annexure- 4: Copy ofNCAP Portal - MoEFCC report- cit. 06.02.2024) 

5. Dehraclun City Air Action Plan issued by MoEFCC & constituted in compliance of 

Hon'ble NGT Order in OA No. 681/2018 : Dehradun, the capital ofUttarakhand is 

positioned in the fertile region of the Doon Valley between the rivers Yarnuna and 

Ganga. The city is spread over an area of64.4 Sq. Km with a population of569.578 as 

per the census of20I I. The city's population density is 8633/km2 with a decadal 

population growth rate of37.4%. With a steady rate of population growth and 

urbanilation there is increasing pressure un resources in the city and tht: air qua lit) of the 

cit; has been steadily deteriorating. More than three decade ago. air pollution was 

discussed in the context of limestone mining, but this was banned in 1986 by the Hon'blc 

Supreme Court, and Government of India restricted developmental activities by enacting 

Doon Valley Notification, 1989. 

There arc reports including the Greenpeace report. Apocalypse '.:O 17 that states that city's 

annual average PM 10 levels was more than thrice the permissible limit making Dehradun 

city in Uttarakhand an entrant in the list of IO worst cities with an annual average of238 

µg/m3. The repot1 also suggests that these top most polluted cities need to improve 

monitoring and management of air quality and a stricter time bound air action plan is the 

need of the hour. At present Dehrndun tit) has three siations to mca~urc l'M 10 le\cls. 

I fowevcr. rrvt2.51evcl is being, measured since January 2019 only. 

There is detailed report issued by MoEFCc on NC.1\1' portal regard in~ Dchradun City 

Air Action P 

.• \\CO 
~,..-:~-- .... 

'I i;- ·/" • "' 

.
·i/·~, 

'§( . 
. \ 

\: ,,,. 
' • ,.. J ,.... .,,..,, 
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(Annexure- 5: Copy of Dehradun City Air Action Plan issued by MoEFCC & constituted in 

compliance ofHon'ble NGT Order in OA No. 681/2018) 

6. Rishikcsh City Air Action Plan issued by MoEFCC & constituted in compliance of 

Hon'ble NGT Order in OA No. 681/2018: Similarly. there is detailed report issued by 

MoEFCC on NCAP portal regarding Rishikesh City Air Action Plan. 

(Annexure- 6: Copy of Dehradun City Air Action Plan issued by MoEFCC & constituted in 

compliance of Hou'blc NGT Order in OA No. 681/2018) 

7. MoEFCC-DoonVallcy Amendmen_t not.ific;ation,dt. 21.12,Z0~J._:The.MoEECChas 
,,~ w,"""";,••""' "'-'"""""""', '"'A,,.,v,,='""' ~ ,· ·"' 1/ ,,,.,. •' •• ' ' 

issu~d amendment drafts on 21.122023 with amendments iuid relaxing the complete 

Doon Valley Amendments and in others words of Gove ofUttarakhand - .. REMOVAL 

OF DOON VALLEY NOTIFICA TlONS" as per Chief Secretary Minutes of Meeting 

dt.30.06.2023 and Proposal by MoEF, Gov ofUttarakhand vide orderdt. 04.07.2023 to 

Mol:FCC. 

This relaxation has been done by MoEFCC broadly in following: 

a. Change in Categorization of Industry- e.g. Stone Crusher is currently under RED 

Category and is banned in Doon Valley but its category will be changed to ORANGE 

category and can be implen:ented in said area ; 

b. Allowing Slaughter House in Doon Valley by changing its Industry Category from RED 

to ORANGE zone; 

c. Tourism Plan, Grazing Plan. Master Plan and Land Use to be approved by state govt 

instead of current approval authority by MoEFCC : 

It is pertinent to note thnt all that all these relaxations/removals will certainly lead to more 

Pollution in the said notified area of Doon Valley: 

(Annex.urc- 7: Colly- MoEF, Gov of LI( proposal dt. 04.07.2023 & Chief Secretary 

Uttarakhand Minutes of Meeting for "Cancellation of Doon Valley" dt. 30.06.2023) 

8. Doon Valley Notification 1989 relntcd case is pending in Hon'blc Supreme Court : 

The Master Plan ofDehradun was quashed by Hon'ble High Corin ofUttarakhand on ... 

and forther it \Vas stayed by Hon'blc Supreme Court on ... It is important to note that 

complete basis of that Master Plan mid its implementation was based on Doon Valley 

Notificrition 1989 and therefore legally Doon Valle} Notificatit.Hl n.:lntcd issue is also 
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pending in llon'ble Suprem~ Cuurl hence MoEfCC should not interfere 111 the fragile 

ecology of Doon Valley in adverse manner. 

(Annexure- 7: Colly- Hon'ble High Court of Uttarakband - WPPIL 97-2016 order 

cit. 15.06.2018 & Hon'ble Supreme Court of India - SLP No. 15847-2018 order dt. 

10.07.2018) 

9. Contradictions by MoEFCC in Doon Valley and NCAP: On one hand MoErCC is 

working on project to clean air by NCAP program in two cities - Dehradun & Rishikesh 

town, which are completely part of Doon Valley and on the Other hand MoEFCC has 

issued amendments in relaxation of Doon Valley vide draft notifications dated. 

21.12.2023, whichwill allow Industries like Stone Crusher, Pollution and other such 
~,<-••.::~ ,'"''""',·,_,,·,..;·,,,,",,' __ ,,,.,,:'., ,,, -· ,,,,~., 

industries leading to more air pollution-in the DoowValley. 

IO. That the applicant hopes and prays that the said representation receives your due 

attention : 

a. That immediately CANCEL/REVOKE the Doon Valley draft notifications issued by 

MoEFCC on 21.12.2023 which is complete violation of Hon'ble Supreme Court orders. 

NGT orders and NC AP program running by MoErCC itself: 

b. That all necessary actions along with a high level independent inquir) should be carried 

out ft,r identilication of Officials/Minister who were responsible in in misguiding 

MoEFCC in the said matter. 

Please consider this representation in the interest of justice to the common man of Uttarakhand. Non­

Consideration of the aforementioned points may entail legal consequences. 

(Abhinav Thapar) 
Social Worker, Lawyer & Activist- Uttarakhand 
Corr Add- 217. llnd floor. Raj Plaza. R:~jpur Road. 
Dehradun. Uttarakhand- 24800 I 
Mobile: 9412053085; Email: a.thapar291,, gmail.com 

Annexurc- As mentioned nbovc 
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li 

To, 

No. 2/16/2017-ESZ 
Government of India 

Ministry of Environment, Forest and Climate Change 
(ESZ--Division) 

Shri Abhinav Thapar, 

Indira Paryavaran Bhawan. 
Jorbagh Road, Aliganj, 

New Delhi- 110 003 

Dated: 13th February, 2024 

Tehri House - 260, Lane No. - 12, Vijay Park Extension, 
Dehradun, Uttllrakhand- 248001, 
Email id- abhinaviliapar@yahoo.co.in 

Snbject: -Supply of information for Public Grievance- reg. 

Sir, 

Please refer to your Public Grievance No. PMOPG/E/2024/0031589 dated 
08.02.2024 regarding Eco-sensitive Area around Doon Valley, U1tarak.hand. Your 
concerns for conserving the Eco-Sensitive Area is noted and forwarded to the Suite 
GoverrL-nent of Uttarakhand for taking appropriate action and provide view/comments on 
the Matter to this Ministry urgently. 

Copy m· 

Yours faithfully. 

,~l~· .· 
\. ,,./' 

(Dr. Ritesh Joshi) 
Scientist 'E'/ Additional Director 

1. The PCCF & Chief Wildlife Warden, Govt. of Uttarakhand, 85, Rajpur Rd, Old 
Rajpur, Kairwaan Gaon, Dehradun, Uttarakhand 248009 (Public Grievance dated 
08.02.2024 enclosed). 

2. The PMO, New Delhi. 
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Rel: RTI/Doon Vnlloy/07 

To 

Tho RTI Officer, 

SEIM Dehradun 

653, Indira Nllll•r Colony, 

SHmadwar RDlld, Dehradun. 248006 

Sub, tnfomJatJon nuded under BD·i!OQS 

Sir, 

Dt: 10.05.2024 

Please provide Information "Regarding Doan Valloy" as follows: 

I, 

II. 

Ill, 

No. of Industries --:which obtained Environmental Cloarance (E,C) froms,e,1,P,.A till date 

alongwilh 11st of tndustil..s, Name & Ad,i;;ss In "Doan V~ll•v" as per Doon Valley Act-

1989; 

Detailed Area and Boundary of "Doon Valley" alongwlth GIS Coordinates as taken Into 

consideration by SEIAA as per Doon Valley Act -1989; 
Certlfled Copy of Roports and ransonlng for execution of• Doon Valley Act In 1989", 

Rn fees Is Endosed In curroncy Noto of Rs, 10/• only bearing No, 98L 405335 

Thanks 

~~ 
(Abhlnav Thapar) 

Social Worker & Activist 

Add: 217, llnd Floor, Raj Plaza,75, Rajpur Road, 

Dehradun, Uttarakhand-248001 

Mob: 9412053085 

Email: abhlnavthaparuk@gmall.com 

• 

• 

• 

Scanned with OKEN Scanner 
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¢1llf&lll ~ ~ 4llfox 0 1 fl+lltllci ~ ~ (SEIAA)/ 

~ Rt~'10l$1 aicfR 'flftiRl (SEAC), 
•fl'<l~'li 4,Qfq«u1 'l1cl"f, ~ cf&I", 46-<ft", amf.t'f. "QTcf5 'fli5-bl'ell'<I $, ~6'<1'l,:1 I 
*****************~*****tn\-*******1t-lr*****************~*********************************************llninl,~* 

'Q"'-'f ~- 6.Lf--/SEAC, ~6'<1'l,_"1 
wrr >r. 

~ aif'l.rq ewrr, 
217, tmfr'l" m'I, '<NI'~ 75, ~ ~, 
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~"Jiqj- --<-.::/....,"ff, 2024 

~.J\ 
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3iJtl1'ITT ~ lP.; ~ 10.05.2024 {i;<l <bllfl<.9lf if mt<! ~24.05.2024) I 

3lT(fql" &RT·~·~ ;jj~f.14'1 :zoos ~ &'t!ifa'<lf.i' ~w .IR ~ mm ''riff l1 
~~f.'n.,wi;r-(\Wmt:-

~ -.fa 1- 3lT'l' &RT 'Wfr 7rrf criftffl ~ 'ffi'!T'! 'Px' \Wm <llT 'Gil ~ t I 

~ -.fa 2- ~ ]fH i-fil<lh.'ilf if ~ 'm ~ I 

~ 'fto 3- ~ Tm <lii<1\c1<1 "ft ~ ,.ft t I 
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Office of State Level Environmental Impact Assessment Authority (SEIAA) / 

State Expert Assessment Committee SEAC 

Gauradevi Paryavaran Bhawan, 3rd Floor, 46 - B, IT Park Sahastradhara Road, 
Dchradun. 

Letter No.-64/SEAC, Dehradun; dated 22 June, 2024 

To, 

Mr. Abhinav Thapa, 

217, 2nd Floor, Raj Plaza 75, Rajpnr Road, Dehradun. 
. ' . . . . • .. ' 

Subject- Regarding p_roviding information under the Right to Information Act, 2005. 

Reference- Your letter dated-10.05.2024 (Received in this office on 24.05.2024) 

Sir, 

You have sought information on three points under the Right to Information Act 2006. 
The information is sent point wise as follows:-

! 
Point No. I- The desired information sought by you is being sent along with the attachment. 

Point No. 2- The information is not available in this office. 

Poiht No. 3- The information is not maintained by this office. 
' 

Yours sincerely 
Sci/-

Public Information Officer, 
SEIANSEAC, Uttarakhand, 

Dehradun. 
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260List of Projects to which Environmental Clearance is granted (1.6.2013 to 31.03.2016) 

~ 

S.Nol Projects Detail Sector 

1. !Manufactrue of Pharmaceutical FormulaUon, Mauza Shankarpur, Dehradun By Mis Ved Lifesavers Pvt. Industrial 

Ltd. Selaoui, Dehradun. 
2. Manufacturing of readymade garments. Selaqui, Dehradun. By Mis Numero UNO clothing Lid. Industrial lndustiral X p 

i\rea, Selaqui Dehradun. 
3. Extrusion, injection blow molding of various types of plastic products by Mis Tupperware India Pvt Lid. Industrial 

Central u=~Town, Selaaui, Dehradun 
4. Extra..--tion Unil based on SCFE Technology to produced natural health products in SIDCUL, Selaqui, Industrial 

Dehradun Bv Mis India GI"""• Ltd. 
5. Setting up of oil blending unil to produce heat lransfer fluids In the exsiting complex by MIS Shivalik Industrial 

Rasavan Ltd. Kolhunani Dehradun 
._!,_ Blow Mouldinn & Extrusion bv Mis Balmer Lawrie Van Leer Dehradun. Industrial 

__]_,_ ~anslon of Mis NTL Eleclronlcs India Ltd, Unil-1 E-25 UPSIDC, Industrial Area, Selaaui Industrial 

8. Manufacluring of Pharmaceutical Formulation (Tablets, Dry Powder, Syrup, Injections. HOPE Bowes Industrial 
and Can•\ Bv Mis Wmdlass Biolech, Mohabewala Sadar, Dehradun 

9. Mis Wmdlass "=!nears and Services Pvt Ltd at V!Hlalawala Harldwar Road, Dehradun. Industrial 

10. MIS Global Madiklt Ltd. Central H= Town, Selaoui, Vikasn00 ar, Dehradun. Industrial 

11. Mis Cease Fire Industries Ltd, at E-6 Selanui, Industrial Area Dehradun. Industrial 

12. Environmental _Claerance for Plastic Pacl<aging Products finishing, metalizing and paintaing/lacquering Industrial 

.. CTP~laqul, Dehra<l~n, by Sh[I t-Ja1f!!!f)I Arora, Proprietor:, Mis Gl9_be P_~~. W:51,_~or:lJ N,o)~~ • -
13. Modemlsalion of Leaf Snrina Manufacturina a: 21-22 Chakreta Road, Dehradun. Industrial 
14. Envlronmanlal Clearance for Manufacturing of PU Sole by Mis Mallcom (India) Ltd, at Roshanabad, Industrial 

Haridwar. 
15. Environmenlal C1eerance for Manufecturtng ofTablets and Capsules by Windlass Healthcare Pvl Lid, at Industrial 

Mohabewala Industrial Area, Dehradun 
16. Proposed Mordernlsalion for Replacement of e.xlsling HSD fired Boiler (4.0 MT/hr) with new Boimass Industrial 

fired Boller (5.0 MT/hr) In the existing complex of Herbal Extracliom unit 'Mis India Glycols Ltd• at Sidcul 
Sal=ul Industrial Area Dehradun. 

17. Environmental Clearance for lnstaUation of manufacturing unit for veterinary Preparation and Faad Industrial 
supplement by Mis Saifi Vetmed Pvl Ltd al 122132 min, Central hope town, Selaqui, Distl - Dehradun, 
Uttarakhand. 

18. Environmental Clearance for Modification Proposed expansion of existing LPG cylinder manufacturing Industrial 
bv Mis TlfUoati LPG Industries Lid. Chakrata Road, Sel=ui Industrial Area, Dehradun. 

19. Environmental Clearance for Modification and Modernization for capacity expansion by Mis Flex Foods Industrial 
Umlllld, Lal T•nnar Industrial Area, P.O. Resham Malri, Haridwar Road, Dehradun. ---

20. Environmental Clearance for Ayurvadic formulation and Installation of DG Sal by Mis Vamso Pvt. Lid at Industrial 

Sidcul, Oehradun. 
21. Environmental Clearance for Installation of 00 set for power arrangement & increase of manpower by Industrial 

Mis Tolv Products India Pvl Ltd sara Industrial Estate Lid, Chakratta Road, Town Ramour, Dehradun. 
22. Environmental Clearance for Phosphating and Surface Coaling by Mis Amber Prtvale Enterprises, B • lndustriel i 

36 37 & 38 Industrial Area Selarnii, Vikas Naaar, Dehradun. 
23. Envtronmental Clearance for Manufacturing Foam Surface Treatment and Coating, Fabrlcation and 

AssembHng, Injection/ Biow/Extrusion moulding by Mis Devanshu Applicance P•II. Ltd, P1oUPhase No-
Industrial 

E-9. UPSIDC Industrial Area Selaoul Dehradun. 
24. Environmental Clearance for Expanslom of the Existing unit for Assembling, Powder Coating & Industrial 

Phosphaung for Surface Trealment of Sheet Metal Componenls by Mis E - Durables• 11, C • 5, UPSIDC 
Industrial Area, Sai""ul, Dehradun. 

25. Environmental Clearance for Modernization/Modification for replacement of fuel from RFO to Pet Coke Industrial 
by Mis Hindustan National Glass and Industries Umllad (HNGIL) at Veerbhadra, Rlshikash, Dist -
Dehradun 

26. Environmental Clearance for Proposed Jnstallallon of Cosmalic products (skin Cara & Perfames) by Mis Industrial 
GMP Pharma lnstituta, Selaqul, Dehradun 

27. Environmental Clearance for Manfacturtng of Personal care products (Shampoo/liquid Handwash/t.iquid Industrial 
Soon, Creams, Lollon, Gel & Oil) bv Mis Kreation Handicran Central Hone Town Selaoul, Dehradun --------· 

28. Environmental Clearance for Manufacturtng of Cosmetics Items by Regi India Cosmalic Pvt. Ltd Plot no. Industrial 
i C-8 Sara Industrial State Chakrata Road, Dehradun ----

~Vs Global Medlkit Unit-Ill al Camo Road, Cen\ral Ho= Town, Selaoul, Dehradun. 
-, 

29. Industrial L 
I 30. Mis Vinavak Entarnnses, Khasra No-295, Industrial Area Selaaul, Dehradun. Industrial ' 
' 

~ 

I 31. Environmental Clearance for Manufacturing of home care producls by hVs Hemco Garments Pvt. Lid. D- !nciusma! ' 
I 4 (A) Sara lnduslrial Estate, Se/anui, Dehradun. -
i 32. Envir . ~ce for ManufaccJrino of Pharmaceutical oroducts /TableIs. Caosules and Drv Industrial -·-7 

rli
/i;' ~"._ui_!~ (J~ 

-

>,.,.,,....,~~ , ... 
fa< - ls. 

~/ 
' \,:a\ , J .. v,1)--'1 

\\ 1>.., \,,_ . ;,, ~~;..., 
-:x,V'' 

~,~ ..... --J .. ~ 
~q-, • Al•~ 

,--·- ··-----"· ~-· ----·~·-
"'''••· ~ '~ .. ·v0//,.,;">' u·,.,. ,--,·•-•••'< • ''-'"-~"· c· ✓ • ·,,.,-,"-'' 
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I 
I 
I 
D 

I , 

-

t'0WOerJ DY MIS J.K Pr1nt (Unit-In C-1'. SARA Industrial Eslale, Viii - Ramour, Selaaui, Dehradun. 
33. Environmental Clearance for Manufacturing of fruit drinks and PET bottles by Mis Om Shiv RJD 

Enterprises Village - Charba, Tehsil • Vikasna□ar, Distt - Dehradun. 
34. Environmental Clearance for Manufacturing capacily for production of Injections by Mis Trolkaa 

. IPharmaceulicals Ltd, C-1, SARA Industrial Estate, Chota Ramour, Dehradun . 
35. [Environmental aearance for Manufacturing of Gas Cylinders by Mis Sai Global at Selaqui Industrial 

4rea, Dehradun 
36. E.C for inslallation of two DG sets bv Mis GIDbal Medikil Ltd. Selaqui, Dehradun 
37. Environmental Clearance for ManJfacturing of Pharmaceutical Products by Mis Sun Hill 

Pharmaceuticals Pvt. Ltd. Plot No. 23, "harma Citv, Selaqui, Dehradun 
38. Environment Clearance in respect of Mis Aipro Consumer Products Pvt Ltd., Village • Kuanwata, Post• 

Harrawala, Dehradun. 
39. Expansion tor phannaceutical fonmuiation by Mis lntacio Pharmaceutical Manufacturers al E-28 

UPSIDC, Selaoui, Dehradun. 
40. Environmental Clearance for. Expansion of Existing Capacity of Herbal Medicines, Installation of DG set 

& Boiler by Mis Syncom Healthcare Limited at Plot No • D - 42, UPSIDC Industrial Area Selaqui, 
Dehradun. 

41. Manufacturing af PhanmacetJticsl Fonmulations by Mis Signature Phytochernical Industries at Central 
Hope Town, Selanui, Dehradun 

42. Environmental aearance tor Introduction of 'LED Bulbs" in existing range of products e.g. CFL lernps, 
CTV, DViD at Khasra No. 1050, Central Hope Town, Selaqul, Dehradun by Mis Dixon Technologies 
lndta Pvt. Ltd. Cenlral Ho= Town, Sel•nul, Dehradun .. 

43. Envlroomenlal Clearance tor Expansion of Ayurvedlc Heallh •• Care Product Formulatlon Unit by Mis 
Norlhem lndla n,,,,; Com"""", Piel No. G-n & H-9, UPSIDC, Selaqul, Dehradun. • 

44. Environmental aearance for Manufacturing and capacity expansion of Writing Instruments, Ball Point 
Pens, Fountain Pens, Gel Pens, Pencils, High Lighter, Marl(er, Refilles, Correction Pen, through Blow 
mouldlnn and Ink filllnn al Mis Flair Pens & Station•ru, Central Hooe Town, Selonui. 

45. Environmental Clearance for Installation of DG Set, Introduction of spray painting facility & 
Enhancemenl of Man Power for smooth ope,afion of existing Unit to Produce Engineering Goods in !he 
Existing Complex by Mis Sara Sae Pvt. Ltd, al Village • Mohebbewala Industrial Area, Subhash Nagar, 
Dehradun, 

46, Environmental Clearance for Manufacturing of Phanmaceutical formulations (Tablets, Capsules, Liquid, 
Dry Syrup & Ointment) by Mis SWJn Life Sciences Pvt. Ltd. Plot No. D • 1, SARA Industrial Estate, 
Ramnur Chakrata Road, Selanui, Dehradun 

47. Environmental aearance for Expansion o' Manufacturing of Tablels, Capsules, Liquid Orals and 
Ointments by Mis Sharon Bio. Medicine Ltd, Central Hooe Town, Selaqui, Dehradun 

48, Environmental Clearance for Manufacturing of Faod/ HerbaVAyurvedic and Phanma Products and Wire 
drawlnc bv MIS Pt;mnanic Health Care at Mauza Kuanwala, Tehsil & District• Dehradun 

49. Environmental Clearance tor Extraction of Herbal Products by Mis Ethereal Arornalics Industrial area at 
Dhalawala, Narendran=•r Dist-Tehri Garhwal 

50, Environmental Clearance tor fuel used in existing boilers in Mis !pea Laboratarles at SARA Industrial 
Estala, R•mrn,r, Dahradun 

51. Manufacturing of shoe component by Mis =absol Pvt. Ltd at Lal Taped Industrial Area, Rlshlkesh, 
Dehradun. 

52. Proposed lnstalla!lon of DG Sel, Spray Painling Facility & Enhancement of Man Power for Smooth 
Oneration of Exlstino Unit bv Mis Sara Sae Private Limited /Div-2). 

53. Manufacturing of Pharmaceutical Products (Tablels, Ointment and Softgel) by Mis Zakiya HealU1 Care at 
Mohabbewal Industrial area Dehradun. 

-

Industrial 

Industrial i 
Industrial 

~ J: 
·-1 Industrial 

Industrial 

Industrial 

Industrial 

Industrial 

Industrial 

Industrial 

,., >~ N > lndOStrlal • • 

Industrial 

Industrial 

Industrial 

Industrial 
I 

Industrial I 
' Industrial 

lnduslrlal 

Industrial 

Industrial 

-- I Industrial 
__ I 
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262List of Projects to which Environmental Clearance is granted (2018 to 2021) 

S.No. Name of Project & Adress Category 

1. Setting up PhannacauUcats Formulations manufecturtng Industrial 
By 

Mis Evarex Pvt Ltd at Lanoha Road, Vikas N=ar Dehradun 
2. ModemlzaUon of mash Poultry Feed lo Pafietization and Installation of Wood Fired Boller of 750 Kg 

per hour capacity and DG set al H.NO.330 Phase-2 Vasant lflhar Uttarakhand 
Industrial 

By 
Mis Venkevs India Ud. 

3. Hot Mix Plant In lflllage-Sherpur, Tehslil-Vikasnagar Industrial 
By 

Mis V.K. •""a!Wai, lflll=e-Shemur, Tehshl-lflkasn""ar. 
4. Hot Mix Plant In lflllage-Sherpur, Tehslil-Vlkasnagar, Industrial 

By 
Mia Doon lnli:astnJcture .. .. . . 0 00 e' 

5. Hot Mix Plant In Mauza Attack Fann, Pargana-Pachwadoon, TehsH-lflkasnagar, Dlslrict Dehradun lnduslrfal 
Uttarakhand 

By 
Mis Hlmalavon Construction. 

6. Proposed Modernization and Expansion of existing Herbal Unil Based on Super\Crictial Fluid Industrial 
Extlllctlon (SCFE), Green Solvent ExtracUon and Proposed BiotransfonmaUon procass to produce 
natural health products, by Processing of Herbal In the existing complex at Pharma city SIDCUL 
Selaqul, Indus. Area, Dehradun. 

By 
Mis India Gl=ls Lid 

7. Proposed lnstaltaUon of Dual Fuel Fired Boiler (LPG/ Biomass Briquelles) (Capacity - 1.5 Ton) in lndustrtal 
the Existing Complex at C-4, Selaqul Industrial Area, Selaqul, Dehradun 

By 
Mis Ban labs IP\ Ltd. 

8 Proposed for 8"jlansion of existing Pharmaceutical Foonulalions Unit (Soft Gelatin capsules, Industrial 
OintmenV Gel, Liquids, Pessaries and Parental Camp Road.Selaqui. Dehredun. 

By 
Ws lntas Pharmaceullcals Limited. 

9. Proposed Expansion of Refined Silver production from 600 TPA (tons par an,um) lo 800 TPA (tons Industrial 
per annum) at Plot No 2 & 3, Sector 14, BE, SIDCUL, Pantnagar 

By 
Mis Hindustan Zinc Hmlted. 

10. Proposed Installation of Gree, insulated 00 Set and Enhancement of Man Power in the existing Industrial 
Complex to manufacture Shoo Soles, Fooiwear & Parts Lal Tappar Industrial Area, Mauza Majrl 
Grant, Tehsil Rlshlkesh, Dlslrict-Dehradun 

By 
Ws Soltec. 

11 Proposed Expansion and Enhancement of Man Power & Installation of Green Insulated DG Set in Industrial 
Iha Existing Complex. - Unit 3 al Khasra No.3912, Lal Tappar Industrial Area, Mouza Mazri Grant 
Tehsil Rishikesh, District Dehradun. 

By 
Mis Mochiko Shoes Pvt Ltd. fUnil 31. 

12. Proposed Expansion and Enhancament of Man Power & Installation of Graen lnsulatad DG Set in Industrial 
Iha Existing Complex.• Unit -1 at Khasra No.3912, Lal Tappar lnduslrfal Area, Mouza Mazrl Grant, 
Tehsil Rishikesh, Dlslrict Dehradun. 

By 
lvVs Mochiko Shoes Pvl Ltd. (Unit 1). 

13 Proposed D.G. set and Tote! Man Power (Unit - V) al Plot No H - 23, lnlagrated Industrial Estate, lnduslrlal 
Selaqul, Tehsll Vikas Nagar, Dehradun 

By 
Ws AmtJr Ent~nses India Limited, /Unit - Vl. 

14. PCQ[lOsed D.G. set and Man Power (Unit - 6) at Plot No. A-1/1A. UPSIDC, Industrial /Vea, Selaqui. Industrial . . - U\)l~~~as Nagar, Dehradun '-. _ .... 
~\ .. _ c-7 '--' Sy 
l' ws\'.ir:;'.~~'t:",,ternrises Jndia Umi!ed, (Unit-VI) , 

I .tf£'' Proposed·~ ·ror assembling of Bicycles, Tncycies and Health Equ,pmenrs A: Central Hope Town. I Industrial 
-~:j_j.• ~h-:olo 1.1,..) •1r,..,~ .. nn 1')')f,li A'> c.,,1"""''' nah~-:orh,n I 

,.,_ 5~~ I ., 
,'\·;,t,..,.- ' ~, 
.... .t,' I ~ I ' - , . ,. I 
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\ 

Mis Ampa Cycles Pvt. Ltd. 
16. Proposed Expansion of Shoes, Enhancement of Man Power & Installation of Green Insulated DG 

Selin the Existing Complex al Khasra ~o. 3914, Lal .Tappar lnduslrial Area, Mouza Majri Grant, 
Tehsil Rishikesh, District Dehradun 

By 
Mis Mochiko Shoes. Khasra No. 3914 Lal Tappar Industrial Area, Mouza Mazri Gran, Tehsil 
Rlshikesh, Distt• Dehradun. 

17 Proposed expansion of existing unit for installation of additional Phosphating & Surface coating 
facility (based on Nano Technology), DG set, and enhancement of manpower in the existing 
complex. 

By 
Mis Amber Ent81pfises (India) Limited,(Unit-11) Plot No. 0- 36, 37, 38, Integrated Industrial Estate, 
Selaoui, Tehsil Vikas N=ar Dehradun. 

18. Manufacturing of Phanmaceutical Fonmulations at Khasm No-323 min Central Hope Town Industrial 
Area, Selaqui, Vikas Nagar, Dehradun 

By 
Mis Saintlife PhanmaceuUcals Limited, 323, Central Hope Town, Industrial Area, Setaqui, Dehra 
Dun. 

19. Manufacturing of Phanmacautlcal Fonmu:ations at Plot No. 14, Phanmaclly, Selaqui, Tehsll-Vikas 
Nagar, District-Dehradun, 

By 
Mis CU V KAR Genetic Medicines_ Pvt. Ltd. Plot No. 14, Phannaclty, Selaqui, Tehsll-Vikas Nagar, 

.. Dlsfrict, Dehradun. . . . ... . .. ... . ... ... ' 

29. Proposed Installation of Green· insulated DG Set and Establishment of Food Cooking facility (Mid-
Day Meal) at Khasra No - 801 Sudhowala, Vikasnagar, Dist. Dehradun. 

By 
Mis Aksh= Patra Foundation, Sudhowla, Teh-Vikasnnnar, Dist-Dehradun. 

21. Proposed lnstallatlon of Green Insulated 0G Set and Fonmulation of External Preparations in the 
existing unit at Plot No. 33, Pheima city, Selaqui, T ehsil• Vikas Nagar, District-Dehradun. 

By 
Mis Premier Nutracautloals Pvt. Ltd. Plot No. 33, Phanma city, Selaoui, District-Dehradun. 

22. Installation of DG Set and Enhancement of Man Power along with painting facility for Passenger 
Motor Car Service Centre in the existing complex at Plot No. 8-115 Khalauni-74 P.O. Majra, 
Saharanpur Road, Sawaia Khurd, Dehradun 

By 
Mis Oberai Motors Plot No. 8-115, Khetauni-74 P.O. Majra, Saharanpur Road, Sawaia Khurd, 
Dehradun. 

23. Amendment in existing Environmental Clearance for proposed manufacturing of Phanmacautlcal 
Fonmulation Products along with utrnHas V'.z. LPG based boHar and green insulate DG set al Khasra 
no 1027/28/30/37, Central Hope Town, Selaqui Industrial Area, Vikas Nagar, Dehradun 

By 
Mis Shanon Bio-Medicine, Sel•nui, Teh-Vikasnan•r, Disl• Dehradun. 

24. Environmental Clearance for proposed Installation of DG set and enhancement of Manpower along 
with painting facility•~ DDPM Tower, Haridwar By Pass Road, Ajabpur Khurd, Dahradun. 

By 
Mis Patricia Holdinas Pvt Ltd, DDPM Tower, Har1dwar Bv Pass Road, /\labour Khurd, Dehradun. 

25. Existing DG sets and manpower In manufacturing unit of Fabricated structural products of 
metal/metal sheet & semi finished plastic products al Plot No. 262M, Industrial Area, Central Hope 
Town, Selaqui, Tahsil • Vikasnagar, Districl-Dehradun. 

By 
Mis Dixon Bhutji Moulding Private Limited '.Now mergad Into "Dixon Technolog,es India Limited) Plot 
No. 262M, Industrial Area, Central H= Town, Se""'ui, Tehsil • Vikasnaaar, Dlstrlct-Dahradun. 

26. Proposed lnstaHation of Rendering Plant ro manulaciura Poultry feed and lnslallatlon of Oil Firad 
boiler & Green insulated DG Set atKhasra No. 1033, 1036, Central Hope Town Camp Road, 
Selaqui Industrial Area, Dehradun. 

By 
Mis Venky's (lndial Limited, 330, Phase-II, Vasant Vihar, Dehradun. 

27. Proposed Installation or DG Set & Enhancement or Manpower in existing Assembling Unit of Roof 
Mounted Air Conditioner, Electric Panel, Heat Convectors and Waler Cooler for Railways at F-89 
Village-Salaqui, Tehsil-Vikas Nagar, Dist-Dehradun. 

By 
Mis lntec Corporation F-89, Sel=ui Industrial Area. Dehradun. 

28 ~manuiacturing of Pharmaceutical Fonmulation Products along with rnslallallon of green o I at Khasra No. 1016, Camp Road, Central Hooe Town, Set=ui, Tehsll -Vikas 
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264Nagar Dehradun. 
By 

Mis lshaana Nutraceuticals Pvt Ltd, Khas:a No. 1016, Camp Road.Central Hope Town, Selaqui, 
Tehsil-Vikas Naoar Dehradun. 

. 29. Proposed lnstallallon of Powder Coating facility and DG set in the existing unit for assembling of Industrial 
Electrical Control Panel Boards al F-90 F-9G Selaqui, Industrial Area Vikas Nagar, Dehradun. 

c::2.)8-' By 
Mis Powertech Cabcon (Pl Lid, F-90 Selacul, Industrial Area Vikas Naoar, Dehradun 

30. Short Jenn establishment (one year only) of proposed Hot Mix Plant & DG set at Khasra no. 1218 & Industrial 
1219 Vdlage Majri Gran, Teshil-Doiwala, Dislrict-Dehradun. 

By 
Mis Atlas-NKC JV, Khasra no. 1218 & 1219, Villaae Mairi Grant, Teshll-Doiwala, Distrlct-Dehradun. 

31. Proposed lnslallation of Green insulated DG Set and Enhancement of Man Power for manuiacturing Industrial 
of Shoes in existing Complex. 

By 
Mis Shutec, Khasra No. 205 Old Khasra No. 1, Dhalwala Industrial Area, Tehsil-Narendra Nagar, 
Districl-T ehri Garhwal. 

32. Enhancement of Production for "Footwear Manufacturing Unit" along wilh existing Installed DG set lndustrlal 
at Plot No-C-9, C-10, Selaqui, Tehsll-Vikas Nagar, D!slrlct-Dehradun. 

By 
Mis Campus Activewear Pvt. Ltd. Plot No-C-9, C-10, ~aqul, Tehsil-Vikes Nagar, 
D!slrlct-Dehradun 

33. installation of 00 set and enhancement of manpower along wttlr painting facility for car service and Industrial 
nepalring Canter in the existing area at Ajalmur Kalan, Haridwar Bye-pass Road, Dehradun. 

BY' 
Mis Dehradun Premier Motors Pvt. Ltd, Plot No-1018, Ajabpur Kalan, Haridwar Bye-pass Road, 
Dehradun. 

34. Installation of DG sats and Enhancement of Man power along with painting facility for Passenger Industrial 
Motor Car Service Center in the existing ::omplex al Mohabbewala Industrial Area, Saharanpur 
Road District: Dehradun, Uttarakhand. 

By 
Mis Divine Automotive Pvt Lid. 2-A. Race CJurse Roed, Dehradun 

35. Proposed lnstellalion of green insulated DG Set and Enhancement of Man Power lo manufaclUre Industrial 
shoes In the existing Complex at Khasra No. 3938, Lal Tappar Industrial Area, Mouza Majri 
Gran~ Tehsil Rishikesh, District Dehradun. 

By 
Mis MociIiko Shoes Pvt. Ltd. (untt 2), Khasra No. 3938, Lal Tappar Industrial Area, Mouza Majri 
Gran~ Tehsil Rlshlkesh, District Dehredun. 

36. Proposed there placing existing DG sets with higher capacity of DG Sets(1010 t'.VA x 02 Nos) in the Industrial 
existing Complex a~ Lal Tapper, Industrial Area, Resham Majri, Tehsil Rishikesh, Dislricl-Dehradun 

By 
Mis Flex Foods Limited, Lal Tanner Industrial Area, Tehsil Rishikesh, District -Oehradun. 

37 Proposed Hot Mix Plant end 00 Set al Khela No. 02, Khesra No. 608, Rishikesh Gangotri Bypass Industrial 
Marg, Village - Pariho Marg, Tehsll - Narendra Nagar, Dislrlct-Tehri Garhwal 

By 
MIS P.K. lnfratech. 70, Dehradun Road, RIShikesh 

38. Installation of proposed DG Set along with painting facility and repairing Center for Passenger Moler Industrial 
Car Service and Showroom by Mis Trotting Wheal Pvt Ltd. al Khasra No. 255 KA. Kuanwala 
Dehradun, Ultarakhand 

By 
Mis Trotting Wheals Pvt. Lid. Khasra No. 255 KA, Kuanwala Dehradun. 

39. Installation of DG Set and Enhancemenl of Man power along with painling faciHty for Passenger lnduslrial 
Motor Car Service Centre in the existing complex al 1-C Tyagl Road, Dehradun. 

By 
Mis Dea Dae Car Private Limited. 1-C T•=i Road, Dehradun. 

40. Proposal to establish a phannaceutlcal fo<mulatlon unit on the leased premises in Khasra No Industrial 
1/1/411 M, Macza Central Hopelown, Pargana Pachwa Doon, Tehsil-Vikas Nagar, Seiaqui, 
Dehradun. 

By 
Mis Nicilepharm Lifesciences Private Limtted, SARA SAJ Industrial Estala Ltd. VPO Rampur, 
Selaqui, Dehradun. 

41. Proposed BotUing & Refilling Unit for Oxygen, Medical Oxygen and nitrogen' in Khasra No-122 Ml. Industrial - n, Sel>nui Dehradun, Ullarnkhand 
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265By 
Mis Bha 111 Oxygen Traders. Adress-Khasra no 122 Ml, Cenlral Hope Town, Se1aqui Dehradun, 
Ulhtrakh-md 

42. Manufacming of Pharmaceutical Products and Drugs at khasra no-89 Mauza Central Hopetown, Industrial 
Pargana Pachwa Doon, Vikas Nagar Dehradun. 

olV By 
Mis Kum ad Pharma SARA SAi Industrial Estate Ltd. VPO Ramnur, Selooui, Dehradun 

43. Proposed Installation Of Polyurethane (PU) Insulation Plot No. - 1, Seclor No. - 2, IIE, StDCUL, lnduslrial 
Ranipur, Haridwar. 

By 
MIS CaHI> lndusl!ies, Plot No. -1, Sector NO. -2, IIE, SIDCUL, Raninur, Haiidwar. 

44. Propose,! Installation of Insulated 0G Set in Motor Vehicle Service Center at Plot No. 14, Transport Industrial 
Nagar, S aharanpur Road, Dislrict Dehradun. 

By 
Mis Obe1ai Motors Limited, Plot No. 14, Tran•=rt N•"ar, Saharannur Road, District Dehradun. 

45. Propose<! Installation of Green insulated DG Set (750 KVA X 01 No) & Thermlc Fluid Heater Industrial 
(CapacitJ0 6.0 Lac Kcal/hr, on standby) in the existing complex for manufacturing of Automotive 
Rubber Flaps by Mis Matangi Rubber Private Limited at Khasra No.1036,1038, & 1039 Selaqui, 
Vikas Na ,ar, Dehradun. 

By 
Mis Mallrngi Rubber Private Limited, Khasra No.1036, 1038, & 1039, Camp Roed,Selaqul, Vikas 
Nsnar, D ahradun. 

46. \lanufacliririg of Soft GelaHn Capsules at 4A. Sara Industrial Estate Ltd., Village-Rampur, Selaqut, Industrial 
Dehradun. 

By 
J.P. GARG, Mis Alder Blocltem Pvt. Ltd. 4A, Sara Industrial Estate Ltd., Village-Rampur, Selaqui, 
Dehradun 

47, Proposed enhanced capacity ol Tablals, Injection/Ampoules, Vials, Transdennal Patch, Liquid line Industrial 
(no of bottle), Pre FIiied Syringe at Khasra No-122 Ml, Central Hope Town, Selaqui, Dehradun. 

By 
WJs Rusan Pharma Ltd, at Khasra No-122 Ml, Central H'""' Town, Sel=ui, Dehradun 

48. 'reposed Installation of Green insulated DG Sat and Enhancement of Man Power in the existing Industrial 
' Complex lo manufacture Flip Flcp I.e. Slippers & Sandals (Capacity - 18.0 Lac pairs/Annum) and 

EVA Compound (3000.0 MT/Annum) at Khasra No. 3984 and 3965, Lal Tappar, Industrial Area, 
TahsH Rlshikesh, Dehradun. 

By 
Mis So!tec (Unit - IQ Khaera No. 3984 and 3965, Lal Tapper Industrial Area, Tehsil Rishikesh, 

' Dehradun, Uttarakhand. 
49. Proposed expansion of existing Pharmace\Jtical Formulations Unit at Plot No. A-3, UPSIDC Industrial 

Industrial Area, Salaqui, Tahsil Vikas Nagar, Dehradun. 
' By 

Mis Nalco Pharma Limited, Plot No. A-3, UPSIDC Industrial Area, Selaqui, Tehsil Vikas Nagar. 
Dehradun, Uttarakhand, 

50. Installation of 0G Sat and Enhancement of Man power along with painting facility for Passenger Industrial 
Mo\or Car~ <:eJl!r<till ll)~.axjsUng complex at Khasra No. 212, Mohabbewala, Subh_ash 
Nager, Saharanpur Road, Dlsl Dehradun 

By 
Mis B.M Autosales Private Limited, 100-A, Re"'"r Road, Tehsil & Dislrlct-Dehradun. 

51. Proposed PET Plastic Recycling Facility to Manufacture PET Flakes & PET Straps at Khasra No. Industrial 
1045, 1047 & 1048, VIiiage-Koat, Pargana & Tehsil-Narandar Nagar, District-Tehrt Garhwal 

By 
Mis Beyond Clean Solution Private Limited. Khesra No. 1045, 1047 & 1048, Village-Koal, Pargana 
& TehsH· Narendar Nager, District-TeM Garhwal. UUarakhand 

52. Motor Vehicle Service Centre at Khesra no 1 Kha, 1Gha, 2Ka, 2Ga, 3 & 4 Ka at Mohabewala Industrial 
lndusttial Area, Subhesh Negar Chowk, Snaranpur Road, District -Dehradun 

By 
Mis Berkeley Motors Limi1ed, Mohabewala industrial Area, Subhash Nagar Chowk, Sharanpur 
Road, Dehradun. 

53. Proposed Unit for Manufacluring of LPG Cylinders at Plot No ·J22/48 Mi, Cenlral Hope Town, Industrial 
Selaqui, Dehradun. 

By ' 
~.:;.Sa, Globe Packaging (Unit - II), i ,,::;-Plot No. 1?%!8Mi, Central Hope Town, Se,Mui. Dehradun 
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266. 
54. Proposed Installation of Green insulated DG Set and Screen-printing facility lo manufacture of Industrial 

Shoes in the existing Complex at Khasra No. 205, Industrial Area Dhalwala, Tehsil - Narendra 
Nager, District-Tehri Garhwal 

By -2J.j 
I Mis Shutec (Unit-II), Khasra No. 205, Industrial Area Dhalwala, Tehsil - Narendra Nagar, District -

T ehri Garhwal 
55. Environmental Clearance for Proposed Installation of Hot Mix Plant at Village - Chharba, Pargana Industrial 

Pachwadoon, Tehsil-Vikasnagar, District-Dehradun 
By 

Mis R. K. Handa, 1/22/1, Prem Naoar, Dehradun. 
55. Environmental Clearance for enhancing the existing manpower slrength & Installation of DG set at Industries 

Plot no. 3S67, Lal Tappar, Industrial Area, P.O. Resham Majri, Haridwar Road, Oehradun. 
By 

Mis Goodwill Plastic Industries, Plot no. 3967, Opp Birla Power, Lal Tapper. Industrial Area, P.O. 
Resharn Majrt, Haridwar Road, Dehradun. 

57. Environment Clearance for change In locetlon of manufacturing unit from Central Hope Town, Khata Industrial 
No. 214, Khasra no.122/41-42, Selaqui, Dehredun to new location at Khala No. 735, Khasra no. 
103Kha, 105, 80Gha, Chharbe, Industrial Area (Langha Road) Tehsil-Vikas Nagar, District-
Dehradun along with increase In production capacity & painting faciflty. 

By 
Mis •=a C......, Pvt Lid. Lannha Road. nnn. Dena Bank Sah•=ur, Vikasnonar, Oehradun. 

' -
58_._ . EltvlrtJ!llll!lnl~c;e fo!:.se\ti!!g µp DG in l!te e~ng .IWQ _wflEleler .motor _ve_h_lcle_ service .c;en.tre Industrial 

estalllished al Unlt-41, lllak Road near Nagar PeHka, Rlshikesh, Dist-Dehradun. 
By 

Mis Jai Sai Motors. Unit-41 lllak Road near Nonar Pallka, Rlshikesh, Dist-Dehradun, 
59. Auto Repairing/Sarvlcing Station & Painting of vehicles along with Powder Coe ting at Khasra no. Industrial 

470 Kha & 472 Da, Mothorowala, Cantonment Board, Dehradun. 

l 
By 

Mis Dehradun Premier Motor Pvl Lid., Khasra no. 470 Kha & 472 Da, Mothorowala, Ganlonment 
Board, Dehradun. 

I 
60; cXpansion In Manufacturing Uni! of Semi Finished Ayurvadlc Medicine products at Plot No-181 KA. Industrial 

i 181 KHA, 181 GA & 181 GHA, Saharanpur Road, Clemen Town, Sevla Khurd, Tchsil & Dist-
Dehradun. 

By 
Mis The Himalaya Drug Company. Plot No - 181 KA, 181 KHA, 181 GA & 181 GHA, Saharanp 
Road, Clemen Tovm, Sevla Kh1.rd, Tehsll & Dist-Dehradun. 

i 

61; Manufecturlng of Pharmaceutical Formulations at Khasra No. 1/19 Mauza Central Hopelow Industrial 

' Pargana Pachwe Doon, Dlstrict-Dehradun. 
; By ! Mis Ikon Pharmachem PvL Lid. 29 Rohlnl Enclave, Shimla B•nass Road, Dheradun. 

62: Proposed Craft Beer Fermentation Unit of Capacity 5.0 KLPD al Khata No 308, Khasra No1/t9, Industrial 
j Mauja-Central hope town, Pargana, Pachwadun, Tehsil-Vikas Nagar, District-Dehradun. 
I By 
' : 
I Mis Gopher Ventures PvL Lld,Khala No 308, Khasra No1/t9, Mauja-Can~al hope town, Pargan 

Pachwedun, Tehsl~ Vlkas Nagar, District-Dehradun. 
63. Manufacturing of Pharmaceutical Formulations at A-3 Sara Industrial Estate Area Rarnpur, Salaqul, Industrial 

Dehradun. 
By 

Mis Ved llfesavern PvL Ltd. A-3 Sara lnduslrial Estate Area Rampur, Selaqui, Dehradun. 

64. proposed expansion of Shoa component In the existing complex al Khasra No. 3644, Lal Tapper Industrial 

' Industrial Area, Tehsil Rishikash, District Dehradun. 
By 

' Mis Fabsol, Khasra No. 3844, Lal Tapper Industrial Area, Tehsil Rishikash, District Dehradun. 

65, Salas & service station of Autoriobiles at Khasra No 39 GHA, Saharanpur Road, Mohebbewala, lndus~ial 
Dehradun. 

By 
Ms Girdhari Motors PvL Lid. ofYash Ford (Sale & Sarvlcos) Add-Khasra No 39 GHA. Saharanp 
Road. Mohebbewala, Dahradun 
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26766. Proposed manufacturing of Pharmaceutical Fonmulalions of dry and tiquid injection at E -25 Village - Industrial 
UPSIDC Industrial Estate, Selaqui, Tehsil-Vikas Nagar, Dist-Dehradun. 

By 
Mis HFA Formulations, Khasra No. 122 Central Hope Town, Selaqui, Dehradun. 

67. RSM Screening Plant at Khata No. 225, Village Dal<pa!har, Tehsil - Vikasnagar, Districl - Industrial 
Dehradun. 

By -2 '-\_' Mis Gurdeep Singh and Company Khata No. 225, Village Dakpalhar, Tehsil - Vikasnagar, Dlstric:-
Dehradun. 

68. Expansion in the Existing Manufacturing Capacity & Process of Blow Moulded Drums and Valerex lnduslrtal 
Drums at 122 Ml Central Hope Town Selaqui, Tehsil-Vikasnagar, Dist-Dehradun. 

by 
Mis Balmer Lawrie Van Leer Ltd. 122 Ml Central Hope Town Selaqul, Tehsil-Vikasnagar, Dist-
Dehradun. 

69. Manufacturing of Phanmaceutlcal Formulations at F-60 UPSIDC lnduslrial area Selaqui, Mauza Industrial 
Central Hope Town Doon, SelaqUI, Dehradun. 

by 
Mis Niharlth Pharma Pvl L!d,F-60 UPSIDC lnduslrial area Selaqul, Mauza Central Hope Town 
Doon, Selaqul, Dehradun. 

70, Proposed Expansion of existing surgical sutures and other medical devices manufacturing unit at Industrial 
. Khasra. No, .. 1051/1,2. Twin lndusllial. Es1!1~, SeJaqul, .Ga!TIP Rg,!(j, T!'hsi!--Vikas. Nagar,. Dist-
.. Dehradun, .. 

. 
By .. 

Mis Lotus SUrgicalS Private Llmill1d. Khasra No. 105111 & 2, Twin lnduslrial Estate, Selaqul, Camp 
Road, T ehsll-Vikas Nagar, Dist-Dehradun. 

71. Proposed Manufacturing of Parsonal Care Cosmetic Products at 428 Ka, Vulage - Chharba, Tehsil- lnduslrtal 
Vikasnagar, Dist-Dehradun. 

By 
Mis Meraki Aesthetic Cosmalics LLP, 428 Ka, ViUeae-Chhatba, Tehsil-Vikasnaaar, Dist-Dehradun. 

72. Proposed Manufacturing Unit of Herbal & Nutraceutical Formulation Products along with Utilities Viz. Industrial 
LPG Based Boiler & Green Insulated DG Set at B-8, Sara lnduslrial Estate, Selaqui, Tehsil-Vlkas 
Nagar, Dist-Dehradun. 

By 
Mis Swarenlmakash Lifesc!ence Private Limited, B-8, Sara Industrial Estnte, Selaqul, Tehsll-Vikas 
Nsruar, Dist-Dehradun. 

73. Establish a research and tasting laboratory at Khasra Nt>-230G, llnd - Floor, Opposite Yash Ford lndustrlal 
Show,oom, Village-Mohabbewala, Dist-Dehradun. 

By 
Mis Viobillty Research Private Limited, Khasra Nt>-230G, llnd - Floor, Opposite Yash Ford 
Showroom, Villao"-Mohabbewala, Dist-Dehradun. 

74, Manuracturing of Pharmaceulical Forrnulatlons at Ef/-2, U.P.S.I.D.C., Selaqui, Dehradun. lnduslrial 
By 

/Js Rapport Remedies, Ef/-2, U.P.S.t.D.C,, lndustrtet Area, Selaqul, Dehradun. 

75 Proposed Industrial Laundry al 4, Tapovan, Near Hotel Genga Elana, Dist-Tehri Garhwat. lnduslria! 
By 

w. Clean Easv, 4, Taooven, Naar Hotat Gaooa Bena, District-Tehrt Garhwal. 
76. Manufacturing of Pharmaceutlcal Formulations at F-48, U.P.S.I.D.C., Industrial Area, Selaqui. Industrial 

Dehradun. 
By 

Mis Demexico Pharrnaceu1lcals Pvt. Ltd. F-48, U.P.S.1.0,C., Industrial Area, Selaqui, Dehradun. 

77. Proposed installatlon of Bottling Plant for IMFL Bottling at Khasra No 323 min, Cen~al Hope Town, Industrial 
Pilf\jana-Pachwadun, Tehsll-Vikas Nager, Dislrict-Dehradun. 

By 
Mis Havmor Spirits. Khasra No 323 min, Central Hope Town, Pargana-Pachwadun, Tehsff-Vikas 
N=ar, District-Dehradun. 

Y.\ 78. Expansion of Painting faCl1ity in Service Centre and Showroom at Khasra No. 244 KA and 244 KHA. Industrial 
Kuanwala, Dooradun. 

By 

I Mis Doon Wheel Pvt Lid. Khasra No. 244 KA and 244 KHA, Kuanwala, Dehradun. 
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26879. Proposed Washing and Painting facility in Service Center at Kh-368, 591 Mauza, Saharanpur, lnduslrial 
Fatehpur Road, Harbartpur, Vikasnagar, Dehradun. 

By 
Mis Rennita Motors. Kh-368, 591 Mauza, Saharanpur, Falehpur Road, Harbartpur, Vikasnagar, c2_ L\. \ Dehradun. 

- -
80. Proposed Expansion of exlsUng Pharmaceutical Fonmulation at F-109-110, UPSIDC Industrial Area, Industrial 

Sealqul, Tehsll-Vikas Nagar, Dist-Dehradun. 
By 

Mis Daffohils Laboratories Pvt. Ltd, F-10S-110, UPSIDC Industrial Area, Sea!qui, Tehsil-Vikas 
Nagar. Dist-Dehradun. 

81. Proposed Assaying & Hallmarking Laboratory including Green Insulated DG Set at Plot No-55147, Industrial 
Dhamawala Bazar, Dehradun. 

By 
Mis DRB Assaying & HaHmarklng Lab, Plot No 55147, Dhamawala Bazar, Dehradun. 

82. Proposed Manuiacturing of Footwear at Khasra No. 3874, Lal Tappar Industrial Area, Near Industrial 
Pargana-Parwadu, Tehslt-Rishikesh, District• Dehradun. 

By 
Mis Mochiko Shoes Pvt Ltd. (Unit-VI), Khasra No. 3874, Lal Tappar Industrial Area, Near Pargana-
Parwadu, T ehsiJ. Rishikesh, District - Dehradun. 

I 83.,-El<j)Jlnsioll Ofproduct!on caPSC!IY of§lj06$ at Klla,sra No. 205, Dhalwala_ l_ndustrlal. Area, Tehsil • Industrial ' .. ,. Narandra'NlilJar; District'':reM Garhwa1.· • ······•······· •• - • ••••••••• •••••• •••• • ···-· • •• ·-·· •••• •• • ••• ••••••••••• •• • . -
.. By 

Mis Shutec, Khesra No. 205, Dhalwala Industrial Area, Tehsn Narendra Nagar, District • Tehri 
Garhwal. 

84. Proposad Installation of Powder Coating Faciltty and enhancement in production capacity with Industrial 
existing and proposed products at Khasra no. 323/MI, Cenlral Hope Town, Industrial Area. Selaqul, 
Vikasn!'llar, Dehradun. 

By 
Mis lndo German Brakes Pvt. Lid. Khasra no. 323/MI, Central Hope Town, Industrial Area, Selaqui, 
Vikasnagar, Dehradun. 

85. Proposed Manufacturing Unit of Personal Care Cosmetics Products at Khasra No. 180, Village Industrial 
Chharba, Vikasnagar, Dehradun. 

By 
M/sAge18 Cosmetics, Khasra No. 180, Village Chharba, Vikesnagar, Dehradun. 

86. Proposed Stone Crusher Plant at Khasra no. 1125 Ka, Kha and Ga Village Baluwala, Pargana lndusl>ial 
Pechhwadoon, Tehsil. Vikasnagar, Dislrlct - Dehradun. 

By 
. Mis Balaji Slone Crusher. 19, Quality Complex, Rajpur Road, Dehradun. 

87. Proposad Establishment of Hot Mix Plant at Khala No. 84, Khasra No. 4756 mi (New Khesra no. Industrial 
1605ka, 1605kha and 1605ga) and Kllasra no. 4757 (New Khasra no.1606) at Village -
Jamankhala, Pargana Pachhwadoon, Tehsll - \likasnagar, District-Dehradun. 

By 
Mis A.A Constructions. Khela No. 84, Khasra No. 4756 mi (New Khesra no. 1605ka, 1605kha and 
1605ga) and Khasra no. 4757 (Naw Khasra no.1606), Village - Jarnankhala, Pargana 
Pachhwadoon, T ehsil - Vikasnagar, District-Dehradun. 

88. Establishment of Proposed Mobile Stone Crusher Plant along wilh DG sat al Village-Chandemava Industrial 
2, Shivpuri Range, Rishlkosh, Tehsll-Narendranagar, District-Tehri Garhwal. 

By 
Ws Rail Vikas Nlgarn Limited (RVNL) Mis MAX-HES (JV) 
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94. 

95. 

96. 

97; 
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Proposed assembling unit of Water Filter cum purifier and Water Cooler cum purifier at Pict No: Industrial ! 3946, 3961, 3962, Lal Tappar Industrial Alea Majri Grant, Haridwar Highway, Tehsil-Rishikesh 
Dehradun. 

By J\~ Mis Eureka Forbes Limited. 

Proposed Installation of Powder Coating Facility in DomesUc Furniture, DG Set Canopies & Other Industrial 
$heel Metal Parts manufacturtng unit at Khasra No. 1041 & 1043 Central Hopelown, Selaqui, Tehsil-
f/ikas Nagar, District-Dehradun. 

By 
Ws Associated Engineers 

'roposed instaHation of RSM Screening Plant at Khasra No. 240, 241/2, 268, 269, 279/2, Viilage Industrial 
~atehpur, TehS!l-Do!wala, Dls!ricl - Dehradun. 

By 
Mis Bala)! Associates 

nstallation of RBM Screening Plant by at Village-FatahpurTanda, Tehsll-Dolwala, Dehradun. Industrial 
By 

Mis Goyal Associates Screening Plant 

nslallation of RSM Screening Plant at Khata No: 10 & 85 Village-Fatepur Tanda, Tehsll-Doiwala, .. Industrial 
""'radon . . . --·- -··• -· ·• • • •• • • ••• • •• • .... .. •• •••• 

'iifs Om Screening Plant 
- By 

l>roposed Installation of Rosin & Turpentine Oil manufacturing unit at Khasra No. 3827, Lal Tapper Industrial 
ndustrlal Area, Majlri Grant District-Dehradun. 

Mis Khorana Brolhers. 
By 

Manufacturing of Pharmaceutical Formulation at Plot No-BA. Pharmaclty, Se!aqul Industrial Alea, Industrial 
)ehradun. 

By 
Ws East Afncen India Overseas. 
Manufacturing of lnjectables {Vlals/AJnpules) at Khassre Nos. 167 Gha, 168 Gha. 166 Ga & 172 Da, Industrial 
Mohobewala Industrial Alea, Dahradun. 

By 
Ws Windles Bio1ecll Limited Plant-5 

'roposed asssmbllng unit of Water Filter cum purifier and Water Cooter cum purifier at Khasre No Industrial 
946, 3947, 3961, 3962 Lal Tappar, Mazari Grant Tehsll-Rlshlkesh, DislL-Dehradun. 

r,11s Forbes Aquatech Uml!ed 
By 
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s.nc Name of Project &Adress Cateqorv 
1 Environment Clearance for existing RSM Screening Plant along with DG Set. Screening Plant 

By (Doon Valley) 
Mis AyushiTraders,Khasra No. 715, Village Jassowa/a, ParganaPachwadoon, -<_' 
Tehsil - Vikasnaqar, District- Dehradun. \ 

2 Environment Clearance for existing RSM Screening Plant along with DG Set. Screening Plant 
By (Doon Valley) 

Mis Sai Screening Plant,Khasra No. 281, 286, 291Ka, 292Ka, 293, 294, 295, 
297Ka, 228,287,288,289,316, 317Ka, 321, 296Ka, 290,315, 235Kha, 236, 
317Ga, 317 Kha. Villaae-Abdullaour Tehsil -Vikasnaaar, District- Dehradun. 

3 Environment Clearance for proposed establishment of Stone Crusher Plant Stone Crusher Plant 
along wrth DG set. (Doon Valley) 

Sy 
Mis N.S. Developers, Khasra no. 1/25m, 1/4m, Village - Central Hope Town, 
Tehsil -Vikasnaqar District- Dehradun. 

4 Environment Clearance for proposed establishment of Stone Crusher Plant Stone Crusher Plant 
along with DG set {Doon Valley) 

By 
Mis MaaBalaSundari Stone Crusher.Khasra No. 216 Ka, 238, 239 & 
240 Villaae-·Abdu/Japur Tehsll-·Vlkasnaaar: Dlstrict-·Dehradun. 

·i·· 5 • EnviroJiment·Cleaiance for proposed:'establishmenrofstane ·crusher·P/ant , Stone·crusherP/ant 
along with DG set {Doon Valley) 

Sy 
Mis ARK Associates,Khata No. 78 (Khasra No. 283 Ka, 284 Ka & 285), Village-
Abdul/aourRalawala TehsU -Vlkasnaaar. District - Dehradun. 

6 Environment Clearance for proposed establishment of Stone Crusher Plant Stone Crusher Plant 
along wtth DG set. {Doon Valley) 

By 
Mis Uttaranchal Stone Crusher {LLP),Khasra No. 230 Ka Ml, 230 Ka, 223 Ka Ml, 
223 Ml, 225, 226, 227 Ka, 230 Ka, VIiiage- AbdullapurKenchiwa/a, Sahaspur, 
Tehsil-Vikasnaaar, District -Dehradun. 

7 Environment Clearance for proposed establishment of Stone Crusher Plant Stone Crusher Plant 
along with DG set. {Doon Valley) 

By 
Mis SalChestha Enterprtses {LLP),Khata No. 1283 {Khasra No. 356 Kha, 357 
Kha, 358, 359, 360, 361 & 362), Khata No. 1529 {Khasra No. 363 Mi), Khata 
No. 1061 {Khasra No. 363 Mi), Khata No. 126 {Khasra No. 363 Mi) Village -
Dhakrani, Tehsi/ -VlkasnaQar, District -Dehradun. 

8 Environment Clearance for proposed establishment of Stone Crusher Plant Stone Crusher Plant 
1 along with DG set. {Doon Valley) 
,, Sy 
! Mis Shrt Ganpatl Stone Crusher.Khata No. 1283 (Khasra No. 356 Kha, 357 Kha, 
( 

358, 359, 360, 361 & 362) and Khata No. 1284 {Khasra No. 283, 284, 285, 286, 
'.• 287, 292, 293, 355, 356Ka & 29 Ka), Village- Dhakranl, Tehs/1 - Vlkasnagar, 1; 

'· District - Dehradun. 
9 Environment Clearance for proposed establishment of Stone Crusher Plant Stone Crusher Plant 

along with DG set. (Doon Valley) I 
By 

Mis Yamuna Associates {LLP),Khata No. 1283 (Khasra No. 356 Kha, 357 Kha, 
358, 359, 360, 361 & 362), Khata No. 1284 {Khasra No. 292,355, 356 Ka) Khata 
No. 1284 {Khasra No. 283, 284, 285, 286, 287, 292, 293, 355, 356Ka), Khata 
No. 87 (Khasra No. 294, 295, 296, 297), Village- Dhakranl, Tehsil -Vlkasnagar, 
District -Dehradun. 

10 Environment Clearance for proposed establishment of Stone Crusher Plant Stone Crusher Plant 
along with DG set. {Doon Valley) 

By 
Mis Yamuna Stone Crusher (11),Khasra No. 29 Mi, V/llage-Dhumm1pura 
Ganqmewa Dhakrani, Tehsil-Vikasnaqar, District-Dehradun. . 

11 Environment Clearance for proposed establishment of· Stone Crusher Plant Stone Crusher Plant 
along with DG set. (Doon Valley) 

I 
. By 

-~- • a' Stone Crushar (l),Khasra No. 29 Mi. v,naae-Dhummioura ; 

f . . ~,.; - • ..,, 

~~ ---~,liq_ ... 
<_~ r . .. ",e,~ .• 

J/''. \ 
·i·I( ,' . l 6, . . . I 
~.t. • . ,. } • 
C(j'. .... ' .. "'°/ • 1 '>! \· ' •. ~--.,._ ./~~ . . 'l>rj. --:.-: ~ • 

l!>"''wi-.\l · ,.....-::: •-·At--:ix y 
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271Gangmewa Dhakrani,Tehsil-Vikasnagar, Distrlct-□enraaun. I 
12 Environment Clearance for existing RSM Screening Plant of along with DG Set Stone Crusher Plant 

at Khasra No. 230i1 & 231i1, Viilage - FatehpurTanda, ReshamMajiri, Tehsil - (Doon Valley) 
Rishikesh, District - Dehradun 

By "<~ Mis Gaurav Screenino Plant. 
13 Environment Clearance for proposed Stone Crusher project at Khasra no. Stone Crusher Plant 

214,215,216 VIiiage- Mahendrapur, Dhanolti, Tehri Garhwal. (Doon Valley) 
By 

Mis Jai MaaSurl<anda Stone Cn.;sher 
14 Environment Clearance for forexlsting RSM Screening Plant along with DG Set Stone Crusher Plant 

at Khasra No. 507 Kha, 522 KaMi, 522 KhaMi, 523 Ga, 523 Gha, 495 Ka, 496, (Doon Valley) 
497, 522 Kha, 522 KaMi, 507 Kha, 522 KaMi, 522 KhaMi VIiiage - Khushalpur, 
Tehsll-Vikasnagar, District- Denradun. 

By 
Mis Padma Shree Screenino & Tradina Comoanv 

15 Environment Clearance forProposal for Puf insulated panels for roof and walls Industrial 
with pre-coated colour roof sheets as exterior layers on top and bottom side and 
Insulated material SOSH CR 936 Polyolvorcor CD345 at Mi-122, Central Hope 
Town, Selaqul, Dehradun. 

By . Mis Soectrum Pu!&. Insulations . . 
.. .16 •·Envlronment.Clearance.;forproposed•.expansion ·of•footwearpair.menufacturing Industrial 

. unifaf Plot No. cg & :10;.tncltistiial Area Selaqul, Vikasnagar,. Dehradun. 
By -Mis Camous Actlvewear Limited. 

17 Environmental Clearance for Proposal for Assaying & Hallmarking Laboratory Industrial 
Including Green Insulated DG Set at 35/5, Dhamawala, Mohalla, Dehradun. 

I By 

' Mis R.D. Assavina & Hallmarl<lno Centre 
(18 Environmental Clearance for Proposed Industrial Packaging Plastic & EPS Industrial 
i (Thennocol) Waste R9C)lcllng Facility at Plot No. 0, Akbar Colony, Selaqui, 

Tehsil - Vikasnagar, Dlstrlct-Del:radun, Uttarakhand. . By 
M/s Sal Entemrises. 

19 Environmental Clearance for Proposed Manufacturing of Pharmaceuticals Industrial 
Formulations at Plot No. C-12. Khasra No- 2531, Sara Industrial Estate, 
Shankarpur Selaqui, Dehradun. 

By 

' Mis ArhamBloceutlcalsPvt. Ltd 
:20 Environment Clearance for Proposed establishment of Screening Plant of 300 Doon valley 

TPD at Khasra No-- 1175 Gha, 1175 tha. 878, 887 Mauza, Rampur Kalan, Screening plant i 
Vikasnagar, Dehradun. 

By i I Ashirwad Enterorises and Screen:na Planl ' 
'21 r,mental Clearance for Proposal for Aluminium Coil Coated - 200 Metric Tons per Industrial 

month at Khasra No. 71GH & 71D (old no.1388), Village-Chharba, Langha 
Road, Industrial Area, Sahaspur, Dehradun. 
By 
Mis Alstone Manufacturina Pvt. Ltd 

22 Environmental Clearance for Proposed manufacturing of Pharmaceuticals Industrial 
Formulations at Plot No. E-9, SIDCUL Industrial Area,Selaqui, Tehsll-
Vikasnagar, Dist- Dehradun. 

By 
Mis Parb Pharmaceuticals Private Limited. Plot No. E-9, SIDCUL Industrial 
Area Selaoui Tehsil- Vikasnaoar Dist- Dehradun. 

23 Environmental Clearance for Proposal for establishment ofCoated Aluminum Industrial 
foil/Paper/Al.Foil Lamination Printing along with 300 KVA DG Set at Khasra No 
1i1i1/Min & 88i1359, Plot no 4, SARA Industrial Estate, Mauza Central Hope 
Town ParganaPachwadun, Tehsw-Vikasnagar, Dist- Dehradun. 

By 
Mis Foil Nest Pvt Ltd, Khasra No 1/1i1/Min & 88/1359, Plot no 4, Industrial 
Estate, M~auz.a Central Hope Town ParganaPachwadun, Tehsil- Vikasnagar, ' D;s1~mdu ' 

{f/."~'". --. -,o,~ 
0 ,,..r -- .... (/.<!-

,// ,,;,;,,- ~\~ 

(

t:1 \~ 
E' )~ 
£ \ I :, 
0 I. ) r:::,_ 

·'"'' • ..,..,- J i< :-..v., ,I 
'\ _;.:'1;r. '- '- ~ .I' !;;\":,, . .. -- :-.. 

• ·-. ., " ·t-· • ..... ~ 
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272L4 t:nvtronmental Clearance for Proposed manufacturing of Pharmaceutical lndustria(-
Products at Plot No.- F-57, Selaqui Industrial Area, Tehsll- Vikasnagar, Dist-
Dehradun. 

by <'\S Mis Uthika Laboratories Pvt. Ltd. 
J 

25 Environment Clearance for Proposed establishment of Stone Crusher Plant Stone Crusher Plant 
along with DG set at Khasra no- 273, 275, 276, 280 Village- Dhakrani, (Doon Valley) 
Pargana- Pachhuwadun, Tehsil- Vikasnagar, District- Dehradun. 

By I 
Mis Satyam Shivam Sundram Stone Crusher-II, I 

26 Environment Clearance for Proposed establishment of Screening Plant along Stone Crusher Plant 
with DG set at Khasra no- 223, 218, 222, 21912, 222 Me Village- (Doon Valley) 
FatehpurTanda, Tehsil- Dolwala, District- Dehradun.M/s 

by 
Doon Mines & Minerals. 

27 Environment Clearance for Proposal for short term establishment (Three year Hot Mix Plant 
only) of proposed 250 TPD Hot Mix Plant along with installation of 500 KVA DG (Doon Valley) 
set for construction of NH-72 at Khasra no- 1346, 1347, 1348, 1349 & 1350 
Village- ShahpurKalyanpur, Tehsll- Vikasnagar, District- Dehradun. 

By 
Mis Ram Kumar Contractor Private Limited 

26 . E_nv_lronm_entaLCleara_nce fo.rAm_end.ment ln .. EXlltlog .E.C.Jor manufactudng .. of. Industrial 
·sfioesafKhasra No. 3912, Village- LalTappar Industrial Area, MouzaMa)ri Granl 
Telisil- Rlshlkesh, District- Dehradun. 

By 
Mis Mochlko Shoes Private Limited CUnlt-1\, 

29 Environmental Clearance for Proposed installation of manufacturing unit of Industrial 
finished soles at Khasra No. 3862, 3863, 3865 & 3958, Village- LalTappar 
Industrial Area, Tehsil- Rlshlkesh, District- Dehradun. 

By 
M/s Mochlko Shoes Private Limited CUnlt-Vl 

30 Environment Clearance for Proposal for existing RBM Screening Plant at Screening Plant 
Khasra no- 24 (Area- 0.6960 Ha) &Khasra no- 25 (Area- 0.6950 Ha) and (Doon Valley) 
total area-1.3910 ha, Village- Baksarwala, Bhanlyawala, District- Dehradun. 

By 
Mis Surya Screening Plant 

31 Environmental Clearance for Proposed Manufacturing of Pharmaceutical Industrial 
Products at Khasra No. 179, Plot No. 8, MauzaCharba, Near Langha Road, 
Tehsll• Vlkasnagar, Dist- Dehradun. 

By 
Mis Wellmlnd NutracauticalsPvt. Ltd. 

32 Environmental Clearance forProposed manufacturing plant of Reprocessed Industrial 
Plastic Granules with capacity of 900 TPA, Cooling Tower Fills- 120 TPA & 

: Pipes- 180 TPA at Khasra No. 11111 Min Mauza Central Hopetown, 
ParganaPachwadoon, Tehsil- Vikasnagar, Dist- Dehradun. 

I By 
M/s T.C. Plastics. 

33 Environment Clearance for Proposal for short term establishment of proposed Industrial 
900 TPD Hot Mix Plant (for two years) along with installation of 125 KVA DG set 
for construction of NH-72 at Khasra no. 725Ka, 711, 712Ka, 725Ga, & 727Kha 
Village- Sabhawala, Pargana- Pachhawadoon, Tehsil- Vikasnagar, District-
Dehradun. 

By 
Mis Anshuman Constructlon Comoanv Pvt. Ltd 

34 Environmental Clearance for Expansion of Proposed Enhancement in Industrial 
Production Capacity of Manufacture of Flip Flop i.e Slippers, Sandals and Parts 
thereof in the existing Complex at Khasra No. 3964 and 3965, Lal Tapper I Industrial Area, Mauza Majrl Grant, Tehsll -Rishlkesh, District - Dehradun. 

by ' 
Mis SOL TEC (Unit - II) IA Unit of Mochiko Shoes Pvt. ltd l, 
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35 Environmental Clearance for Expansion of Proposed Enhancement in 
Prod:.1ction Capacity for Manufacture of Shoe Soles, Footwear & Parts thereof in 
the existing Complex at Khasra No. 3901, 3902, 3903 & 3904, Lal Tappar 
Industrial Area, Mauza Majri Grant, Tehsil- Rishikesh, District - Dehradun. 

by 
Mis Soltec (A Unit of Mochiko Shoes Pvt. Ltd.). 

36 Environment Clearance for Proposal for existing 1-ot Mix Plant of 100 TPH under 
violation at Khala No. 426, Khasra no. 493 in Village - Khushalpur, Tehsil -
Vikasnagar, District - Dehradun. 

by 
Mis Shri Ram Construction. 

37 Environment Clearance for Proposed establishment of 200 TPH Stone 
Crusher Plant along with 1000 KVA DG set at Khasra No. 1, 2, 3, 4, 5 & 6 
Village - Bentwali Mandi, Pargana-Pachhwadoon, Tehsil - Vikasnagar, 
District - Dehradun. 

by 
Mis Ganoa Stone Crusher. 

38 Environment Clearance for Proposed establishment of 250 MTPH Mobile 
Stone Crusher Plant (One year only) along with installation of 500 KVA DG 
set at Khasra No.-659, 662, 663, 664, 5041750, 654, 692, 653, 686, 698, 713 
& 714 Village -Jassowala, Tehsll • Vikasnagar, District• Dehradun. 

Mis MKC Infrastructure Ltd. 
by ·-

39 Environmental Clearance for Proposed Installation of OG Set & Enhancement 
in Production Capacity at Plot No. C-8, SUDCUL Industrial Area Selaqui, Dist-
Dehradun. 

by 
Mis Dixon Technolooies /India\ Limited. 

40 Environmental Clearance for Proposed expansion of manufacturing of Shoe 
component in the existing Complex at Khasra No. 3844, 3838, 3878, Lal 
Tappar Industrial Area, Tehsll- Rlshlkesh, District- Dehradun. 

by 
Mis Fabsol (A Unit of Mochiko Shoes Pvt. Ltd.), 

41 Environmental Clearance for Establishing the new unit for manufacturing of EVA 
midsoUoutsol and rubber outsol sheet at Khasra no. 1726, 1727k Majri Grant, 
Village-Lal Tappar, Pio- Resham MaJri, Tehsil- Rishikesh, Dist- Dehradun 

by 
Mis Goodsol Industries LLP 

42 Environment Clearance for Proposed lnstallatioo of RBM Screening Plant al 
Khasra no. 2782fl!, 2791/1 Kurkawala, Markham Grant, Doiwala, Dehradun. 

by 
Mis Doon Screenln!l Plant 

.43 Environmental Clearance for Proposed Manufacturing of Pharmaceutical 
Formulation at Khata No 55, Khasra No 2755 Mauza Shankarpur, Hakumatpur, 
Pagrgana Pachwa Doon Tehsil-Vikas Nagar, District- Dehradun. (Plot no F -15 
Sara Industrial Estate Selaqui. Dehradun). 

by 
Mis Arvatech Pharma Pvt. Ltd, 

44 Environmental Clearance for Proposed Manufacturing of Pharmaceutical 
Formulation at Khasra No- 8811359 (E-8) Situated At (Sara Industrial, Estate, 
Selaqui) Mauza Central Hopetown, Pargana Pachwa Doon, Distt. Dehradun. 

by 
Mis Arvatech Lifesclences Pvt Ltd. 

45 Environmental Clearance for Expansion in tne existing manufacturing of 
pharmaceutical products Incorporation of new products & enhancement of 
DG Set & Boller at Plot No- 25-26,Pharma City, Selaqui, Dehradun. 

by 
Mis Uni Medico LabsUnit-11 (Formerly known as Mis Kalindi Medicure Pvt. 
Ltd.), 

46 Environmental Clearance for Expansion in t~e existing manufacturing of 
pharmaceutical products incorporation of new products & enhancement of DG 
Set & Sailer at Plot No-21-22,Pharma City, SelaqJi, Dehradun 

by 
~- ' 

~ 
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274Mis Uni Medico Labs Unit. 
47 Environment Clearance for Proposed establishment of 200 TPH Stone Stone crusher 

Crusher Plant along with 500 KVA DG set at Khasra No. 283 Ka, 284 Ka & (Doon Valley) 
285, Village-Kainchiwala, Abdullapur, Sahaspur, Tehsil-Vikasnagar, District-
Dehradun. 2 '-t,3 by 
Mis Pachwadun Stone Crusher. 

48 Environmental Clearance for Proposed expansion of existing Pharmaceutical Industrial 
Fonnulation Unit at Khasra No- 1034 to 1036, 1041 to 1043 & 1050, Camp 
Road, Selaqui, Tehsil-Vikasnagar, District- Dehradun 

By 
Mis lntas Pharmaceuticals Limited. 

49 Environmental Clearance for Proposed Assaying & Hallmarking Centre at Industrial 
Plot No- 56,Dhamawala Bazar, Dehradun. 

By 
Mis B.G. Assayino & Hallmarklna Centre 

50 Environmental Clearance for Proposed Printed Aluminum Foil, Plain Industrial 
Aluminum Falls (Silted) at G-52, UPSJDC Industrial Area, Selaqui, Dehradun. 

By 
Mis Slddhl Foils (Unit-II}, 

51 EnvfronmenL Clearance for. Proposed ~bllfihmr,mt of. _200 TPH stone Stone Crusher 
Crusher Plant along with.SOD KVA 0G set at Khasra No. 258Ml, 233, _23~ Ka, (Doon Valley) 
237Cha, 260Ka, 258Mi, 264, 232, 263 & 229Mi, Village-Abdullapur 
Kenchiwala, Sahaspur, Tehsil-Vikasnagar, Dlstrlct-Dehradun. 

By 
Mis Dev Bhoomi Stone Crusher. 

52 Environmental Clearance for Proposed Installation of DG Set for Industrial 
manufacturing of LED Bulbs at Khasra No-122 & 265, Central Hope Town, 
Selaqui, Dist- Dehradun. 

By 
Mis Dixon Technologies Solution Private Limited, Khasra No-122 & 265, 
Central Hooe Town, Selaaui, Dist- Dehradun. 

53 Environmental Clearance for Existing Printing Press Unit with capacity of Industrial 
Approx. 25000 pages per day at 50/51 Nari Shilp Mandir Marg, Chakrata Road, 
Dehradun 

By 
Mis Vishal Daman bv Shri Ynnesh Kumar (Proorietorl. 

54 Environmental Clearance for Proposed Manufacturing of Footwea(s by at Industrial 
Khasra No. C-2 at Dhalwala Industrial Area, Muni Ki Reti, District- Tehri 
Garhwal. 

; Mis Mochlko Snnrts Pvt. Ltd. (Unit-II\. 
By 

'. 55 Environmental Clearance for Proposed Manufacturing of Footwea(s by at Industrial 
Khasra No. C-2 at Dhalwala Industrial Area, Muni Kl Retl. District- T ehri 
Garhwal. 

By 
M/s Mochiko Snnrts Pvt. Ltd. I 

56 Environment Clearance for Installation of RBM Screening Plant having capacity Industrial 
of 100 TPH along with 125 tWA DG set at Khasra No. 197/2, 37i1, 312/2, 198, 
198/80, Viliage- Fatehpur Tanda, Tehsil- Doiwala, District-Dehradun. 

By 
Mis Shri Ram Associates 

57 Environment Clearance for Existing RBM Screening Plant having capacity of Screening plant 
200 TPD along with 250 tW A DG set at Khasra No.228 Mi, Village Fatehpur (Doon Valley) 
Tanda, Resham Majiri. Tehsll - Rishikesh, District - Dehradun. 

By 
Mis Himalayan Screening. 
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27558 Environmental Clearance for Proposed manufacturing Of Pharmaceuaca1 inausmai 
Formulations Unit at Plot No. F-108, UPSIDC Industrial Area, Selaqui, Tehsil-
Vikas Nagar, Dehradun. 

By 
-2_'-\fY 

Mis BLBK Pharmaceutical Pvt. Ltd. 
59 Environmental Clearance for Proposed Installation of Dryer in Biomass Briquette Industrial 

Manufacturing Unit at Khasra No. 1041, Mauza Central Hope Town, District -
Dehradun. 

By 
Mis M.S. Aaro Waste Manaaement. 

60 Environmental Clearance for Proposed manufacturing of Pharmaceutical Industrial 
Formulations unit at Plot No- 88, Pharma City,Selaqui, Dehradun. 

By 
Mis East African India Overseas (Unit -IV 

61 Environmental Clearance for Proposed manufacturing of Pharmaceutical Industrial 
Formulations unit at Plot No- 12A, Pharma City, Selaqui, Dehradun. 

By 
Mis East African India Overseas (Unit -VI). 

62 Environmental Clearance for Proposed Expansion for manufacturing of Industrial 
Pharmaceutical Formulations unit at Plot No- E-11, UPSIDC Industrial Area, 
Selaqui, Dehradun. 

1- , , , 'By ·-~·-''" 
63 Environmental Clearance for Proposed manufacturing of Pharmaceutical Industrial 

Formulations unit at Plot No- C1 ,Pharma City, Selaqui, Dehradun. 
By 

Mis East African India Overseas (Unit -V). 

'. 64 Environmental Clearance for Proposed Expansion for Manufacturing of Industrial 
Aluminum Composite Panel Sheet in Existing Unit at Khasra no- 999, Central 

,. Hope Town, Selaqul, Tehsll- Vikasnagar, District - Dehradun. 
By 

Mis Alexia Panel. 

65 Environmental Clearance for Proposed expansion for manufacturing of Industrial 
Pharmaceutical Products & installation of D.G. Set in existing unit at Plot No- 11, 
Pharma City,Setaqui, Tehsll- Vlkasnagar, District - Dehradun. 

By 
Mis Mancare Laboratones Pvt Ltd .. 

66 Environment Clearance for Proposal for existing Hot Mix Plant of 50 TPH under Hot mix plant 
violation at Khata No. 495Ga & 819Ga VIilage- Khushalpur, Tehsll- Vikasnagar, (Doon Valley) 

District- Dehradun 
By 

M/s Raj Shyama Construction (P) Ltd. by Shri Vlkas Kumar Tyagi (Authorized 
Signatory). 

67 Environmental Clearance for Proposed Expansion for manufacturing of Industrial 
Pharmaceutical Formulatlonin existing unit at Plot No. 15-A &158 Pharmacity, 
Selaqul, Tehsll- Vikasnagar, District- Dehradun.Mis Verve Human Care 
Laboratories, (A unit of Ve nor Pharma Limited), 

By 
~•> ,r. _____ "---

68 Environmental Clearance for Proposed manufacturing of Pharmaceutical Industrial 

Products at Khasra No- 91 & 2754,Central Hope Town & Shankarpur 
Hukumatpur, Tehsll- Vikasnagar, District- Dehradun 

By 
Mis Neemath Healthcare Pvt. Lid bv Shri Dheerai Katval 1Dire"'or 1 

69 Environmental Clearance Proposed Printing of Aluminium Foil &manufacturing Industrial 
of Poly Bags at E-812, 813 UPSIDC Industrial Area, Selaqui, Tehsll- Vlkas Nagar, 

I Dehradun. 
By 

Mis Aimed Printing Solutions Private Limited. I 
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27670 Manufacturing unit of Nutraceutical Health Supplements & Sports Nutrition at 
Khasra No- 323, Industrial Area, Selaqui, Tehsil- Vikasnagar, District- Dehradun 

Industrial 

-
By 

Mis Neutrawell Healthcare Pvt. Ltd. Khasra No- 323, lndustnal Area, Selaqui, 
Tehsll- Vlkasnagar, District- Dehradun. "'2'--\J 

71 Environmental Clearance for Proposed expansion of Pharmaceutical Products ,n Industrial 
existing unit at Plot No- 29, Pharmacity, Selaqui, Tehsil- Vikasnagar, District-
Dehradun. 

By 
Mis Hema Laoor,a(ories Pvt. Ltd. 

72 Environmental Clearance for Proposed manufacturing unit of Feed Supplements Industrial 
at Khasra No. 122/48 Min, Central Hope Town,Selaqui, Tehsil- Vlkasnagar, 
District- Dehradun. 

By 
Mis "="0 Vetmed Pvt Lid. /Unit- 2' 

73 Environmental Clearance for Proposed expansion of Pharmaceutical Industrial 
Formulation In existing unit at Plot No. C-1 Sara Industrial Area, Chota Rampur, 
Selaqul, Tehsl~ Vikasnagar, District- Dehradun. 

..,_ I ··•· -• : I lmllo,I 
By 

74 Environment Clearance. for Proposed establlshment of 200 TPH Stone Crusher Industrial 
_Plan\ along.W!tli .500 .. KVA.D.G .. set.at.Khasra No.162Kha, 163Kha, 164, 167, 
168Oa, 169Kha, 165, 166Ka, 135Ka, 136Ka Mi, 137, 138Ka Village- Karimpur, 
Tehsil- Vikasnagar, District- Dehredun. 

Mis Shrf Balajl Stone Aggregates 
by 

75 Environmental Clearance for Proposed manufacturing of Pharmacautical Industrial 
Formulationat Plot No. H-7& H-8, IIE SIIDCUL, Selaqui, Tehsil- Vikasnagar, 
District- Dehradun. 

By 
MJ~ \/,:,,nu::,, U, •--- (',aro I IA unit ofVenor Pharm" Limit.•dl. 

76 Environmental Clearance for Proposed Printing of Newspapers and Periodicals Industrial 
at E-34 Industrial Area, Selaqui, Tehsll- Vlkasnagar, District- Dehradun. ' 

By 
Mis Punjab Kesari Publishing House Private Limited, E-34 Industrial Area, 
Selaqui, Tehsi~ Vikasnagar, District- Dehradun. 

77 Environment Clearance for Proposed establishment of 100 TPH Stone Crusher Stone crusher 
Plant along with 500 KVA Green Insulated DG set at Khasra No. 237, 238, 240, (Doon Valley) 
241i1, 241/2, 268, 269, 279/2, Village Fathepur Tanda, Tehsil- Doiwala, District-
Dehradun. 

By 
Mis Balaji Associates by Shri Kuldeep Singh Dhiman (Partner). 

78 Environment Clearance for Proposed establishment of 200 TPH Stone Crusher Stone crusher 
Plant along with 500 KVA Green Insulated DG set at Khasra No. 1224, 1233, (Doon Valley) 
1223, 1225, 1226, 1220 Kha, 1326. 1329, 1330, 1325 Kha Village-Majiri Grant, 
Tehsil-Doiwala, District- Dehradun. 

By 
Mis Shrae Balajl Stone Crusher by Shri Prakash Singh Dhiman (Partner) 

79 Environmental Clearance for Proposed Allopathlc Pharmaceutical Preparations Industrial 
Manufacturing Unit at Khasra number 2754, 2755, Village- Mauza Shankarpur 
Hakumalpur, Pargana- Pachwa Doon, Tehsil- Vlkasnagar, District- Dehradun. 

By 
Mis Silver Line Laboratories Private Limited by Shri Baldev Sahni(Director). 

80 Environmental Clearance for Proposed Footwear Manufacturing Unit at Khasra 
No. 3928 & 3929, Majri Grant, Lal Tappar, Tehsil- Doiwala, District- Dehradun. 

Industrial 

By 
Mis Doon Foot Craft by Shri Rajendra Pundir (Partner). 

·--
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81 Regarding Environmental Clearance for Proposed Expansion in Manufacturing Industrial 
unit of Labels & Stickers incorporation of Washing & Printing at Khasra No-
102612 Central Hope Town, Tehsil-Vikas Nagar, Dehradun. 

By 
-!___>6 Mis Craftsmen Graphics by Shri Dharampal Dhingra (Plan: Head). Khasra No-

1026/2 Centrl Hopo Town, Tehsil- Vikas Nagar, Dehradun. ' 
82 Regarding Environmental Clearance for Proposed Expanslcn of Pharmaceutical Industrial 

Products at Khasra No- 122 Ml, Central Hope Town, Tehsil- Vikasnagar, District-
Dehradun. 

By 
Mis Signature Phytochemical Industries Unll-I by Shri Bhaskar Dutt Bhaguna 
(Vice President). Khasra No- 122 Ml, Central Hope Town, Tehsil· Vlkasnagar, 
District- Dehradun. 

83 Regarding Environmental Clearance for Proposed Manufacturing Unit of Industrial 
Pharmaceutical Products (Liquid lnjectables in Ampoules, Lyophilized 
lnjectables in Vials and Pre-filled Syringes)al Khasra No- 122/41/42, Central 
Hope Town, Tehsll- Vlkasnagar, District- Dehradun. 

By 
Mis Signature Phytochemlcal Industries, Unit-II by Shri Bhaskar Dutt Bhaguna 
(Vice President). Khesra No-122/41/42, Central Hope Town, Tehsil- Vikasnagar, 
District- Dehradun. . 

84 Regarding •.. Environmental .... Clearance for••· Proposed ••Manufacturing··· of • • Industrial 
Phannaceutical Products at Khata No- 711, Khasra No- 122/13 Min, Central 
Hope Town, Tehsll- Vlkasnagar, District- Dehradun. 

By 
Mis Oxl Phanna by Smt Kavlta Pandey (Proprietor). Khela No- 711, Khasra No-
122/13 Min, Central Hope Town, Tehsll- Vikasnagar, District- Dehradun. 

85 Regarding Environment Clearance for Proposed establishment of 200 TPH Stone crusher 
Stone Crusher Plant along with 900 f<NA DG set at Khasra No- 42, 43/2, Village- (Doon Valley) 
Dhummlpur, Gangbhewa, Tehsll-Vlkasnagar, District-DehradLn. 

By 
Mis Radheshyam Enterprises Stone Crusher. Khasra No- 42, 43/2, Village-
Dhummipur, Ganqbhewa, Tehsil-Vikasnagar, District-Dehradun. 

86 Environment Clearance for Proposed establishment of 200 TPH Stone Crusher Stone crusher 
Plant along with 500 KVA Green Insulated DG set at Khasra No. 65 Mi, Village- (Doon Valley) 
Dhumipura Gangbhewa, Tehsil-Vlkasnagar, Distlict- Dehradun 

By 
Mis Jai Shri Shyam Stone Aggregates by Shri Amit (Partner). Khasra No. 65 Mi, 
Village-Dhumlpura Gangbhewa, T ehsil-Vikasnagar, District- Dehradun. 

·-
87 Environmental Clearance for Proposed Manufacturing cf Pharmaceutical Industrial 

Products al Khasra No- 2756, F-21 Sara Industrial Estate, Mauja Shankarpur 
Hukumatpur, Tehsil- Vlkasnagar, District- Dehradun. 

By 
Mis Mancare Laboratories Pvt Ltd (Unit- II) by 11,)rs. Sudira Jha, Khasra No-
2756, F-21 Sara Industrial Estate, Mauja Shankarpur Hukumatpur, Tehsil-
Vlkasnagar, District- Dehradun. 

.. 
88 Environmental Clearance for Proposed Manufacturing of Pharmaceutical lndustlial 

Products at Khasra No- 266 & 267, Central Hope Town, Tehsil- Vlkasnagar, 
District- Dehradun. 

By 
Mis Beyond Life Line by Shri Amit Agarwal (Partner), Khasra No- 266 & 267, 
Central Hope Town, Tehsll- Vlkasnagar, District- Dehradun. 

I 
•' ''' , --

~~· ·_; + ;- _. 
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Headquarters Uttarakhand Pollution Control Board 

"Gaura Devi Paryavaran Bhawan" 46 B, LT. Park, Sahastradhara Road, Dehradun 

E-mail: msukpeb@yahoo.com, Tel: 0135-2607092 

Letter No.: UKPCB/1-IO/S -185-02-2024-25-674, dated 09.08.2024 

To, 
Shri Abhinav Tapar, 
217, IInd Floor, Raj Plaza, 75 Rajpur Road, 
Dehradun (Uttarakhand). 

Subject: -Regarding-providinginformationUhder the Right to Information Act, 2005. 
Sir, 

In relation to the above subject, orders were given to send a letter to Uttar Pradesh 

Pollution Control Board to obtain relevant information in relation to the appeal order letter 

UKPCB/HO/S.A.-185/Appeal-03 2024-25/327 dated 05.06.2024 ofthls office. In continuation of 
' the[above, a letter was sent to the Public Information Officer, Uttar Pradesh Pollution Control 
l 

Bo~d Lucknow, Uttar Pradesh by this office's letter- UKPCB/HO/S.A.-l 85-02-2024-25-360 

dated I 1.06.2024. In continuation of the said letter, a letter has been forwarded by the Public 

Infcinnation Officer, Uttar Pradesh Pollution Control Board, Lucknow. 

' ( Therefore, the letter sent by Uttar Pradesh Pollution Control Board is being attached with 
I 

this letter and sent for further action. 
f, 

' Enclosure - As above • 
Sd/­

Yours sincerely 
(Anurag Negi) 

Public Information Officer I 
Environmental Engineer 

Copy: - Departmental Appellate Officer / Environmental Engineer, Uttarakhand Pollution 
Control Board, Board Headquarters, Dehradun, sent for information. 

Sd/-
1\ , Public lnfonnation Officer/ 
N'-i )< 1.,J- • • l E . ANKIT RANAEnv1ronmenta ngmeer 

Advocate 
Rog. No.- Ul<."34O/2021 

Oath Comml11sloner 
"ligh Court of lJ.ttJlrwi<hand 

_ At-NAINITALL3c:P .3 9-
s,. No---•••••-•--r 3~•r· "f' '.. • "(_ <) <...J 
D31ted ....•.• _.~ •.•.• ,. ..-~ 
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·1,z::-~,,_ •• ,~=, 
i;'fl"'f'j'nA! 

~ ...... ..,,.,, ........ ¥.,,.,, .. ,,,.. 

Cl'-I81112023-IPC-V 1-HO-Ci'CIJ-; 10 

lo 

The Chairman 

cfi'"l'.(1-4 Yct61U! f-1,:i,101 citi 
CENTRAL POLLUTION CONTROL BOARD 

m:rlcrrur. cA" ~ ~ ~ l.NWfa, 'l.ff{i'f fl~ <'.f>J • 
MINISTRY OF ENVIRONMENT. FOREST &-CLIMATE CHANGE, GOVT OF IND!A 

Slate Pollution Control Board/Pollution Control Committee 
(i\s per the list) 

Sub: Directions under section 18(1)(b) of the Water (Prevention & Control of Pollution) 
Aet, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 regarding 
harmonization of classification of industrial sectors under Red, Orange, Green, 

White n~.~ .. 1Jli1.e.fate~or,ies .. , .. • .. ••·······'· .............. , ......... . 

WIIEREAS, under section 16 (2)(b) of the Water ( Prevention and Control of Pollution) 
i\ci. 1974 and under Section 16 (2)(~) of the Air (Prevention & Control of l'ollu1ion) Act. 1981. 
one of the functions of the Central Pollution Control Board (Cl'Cfl). constilutcd under the 
Water (Prevention and Control of Pollution) Act, 1974, is to coordinate activities of the State 
P,.illution Control Boards (SPCBs) and Pollution Control Committees (PCCs); and 

\l'HERFAS. under section 16 (2)(c) or the Water (Prevention and Control or l'ollution 1 

.-\ct, I 'J7.J and under Section 16 (2)(d) of the Air (Prevention & Control or Pollution) Act, 1981. 
one vfthc functions of the CPCfl is .o provide technical assistance and guidance 10 Sl'Clls and 
['(.'Cs: and 

WHEREAS, it was brought to the notice of CPC!3, that different SPCBs/PCCs were 
1;,11owing di ffcrcnt criteria for the classification of industrial sectors under di flercnt catcgnries. 
·1 ilcrcl'nre, in 2012. to have unifon•1ity in classification throughout the count,-,. Cl'C'B v;dc 
kllcr ""· ll-2901211 /20 I 2/ESS/1526-1563, dated 04.06.20 I 2 issued directions under section 
I 81 I (11! or the Water .-\ct. 1974 t!nd 1hc Air Act, 1981 to SPCBsll'CCs to adopt and ;mplcmc111 
st:,nJardizcd list of Red, Orange anc: Green categories or industries: and 

WI I hREAS. in 2016. the Central Pollution Control 13oard (CPCI3) de,doped a scoring 
nMhodnlogy based ,m the Pollution Index (Pl) to harmoni7c the criteria for classilication nr 
llhlt,strial sectors. The Pl is determined based on Precautionary Principle- by evaluating 
pokntial of water pollution. air pollution, and hazardous waste generotion from parucular 
,cc tor. CPCB vide letter no. 13-290121/ESS(CPA)/2015-16, dated 07.03.2016 issued directions 
under section 18(1 (b) of the Water Act, I 974 and the Air Act, I 98 I to SPCBsJPCCs to adopt 
and implement revised classification. SPCBs/PCCs were also directed to culcgorizt· any nl"\V 

ur kit o,·cr sectors at their level by constituting a Committee and following the methodology 
p1,'scrihcd by Cl'CB: and 
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WHEREAS, CPCR vide letter no. B-290!6/ROGW/IPC-Vl/2020-21. dated 
10 114 2020. issued directions under section 18( I )(b) of the Water AcL 1974 and the Air <\ct. 

1981 to SPCBs/PCCs regarding segregated list of non-industrial sectors (activities/ fociliticsi 
infrastructure/ services) such as sewage treatment plants. healthcare facilities. hotels. building 

and construction projects, airports. highways etc. Further, CPCB also classi tied few additional 
sectors from time to time; and . "{ S '-\ 

WHEREAS, based on the experience gained over the years in Pollution Index 
calculation, use of cleaner fuels like PNG/CNG etc., adoption of cleaner technology resulting 

in reduced emission/wastewater generation, a need was felt to revisit the classi ti cation 
methodology of 20 I 6; and 

WHEREAS, during July 2023, CPCB prepared a "Drutl Report on Classification of 
l ndustrial Sectors ·irito ·Red;'Orange;'·Green ni1d·Wtiifo'Catcgorics: ·A ·To()! ····ro'i' ··rrogr~ssfvc·· 
Environmental Management" which was uploaded on CPCB website for seeking 
comments/suggestions of the stakeholders/public on the same. The draft report was also 
circulated to SPCBs/PCCs/MoEF&CC for comments; and 

WHEREAS, CPCB vide office order dated 26.09.2023 constituted a commillcc to 
critically examine and analyse the comments/suggestions and to mnke recommendations for 
suitable incorporation in the linal'zing the methodology and classification: and 

WHEREAS. based on the stakeholders' comments, a need was l'clt to 
promote/inccntivize units for adopting measures resulting in better environmental 

p,·rformance. Additionally, a reqtiirement was also felt for separate category - Blue Category­
for essential environmental services for management of environmental pollution arising from 

domestic/hou,chold activities. Accordingly, CPCB prepared an "Addcndt.m and substitution 

thereto in Drart Report on Classilicalion or Sectors into Red. Orange, Urccn. White and Blue 
( ·at~gorics". which was shared with SPCBs/PCCs and also uploaded on Cl'C'll wchsitc on 
11.07.2024 for seeking inputs/comments; und 

WHEREAS, the amendment in Scction-21 of the Air (Prevention and Control or 
Pollution) Act. 198 I through the Jan Vishwas (Amendment of Provisions) 1\ct. 202} and 
amendment in Section-25 of'the Water (Prevention and Control of Pollution) Act, 1974 lhwugh 
the Water (Prevention and Contr:il of Pollution) Amendment Act, 2024, grant exemption to 

certain categories of industries, as notified by Central Government, for obtaining consent under 
these Acts; and 

WHEREAS, the Ministry of Environment, Forest and Climate Change, Government of 
India vide notification no. G.S.R. 702(E), dated 12.11.2024 granted exemption of consent 
under the Water /\et, 1974 and the Air Act, 1981 to excmpt'on of Consent to Establish tCTE) 
.md ( \mst'.'nt to Operate (CTO} to all industrial plants hm lng polluti\1n inccx :-:.core upto 20 ta! 

p1l.'.s1.'nl wt~1! 39 industrial sectors undi.:r white cat...·gnnL'" ,h rcr 20 ! ti m1.·tht1dnlogy 1 :,ubicct tn 
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condition that such plant shall inform in writing lo the concerned Slate Pollution Control Board 

(SPCBJ or Pollution Control Committee (!'CC): and 

WI IEREAS, the MoEF&CC viJe letter no.Q-15012/2/2022/-CPW-l'art ( I )/c-240741. 

dated 14.11.2024 has issued Standard Operating Procedure for implementation of the said 
Notification dated 12.11.2024. The SOP includes the following provisions for White categories 
of industries: 

1. Industry to intimate to concerned SPCB/PCC about operations and selt~declarc the 
compliance with prevalent rules & regulations, 

11. Concerned SPCB/PCC to maintain separate list of such industries/activities, and 

iii. Concerned SPCB/PCC to ensure that no activities other than those intimated, arc carried 
out by exempted units. 

WHEREAS. the Committee constituted by CPCB evaluated the comments. 
incorporated the suitable changes and finalized the revised methodology as well as 
classification of sectors. Final report in this regard tilled as "Classification of sectors in lo Red. 
Orange. Green. \Vhite and B!ue Categories (A tool for progressive environmental 

management)" was submitted to Ministry of Environment, Forest and Climate Change 
(MoEF&CC) for concurrence. The MoEF&CC vide letter no. Q-16017-57-2015-CPA, daterl 
15.01.2025 granted concurrenceto the revised classification: and 

WHEREAS, as per the revised methodology, the category of the sector is ct~cidcJ b,cscu 
on the following ranges of Pollution Index: 

1. Red: I'!> 80, 
11. Orange: 55 S Pl < 80, 

111. C.rccn: 25 S Pl < 55. 
,,. White: Pl< 25: and 

WIIERE1\S. based on the revised methodology. Cl'CB has classilicd a total of419 
~ectors and sub-sectors as under: 

l'he Red Category: I 25 
11. The Orange C:utcgory: l 37 

111. The Green Category: 94 
1v The White Category: 54 
v. The Blue Category: 9; and 

WI IEREAS, the purpose of classification is to ensure that the industry is established in 
a manner consistent with the environmental objectives and also IO prompt industrial sector~ 1,1 

adopt cleaner technologies. ultimately resulting in the generation ofno or minimum pollutants 

Tht' rc\'ist:d classllication system also defines criteria for incenrivi7ing such industry. The 

indusiry rnny self-assess the Pi score us per defined critcrin and can -.uhmit arplic:1tion 111 

1\::--r,r,._·ti\'l' SPC!t-..:PCC's li.1r consid1.•rfllion: and 
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;2S& 
NOW, THEREFORE, in the exercise of the powers delegated under Section 18( I )(b) or the 
Water (Prevention & Control of Pollution) Act. !974 and Section l8(1J(b) of the /\ir 
(Prevemion & Control of Pollution), Act, 198 l the earlier directions dated 07.03.20 l 6 and 
subsequent directions/letter in the context of categorization of industries are withtlrawn with 
immediate effect and following 'Directions' are hereby issued for compliance hy all 
SPCBs and PCCs: 

l. Thal SPCBs tmd l'CCs shall immediately adopt the revised methodology for 
classification of sectors and list of 419 sectors/sub-sectors classified under Red. 
Orange, Green. White, and Blue categories as detailed in the attached rcport­
"Classification of Sectors into Red, Orange, Green, White and Blue Categories (A-tool .. 
for progressive environmental management)':,:-.. • ,., ... ,, ....... · •• • • ••• • ••• 

",:,,,< •-" ,,_ 

2 .. Jbat all pending applicationf<lr.consi<leration of consent (CTE/CTO) and future such 
application shall be processed as per the revised classification. In case err granted 
before the revised classilication, applicability of CTO will be as per revised 
classi ti cation. 

3. Thal the revised sectors/subsectors classified under Red, Orange, Green. White, and 
Blue category of sectors as given in the attached document shall be used by the SPCBs 
and PCCs for consent management, inventorization of units under different categories. 
siting criteria. deciding environmental surveillance frequency. calculation ,,r 
t:nvironmcntal compensation, etc.~ as per the guidelines issued from time,; to lime, 

4. Th,11 Sl'CBs and PCCs shall prepare the inventory of Red, Orange. Green. White and 
Blue ca1cgorics of units operating in their jurisdictions. based on the revised 
dassitication. ~l'CBs and PCCs shall upload the category and sector-wise list of such 
units on their website. SPCBs and PCCs shall also forward such list to CPCB. latest by 
30.06.2025 and thercallcr updated list by 30th June every year. 

5. That the classification of sectors shall not be linked to sanction of loans/finance of bank 
prnccedings. 

6. That any further addition of lilly new or lc!l-out sector and their classification which is 
not listed in the rcviscu list ufRcd, Orange. Green, and White categories, shall be dnnc 
a\ the level of concerned SPCB /PCC by constituting a Committee and following 
revised criteria & guidelines as detailed in the attached report and no concurrence ol 
CPCB shall normally be required. Intimation of same from time to time will 
suffice. However. addilion in Blue Category Sectors-Essenlial Environmental Services 
for domestic waste management, will be done at the level of CPCB only. SPCBs/PCCs 
may forward their proposal, if any, to CPCB in this regard. 

7. That SPCBs and PCCs arc required lo prepare and submit list of additional sccto, 
classified under white category to CPCB on annual basis. by 30th of.lune every ycnr, in 
the prescribed format (i\nncxure-V) as given in the attached report. i'or funher 
notification for t:xcmption from consenl as pt:r the pruvbions or tht~ Jan V\'ihw,:is 
(Amcndm~nt of Provisions} Act. 2023, the \Vater /\ct, and th~ :\ir i\ct .:L" ::iml'ndcd 
from time to time by MoU·&CC. 

t. That SPCl3s and PCCs shall constitute a eommillce as prescribed in the report 10 

i..;valuarc (h\.." application::, ur tl1c units for incentive~ due to adopting me,L<;urt.·.:, r~si1!ling 

in bcner environmental perlbnnance and reduction in Pt se,,re. The Sl'CB:l'Ct • slrnl! 
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place lhe separate list of such units on their website and also submit !isl of such units 
to Cl'CR on i\nnual Basis by 30th June every year. :) __f' q-

The SPCBs/PCCs sh,111 acknow1edge the receipt of directions and submit the "Action Taken 
l<eport" in compliance with these directions lo CPCB before 20.02.2025. 

Copy to: 

I. The Chief Secretary of all the States and UTs 
(i\s per the list) 

2. The Secretary,. . .... 
Ministry of Micro: Small and Medium Entrepreneurs 
Udyog Bhawan. Rafi Marg, New Delhi. I JO 01 I 

3. The Secretary, 
Ministry of Heavy lndltSlr:cs 
Udyog Bhawan, Rafi Marg, New Delhi - 110011 

4. !'he Secretary, 
Ministry of New and Renewable F.nergy 
Block-14, CGO Complex, 
Lodhi Road, New Oclhi-110 003 

5. The Joint Secretary (CP Division) 
Ministry of Environment, Forests and Climate Change 
Indira Paryavaran Bhawan 
Jor llagh Road, New Delhi - 110 003 

6. /\II Regional J)ircctorotcs. CPCll 
(,\, per the list) 

~ 
(Bharat Kumar Sharma) 

Member Secrctarv 

Q 

')A_r:} 

(Bharat Kun~luu·mn) 
ivkmbcr Secretary 
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Ref No. - PMO/MoEF/Doon Valley/ 03 Dated: 04.03.2025 

·1 () 

Sh. Nurendra Modi ji, 
A_~h. c:x v.tv - L] 

The Hnn'hle Prime Minister oflndia, New Delhi. 

Subject: Request to SAVE DOON VALLEY, lives of15 lakhs people residing in it and Drastic 
Climate Change in Himalayas expected after removal/re!axation of clauses of Doon Vallev 
Notification Act 1989 vide its Amendment draft against Hon'ble PM Sh, Narendra Modi ii's 
initlatlv~ of National (:Jean Air Program.fNCAP) issued vide,letter:dtc21'12.2023 by MoEF& 
CPCB Jtr: df.li.02.2025. • 

Ref: 

i. 
ii. 
iii. 
iv. 
, .. 

MOEFCC- Order No.- 2/16/2017-ESZ dt. 13.02,2024; 
My Letter to PMO - Ref No.- MoEF/Doon Valley/01 - dt. 08.02.2024: 
CPCB ltr i\o. - 18/1/2023-IPC-VI-HO-CPCB-HO-dt. 12.02.2025; 
NCAP Portal - MoEFCC report- dt. 03.03.2025. 
UK Gov ltr to MoEFCC - dt. 04.07.2023 

Rc.:~rcctcd Sir. 

I. This is regarding regarding .. Doon Valley Act 1989 Notification drnfts .. and relc,ant 

orders issued h1 Ministry of Environment, Forest & Climate Change. Go, Of India, 

New Delhi (herein referred as "MoEFCC") on 21.12.2023 based on the proposal sent 

by Ge\\ of Uttarnkhand 10 Mo Er-CC on 04.07.2023 for mainly two reasons : 

a. To allow Sluu,:Jtte,· house in ec:o sell.\'itfre Dmm Vulle._v : 

h. To 111/mv RED Cate,:ory iHdustrie.\✓ bunnetl 1lfilling in eco .\"t!Jl.\'itivl' Doon Valley. 

(Anncxure- I: Cory of UK Gov !tr to Mo£FCC - dt. 04.07.2023) 

2. That the brief facts to the limited extent necessary arc that the applicant is an avid social 

activist based in IJttarakhand for past 20 years. He is also a Law gruduate. Congress 

leader in the state of Uttarukhand & have also tiled various Public Interest Litigatiom 

(l'/Ls) in Hon'ble High court ofNainital. Uttamkhand & The Hon'ble Supreme Coun ,,r 
India. N!!\V Delhi on various public issues in order to promole and protect the rights n!" 

individuals who often struggle with arccss to justice. He ab<..1 happens to b:: a pub!icw 

~ririted pers0n. whose public interest litigation hn'\ contributed to\1..ard-; the ... treng.tht'ning 

nf the health infrastructure in the state. particular!:,. during the CO\ id-! 9 pa11de111iL and 
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pelition ltas abm been admitted by the Ho111h!e Apex Court, in which orders were 

pux.,·ed by the Hon'hle Apex Court and matter is still under juri\·diction. I le ha<:. ak• 

raised the issue of70 % employment und increase in revenue shares uf'THDC to 1hc s1n1c 

lhrough his public interest litigation. He has abo ruisc<l lhc issue or relaxation in (fl S 

guidelines for more health 18cilities in I lilly terrJin of Uttaraklrnnd through PIL~ in 

Hon ·ble High Court of Uttarakhancl. fie is also the public interest litiKUtrl in a ve~r hiKh 

stakes matter involving irregular appointment in the Ullarakhand Vidhan Suh/ta, when 

he has raised the issue witlt regard to accountability of those high anti migh{r person.\·. 

"ho offered such admittedly illegal appointments in the lJttarakhand Vidhun Sahha 

Recently applicant has also raised the issue of··Carr11pti,m un,J Scum of R.<, .U/11 Crore.,· 

i11 Hoarding ienilers in Nt1Kt1r Niwrnr Dehrati1m in !ttst tilyear.{·. 

3. This is note that I have put down the relevant facts for to The Hon'blc Prime Minister 

of India to SAFEGUARD DOON VALLEY on 08.02.202-1 vide •bove mentioned 

letter. In corresponding to my complaint MoEFCC has issued orders to The PCCF 

Uttarakhand on 13.02.2024 to ntakilTg t1ppronriute action u111/ pnwide i•iew/commenty__ 

011 the matter to ft,finislrr urgent/('. 

(Annexurc~ 2: Copy of MOEFCC- Order No.- 2/16/2017-ESZ dt. 13.02.2024 & M~ 

Letter to PMO- Ref No.- MoEFmoon Valley/OJ -dt. 08.02.2024) 

4. Formulation of Doon Valley Notification : The said Doon Valle) Notilicati1Hh v.a, 

issued by MoEFCC on O 1.02.1989 based un the orders or I Ion ·hie Stiproine Cm,n in the 

landmark case - Rural Litigation and Entitlement Kendra vs State nf l 1P- is~ucd on 

30.08.1988. This wa; widely based on reasons : 

:1. Rt:striction of Limestone Mining: 

h. Containing Pollution in the said area : 

c. CutegorillHion of Indus.trial :\rcu5 and restriction of RED CATEGORY: 

d. Saving Ecology and Environment: 

e. Sustainable development of area being in Seismic Zone IV & V und so on 

(Aunexurc-3: Copy ofHon'ble Supreme Court Order di. 30.08.1988) 

S. NationnJ Clean Air Program (NCAP) : '.;atlnnal Ch:an :\ir Jlrs1;,!1-;11nnh.' n.i·• b.,..., 11 

launched by the Ministry 1,)f !-'11\ irnnmc-nt. l·t1rc\t and ('limalc { 'hangc u, :1 

c,in1pn::h~n,ive initiatin.· in punncr,hip \\ ith \ arious ~vlini~tt ic:.. ;rnd '-.!J!-:, IP 1mp11 "~· 11: 
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J 

,1u:ili1_, :.ll cit:. rL'gi,)nal and na!inn.:il k·\c!. It is a r,h.:u1-,cd :u1d time hl)und ,ch1..·111<..· 1,1 

,111pkmcm ,ariiiu:- ::-1.:ctoral pnli,ies. str.:n~thcn !lH)nitoring and t:nlrnnn· puhliL· 

!',1rtii..:irn11iv11 in 111,ire 1ha11 I 00 L'itie:-- for L'ffl:'dih· <.11r qua/11:, 111nn.1gL·n1t:1ll '\..( \Pi, .1 

miJ-tL'rm. fin'-) car nc1ion plnn launched in 2019. l lowc,·cr. international 1.~xpericnn·, 

.ind national ~tudks indicate that 5ignificant outcome in terms of air pollution initi::11i, c:-. 

:ire ,·isihlc ,.ml) in the long-term. und hence the programme may he further c,1cn<lnl IP 

20-25 ~c,1r:-. in the long-term a Her a mid-term re, ic,\ of the outcomes. 

a, Target : Tcnuuivc national level target ,,r 2()%--30% reduction of Purticulutc Mauer 

( P.\1111 and PM.:<} cunccntmtion by 20::!<t is pn..1poscd under NC AP. Tlu::-.c interim tJrg.t.:h 

.in..· in lilll: nith glohal experiences \\hich highlight that dt~ specific actions led h) .\511
11 

.J0°o P\,1: ~ n:ducli1Hl in /ht: )car:t ll1r citic:-.. such as Beijing and Seoul. \\he-re;" i.:itii.:,. 

,, illl n.:gar<l h) P\1: ( and Pl\11>1 conrcntnitions. rt!spc\.:thcl~. 

h. Ohjt·l'"th '-'": 

IP L'll\Ufc :,lrinµe ,1 implcmcnlulllHl ofmitigatinn mcu:-.urc:-. hx prc.:vcntion. i."nn!rnl 

and uhnlL'lllt'nt ul' air pollution. 

ii I 11 al1g.nh.·n1 nnd nnhc cfTct·tiH' and prolicknt mnhicnl air 4tialit) mo11itnri11g 

t1L·t\\nrk ;.1crn:-.-.. the couittr: for em,uring a comprehensive anu rclinhlc datah,1-,c. 

111. I 1) augmcnl puhli..: t1\,arcnc:-.:-. and car~H.:itJ-builJing nh.!Hstux· ... c111,;1,mp,1,,111~ d,1w 

diss~mination and public outrcm:h programmes for indusiYc puhlic partn.:ipati11n and 

for ensuring rroincd nHll1PO\\·Cr anJ infrastructure 1111 air JX)llution. 

c. Statu)': The currem s;atus o(f}roied a.\ /Wr :\tpEF - Nl ·...t P Port11/ i.\' row/ ! 31 c1fie\' ha., 

lu:e11 cm·t!red in th:: IJnH!l"{!l11 H'ith ,·1111111Jc11J~/;:et of R5. / I 5./ I 88 ( ·rore.\ 

It is pertinent to note that Doon Valley Notified area has both "Dchrndun & Rishikcsh" town 

arclls as undertaken b)' MoEF'CC in NCAP progrnm for restriction of Air Pollution in cities, 

(Anncxurc- ~: Copy of NCAP Portal - MoEF'CC report- cit. 03.03.2025) 

6. 11 is pertinent to note 1hat based on MoEF ltr dt. 11.02.2024. UKPC'Cf issued ltr I<' 

UKP('[l on 30.05.2024 on the same issue. The issue "Amendements in Doon Valle, 

I 98<J b s1ill pending and queries of Applicant has not been resolved till date" bu1 

rncanwhilc strangely CPCF3 h<Js i:.sucd notification on 12.02.2021 rcgard:ny 

f/(lrmum:u/fon of cl,n~·,ticmion oj lnd1Htnal ,~uon under REI) t Jron_l!,e ! in•en 

H-l111e and Blue carexoru:., • which itse/f11ul/ifie.\ the Doon Valle~ Notification /Y8'1. 

(Annexurc- 5: Copy of CPCB ltr No. - 18/112023- dt. 12.02.2025) 
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~ £ l 
7. That it is pertinent to note that AQI of Doon Valle~· region has hcen degraded from 

1989 to 2025, therefore the applicant hopes and prays that the said representation 

receives your due attention: 

a. That immediately ADD - " .. EXCEPT DOON VALLEY notifiet! area under /989 

11oti(h:atio11" above mentioned orders issued by CPCB on 12.02.2025 v. hich is complete 

violation of Hon·ble Supreme Court orders. NGT orders und NC'AP program running h: 

MoEFCC itself; 

b. That immediately CANCEL/REVOKE the Doon Valley draft notifications issued h)· 

MoEFCC on 21.12.2023 which is complete violation of Hon'blc Supreme Court 
" . . ____ ""' -~.' ·"-" ''' ' 

·o;·ders, NGT orders and NCAP program running by MoEFCC itself: 

c. That all necessary actiors ,tlong \\ilh a high level independent inquir) should he curried 

out for identification of Otllcials/Minister who were responsible in in misguiding 

MoEFCC in the said matlcr. 

• d. Please add requisite measures to safeguard lives .of 15 lakhs people living in this 

Eco-sensitive area nf Dnon Valley - I 989. 

Please consider this representation in the interest of justice w the c.:ommon man or l Jtt.irnkhnnd. ~011-

Consideration of the aforementioned points may entail legal co~sequences. 

Thunking You, 

Yours faithfully i 

~ 
(Abhiuav Thapar) 
Advocntc & Activist- Uttarakhund 
Corr Add- 217. llnd Floor. Raj Plaza. Rajpur Road. 
Dchradun. llnarakhand- 24800 I 
Mobile: 9412053085: Email: a.th,1par29ti, µmail.com 

Anncxurc-As mentioned above 
CC To: 

l. The Secretary, MoEFCC, Govt of India ; 
2. The Chairman, CPCB, New Delhi, 
3. The Chief Secretary, Gov of Uttarnkhand, 
4. The Member Secretary, UK PCB. Gov of l'ttarakhancf. 
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No. 2/16/2017-ESZ 
Government of India 

Ministry of Environment, Forest and Climate Change 
(ESZ-Division} 

• •·•Please refer to your Public Grievance No. MOBAF/B/2025/0000741 dated 
04.03.2025 regarding Eco-sensitive Area around Doon Valley, ~• Yotil' 

; concerns for conserving the Eco-Sensitive Area are noted and fotwlllded to the State 
·-~eiitofU~f, ~· - ro· ···-aciio··anffii:71tli~ ·. · ·· on I ....... ····· . .. . . . .... .. .... . . . . . .. ... ()r ng app prtate n .pro nieiwtaomxnents . 

i. the Matter to this.Minislzy urgently. . ' " . 
; 

Scientist 'F' 

Copyto: 

• L ~;~:~~=~~~~~=twat~~~ 
04.03.2025 is enclosed}. 

•••~-•••n 

•, ', .~~,d ~• ,Cy";,.,, '1/Jc• , 
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Pollutants 
PM2.5 S02 N02 

ru3 
207.44 102.65 10.1 21.56 

Manual Rcsidrntial 216.61 102.47 11.12 21,86 
Drbndun Rai ur ResidruHal 209.53 93.14 8.2 20.67 

Doon Univrn.ih· CAA MS RcsWe.otial 73.92 58.5 0.82 2.62 
Cumulative concentration 

N Commerdat 151.59 70.5 3.3 21.79 
Manual Commercial 144.09 64.63 3.2 21.47 

2 Rishlk~b Nat Commercial 145.29 74.07 3.72 22.3 
Shiva i Na r CAA MS RuldentlAI 58.35 29.13 4.37 10.73 

Cumulative concenlntion 

Govt. II tal Manual Sfnsltlvc 111.66 57.57 12.95 18.77 
3 Kashipur Govt. Girls Inter Calk e CAA MS Srnsitivc 85.28 51.11 4.17 24.27 

Cumubtivt conrentration 

SIDCUL Mam111I Industrial 135.32 76.95 6.55 23.32 
4 Hnridwar Rl!llhikut Manual Industrial 

Nagsr Nigam Roorkte ~,lanuit1 Commercial 136.35 13.2 20.27 
5 Rudra ur G-Ovt. Hos ital Manual SasUivr 111.17 12.98 19.7 
6 Haktwanl JalSnsthan Manaal Comuttn:ial 115.58 34.01 7.56 24.69 
7 Uttarbdtl CMOOffk, Manni Commcrd1d 35.86 22.34 
8 Tehri Na ar P2Hka Parishad l\lanusl Commercial 36.14 13.07 
9 Pauri Na r Palika Parishad Manual Commercial 31.21 10.79 
10 Go shwar Na ar Patik.a Parisbad Manual Conuucrdsl 28..9'2 5.16 
11 Almora Vllw: Dhawaa Manual Commercial 48.25 
12 Ba uhwar Na r Palika P11rishad Manual Commcrd1ll 43.42 28.8 
13 Nainital Na ar Pallka Parish.ad Manus.I Commettial 66.85 
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Dehradun, the capital ofUttarakhand is positioned in the for1ile region of the Doon Valley 

between the rivers Yamuna and Ganga. The city is spread over an area of 64.4 Sq. Knl with 

a population of 569,578 as per the census of 2011. The city·s population density is 8633/km2 

with a decadal population growth rate of 37.4%. With a steady rate of population-growth and 

urbani211tion there is increasing pressure on resources in the city and the air quality of the city 

has been steadily deteriorating.'More than three decade ago, air pollution Wlis discussed in 

thee context of limestone mining, but this was banned in 1986 by the Hon 'hie Supreme Court. 

and Government of India restricted developmental activities by enacting Doon Valley 

Notification. 1989. 

There are reports inclttdlng the Greenpeace repor1, Apocalypse 2017 that states that city's 

annual average PM10 levels was more than thrice the permissible limit making Dehradun city 

in Uttarakhand an entrant in the list of l 0 worst cities with an annual average of238 µg/m'. 

The report also suggests that these top most polluted cities need to improve monitoring and 

management ofairqnality and a stricter time bound air action plan is the need of the hour. At 

present Dehradun city has three stations to measure PM 1n levels. Hotvever. PM2.5le\•et is 

being measured since January 2019 only. According to the Cen1ral 
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Pollution Control Board (CPCB)'s report on air quality index of273 cities, released in January 

2018, Oehradun stood at 241 Cllm~ of India; 12th April 2018), FurU,er, another study 

conducted by Pollution ControlR";'earch Institute (PCRI). Bharat Heavy Electronics Limited 

(BHEL) .Harldwar during 2016-]7 on behalf of Uttarakhand Pollution ControFBoard, it was 

foond !fiat the level of1'Mto and PMl.s was much higher than standard :values. Today, 

vehicolar emissions~J,el!lg'dis~d as the main source of air pollution. According to the 

road l~ abt&.rit)'; ~ly l 6,0()(> vehicles were registcrec,! in Dehril\iun b~n l 937 a.'!!i , 
, . . . , •,r'·' ,· •• 

1%7; pr<:se111; 1me,re are more thM 126,452 vehicles plying on the roads with more thiUl 

No.ofVehlclesReglsteredlnDehardunduring 
2()16"17 (uptoJan 2017) 

4WhMl•rPrlvat0Vehl<lol11(1111111111 11i11 I Hi ill [J :lnl1r1i1i11111if 
TwoWheekM' 

Mint Bus 

Three Whefter ;:­

Four Whee-I Passenger Vehicle- .; .. 

FourWheelt+eavyVe~ ·t: 

HGV/M<;V/Troll<ly -

0 soo 1000 1.SOO 2000 2500 3000 3SOO 

4 HGV/MGV/Tr Fo'i.lf Whoo! Four Wheel 
i:teavv Passenier 

alley Vehk.kt Vehicle 

Three Mini Bus TWt> Wheeler W""'lerP Wheller 
fhtate 

Vt>h1dc 

323 601 855 316 516 33$86 14947 

A study hy the Dehmdun•based People's Science Institute (PSI), anon- governmental 

organization, says that the high levels of pollution hi Dehradun are mainly due to natural 

dust and particulate-laden smoke frnm diesel-fuelled vehicles, especitdly vikrruns. trucks. 

buses and three-wheelers. Another cause for concern mentioned in the snme report arc 

t\\•o-wheelers:. 
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• lndi;with ~en:eri,:,nfecooomle~eveioptnenffaces enormotlSCballe11geswhen it comes 

to maintalni11g .• pi,ce .. witb .~i~lli'Jlil'Oniqg po~11lation and. paniµc1 focri,ase in. ttrban 

d~veloe~e~(ifbis has ~n t~~!lllno not only in mega cities butalso in medi11m ar1,h11iall 

sized urbah ~re!is for the past·:i_,y years now. Studies indicate ttiai multipl~ fii:lors. are 

¼eijxmsU,re.fot•airp()i~~ionit~at.Clllerges.fn,,m·•-torsJil,e p<)\\'C!'; rra~,}nousiry ....•. 

rt(sjt;ttti;con~lii~;~ .. i~ite haVh\g miti6nl\l st.in(1a~J1ij<lth~lci ~~~#<l"". ··.• · · •. ... 

• Jities.a¢ ,iifferingfrot11 ~lanW!. ly high ratJ•~r~ir 

··•·-·····.. tt~m~~~~.~~~ ~~~~~!i1ew·;;t}S1~i~~~, .,~~< .•. 

•• t:1f>t~~s~i,~~, ; , .. ,,:J~f:~n<!et~N,aiio~,c~~·~~t~~¥t~~~' 
aMo!lnCed ; a. comprillieiisive ')ili\il lo oveteotne the challenges ·in Over •a c_litilldred • non-

attainment cltle~Tllll obj¢1:tivc.1if $e proposed clean ait actionplan is tomeet the prescribed 

• !'l!!'~!'l~~e imlil#if.~,q~ii)i .. ~ .. l\t QehniflunCit)' i~;~. •!!®.lateo·; timeframt. ·• • 
Within1~eairAir Ac6ori ~.;;; th; NCAP ;Ugjiests the rol1owingJctiq11s: •• • • • •• 

• To augment 11nd. evolve effective:nnd proficient ambient ah- quality monitoring 

networkacrossthec()Unttyforensuringcomprchensiveandreliabledatabase 

• • To have efficient data•dissemination and public ol!trea<:h· mechanism for 1imely 

measures for pfevei'ttl./n ~rid mitigation of air pollution and for,.inclusiw public 

participation in both pllmnmg and implementation of the programmes nnd policies of 

gownment on air poll11tfon 

• To have a feasible 11111nagi:men1 plan for prevention. control and abatement of air 
' . . . . 

pollution. It has been•propose<i under the NCAP that the. city action plans need to he 

guided by a comprehe11sive science-based approach involving 

(i) 

(ii.) 

(iii) 

(iv) 

• lderitillC11tttl!l bf emission sources; 

Assessiiteri! of extent of contribution of these .sources; 

Prfori(l:dng'thl,.sources that need to lie tackled; 

Evatua.tlonofvarious options for controlling the sources with regnrd to 

feasibllit;: and economic viability; and 

(v) Formulation of action plans. 
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Ak,'<>,>, ,,,,>'•,\',a:::•,::t:i:tftt'.'' '> 

,:~tif'"il1r llllf 
·•. ···.····· & . < !I · ... 

it,,:~··i,it ~.ltt\le ani:f 
'•.,·t·"", 

environmental · performan~. 'tttere. !$; on g,eoeraUy 

·•.IK~~~~-1:~1, .. 
••·wve,·.comprebet!Siye.lll!SCSSll1c:iif]?t'ilf~J.:i.ritilJ~lll!'llt 
~·;:ettii~~· tllat.ii1so. ,aeti1t~~,~~lii'iwnia1i·•i'i'11~· 

improved: 

~re l>fll 0~ !Uflll'!"I a1t1i.imt;'!}!'.8'!'llity monitori!'S stations a!·~hradW'J~l11g operated 

by Uttarakh!Ul~ Po1lution ~lt<ll ~rd (UKPCB). The monitoring suuions calculate the 

ambi~nq•h: qlJl\!i~ rif ~P9~ ~ PM 10. NOx and Sox. PM2S is bei~~ Dlonitorcd since 
_,, .. ,_ ,_,,,,,,,s••"·--·~""";, .. ,.,.>~·-,, ..... ,,,.,,~ ..... ·: ... : ·. ,:, . : ·.:.·,:··:>, 

• .Jan1111ry 20.19.B~ on lllllbll'Jjlj;Air ql!lllity levels the pollutant of cQncem is PM,o & PMH, 
• ' ;:. ,~ :;·;. ' ' ,' ' ' • 

nrne Serles Oat11•.:if PM10 at various locations .of 
• • , tiellradun 
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As. the monitoring stations are manual. real time air quality data for the city· is not 

availahle,c$QC31i:,ita1Jgn"f!!!1:4&~n~ i!l'le){ (AQl}is diffic1dt. Ao ,\QI is defined as an overall 

scheme thuttttonnti~eigh~yalues of individual .. air pollution. rel11ted pa~lll;ters (PM 10, 

·pM,,.s~;yg~}0~~,bl!ify, ¥:,};)11to a single. niunher·or set of numbers. sit~lllct1lly, it 

estal!lilj~ttlfe~lai!~ip~t~n humall exposure; l""11th etlilcts 11nd airquaUiy, trllls L, 

:ilf.-..J~:'~~~~· "''""t"'/4.',,(0~"'· 
es to friiiningp<>lic"ylllldt~kingciiy~jfic 

'.iq>•i'JZ'j{':·'· ·.<>>'v\.· .. ·> ,• "', -''···· ·,,, '.N"··•,··,<", 

. . . . 
apportiajinent studyjs rut impo~ tool in framing policy as every city has di!Teient sources 

• <liriirl '~il:ilil.i:>liaii~lll \¥f~~. ~niis:·iiucli .as·•teveis of urnwifiation ·•· liii\d·use·•····· tteins 
··"<c ::'"· :. ;i~0'<i<~i°:::'.; ••• s:::._".·.:".;; < -":>-:~::~-/.:+_0_Lit, -'.'.~.::2;7:·;;_:'..·:;·i.:·; .:'.'./\, <.'." ·,, :i •• _-_:;:_':\.·.:.::: .·:c:).'.L:;:.:,:.:!J.\'.:t!:::;\;;;,'· .. ·1:_0}f\_\:\ i ·:,. 
and topoll,gy'.;.For instance, DeHrildllli is·p~ to the temperature inversic:ms.whichiiffi. ectair .. ' ,, ' '•' '. 

pollution becaus.e they change the d)'llanlics of air movement. further, industry is not,a major 

cause.of air pollution in the. city. as red category industries are not .allowed to operate in . . 
Dehradun. This is an important ijle!Oi;when framing policy and determining air actions. Thus. 

there •. 1$.a.nei;dJo ingease ,n~J11v~i.l! S<>Uree 11ppor1ionmentstU(lies, emi~i?niJ1yentories .. 

and lncreasirig.tl\e monitoo.n11/ffllll\eworkin the city to include real titne.moniloring stations. 

Values of PM2:s at various locations of Dehradun 

·" 140 
.,, 

U'.!t ~ 
V 

E' le<> 

' r $0 

e ii !iO 

:;;I 'll) 

,.; 
:I, 

20 .. " 
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Background 

Rishikesh is an urban agglomeration in India's northern stale of Uttarakhand, on the 

Himalayan foothills lieside the Ganges River. The river is considered holy, and the city is 

renowned l!IS a i;entre for studying yogri and meditation. Temples and ashrams (cemrcs for 

spiritual studies) line the eastern bank around Swarg Ashram, a traffic-free, alcoh<>l-free and 

. vegerarian enclave upstream froin lUshlkesh town. It has an average elevation of 372 metres 

(1,220 ft). The Tehri Dam is just 80 km (50 mi) uphill on the way to Gangotri. Rishikesh is 

the starting point for travelling to the four Chota Char Dham pilgrimage places - Blldrinath, 

Kedamath, Gangotri, and Yamunolri. 

According to Kllppen-Geiger climate classification system, the city'~ climate is humid 

subtropical. Rlshikesh ls popularlyJoown as the 'Yoga Capifal of the World' and receives a 

tremendous flow of tourists in. the. city eveey year, coming for spiritual actlvltlei. and 

adventure sports which puts a l~t, of pressure on city's natural environment and city 

ailmli!istration responsible for maintaining suitable living conditions for all. 

2 
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Status of Ambient Air Quality in Rishikcsh 

Sourgr C:P<'B 

Status of Amlllerrt Air. Qualltf i11f~fshike~h 

"! Pl\110 (""'"13 J 
·,i'SOi!ii!i/:msf 

i102(i,jtnill 

«' ·,c;_:)>>'< 
·, .+i;,-_:/j, < 

. J!I. N,ntonatStandard for PM10 (µgim3} 

• : f N;i~~ ~1i!,.;tf ~·soi r~n~iJ ,'. 
-~ 'tiat~a·,·st~~·;;;· for' N02. ,;JJe/;31 

Data for the above graph is taken ft-om the Central Pollution Control Board"s Website, which 

displays data from manual stations.installed in Rishikesh for monitoring air quality, 

The daia indicafes·PM io .is a polluiant.of serious concern in the ~ as ii i;·way above 

presciibed Nali~nal$tandards. It also indicates that implementation of n1ore'strl11geritair 

polfi\ilon. control strategy in the .p!is(few years has air quality bas improved S02 and ND.? 

emissions, that are also wel 1 • undet th~ prescribed national standards; Despite the cfl'ortS made 

by authorities, much more needs to. be done to arrest the particulate matter in the·prescribed 

limits. 

In parallel, the routine monitoring and assessment of industrial emissions· (including technical 

innowtion) iricluding third parties;s!ieh as CPCB, UEPPCB is a regular practict. For the 

industries that did not meet the eful;;,.ion standards, UEPPCB issued closure directions to 

comply. 

3 
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Al101Jal Status ofAi:nb~tAir Quality in Rishikesh . 

s6i aJ;maintained within· prescribea · limits. The 

air ofRishikesh are discussed Jurther. 

Sources of Pollution 

Apiff 
...,.;,_AUg\if.t 

• J<l\lll.tified sources of air pollution in Rishikesh are road dust. vehicular .emission, domestic 

• f~etb~rqing. open wiiste buinlni; ~nsiruction activities;. etc. TWQ mllJOl'.J~!AStries namely 
lDl'I.; and Higdustan National.Glass Industries Ltd are situlij;l'(I outet ofRisbikesh. Centrai 

- " ,'.. ,fY>\'. . . ..·'.·" • •. ~-:· ". . ., . • • ' 

Pollution Control Board Is regularly monitoring the ambient ak qwility ~{Vllrious cities in 

Uttarakhand throt1gh NationaLAir Quality Mimagi:ment Program.· me (NAMP} installerl at. . . . 
Nagar Palika Parishad, Rishikesh under NAM!'. 

Particulate Matter (PMrn)lillJl;becn identified as lllllln air pollul!irit as iti.s round above the 

prescribed national standards. This is mainly due to re-suspension of road dust, emission 

from. vehicles, D.G. s~; construction activities, burning of domestic fossil tuels, open 

burning of solid wastes, trlinsportation of construction m111erillls sucti. as sand, soil etc. 

Wit!tailt covering and emission from brick kilns located around Rishikesh, Tukis inainly due 

to.vehicular emissions 

4 
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Number Qf Vi!hll:les Registered with Trarisp9rt Department . 
• • i • fl.:1;18 •• 2::;';10,18). ··•··· ..... ·· • 

ttJller:tCr;m,~($if • 
•• fl~et'Wti-(l'it~"1). 

Government will .be s~nt to .. Govemment.C?f India, Checking of Pollution level in vehicles is 

the Jilll!ldatory activity ofTrllf!Sl)Ort department. Checking of pollution te'11:el. in the vehicles is 

mll!ldato,y activity of transport department However, at preset only TO no. of veMcle 

• • ••polfutlo!t emission checking qenfres' in Rishikcsh.wh.lchjs propo~d to i~~se t,y 20aild also 

trilrisj!off depart will ino~tlie•survl!illance by cl1'!Cking Io % •vehiclC!! !!":')' year. A s.um 

of 980 challans were made In 1017-18 in violation of vehicles no(liilving]>UCs. 

Government of U~d has also formulated "Uttarai:hand Anti .tiueriog and 

Anti Spitting Act 2016" ~,fiere in challans have been made ir(Rishikcsh and collected Rs 

35000 ag11inst 71 ehallw: Also Rs l SI 500 were collected by mak1p3 llil cliilitans for 

burning of the muni~ipal waste. 

\VhyClca,n AirAc~<i.ttPlan? 
India with an emerging economic development, fuces eoormous boollenges when it comes to 

matnlllfning pace with the burgeoning population and . parallel increase in urban 

development. This has been the scenario not only in mega cities but also in medium and 

, .~court "' lj 

/t:;~x:7,r--~--:~"6 
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\
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Site Code 

Al 

A2 

A3 
. 

1-- ,,, A4 •• 

AS 

A6 

A7 

Site Code 

Al 

A2 

A3 

A4 

AS 

A6 

A7 

Average, Cumulative Perceutile, Maxima & Minima 
Sulphur-Dioxide (SO2) 

Location Mean S.D Min Max 
All values in µg/m3 

Percentile 

101• 25 .. 50th 80th 98th 

Ghanta Ghar BDL 0 BDL BDL I I 

Survey Area BDL 0 BDL BDL l 1 

ONGC/FRl BDL 0 BDL BDL I l 
· .... ISBT' .•.... """'"3"" 

. 
0 BDL'. 

I 

•• 6 ·: l ' l 

RajpurRoad BDL 0 BDL BDL I 

Raipur BDL 0 BDL BDL 1 

Wildlife Institute BDL 0 BDL BDL l 
oflndia 

Average, Cumulative Percentile, Maxima & Minima 
Oxide of Nitrogen (NO,) 

Location Mean S.D Min Max 

I 

I 

1 

I 3 4 

1 1 BDL 

I I BDL 

3 3 6 

I I BDL 

I l BDL 

I 1 BDL 

All values in µglm3 

Percentile 

101• 25th sot• 80'" 98th 

GhantaGhar 6 0 5 6 5 5 6 6 6 

Survey Area 4 0 4 5 4 4 4 5 5 

ONGC/FRI 4 0 4 5 4 4 4 5 5 

ISBT 6 0 5 6 5 5 6 6 6 

RajpurRoad 4 0 4 5 4 4 4 5 5 

Raipur 4 0 4 5 4 4 4 5 5 

Wildlife Institute 4 0 4 5 4 4 4 4 5 
of India 

hi<'.. P-

' ,,_ '~ : ·:· - ' ' 
,•_,y; '•e',,/4!>·,,_..,?>,', 
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IN THE HIGH COURT OF UTTARAKHAND 

AT NAINITAL 

THE HON'BLE THE CHIEF JUSTICE SRI RAGHVENDRA SINGH CHAUHAN 

AND 

THE HON'BLE SRI JUSTICE NARAYAN SINGH OHANIK 

WRIT PETITION (PIL) N0.360F 2021 

With 

WRIT PETITION <MIS} NO. 1282 OF 2021 

Mr. Abhijay Negi, learned counsel for the petitioner in WPPIL No.36 of 2021. 

Mr. Sidd.hart!la Singh, learned cour,i;el .for.the petitioners in WPMS No.1282 of 2021.. • •• 

Mr. S.N. Babulkar, learned Advocate General assisted by Mr. C.S. Rawat, 
learned Chief Standing Counsel for the State. 

Mr. Vinay Garg and Mr. Rahul Consul, learned counsel for the MDDA. 

Mr. Ashish Joshi, learned counsel for the Nagar Nigam, Dehradun. 

The Court made the following: 

COMMON ORDER:(pcr Hon'ble The Chief Justice Sri R.aghvcndra Singh Chauhan) 

Writ Petition (PIL) No.36 of 2021 has been filed, 

inter alia, on the ground that Aamwala Ki Rao rivulet is being 

encroached upon by the private respondent Nos.6 to 15. 

According to the petitioner, there are certain Khasra Nos., 

namely Khasra Nos.310, 317 Ka, 430 Min, 437, 438, 439, 

440, 441 Ka, and 442 Min. According to him, the private 

respondent Nos.6 to 15 have either encroached upon the 

Government land totally, or partially. Due to the 

encroachment on the Government land, and on the riverbed, 

water land (khala), the ecology of the area is systematically 

being destroyed. Therefore, the petitioner has prayed that the 
,,,-,::::...-::::::-· . 

,f f-J.~':.."!...1 
ot u. seasonal streams in Sahastradhara region should not be 

j~1/'. .. i;,(> I''{~-';, 

~

·i; c l '=' ncrnached, and their very nature should not be changed. 
El >& 
o ~ I 
v'- .,,.,,,.1-1< 

~'- J,._, ~ "'a. -~,~,~ V --! At• l\l>-~ 
·' 
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Moreover, the respondents should be directed to clearly 

differentiate and demarcate the Government land, and the 

residential area, and to monitor the said demarcation on 

regular basis. 

2. Meanwhile, Writ Petition (M/S) No.1282 of 2021 

has been filed by those who have been arrayed as private 

respondents in Writ Petition (PIL) No.36 of 2021. In the said 

writ petition, the petitioners have challenged the stand being 

taken by the petitioner in Writ Petition (PIL) No.36 of 2021. 

3. In order to resolve the stand of the petitioner in 

Writ Petition (PIL) No.36 of 2021, and the petitioners in Writ 

Petition (M/S) No.1282 of 2021, this Court had directed the 

official respondents to carry out a survey of the entire area, 

and to submit their report. 

4. Consequently, according to the order dated 

16.08.2021, a compliance affidavit was filed by Dr. R. Rajesh 

Kumar, the learned District Magistrate, Dehradun. However, 

this Court while going through the said compliance affidavit 

noticed certain vague and unclear information being 

submitted. Therefore, this Court directed the respondent 

Nos.1 and 2 to carry out a joint inspection of all the Khasras 

mentioned hereinabove, and to file a detailed report with 
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the private respondents/petitioners in Writ Petition (M/S) 

No.1282 of 2021. 

5. Consequently, a report has been filed on 

17.09.2021. The same shall be taken on record. 

6. Moreover, in compliance of the order dated 

_27.10.2021, the official respondents, namely Dr. R. Rajesh 

Kumar, the learned District Magistrate, Del'lradun, tvlr. Brijesh 
' - '' '<' > '> ' h ' > , ,, 

Sant, the learned Vice-Chairman, Mussoorie Dehradun 

Development Authority (for short "the Authority"), Mr. 

Abhishek Rohila, the Municipal Commissioner, Nagar Nigam 

Dehradun, and Mr. B.V.R.C. Purushottam, the learned 

Secretary, Revenue, are present before this Court today.An 

application has been filed for dispensing the personal 

appearance of Dr. S.S Sandhu, the learned Chief Secretary. 

The said application is, hereby, allowed. The personal 

appearance of Dr. S.S Sandhu, the learned Chief Secretary, is 

dispensed with for today. 

7. Mr. Purushottam, the learned Secretary, Revenue, 

submits that according to the survey report, it has been 

discovered that while some of the private respondents have 

partially encroached upon the Government land, there are 

others who have completely and totally encroached upon the 
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Secondly, while some of the private respondents do 

have the necessary title documents for a particular Khasra, 

they have, nonetheless, constructed their houses on another d_ 9-9-

and totally unrelated Khasras. According to him, the complete 

information has been shown in a tabular form in the report 

(Page Nos.491 to 494). 

Furthermore, according to Mr. Purushottam, the 
" """' •• --~ " < ~ ""'" " 

official respondents would have certainly taken action against 

the encroachers.However, due to the stay order dated 

08.07.2021, passed by the Court in Writ Petition (M/S) 

No.1282 of 2021, whereby this Court has stayed the sealing 

order dated 25.06.2021, no further action can be taken by 

the official respondents against the encroachers. However, in 

case the said stay were to be modified, or were to be vacated 

by this Court, he assures this Court that legal action will be 

taken against the encroachers in accordance with law. 

8. On the other hand, Mr. Siddhartha Singh, the 

learned counsel for the petitioners in Writ Petition (M/S) 

No.1282 of 2021, has vehemently argued that in the report 

submitted by the official respondents, it is nowhere indicated 

as to on what basis they have concluded that the petitioners 

in Writ Petition (M/S) No.1282 of 2021 are either partial, or 

complete encroachers. Therefore, according to the learned 

counsel, the report should not be accepted at its face value . 

.-•---•''~•-•.>MO' 
_'. ,,,k - "• >,~>.,,•• ;_!. ,;, _-.,, 
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S~conc:ly, even if there have been certain 

constructions which are beyond the sanctioned plan, 

according to the learned counsel, the petitioners have already 

filed their applications for compounding of the extra area of 

construction. Despite the fact that the applications are 

pending, the applications have not been decided so far. 

Lastly, until and unless the procedure established 
"" 

by law is followed, the learned counsel claims that the 

petitioners' property should not be damaged or destroyed by 

the official respondents. 

9. Mr. Abhijay Negi, the learned counsel for the 

petitioner in Writ Petition (PIL) No.36 of 2021, submits that 

the official respondents should be directed to clearly 

demarcate the areas of the Khasras, and clearly indicate the 

area of the land which belong to the Government so that the 

public at large would know exactly which areas belong to the 

Government.He suggests that the pillaring should be carried 

out in the area. 

Secondly, periodic survey needs to be carried out of 

the entire Doon Valley. For, because of the rampant or illegal 

constructions in Dehradun, and in Doon Valley, environment 

is being adversely affected. According to him, periodic survey 

Survey of 

extent of 
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urbanization, not only the extent of degradation and 

deforestation of the area, but should also include the health 

of the aquatic areas vis-a-vis the rivers or streams, the nalas, ..:Z.? J 
or any other water body. He further submits that the climatic 

condition of the area and the air quality should be surveyed. 

According to him, the reports so prepared should also contain 

the recommendations about the action to be taken in future 

in order to protect the environment of the entire Doon Valley. 

Lastly, even a timeline should be indicated in the report by 

which the recommendations have to be implemented by the 

concerned Agencies and the competent authority. 

10. Heard the learned counsel for the parties, and the 

learned Secretary, Revenue. 

11. A bare perusal of the report dated 17.09.2021, 

prima facie, does establish that the private respondent Nos.6 

to 15 have either partially or totally encroached upon the 

Government land. A bare perusal of the report further reveals 

that, for each plot, owned or encroached upon by the private 

respondents, the extent of encroachment has clearly been 

indicated. Furthermore, some private respondents, such as 

Smt. Saro_jni Devi, who had papers for Khasra No.439, but 

has made construction in Khasra No.317 Ka, such situation, 

prima facie, clearly reveals that her construction is not on the 

land for which she has the title papers. 
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12. Since the report is clear about the extent of 

encroachment, the nature of encroachment, whether partial 

or complete, the official respondents are duty bound to take -<J)e1 

action against such violators of law, but strictly in accordance 

with law. 

13. Therefore, this Court directs the official 

respondents to initiate action against the encroachers, partial 

or compl~te: ~s;/i:tiinext date, they are directed to inform 

this Court with regard to the nature of action taken against 

the encroachers. They are further directed to give sufficient 

opportunity to the encroachers to hear their side of the story, 

and to permit them to submit documents which may be in 

their favour. It is only after giving them an opportunity of 

hearing, the official respondents shall decide whether a 

person has actually encroached upon the Government land, 

or not? 

14. Once the said issue has been adjudicated and 

decided by the competent authority, the competent authority 

shall be free to take action as permitted by law. 

15. The official respondents are further directed to 

demarcate the Khasras mentioned hereinabove by pillaring, 

and to put clear-cut signs on the land clearly indicating to the 

at large that the said land does belong to the 
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Government, and any further encroachment, the encroacher 

would be prosecuted under the law. 

16. The respondent No.2, the learned Chief Secretary, 

is directed to ensure that the Survey of India carries out the 

complete survey of the entire State of Uttarakhand within a 

period of three years beginning from 01.01.2022. 

1.7 •.. .. . ...... · .. ·. He.js .. fu'":l:~erdlr:~cted.to.· ensurethatthe Surv~y.of· ....... . 

India also surveys all the urban areas existing in the State, 

including the surrounding areas which may consist of forest 

area. The said exercise shall be carried out in every two 

years. 

18. The said survey would not only include the extent 

of urbanization, the extent of forests, but would also include 

the survey of water bodies, mountains, and other natural 

resources. The survey should also include the air quality, the 

climatic condition, especially, any damage in the climatic 

condition. Lastly, the survey report should contain the 

recommendations with regard to the action that needs to be 

taken, and the timeline for taking the said action. It shall be 

the responsibility of the learned Chief Secretary to ensure 

that the recommendations are duly implemented within the 

stipulated time period, as contained in the report. 
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19. The official respondents shall also be free to take 

action against the erring officers, in case they find that the 

officers do not discharge their duties in letter and spirit. 

20. Lastly, the respondent No.1, Dr. R. Rajesh Kumar, 

the learned District Magistrate, Dehradun is directed to 

submit a report with regard to the number of complaints 

received about the illegal encroa~hmentjillegal construction 

being raised in Dehraduh ·ror·the last one-year, i.e: from 

01.12.2020 to 01.12.2021; about the action taken by the 

concerned officer, and about the number of complaints 

against which no action has been taken so far, and the 

reasons as to why no action has been taken in these 

complaints. The said report shall be submitted on or before 

14.12.2021. 

21. In case, any application for compounding has been 

filed by the petitioners in Writ Petition (M/S) No.1282 of 2021 

before the M.D.D.A., the respondent No.3 is directed to 

examine the application, and to decide the same within a 

period of fiheen days from today. 

22. The order dated 25.06.2021 is modified to the 

extent that the parties are directed to maintain status quo till 

the petitioners are granted an opportunity of hearing by the 

authority, and a decision with regard to the 
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encroachment or non-encroachment of the Government land 

is taken by the comnetent authority. 

23. The personal appearance of respondent Nos.1 to 5 

is dispensed with for the future. Even if, this Court requires 

the presence of any official respondents, they are permitted 

to appear before this Court through video conferencing. 

with Writ Petition (PIL) No.SB of 2019 on 15.12.2021. 

(RAGHVENDRA SINGH CHAUHAN, C,J.) 

(N.S. DHANIK, J.) 

Dated: 10th November, 2021 
• NISHANT 
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IN THE HON'BLE HIGH COURT OF UTTARAKHAND AT • 
NAINITAL 

INTERIM RELIEF APPLICATION 

IN 

WRIT PETITION (P.I.L) NO. OF 2025 

(Under Article 226 of the Constitution of India) 

(District : Dehradun) 

Abhinav Thapar (Male), aged about 43 years, S/o Barish Kumar 

Thapar Rio 260 Lane No. 12 Near Lavenier School Vijay Park 

Extension Dehradun Uttarakhand. 

. .......... Petitioner 

Versus 

1. Union of India through its Secretary, Ministry of Environment, 

Forest and Climate Change having its registered office at Indira 

Paryavaran Bhawan Jorbagh Road, New Delhi- 110003. 

2. State of Uttarakhand through its Principal Secretary having its 

registered office at 4 Subhash Road, Uttarakhand Secretariat, 

Dehradun, 248001. 

3. Central Pollution Control Board through its Member Secretary 

having its registered office at Parivesh Bhawan, East Arjun Nagar; 

Delhi-110032. 
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IN THE HON'BLE HIGH COURT OF UTTARAKHAND AT 
NAINITAL 

INTERIM RELIEF APPLICATION ' 

IN 

WRIT PETITION (P.I.L) NO. OF2025 

(Under Article 226 of the Constitution of India) 

.. · ... · .......... (District: Dehradun)•··· 

Abhinav Thapar (Male), aged about 43 years, S/o Harish Kumar 

Thapar Rio 260 Lane No. 12 Near Lavenier School Vijay Park 

Extension Dehradun Uttarakhand. 

. .......... Petitioner 

Versus 

1. Union of India through its Secretary, Ministry of Environment, 

Forest and Climate Change having its registered office at Indira 

Paryavaran Bhawan Jorbagh Road, New Delhi - 110003. 

2. State of Uttarakhand through its Chief Secretary having its 

registered office at 4 Subhash Road, Uttarakhand Secretariat, 

De)lradun, 24800 I. 

3. Central Pollution Control Board through its Member Secretary 

having its registered office at Parivesh Bhawan, East Arjun Nagar, 

Delhi-110032. 
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4. Uttarakhand Pollution Control Board through its Member 

Secretary, Gaura Devi Paryavaran Bhawan,46 B IT Park, 

Sehstradhara Road, Dehradun-248001. 

...... Respondent(s) 

To, 

The Hon'ble the Chief Justice and his other companion Judges of 

this Hon'ble Court. 

) The humble Writ Petition of the above-named petitioner most respectfully 

showeth as under. 

That in view of the facts and circumstances disclosed in the accompanying 

writ petition, which forms pait of this application, it is necessary in the 

interest of justice that this Hon'ble Court may kindly be pleased to: 

a. Pass an order to stay on the revised categorization of the industries 

which have effectively been dismantled by the notification dated I 2th 

Febniary,2025 which was earlier provided by the Doon· Valley 

Notification of 1989.(Annexure No.20) 

b. Call for a status report on the final on the report that ought to have been 

prepared by the Chief Secretary, Government ofUttarakhand on the final 

order and judgment as passed in WPP IL 36 of 2021 (Annexure No.~) 

V 
, .. \, •.• '" •-,~¾ ~,;:;,;:~ "'..•;:, •, .,· ~~"",. • • .,,. ,, •• •""""'', ·-• ·. ,. ;L" ·' ·'/22:' H•'•{•C!.' + ·~"'' •·• ,,., 
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PRAYER 

It is, therefore, most respectfully prayed that this Hon 'ble Court may 

kindly be pleased: 

i. Pass an order to stay on the revised categorization of the industries 

which have effectively been dismantled by the notification dated 12th 

February, .2025 which was earlier· provided by/theDoon Valley 

Notification of 1989.( (Annexure No.20) 

,. ii. Call for a status report on thefinal on the report that ought to have been 

prepared by the Chief Secretary, Government ofUttarakhand on the final 

order and judgment as passed in WPPIL 36 of2021 (Annexure No.2l) 

Dated:<0 / ~025 
k;r:;r;-

IJayNegi) a *iwari) 

(Arm ap Singh) 

Advocates 

Counsels for the Petitioner 
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IN THE HON'BLE HIGH COURT OF UTTARAKHAND 
AT 

NAINITAL :)t!f '7 
AFFIDAVIT 

IN 
INTERIM RELIEF APPLICATION NO .... OF 2025 

IN 
WRIT PETITION NO. (PIL) OF 2025 

(Under Article 226 of the Constitution oflndia) ... . ... 
•• ·Q)istrict :DehradU11) 

Abhinav Thapar 

Union of! 

........... Petitioner 
Versus 

............ Respondents 
ffidavit of Abhinav Thapar (Male), aged 

•••· .. · about 43 years, S/o Harish Kumar Thapar 
•• R/0260 Lane No. 12 Near Lavenier School 
. Vijay Park Extension Dehradun Uttarakhand 

(Deponent) 

uc;1Ju11<,ut does hereby solemnly affirm and state on as 

eponent is the sole Petitioner in the present matter 

before this Hon'ble High Court and as such competent to file the 

instant affidavit in support of the interim relief application and as 

such he is well acquainted with the facts of the case deposed 

below. 

I, t · (lent above named do hereby solemnly affirm on oath and 
G,,~ u, t 

~

-£><:':;Y,~tta(~ .• ~ contents of Paragraph No. I of the Affidavit and 
r,,,( ~ \';' 
~ ( ) '('•· 

El 1)!' E , => 
\ O \ ., J Cl 
\V\. 4;,~~ i{' I 
. i'.P.'- • ./ I 
'·~"o '"✓~-✓J ~y,, 

• -1t At- NP.1"' • 
~ 
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paragraph no ............ of the interim relief application affidavit are 
based on my personal knowledge and those of paragraph 
No ...... C\., .. h ........ of the interim relief application affidavit are based 
on perusal of records and those of Paragraph No ..................... of the 
interim relief application affidavit are based on legal advice, which 
I believe to be true and no part of this affidavit is false and nothing 
material has been concealed. 

So Help Me God 

(Deponent) 

1, Abhijay Negi, Advocate, High Court ofUttarakhand, Nainital, do 
hereby identify the deponent Abhinav Thapar (Male), aged about 43 
years, S/o Harish Kumar Thapar, R/0260 Lane No. 12 Near 
Lavenier School Vijay Park Extension Dehradun Uttarakhand from 
his Aadhar Card No. 2487 9476 4474 and declare the person, 
making and swearing this affidavit, is the same person known to me 
from the perusal of papers, produced by him in this case. 

~ t e::?: cate ,. , ( 
1 
. 

.-e_ '"~~ ' 
Solemnly affirmed before me on this ... ~~---· day of {3 N~ P-\..; 
... ~ .':\ ....... 2025 at about.\~;.! .. \y.m:{p~by the deponent, who has 
been identified by the aforesaid Kcfvocate. 

I have satisfied myself by examining the deponent that the deponent 
has understood the contents of this affidavit, which has been read 
over and explained to him by me. 

( Oath Commissioner/Notary) 
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IN THE HON'BLE HIGH COURT OF UTTARAKHAND 
AT 

NAINITAL , $ 11' 
UNDERTAKING ~ _,) 

IN 
WRIT PETITION NO. (PIL) OF 2025 

(Under Article 226 of the Constitution of India) 
(District :Dehradun) 

Abhinav Thapar 
........... Petitioner 

Versus 
Union of India and Ors. 

. ........... Respondents 

To, 

The Hon'ble Chief Justice and the other companion Judges of the 

aforesaid Hon'ble Court. 

That the true typed and translated copy of the relevant portion of the 

Annexures is annexed with the aforementioned writ petition and the same 

is the only relevant part of the annexures to the writ petition and the rest 

of the part is a matter of record. 

Dated;.!., t-X2025 
~ v'?-- '5',..,.cfL-S 
17Abfiljay Negi) (Snigdh~) 

(Annaa~ingh) 

Advocates 

Counsels for the Petitioner 
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IN THE HON'BLE HIGH COURT OF UTT ARAKHAND 
ATNAINITAL 

INDEX 
IN 

Amendment Application No ................. of2025 
IN 

WRIT PETITION (P.I.L.) NO. 64 OF 2025 
(Under Article 226 of the Constitution of India)· 

(District: Dehradun) 

Abhinav Thapar .............. Petitioner 

Versus 

Union of India and others ............ Respondents 

SI. Particulars Page No 

No. 

1. Index \~ L 
2. Amendment Application 1- 7-
3. Affidavit cP - IJ 
4. Annexure No.1: A true copy of the 

gazette notification dated 13th I i 4 jJ 
May,2025. 

. 

5. Annexure No.2: A true copy of the 

Environment Impact Assessment 

Notification, issued vide number S.O. I 5 ~ J~ 
1533 (E), dated the 14th September 

2006. 

' 

! 
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Dated: /06/2025 

Advocate 
(Counsel for the Petitioner) 

(UK 589/2017) 
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IN THE HON'BLE HIGH COURT OF UTTARAKHAND J 
AT NAINITAL 

Amendment Application No ............... of2025 
IN 

WRIT PETITION (P.I.L.) NO. 64 OF 2025 
(Under Article 226 of the Constitution of India) 

(District: Dehradun) 

Abhinav Thapar S/o Harish Kumar Thapar R/0260, Lane 

No. 12, Near Lavenier School, Vijay Park Extension, 

Dehradun, Uttarakhand. ........... Petitioner 

Versus 

1. Union of India through its Secretary, Ministry of 

Environment, Forest and Climate Change having its 

registered office at Indira Paryavaran Bhawan Jorbagh 

Road, New Delhi- 110003. 

2. State ofUttarakhand through its Principal Secretary having 

its registered office at 4 Subhash Road, Uttarakhand 

Secretariat, Dehradun, 248001. 

3. Central Pollution . Control Board through its Mellliber 

Secretary having its registered office at Parivesh Bhaw:an, 

East Arjun Nagar, Delhi-110032. 

4. Uttarakhand Pollution Control Board through its Member 

Secretary, Gaura Devi Paryavaran Bhawan,46 BIT Park, 

Sehstradhara Road, Dehradun-248001 . 

. . . . . . Respondent( s) 

To, 
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The Hon'ble Chief Justice and his other Companion Judges; of L\ 
the aforesaid Court: 

The applicant herein most respectfully and humbly showeth as 

under: 

1. That the full facts and circumstances of the case have been 

disclosed in the accompanying affidavit, which shall form 

part of this application. It is expedient and necessary in the 

interest of justice that this Hon 'ble Court may graciously be 

pleased to allow the present application under Order VI 

Rule XVII read with section 151 of the Civil Procedure 

Code, 1908. 

PRAYER 

It is, therefore, most respectfully prayed that this Hon'ble C:ourt 

may graciously be pleased to allow the present application under 

Order VI Rule XVII read with section 151 of the Civil Procedure 

Code, 1908 and-

i. Allow the present application for amendment of the 

captioned writ petition. 

ii. Permit the Petitioner to place on record the new notification 

dated 13th May 2025 (Annexure No.· 1 of . the 

.✓.~:::: affidavit/Annexure No.24 of the Writ Petition), and the 
~~\~,'~~~?o, • 

/4. ~~,·,.,•· ti "'"'~t nvironment Impact Assessment Notification, issued y• ide 
f-jr 'l· ~, )~ 
, ,.\ '' .. ~{ } "'- mber S.O. 1533 (E), dated the 14th September 2006 

:> \ ....... ) • 
'\>~---✓<,~ ~nnexure No. 2 of the affidavit/Annexure No. 25 of the 

• -~~ At-!-lt-\'\'\ 
·-:.::.:::::::.. 
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Writ Petition), and incorporate necessary amendments in 

the pleadings. 

iii. Permit the petitioner to add after paragraph no. 26, new 

paragraphs no. 27 and 28 as follows: 

"27. That the cause of action for filing the present PIL for 
' 
the first time arose in April, 2025, when the petitioner after 

knocking every possible door preferred the present P.I.L. 

That subsequently, on 13th May 2025, the Ministry of 

Environment, Forest and Climate Change issued a gazette 

notification further watering down and amending. the 

paragraphs (iii), (iv) and (v) and clause d of the Februtary, 

1989 notification. 

28. That the notification dated 13th May 2025 states that the 

projects which are not covered under the Enviromµent 

Impact Assessment Notification issued vide number S.O. 

1533 (E), dated the 14th September 2006, however, falls 

under the orange category of industries shall be considi::red 

by the Uttarakhand State Pollution Control Board following 

the due process as well as the projects which are covered in 

the schedule under the Environment Impact Asses~~ent 

Notification, issued vide number S.O. 1533 (E), dated the 

14th • September 2006, shall follow the procedure laid down 

in that notification. These clauses totally undermine the 

objective for which the Doon Valley Notification of 1989 

was brought in the first place, as it does not take into i the 
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account the ecological sensitivity of the Doon Valley. It b · 

allows all the industries to work in the area whether i.t was 

originally there in the notification of 1989 or not, basically 

destroying the very essence of the notification. • That 

furthermore, by this notification all the industries which 

now falls in red category are allowed to operate, which fails 

the original motive of the notification of 1989. furthennorc, 

it is clear that by means of this amendment dated 13th May 

2025, an effort is being made to reverse the effect and 

operation of the judgement ofHon'ble Supreme Court." 

iv. That prayer vi may kindly be added and which reads as 

follows: 

"To issue a writ, order or direction in the natuue of 

certiorari to quash the gazette notification dated 13th ,May 

2025 (Annexure No. 1 of the affidavit and Anne1ure 

No.24 of the Writ Petition) as passed by the Ministry of 

Environment, Forest and Climate Change for being 

contrary to the concerns as raised by the Hon'ble Apex 

Court as well as the National Clean Air Program and to 

preserve the sanctity of ecologically sensitive Doon · 

valley" 

iv. Pass such other or further orders as may be deemed just and 
,,,,,.,_::;::: ·:- ... 

~

0 . . ;~,~2 •. :::_uq~,, roper in the facts and circumstances of the case. ,t-.""',,.J' ..... , ~ ,, ~~ . . ,, ,,• ,~ 
' ·11«· ) .. 'r • •.• ~ 

,: ( '1 • ) Ql • . 

\~~~< !:~lt: :/r1061202s 
• '(1 •• ..,:'<..:~ ·, ·, ,I- ___ ,, \ .,·.•. 

~ -t, ~' 1/,' <~:::~7 
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w ··r:t-
IJay Negi) 

Advocate 
(Counsel for the Petitipner) 

(UK 589/2017) 

4465



1517187(1)/2025/LMC

13

File No. Q-18011/14/2025-CPA (Computer No. 271513)

Generated from eOffice by MANISH CHATURVEDI, Asso legal(MC)-ESZ, ASSOCIATE (LEGAL) - B, MOEFCC on 23/07/2025 04:30 pm

325

IN THE HON'BLE HIGH COURT OF UTTARAKHAND 
AT NAINITAL cf 

AFFIDAVIT 
IN 

Amendment Application No ................. of2025 
IN 

WRIT PETITION (P.I.L.) NO. 64 OF 2025 • 
(Under Article 226 of the Co11slilution of India) 

{District: Dehradun) 

A bhina v Thapar 

Union of India and others 

P 
.. 

.. . . . . . . . . . .. . etlt!oner 

Versus 

............ Respondents 

Affidavit of Abhinav Thap::rr S/o 

Harish Kumar, Rio 260, Lane No. 

12, Near Lavenier School, • Vijay 

Park Extension, Dehradun, 

(Deponent) 

I. That the above-captioned matter is pending adjudication 
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Change, which has a direct and material bearing on the 

issues raised in the present petition. 

2. That the contents of the said notification necessitate the 

amendment of the present petition to incorporate relevant 

facts, grounds, and prayers for the proper adjudication'ofthe 

matter. 

3. That the an1en<lment sought is bona fide, necessary for the 

ends of justice, and would not prejudice the Respondent in 

any manner. 

4. That no new cause of action is being introduced, and the 

amendment is only to bring on record subsequent events 

which are relevant to the subject matter of the petition. 

5. That it is well established that the court allows amendments 

to pleadings regardless of any mistake, negligence, or 

infraction of procedural rules. The power to grant 

amendments is intended to serve the ends of justice and is 

not constrained by technical limitations. 

6. That in light of the above submissions, it is necessary and 

in the interest of justice to make the proposed amendments 

to the plaint. These amendments do not prejudice the rights 

of either party and only serve to facilitate the administration 

of justice. Therefore, it is imperative to modify the writ 

based on the aforementioned submissions, which will have 
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It is, therefore, respectfully prayed from the Hon'ble Court 

that the deponent be permitted to amend the plaint; in the r 
following manner: -

A. That after paragraph no. 26 a new paragraph no. 27 and 28 

may kindly be added as follows: 

"27. That the cause of action for filing the present f'IL for 

the first tin1e arose in April, 2025, when the petitioner after 

knocking every possible door preferred the present P.I.L. 

That subsequently, on IYh May 2025, the Ministry of 

Environment, Forest and Climate Change issued a gazette 

notification further watering down and amending the 

paragraphs (iii), (iv) and (v) and clause d of the Februrary, 

1989 notification. A true copy of the gazette notification 

dated 13th May 2025 is attached as Annexure No. 1 to the 

present affidavit (Annexure No. 24 to the writ petition). 

28. That the notification dated 13th May 2025 states that. the 

projects which are not covered under the Enviroument 

Impact Assessment Notification issued vide number S.O. 

1533 (E), dated the 14th September 2006, however, falls 

under the orange catego1y of industries shall be considered 

by the Uttarakhand State Pollution Control Board following 

the due process as well as the projects which are coveredin 

~hedule under the Environment Impact Assessment 

4~.~}if~'On, issued vide number S.O. 1533 (E), dated the 
/

1
·-~ r ~'·;;; ,::~~-\\1 · if::lt -~~ ,~\ . (iiK( l'~epl~:;,. i!ber 2006, shall follow the procedure laid down 

\\o \ •<:'Cl ... ) ~ 
\\ r::; I... .¢' ,I • 

·:·---t!)"-..._ __,...1~~ 

~~\~~~--~~ ·~· 
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in that notification. These clauses totally undermine, the l l 
objective for which the Doon Valley Notification of 1989 

was brought in the first place, as it does not take intoi the 

account the ecological sensitivity of the Doon Valley. It 

allows all the industries to work in the area whether it .was 

originally there in the notification of 1989 or not, basiqally 

destroying the very essence of the notification. That 

furthermore, by this notification all the industries which 

now falls in red category are allo,ved to operate, which fails 

the original motive of the notification of 1989. Furthermore, 

it is clear that by means of this amendment dated 13th :I\1ay 

2025, an effort is being made to reverse the effect. and 

operation of the judgement of Hon'ble Supreme Court. A 

true copy of the Environment Impact Assessment 

Notification, issued vide number S.O. 1533 (E), dated the 

14th September 2006 is attached as Annexure No. 2 to the 

present affidavit(Annexure No.25 to the writ petition)?' 

B. That prayer vi may kindly be added and which reads as 

follows: 

"To issue a writ, order or direction in the nature of 

certiorari to quash the gazette notification dated 13th May 

2025 (Annexure No. 1 of the affidavit/ Annexure No.24 
,-:;_-,,,.,,.~,,,:=-::-. --

~1\jJ~u:.~11 the writ petition) as passed by the Ministry of ,1,.,~"$;,-' ~ 

~
'-i ( ,.. ~ .. • ronment, Forest and Climate Change for being 
E\ . J::o • 

;:f \ _; ... d Q. ry to the concerns as raised by the Hon'ble Apex 
\~i;--~ __ ,..,., . . 

~-~At-NI- ourt as well as the National Clean Air Program and to 
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preserve the sanctity of ecologically sensitive Doon 

valley" 

I, the deponent above named do hereby solemnly affirm on oath 

and verify that the contents of Paragraph No.· 1 of the Application 

and paragraph no .. l.1.-S1 } .. j.t.-f. ........ of the affidavit are based 

on my personal knowledge and those of paragraph No . 

.. .... ~ .. 6 ... :.: .... of the affidavit are based on perusal of 

records and those of Paragraph No ....... ~...... of the 

affidavit are based on legal advice, which I believe to be true and 

no part of this affidavit is false and nothing material has been 

concealed. 

So Help Me God 

/+ 
(Deponent) 

I, Abhijay Negi, Advocate, High Court ofUttarakhand, Nainital, 

do hereby identify the deponent Abhinav Thapar S/o Harish 

Kumar Thapar R/0260 Lane No. 12 Near Lavenier School Vijay 

Park Extension Dehradun Uttarakhand from his Aadhar Card No. 

2487 9476 4474 and declare the person, making and swearing this 

affidavit, is the same person known to me from the perusal of 

papers, produced by him in this case. 
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Solemnly affirmed before me on tqis.JJ~. day ofi;') ~t14-bout JJ 
\ o • 1. ~y the deponent, who has been identified by the 

aforesaid Advocate. 

I have satisfied myself by exam1n1ng the deponent that the 

deponent has understood the contents of this affidavit, which has 

been read over and explained to him by me. 

(Oath Commissioner/N9tary) 
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~1f- ,!\.11;ef.-33004/99 REGO. No. D. L.-33004/99 

:1-1 l~cl ~-. <,;,t"IOI 
Q!:he <5a-:£ette of Jndia 

st. -2080] 

No. 2080] 

'!It. ;;it_ -g\"_ ,:rc;r_ -3f. -1405 2025-2 63083 
CG-DL-E-14052025-263083 

dt tli it F(Oj 

EXTRAORDINARY 

'ff1f II- J-;a-tf-lif11G (ii) 
PART II-Section J.-Snb-section (ii} 

~lfil'iit< ~~ 
PUBLISHED BY AUTHORITY 

- ;rt~. qlj;jql(, 'flt 13,2025~23, 1947 

NEW DELHI, TUESDAY, MAY 13, 2025N AISAKHA 23, 1947 

4<lTq(OI, q,f ill!( "1<1'111 qn_qd.J 4"11<14 

arfij<J_-q.JI 

~ ~. 13 lf;\', 2025 

'!if.arr_ 2125 (ar).- ,rw:r ~ 'ITT<:a sr; m, ~ it~ '¾if.arr. 540!l(ar), GTmr 
21 ~~. 2023, IDUW-l>ITTTTfels't1Ji',:ff, f:lrui'til;il-,r,fl-e4Rt,4'j ir, ~;,,ff! Q'llfild ,j'H;;!;l :fii-llclill <ft, 

= GTmr ~. ~ ~ ~ '1?1 ai,af4e ffi "iTTm m els't ;mm~ 'iii s.14<1oa <;><:r <fl" "'li' ,:ff, 
mo fu- ft ar'lfir sr; >futz dlTWf ;;ft-,:~ 3!flim ~ 'fl,: ;i-; 

3132 Gl/2025 (]) 
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2 ~======T=HE=G=AZ=ETT=l =E=O=F=IN=D=l=A=:=E,=XT=RA==O=R=D=IN=A=R=Y====,:c,[P=AR='T=l=I--S==E=C.=3=(ii=)] 

mrr m gQ:, 'lTT<:d ~ 1t. a Mi 1 "'l 'I q '! I 'I ,01 3fR cR" "l'f?f!W:r # ~ ~ '!if. 3!f. 102 (ar), orfuir 

1 ~. i989 it f.lf!Rtf@a mi'r-wr 'ITT:'ITT $', :ir'ffi'(:-
=:,~it,-

("li} i.Rr(iii), (iv) 3!R(v)itNR'R f.lf!TT'!f@d /j,::r W~, 3f'1TT(:-

(iii) 1'fu;, ~. 'l,1•11~ <fl'if'TT, mm '!if 01i'IRt'fi ii~1"'"'"' am:~~ m-arr, tr'lT ~ 

~ <fl'if'TT, •J,4>'lfd 4~1¾i<if'II $ 'fitt 3f"'f ilftl' <fl'if'TT = ~ IDU' mfr~•= finwi'r 

<tfl• q:qf'-1,:0I, cf'f, ~~. 1'fu;,, err,,. GIM'fil, ~. fflf.'n:rrur, ;;rs:rthrnr'1, .i1•1~1'11, 4'11<1d1 

'1J"Gf, m,ft,,r ~. ~ f.r,r;rur 'iftt 3!ITT' 'fil ~ '•ll'fl<lltl it m>r q4Y,gun4 Rrfilaif 'lTT' ~ 

~ m it fut('~#~ oft, '3tl(l©s = 'ITT'PR it mn:r ~ W{l dlij,+il~d # 
~I" 

(IV) ;;fl-9PAl<i!•'H~ 9'1T'l(01 t\41\Slld f.t&RUr~ffll'!i'!if.3lf.1533 (3f), ~ 14 Rld+<I(, 

2006 it '3ITTft;; tifA1l<i1<1 ~ ~. ~. ;;n-~ # '1Tffi wit amft ~. ;;;;. TR ,,,t1,1<sis = 
~I f.'14"1 Ui .,)t ID(T ~ ;m;<TT 9'f diij,tl (01 'f>rit gQ_" ~ f'it;<rr ~I 

(V) 4-'IT'l("I tilll'lld f.t&RUr ~. ;;fl-~'!if.3lf. 1533 (3f), orfuir 14 rna+<1<, 2006 ID(T· 

"'1ft # lit >fr, it arnr<1 3!ij'():.-.srl ./ .ifi:qR\a qfh1;,i'l 14i ,m-'3$ ~ it f.laf~a ~&<ir '!if 

diij,tl ,01 '!i'('IT ~I 

"(<i') '1Tffi wit~. ;;fl-di<f ~'fil®'f wit~. "'1frw am: 'l'fTT"d~,j, aM,1#1'1 q4fc1(•1 

aITT:<['1 +i-311<9'1 # ~~'!if.arr. 1533 (3f), CITTJ11f 14 rna+<t(, 2006 (~~~'p.'ffi{~ 

~ ~<PlT m ,j;1 3!ij<j,"<I it 3lH ~ ~ '1Tffi Wit~ '!if famm: ~=~it i.fiT 7 . 

it '311-i.Rr (ii) if~~~ famm: ~ ~ r.i'Sllll'I ~it~ ift ~ ~ ~. fllil' rn-rn 

'R zj-rmfucr "lllR~ ~ 'd"rl 4'1\'1(01, q;1 3ITT: <if('lell'.l, 9ft:6!d'I ,i'TT<'flf, ~ ~ 00 W ~ it 
~" fi.l 'Sl¼l'I f.liirr rn-rn TR "'1ft fit;<rr 1f'ITI 

(s.) "'ti <1 €is = ~ f.r,r;rur mi <is (1'.f) it fi.l f.l ~2 ;;;; ~ it famm: '!> fut(' tis!' ~ 'R:'IT ;;n-
'ro' ~ Ef;l diij'():.-.sfl 'f 'fW amt ~I" • 

[tn.sf. 25/6/2012--{l{si<ils-cii 

\S 
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333['lT'f ll-'5f'la 3(ii)J 3 

l\llNISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIF1CATION 

New Delhi, the I 3'h May.2025 

S.O. 2125(E).- WHEREAS a draft notification was published in the Gazette of India, 
Extraordinary. vide notification of the Government of India in the Ministry of Environment, Forest and 
Climate Change number S.O. 5409(E), dated the 21 ", December 2023, inviting objections and suggestim,s 
from all persons likely to be affected thereby within the period of sixty days from the date on which copies 
of the Gazette containing the said notification were made available to the public; 

AND WHEREAS copies of the Gazette containing the said draft notification were made avail!lhlc 
to the public on the 21" December, 2023; 

AND WHEREAS objections and suggestions received from persons in response to the said draft 
notification have been considered hy the Central Government; 

NOW, THEREFORE, in exercise of the powers conferred by sub-section (I) and clauses (v) and 

(xiv) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, I986 (29 of 

1986) (hereafter in thls notification referred to as the Environment Act), read with sub-rule (3) of rule 5 of 

the Environment (Protection) Rules, l 986, the Central Government hereby makes the I following 

amendments in the notification of the Government of India in the erstwhile Ministry of Environment and 

Forests number S.O. 102 (E), dated the I" February, 1989, namely:-

ln the said notification, -

(a) for paragraphs (iii), (iv) and {v) the following paragraphs shall be substituted, namely: 7 
"(iii) Tourism Plan, Grazing Plan, Master Plan of Development and Land Use Plan, and any other 

such Plan including Zonal Master Plan, Integrated Master Plan shall be prepared by the State 

Government with due involvement of all concerned State Departments such as fa1vironment, 

Forest, Urban Development, Tourism, Municipality, Revenue, Public Wqrks, Water 

Resources, Horticulture, Pancbayati Raj, Rural Development, Pollution Control Board, etc., 

for integrating environmental concern into it and shall be approved by the: competent 

authority in the State Government of Uttarakhand."; 

(iv) The projects which are not covered under the Environment Impact Assessment Notification 

issued vide number S.O. 1533 (E), dated the 14th September, 2006, however, falls under the 

orange category of industries shall be considered by the Uttarakhand State Pollution Control 

Board following the due rrocess. 

( v) The projects which are covered in the Schedule under the Environment Imp~ct Assessment 

Notification, issued vide number S.O. 1533 (E), dated the 14"' September,.2006, shall follow 

the procedure laid down in that notification". 

(b) in the note d), the following clauses shall be substituted, namely:-

·'(d) 'l!ll'!"i~ ustries, which are now in the red categories of industries shall be 

ex of such orange category industries falling in the Schedule of the 

E f • 
0 ( 

0\ ' ~ 
-'a_l. ... j -c;., \. ./ 

_..,,, ~ .,I 
~ '-.,__.,,, 

~!~~---
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3344 THE GAZETTE OF INDIA: EXTRAORDL'\IARY [PART II-SEC. 3(ii)] 

notification of the Government of India in the erstwhile Ministry of Environment and Forests 

number S.O. 1533 (E). dated the 14"' September, 2006 (hereinafter referred to as the EIA 

notification) to be allowed only subject to the extant provision pertaining to such expansion 

as laid down in sub-para (ii) of para 7 of said notification, as amended from, time to time, 

and related extant directions issued in this regard by the Central Government in the Ministry 

of Environment, Forest and Climate Change, from time to time. 

(e) The Uttarakhand State Pollution Control Board shall lay down a mechanism for expansion 

of the industries referred to in clause (d) which are not falling in the Schedule of the said 

notification.". 

[F. No. 25/6/2012-ESZ-RE] 

DR. S. KERKE'ITA, Scientist 'G' 

Note.- The principal notification was published in the Gazette of India, Extraordinary, Part TI, Section-3, 
Sub-section (ii) vide S.O. 102(E), dated the l'' February, 1989 and amended S.O. 94(E), dated i!Je 6'h 
January, 2020. 

dlfa'[-i\ili 

~ ~. 131'1{, 2025 

'!if.av. 2126 (ar).- ~ mn:, 441'1 <•1 {m:fllllT) f.t>n:r, 1986 ,i; f.t>n:r 5 ,i; '3"1"-f.'t>n:r (3) ,i; m 

11T5ct 44\q{Ui (furor) aiRlf.14+1, 1986 (1986 'fiT 29) ;;fir mu 3 ;;fir '3"1"-an::T (1) aft-{ '3"1"-1ffif (2) ,i; m (v) 

311T m (xiv) aft-{ an::r 5 # '3'1,-i'TTU (3) lim imT ~ 'fiT "Sf<TT7f ffi ~- W ,m, fl"~ t ~ ~ 'fi<:iTT 

111 '!iffld ~ ;;Jfq"!/<f'li' ~- 3TTf: ~ l=!Rd"lR"ITT 'I; q4fq (UI aft-{ <r,, +i"f li.14 'fi ;m ~ '1iT 'iIT ~ 'f; ~, 

3ffITTff<'lf, 'WT 2, m 3, ~ (ii) itmiet;'!iT.air. 212s (a:rJ ~ 13 R;«¼<, 2007 ,i; anfr;,~ gdlf 

'TT, &r <ITTIT l!; ffi<lTlf, ;;rr itil rl<il •s ~ if 1<i' ;;fir 'I{ ~ 'TT 'li'B 'fiT mi:r fimTT am ~, fa!@~ ct ~ ~1 

['<J.aj'_ 25/6/2012-~v.;«Ji iil-aim'.i 

:if. II-~- &f!i,f.l'l> ··;:;tr· 

't'~;"q,tf.-~ ~ >m:a 'I;~. 3ffirnTT1lT m<r 11, m--3, ~ (ii) it ofiT. air. 2125(a:r), ~ 13 

~C, 2007 lim ~#'I{ 'TTI 
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NOTIFICATION 

New Delhi, the 13th May,2025 

S.O .. 2126 (E) .- In exercise of the powers conferred by sub-section (1) and clauses 

(v) and (xiv) of sub-section (2) and sub-section (3) of section 3 and section 5 of the Environment (Protection) 

Act, l 986 (29 of 1986), read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the 

Central Government being satisfied that it is necessary in the public interest so to do, hereby rescinds the 

order of the Government of India in the erstwhile Ministry of Environment and Forests published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide number S.O. 2125 (E), dated the 13th 

December, 2007, except as respects things done or omitted to be done before such rescission. 

[F. No. 25/6/2012-ESZ-REJ 

DR. S. KERKETIA,; Scientist 'G' 

Note.- The principal notification was published .in the Gazette of India, Extraordinary, Part II, Section-3, 
Sub-section (ii) vide number S.O. 2125(E), dated the 13th December, 2007. 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-I 10064 i 
and Published by the ControUer of Publications, Delhi-110054. GORAKHANATI-t :r 1•""'"'<lt>W<!<ANAlH 

YADAVA o,..,1.10,>.0>.1<1~Soi< """' 
! 
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MINISTRY OF ENVIRONMliNr AND FORESTS 
NUflFIO\TION 

fl'Airr Il-'SEC. 3(il)l 

New Delhi~ the 14th ~tcm~, 2006 ,. 
S.<D. l531(E}.-Whereas, a draft notification under Sub-rulc(3)of Rule5 oftbe Environment (Protcctioo) Rul~ 1986for 

irupa>ing certain restrictions and prohibitions on new projects or activities, or on the expansion or modetnizatioo! of ex.isling 
prnjects OT activities based on their potential environmental impacts as indicated in the Schedule tp the notifi~tion,. being 
un<lettaken Jn any part of India 1, unle$S prior environmental clearance bas been accorded in accordance with the objectives 
~f National f ovironmment Polley as approved by the UnimCabbet on 18th May, 2006 and the procedure specified in the 
noti!lcation1by the Central Government or !!le State or Union Territory Level Environment Impact Assessment Authority 
(SEIJ\A). tO! be con-;tituted by the Central Government in con511ftation with the State Government or the Unioll Territory 
Adininistrnl,oo concerned under Sl.lb-seeiion (3) of Section 3 oftbc En_vironmeot (Protection) Act, 1986 for the;purposc of 
this totificafioa, Wll_S published in the Gazette of India, Extraordinary, Part ll, Section 3, Sul>-sectiou (ii) viik number 
S.O., 1324(~. dated the 15th September, 2005 inviting oi,jections and suggcstions from all persons likely to ~ affected 
ther~:>y wi~io a period of sixty days from the date on which copies of Gazette containing the said notification Were made 
availhhlc to the public ; 

And whereas, copies of the said notification were made available to the public on 15., 
Septei,1her, 2005; 

And whereas. ali objections and suggestions received in response to the above 
. mentiimed draft notification have been duly considered by the Central Government;. 

:Now, therefore, in exercise of the powers conferred by sub-section ( I) and clause (v);of 
sub-Sfletion (2) of section 3 of the Environment (Protection) Act, .f 986, read witti clause (d) 
of su~ru!e (3) of rule 5 of the Environment (Protection) Rules, J 9F6 and iA supersession ;of 
!he nQlification number S.O. 60 (E) dated the 27'h January, 1994, ~xcept in respect of things 
done 4>r omitted to be done-before such supersession, the <;,entral Government hereby directs 
1:hat op and from the date of its publication the required construction of new projects ,or 
activiues or the expansion or modernization of existing projects or activities ·1isted i11 the 
Schedµle to this notification entailing capacity addition with change in process and :or 
technology shall be undertaken in any part of India only after the prior environmenial 
clearatiee from the Central Government or as the case may be, by the State Level Environment 
!Impact Asses,;;ment Authority, duly constituted by the Central Government under sub-secti~n 
tJ) ofisection 3 of the said Act, in accordance with the procedure specified hereinafter in tf)is 
notification. • 

J tnclud~ the territorial waters 

;:. Requirements ~f prior Environmental Clearance (EC):• The following projects or 
activities shall require prior environmental clearance from the concerned regulatory authority, 
which; shall hereinafter referred to be as the Central Government in the Ministry of 
Environment and Forests for matters falling under Category 'A' in the Schedule and at Staje 
level the State Environment Impact Assessment .Authority (SEIAA) for matters falling und~r 
Categ~ry 'B' in the said Schedule, before any construction work, or preparation of land by tlie 
project management except for securing the land, is started on the project or activity: 

(i) All new projects or activities listed in the Schedule to this notification; 

(,i) Expansion and modernization of existing projects or activities listed in the Schedule Jo 
this notification with addition-0f capacity beyond the limits specified for the concerned sector, 
!i1at is, projects or activities which cross the threshold limits given in the Schedule, a~r 
expamiion or modernization; 

l5 
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(iii) Any change in product - mix in_ an existing manufacturing unit included in Scl\edule 
beyond the specified range. 

3. State Level Environment Impact Assessment Anthorlty:- (1) A State Level 
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shaU be 
constituted by the Central Government under sub-section (3) of section, 3 of the Enviro~ment 
{Protection) Act, I 986 comprising of three Members including a Chairman and a Member -
Secretary to be nominated by the State Government or the Union territory Administliation 
concerned. 

(2) The Member-Secretary shall be a serving officer of the concerned State Government or 
Union territory administration familiar with environmental laws. 

l3) 'the other two Members shall be either a professional or expert fulfilling the eligibility 
criteria given in Appendix VI to this notification. ' 

(4) One of the specified Members _in sub-paragraph (3) above who is an expert in the 
Environmental Impact Assessment process shall be the Chairman of the SEIAA. 

(5) The State Government or Union territory Administration shall forward the names of the 
Members and. the Chairman referred in subs paragraph 3 to 4 above to the <:;entral 
Government and the Central Government shall constitute the SEIAA .as an authority for 
the purposes of this notification within thirty days of the date of receipt of the name~: 

(6) The non-official Member and the Chairman shall have a fixed"term of three years (from. 
the date of the publication ofihe notification by the Central Government constituting the 
authority). • 

(7) All decisions of the SEIAA shall be unanimous and taken in a meeting. 

4. Categorization of projects and activities:-

{i) All projects and activities are broadly categorized in to two categories - Category A and 
Category B, based on the spatial extent of potential impacts and potential impacts on human 
health and natural and man made resources. • 

(ii) All projects oi: activities. included as Category 'A' in the Schedule. including expa~sion 
and modernization of existing projects or activities and change in product mix, shall require ,prior 
environmental clearance . from the Central Government in the Ministry !)f Environment and 
IPorests-(MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be 
constituted by the Central Government for the purpcses of this ·notification: 

(iii) All projects or activities included as Category 'B' in the Schedule, including expansion 
and modernization of existing projects or activities as specified in sub paragraph fii) of paragraph 
2, or change in product mix as specified in .sub paragraph (iii) of paragraph 2, but exclµding 
those which fulfill th_e General Conditions (GC) stipulated in the Schedule, will require: prior 
environmental clearance from the State/Union territory Environment Impact Asses~ment 
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a Smte or 
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for i11 this 
,~otification. In the absence ofa duly c • • SEIAA or SEAC, a Category 'B' p{Ojecf shall 
he treated as a Category 'A' project; ¥,i'~\I Cau, 1 . ,:,.~\ ;.-e-~, o,. . 

-~r''" ""',~ 
• :/r)I· ,~ ?!< ' . • )i 

Et . 1.., 
8 ~ • /~ 
1;1· -- I ~ ..... .I .. 

. o"' ~~--.., ~~ 
Ai- NP.\~\ 
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5. 84reening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at !he Central Government and SEA.Cs 
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level spal! 
s,:reen, scope and appraise projects or activities in Category •A" and Category ·B' respectiv'ely. 
EAC and SEAC's shall meet at least once every month. 

(a) ,The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or 
the Union territory level shall be constituted by the Central Government in consultation with the 
concerned State Government or the Union territocy Administration with identical composition; 

(b) The Central Government may, with the prior concurrence of the concerned State 
Governments or the Union territory Administrations, constitutes one SEAC for more than one 
State llr Union territory for reasons ~"f administrative convcnicnc..:c am.I c,1sL 

(c) The EAC and SEAC shall be reconstituted after every three years: 

(d) • The authorised members of the EAC and SEAC. concerned. may inspect any site(s) 
mnn~cted with the project or activit, in respect of which the prim environmental clearante is 
:Sought. for the purposes of screening M scoping or appraisal: \vith prior notice of at least seven 
clays l4> the applicant, who shall provide necessary facilities for the inspection: 

(e) Tl'te EAC and SEACs shall t\mction on the principle of collective responsibility. The 
Chairperson shall endeavour to reach a ce>nsensus in each case. and if consensus cannot be 
reached, the view of the majority shall prevail. 

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior cnviron111cntal clearance in all cases shall be made in, the 
prescribed Form l annexed herewith and Snpplementary Form IA, if applicable. as given in 
Appendix II, after'the identification of prospective site{s) for the project and/or activities to 
which the application relates, before commencing any construction activity. or preparation of 
land. at the site by the applicant. The applicant shall furnish. along with the application, a copy 
of the pre-feasibility project report except that, in case of construction projects o~· activities (item 
8 of tile Schedule) in addition to Form I and the Supplementary Form l A. a copy o{ the 
conceg,tual plan shall be provided. instead of the pre-feasibility repiirt. 

,§ 
7, Stages in the Prior Environmental Clearance (EC} Process for New Projects:-

7{i) The environmental clearance prC1cess for new projects will comprise of a maximum of four 
stages. i,11 of which may not apply to particular cases as set forth below in this notification. These 
four sta~es in sequential order are:-

.,. Stage (I) Screening (Only for Category • B • projects and activities) 

.o Stage (2) Scoping 
'.a Stage (3) Public Consultation 
., Stage (4) Appraisal 

L Stage (l)- Screening: 
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requires further environmental studies for preparation of an Environmental Impact A~sment 
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the 'nature 
and location specificity of the project . The projects requiring an Environmental Impact 
Assessment report shaU be tenned Category 'BI' and remaining projects shall be \Crmed 
Category 'B2' and will not require /in Environment Impact Assessment report. For categorimion 
of projects into BI or B2 except item 8 (b }, the Ministry of Environment and Forests sha!_I issue 
appropriate guidelines from time to time. 

II. Stage (2) - Scoping: 

(i) "Scoping'': refers to the process by which the Expert Appraisal Committee in the case of 
Category 'A' projects or activities, and State level Expert Appraisal Committee in the i;ase of 
Category 'Bl' projects or activities, including applications for expansion and/or modernization 
and/or. change in product mix• of existing projects or activities, detennine detail¥ and 
comprehensive Tenns Of Reference (fOR) addressing all relevant environmental concerns for 
the preparation of an Environment Impact Assessment (EIA) Report in respect of the pr<iject or . 
activity for which prior environmental ~learailce is sought The Expert Appraisal Committee or 
State level Expert Appraisal Comm lttee concerned shall detenninc the Terms of Refereiice on 
the basis of the information furnished in the prescribed application Form 1/Fonn I A including 
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal 
Committee or State level Expert Appraisal Committee concerned only if considered nece$ary by 
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, !Terms 
of Reference suggested by the applicant if furnished. and other infonnation that may be available 

• with the Expert Appraisal Committee or State Level Expert Appraisal Committee conccrni=<f. All 
projects and activities listed as Category 'B' in Item 8 of the Schedule 
(Consttuction/fownship/Commercial Complexes /Housing) shall not require Scoping and y.,ill be 
appraised on the basis ofFonn 1/ Fonn _! A and the conceptual plan. 

(ii} The Tenns of Reference (TOR) shall be conveyed to the applicant liy the ,Expert 
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days 
of the receipt of Fonn I. In the case of Category A Hydroele-ctric projects Item l(c) (i) of the 
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-constn\ction 
activities .If the Tenns of Reference· are not finalized and conveyed to the applicant within sixty 
days of the receipt of Form I, the Terms of Reference suggested by the applicant shall be 
deemed as the final Terms· of Reference approved for the EIA studi_es. The approved Tt;nns of 
Re{erence shall be displayed on the website of the Ministry of Environment and Forests and the 
c0!1temed State Level Environment Impact Assessment Authority. -

(iii) Applications for prior environmental clearance may be rejected by the reg11latory 
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself. 
In case of such rejection, the decision together wi(h reasons for the same shall be communicated 
to 1he applicant • in writing within sixty days of the receipt of the application. 

Ill. Stage {3) - Public Coosultation: 

(i) "Public Cons.ultation" refers to the process by which the concerns of local affected 11trsons 
and others who have plausible stake in the environmental impacts of the prOject or activity are 
ascertained with_ a view to taking into account all the material concerns in the project or activity 
design as appropriate. All CategOry 'A' and Category BI projects or activities shall um)ertake 
Public Consultation, except the following:-

(a) ion projects (item l(c) (ii) of the Schedule). 

11--
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(b} 

TiiEGAZETTEOFINDIA:EXTRAORDINARY [Pm ll-Sa:. 3(ii)) 

all projects or activities located within industrial estates or parks (item 7(c) 
of the Schedule) approved by the concerned authorities, and which are not 
disallowed in such approvals. 

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not 
involve any funher acquisition of land. 

(d) all Building /Construction projects/Area Development projects and Townships 
(item 8). 

(e) all Category '82' projects and activities. 

(f) all projects or activities concerning national tlefenc~ am.I security or' 
involving other strategic considerations as detennined by the Central; 
Government. 

(ii) : The Public Consultation shall ordinarily have two components comprising nf:-

(a) _la public.~earing at the ~ite or _in its clos_e proximity- district wise, to be carried out in the 
man"!'r prescribed m Append•>< IV, tor ascemunmg concerns of local affected persons; • 

(b) obtain responses in writing from other concerned persons having a plausible stake in the 
envi"'11mental aspects of the project or activity. 

,[iii) the public hearing at, or in close proximity to, the site(s) in all cases shall be cond~cted 
:oy th~ State Pollution Control Board (SPCB} or the Union territory Pollution Control Comnjittee 
,(UTPCC} concerned in the specified manner and forward the proceedings to the regulatory 

_ authority concerned within 45(forty five) of a request to the effect from the applicant. 

(iv) . in case the State Pollution Control Board or the Union territory Pollution Control 
Co1;11mittee concerned does not undertake and complete the public hearing within the specified 
per104, and/or does not convey the proceedings of the public hearing within the prescribed period 
direciJ&, to the regulatory auihority concerned as above, the regulatory authority shall en~age 
,moth<1r public agency or authority which is not subordinate to the regulatory ·authority, 10 

compl~te the process within a funher period of forty five days,. 

('v) If the public agency or authority nominated under the sub paragraph (iii) above repol')S to 
the regulatory authority concerned that owing to the local situation, it is not possible to conpuct 
the public hearing in a manner which will enable the views of the concerned local persons t~ be 
freely ,expressed, it shall repon the fuels in detail to the concerned regulatory authority, w!iich 
may, after due consideration of the repon and other reliable infom1ation that it may have, decide 
that the public consultation in the case need not include the public hearing. • • 

(vi) For obtaining responses in writing from other concerned persons having a plausible stake 
in the environmental aspects of the project or activity, the concerned regulatory authority and the 
State pollution Control Board (SPCB) or the Union territory Pollution Control Commjttee 
(UTPCC) shall invite responses from such concerned persons by placing on their website; the 
Summa-/ EIA repon prepared in the fonnat given in Appendix l!IA by the applicant along y;ith 
a copy of the application in the prescribed form , within seven days of the receipt of a written 
request for arranging the public hearing . Confidential information including non-disclosable or 
k.,ally privileged information in ·'n Intellectual Property Right, source specified in, the 
a

1
pplication shall not be plac;,, (JOOrY'\ • e. The regulatory authority concerned may also; use 

!/'.f:.,'0,~~--~ ue • • • 
. 1/ i; r '-..._ 9:'.~ 
. I ( , I ~ • 

. .:'Jr _i'.\~ I?:·. 
,I•-... c;>;-JJ'_';; ~ 

'1 "' ( ~,,,.,,.. • ) "')\) ' ii.:-::. ~ ' ) :; 
' C • ,\~, 0. • t ', ,_ l u--:Y~~;,. i 
'G ~• • 
;_ \ '-::--. \ ~; _,,,.ii# J Ill ; 
'.-.·~. ·\_ ,re· ) 'VI~ 

\\1..,, '- ../ <~-1 -,c:...._ _,,,,,_. 
~<.",., ~----· ~s\· /, 
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other appropriate mepia for ensuring_wide publicity about the project or .activity. The regulatory 
authority shall, however, make available on a written request from any concerned person the 
Draft EIA report for inspection lit a np!ifie4 p~ during nonnal office hours-till the ~ of the 
public hearing. All the responses received as part of this public consultation proce!$$ s/'all be 
forwa!Jded to the applicant through the quickest available means. 

(vii) 1 After completion of the public consuitat~n; the applicant shall address 411 !be flli!lerial 
enviroµmental concerns expressed during this. prpcess, and make appropriate changes in Ille draft 
EIA ap!l EMP. 'Ib.e.fiiial E)A report,,so prepared, shall be submitted by the applicant 'to the 
concerned regulatory authprity tor. appraisal. The ll()Plicant may . alternatively submit a 
supplementary· report to. draft E lA and EMP ~sing_ all the concerns expressed dur/ng the 
public consultation. 

IV. $age (4) - Appra~I: 
I • . .· . . . ' . • • • . . , . . • 

(i) 1Appraisal means. the d~le,4.~rutiny by. the BX.pert Appraisal Committee or S~ Level 
Experf Appraisal <;om mi~ of the apP,lication and other do.cuments like the Final EIA:report, 
outc°l"e of the public ,coqsu!tati1:ms includuig public hearing proceedings, ~111,,mitted i by the 
appli<r"1t Ip the reguJawry al/1hority concemed for grant of eny/ronmenial cl~. This 
appraisal shall be i,,a<je, by Expert Appraisal . Committee or. State Level Bx.pert Appraisal 
Co:11111ittee concemed ip \1, trl!Jl~rent D:18%ltteT in a proceeding to which the applicant $ball be 
invitej:I for furnishing ~ssary 1;la.d(~io11~, in person or through an authorized re~~tative. 
On cipnclusion of this pr~eding, tb~ . Expert Appraisal Co1t1miUee or State Level : Expert 
Appr~isal Committee,.~0/lcenied shall make categorical recommendations to. the regulatory 
authority conc!'-flled e\lliei: (0r grant .of prior environmental • cle~ance on stip1Jlated terms and 
conditions, or rejection of the application for prior environmental clearance, tog~r. with 
reasons for the same. 

(ii) , The apprai~(o,f all p~jects ,or act.i,".i~s which are nopequired to uajergo: public 
consultation, or submiLan !;nvi,ro1;1ment Impact Assessment report. shall be carried out

1 
on the. 

basis of the prescrjbed application _Form· I aJid Form IA as· applicable, any ot)ler ri:levant 
validated information available and the site visit wherever the same is con~dered as necessaiy by 
the Expert Appraisal Committee' or sriite Level Expert Appraisal Committee concerned. • • 

(iii) . The ~praisal of an a_ppl1catio~ ~ sli~II be completed by the Expert Appraisal Co111mittee 
or State Level Expert Appraisal Committee .concerned within sixty days, oftl!e receipt oft!)e final 
Environment Impact Assessment report and other documents or the !'eCCipt of Form I anq Form 
! A, where public consultation is not necessary and the recommendations • of the· Expert 
Appraisal Committee or State. Level Expert Appraisal Committee shall be placed befere. the 
compl,tent authority for a final d·~cision ..;,ithin the next fifteen days .Tile prescribed propedtire 
for appraisal is given in Appendix V'; 

' . • ., 

7(1ii). .Prior Environmental. Clearance (EC) process for Expansion or Modernizatio~ -or 
Change of product mix in existing projects: 

41 

--~-·, 
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ne~ssary including preparation of EIA and public consultations and the application shall; be 
appt,iised accordingly for grant of environmental clearance. 

8.Gtanl or Rejection of Prior Environmental Clearance (EC): 
' . 

(i) • . The regulatQry authority shall consider the recommendations of the EAC or SEi4.C 
med and convey its decision to the applicant within forty five days of the receipt of:the 
mendations of the Expert Appraisal Committee or State Level Expert Appraisal 
ittee concerned or in other words within one hundred and five days of the receipt o(the 

fina Environm~nt Impact Assessment Report, and where Environment Impact Assessment is not 
1 reg red, within one hundred and five days of the receipt of the complete application with 

requ, ite documents, except as provided below. • 

(ii) . The regulatory authority shall normally accept the recommendations of the Expert 
A.pp~' isal Committee or State Level Expert Appraisal Committee concerned. In cases whei:e it 

. disa . es with the recommendations of the Expert Appraisal Committee or State _Level Expe,' rt 
. • App 'sal Committee concerned, the regulatory authority shall request reconsideration -by )the 

, Expe Appraisal Committee or State Level Expert Appraisal Committee concerned within fl/rtY 
! five ays of the receipt of the recommendations of the Expert Appraisal Committee or State 
; Leve Expert Appraisal Committee concerned while stating the reasons for the disagreement. 'An 
; intim tion of this decision shall be simultaneously conveyed to the applicant. The Expert 
I App isal Committee or State Level Expert Appraisal Committee concerned, in tum. srall 
• c,onsi er the observations of the regulatory authority and furnish its vjews on the same withjn a 
; filrth r period of sixty days. The decision of the regulatory authority after considering the vi~ws 
:ofth Expert Appraisal Committee or State Level Expert Appraisal C-0mmittee concerned s~all 
: be fulal and conveyed to the applicant by the regulatory authority concerned ·within the next 
'ri1irtY kiays. . • 

.(:iii) In the event that the decision of the regulatory authority is not communicated to; the 
'applic½mt within the period specified in sub-paragraphs (i) or (ii) above, as applicable,, the 

I appr!' t may proceed as if the environment clearance sought for has been granted. or denieq by 
ithe r gulatory authority in terms of the final recommendations of the Expert Appr~isal 
'Com , ittee or State Level Expert Appraisal Committee concerned. 

(iv) On expiry of the period specified for decision by the regulatory authority under paragrraph 
(i) ai (ii) ~bove. as applicable, the d_ecision of _the regulatory authoril)', and the ft_nal 
recom endat10ns of the Expert Appraisal Committee or State Level Expert Appraisal 
tom _ittee concerned shall be public documents. . 

(v) qlearances from other regulatory·bodies or authorities shall not be required prior to receipt 
hf aPJ11ications for prior environmental clearance of projects or activities, or screenin~, or 
tcoping, or appraisal, or decision by the regulatory authority concerned, unless any of the~ is 
tequei;tially dependent on such clearance either due to a requirement of law, or for necessary 
technioal reasons. 

(vi) : Deliberate concealment and/or submission of false or misleading information or idata 
which ls material to screening or scoping or appraisal or decision on the application shall make 
ljie ap~lication liable for rejection, and canceUation of prior environmental clearance grantep on 
1j:iat ba$is. Rejection of an application or cancellation of a prior environmental clearance alTfldY 
1i_rant9, on such ground, shall be ~ecided b __ Y t_he regulatory ~uth?rity, after giving a: personal 
aiearin~ to the applicant, and followm;,1h;P.llllf_tples of natural JUstJce. 

, : /,;:.~ ~D_urr~1 ~ 2000 Gl/2006-6~. 
I .... ''( ,.- ~ . ·---. /, ' 

,; c,;> r --,. Vh •'i Y--.; r --, •~ 

/. ,'2 ( r._i,.••.;1?, ' ~- t i/.,/} ( ~~~~{ \ "?;·\ 
!i~( 'if..t;,,.:\_ )c,.; 1 

1,'\~\ i~i J5j/ 
\\ ~ \, \. . ·:,:;·· ,.,-,. ) ?!! 

' :;,·, '- j "-..1, 
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9. Validity of Environmental Clearance (EC): 
', 

The "Validity of Environmental Clearance" is_ meant the period frJJm which a prior 
enviro~ental clearance is granted by the regulaiory authority. or' may be presumed h)' the 
appliC81Jt tohave been granted under sub para$f11Ph,(iv)of,paragqph'7 above, to the sfl!lt of 
rµroducti<)n operations by the project or activity, or completion of all construction operatio~s in 
case of construction projects (item 8 of the Schedule). to which the application for prior 
<>nvironmental clearance refers. The prior environmental clearance granted for a project or 
,lctivity shafl be valid for a period often years in the case of River Valley projects {item l(c) of 
the Scliedule), project life as _estimated by Expert Appraisal Committee. or State Level. E~ 
Appraisal Committee subject to a maximum of thirty years for,mining•projects and Jive yeljrs in 
1thc: Ca51' of all other projects and activities. 'However. in the case of Area Development prdjeets 
and Townships [item S(b)], the validity period shall be linHted only to such activities_ as m~y be 

. ulie responsibility of the applicant as a developer. This period of validity' inay be extended by the 
regulatory authority concerned by a maximum period of five years provided an applicatipn is 
imade 19 the regulato_ry authority by the applicant - within the validity period. together with an 
,updated Form !,.and Supplementary Fonu IA. for Construction projects or activities (ite~ 8 of 
the Schedule). In this regard the regulatory authority niay also consult the Expert App,.iisal 
Comntittee or State Level Expert Appraisal Committee as the ca~ may be. 

IO.· Post Environmental Clearance Monitoring: 

(i) 11 shall be mandatory for the project management to submit half-yearly compliance-reports 
in respect of the stipulated prior:,;,nvironmerital clearance ternis and conditions in hanl and soft 
,,opies to the regulatory authority concerned. on I" June and I" December of each calel)dar ~ear. 

i i 

,(ii) . All such compliance reports sut>mitted by the project management shall be public 
documents. Copies of the same shall be given to any person on application to the conc~med 
,regulatory authority. The latest such compliance report shall also be displayed on the web site of 
,the concerned regulatory authority. • 

H. 1"ransferability of Environmental Clearan_ce (EC):. 
, , , 

A prior environmental cl~arance,&rante~ for a specific project or activity to an aJjplicant 
may l,,e transferred during its validity to another legal person enti!led to undertake the project or 
a,otivity on application l,,y the transforor. or by the transferee with a written "no objection" by the 
transferor. to. and by the regulatory authority concerned. on the same terms and conditions uiider 
which the prior environmental clearance was initially granted. and for the same validity pe~iod. 
No reference to the Expert Appraisal Committee or. State Level Expert Appraisal Committee 
c,oncerned is necessary in such ,cases. • ' 

12. Operation ofEIA Notification; 1994, till disposal of pending cases: 

From the date or final' publication of this notification the Environment Impact 
Assessment (EIA) notification number'S.O,60 (E) dated 27th January, 1994 is hereby 511persecled, 
except in suppression of the things done or omitted to be done before such suppression to the 
extent that in case of all or some types of applications made for prior environmental clearance 
and pending on the dale of final publication of this notification, the Central Government may 
n:lax any one or all provisions of this -notification except the list of the projects or activities 
requiring prior environmental clearance in Schedule I • or continue operation of some or all 
provisions of the said notification, for a period not exceeding one year from the date of issue of 
this notification. • • .,,,< .. ;·-~,,~---~~-~ 

, ,,;_..,....,.!-..,;,\ Cr:,_.,l,-~ 
I". i' ',_,--~, o,/. 
,:;,<:' r • , v.,_ 

~/' 1·· "r~ 

~ ( ~-~· \\ ( • J :::, 
QI... ~,-":if"~ ) Q 

\,,'- - j., \' /~ \,,. .I 
:\~O "'~----' '{:.~. 

11t-N1'\\'l ---,.;;:::::::;:;:::-::;..-
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41 'IHEGAZl:"ITEOFINDIA:EXTRAORD!NARY 

SCHEDULE 

(See paragraph 2 and 7) 

L~T OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE 

Pr•im oi AciMty 
Calegory with threshold limit Conditions if any 

(ll 

'l(a) 

•· l(c) 

I(d) 

A 
'. 

l Mining, extraction of natural resources and power generation (for a •l"'!'ifled 
production capacity) 

1 

i 

' /2) 13) 14) (5) 

lining of minerals :;, 50 ha. of mining lease area <50ha General Corulition 
2. 5 ha .of mining 

Asbestos mining irrespective of lease area. 
mining area 

shall apply , 
ligg. 

Mineral pros~ting 
(not • involving 
drill"'8) arc exdnpted 
pro'Vided • the 
conceSSion : areas 
have got • P111vious 
clearance for physical 
survev 

Offshore and AU projects 
ot,shore oil and gas 

Notp ' 
Explbration Surveys 

ekploration, 
dl,ve!opment & 
ptoduction 

R(iver 
projects 

T~ermal 
Plants 

Valley 

Power 

(i) ;,_ 50 MW hydroelectric 
power generation; 
(ii) 2. l0,000 ha. of culturable 
command area 

;,: 500 MW (coal/lignite/.naphta 
& gas based); 
2.. 50 MW (Pet· coke diesel and 
all other fuels-) 

(not involving drilling) • 
are exempted provided 
the concession i areas 
have got previous 
cleamnce for p~ysical 
survey 

(i) < 50 MW 2: 25 General Condition shall 
MW hydroelectric apply • 
power generation; 
(ii) < 10,000 ha. of 
culturable command 
area 

< 500 MW Geru:nl Condition shall 
( coalllignite/naptha & apply 
gas based); 
<50MW 
;,: SMW (Pct coke 
,diesel and all other 
fuels ) 

I 
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['ll'lll-,--3(il)]. 

(Jl\ 
l(e} 

(2) 
Nuclear 
projects 
processing 
nuclear fuel 

'lRl! 1$1~: ~ 

'-'' 
power All projects 

and 
of 

(4} 

Primary Processing 

1(a) Coal washeries ?: I million ton/annum <l million ton/annum lffller&l Condition ; shall 

2(b) Mineral 
benefieiation 

' 

throughput of coal throughput of coal 1pply 

?: 0.1 million ton/annum 
mineral throughput 

,r located within mining 
area the proposal shall be 
~~ised toget_hcr "(ith the 
mmmg 11 ~. 

< 0. !million ton/annum General Condition! shall 
mineral throughput apply 

(Mining proposal with 
Mineral beneficiati0'1 .shall 
be appraised together· for 
grant of clearance) ' 
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46 TIIE GAZETTE OF INDIA: BXI'RAORDlNAl<Y !PARr n-&r, J(iill 

3 Materials Production 

(1) 12\ _{_3\ (41 iSl _____ ·--

3(•) Metallurgical a)Primary 
industries (ferrous metallurgical industry 

• & non ferrous) 
All projects 

I 

b) Sponge iro.n 
I 

I manufacturing Sponge ircm General Condition shall 
c:200TPD manufacturing apply for Sponge iron 

<200TPD 
i 

rnanufacturing 
I . 

c}Secondary 
; 

Secondary • meL1!1ur~ical I ' ·metaJlurgical ' 
j ' processing industry processing industry I 

I I 
All toxic and heavy i.)AII toxic ; j 

; metal producing units andheavymetal producing i i ; 
;,, 20,000 tonnes units I I 

/annum <20,000 tonnes i 
/annum ! i 
ii.JAIi other ' r I i 

I 
non -toxic · ' 
secondary mctal!orgical l I 

1 processing industries. i 
; 

I ! 

I I >5000 tonnes/annum i 
I I I I 

I i ' 
shall I : 3( b) :Cement plants ;,, i.0 mil Hon <1.0 million /General Conditio~ 

; tonnes/annum tonnes/annum production \apply 
production capacity capacity. All Stand alone ! 

grinding units 

I 

I 

-J. 
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,:;", I+! 

4 Materials Profflslag 
. 

(ill "21 13) (4) 
4(a) Petroleum refining All projects - -

industry 
i 

. 

4(b} Colee oven plants • ;a,s0;000 <2,50,000& . 
tmmcstannum ;,,25,000 tonnes/annum . 

4(c) A$bestos milling All projeets . . • 

• mid asbestos based 
; 

Drocfu<:ls 
Condition• 4(d) Cblor-aikali ~()() TPD production <31)() TPD producti()ll Specific $ball 

imluslry eapacityor a unit ~ity apply 
Jooau,.d out side the and located within. a 
notified indcmial area/ notified lndUSlrlal -.I No new. Merolll')'. Cell 
estate. estate based plants will be . permilled • ad . ~ 

' unilS 'i0Dvemng1! to 

-~ cell ~loJiy -cxempQ!d fioi\t ti)~ 
Notificallon 

4{e) Soda ash Industry All projects - . 
4{f) Leather/skin/hide New projects outside All new or expansion of ~if'ic condilion. shall 

processing the industrial area or projects localed within a apply 
industry expansion of existing notified lnduslrlal • areY 

units out side the ·estate . 
industrial area 

s Muufadnrlllg/Fabricatloa 

S(a], Chemical All projects - -
fertilizers .. 

5(bJ Pe$tlckles ill!lustry All units producing . . 
and pesticide technical grade 
specific • 
intermediates 

pesticides 

(excluding 
formulations} 
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45 TilEGAZEITEOFINDIA: ElCTRAORDINARY f P-"" II-Sac. 3(ii)) 

·Ill -,2, (3\ 14) (5\ 

S(c) • Petro-chemical All projects - -
, complexes . 
· (industries based . 

processing of on 
petroleum 
fractiqns & natural 
gas and/or 
·reronning to 
aromatics) 

-'-
~d) Marunade fibres Rayon Others General Condition shall 

manufacturing apply 

• !l(e) Petrochemical Located out side the Located in a notified Specific Conditio11 shall 
based processing notified industrial area/ industrial areal estate apply 
(processes other ·estate 

than cracking & . 
reformation and 

I not covered under 
the complexes) 

' 
51:0 Synthetic organic Located out side the Located in a notified Specific Condition shall 

chemicals industry notified industrial area/ industrial areal estate apply 
, (dyes & dye 
' intermediates; bulk 

estate 

jdrugs and 

I intermediates 
, excluding drug 
! formulations; -
:synthetic rubbers; 
;basic organic 
tchemicals, other 
,synthetic organic . 

(Chemicals and 
,chemical 
!intermediates) 

5();) \Distilleries (i)AII Molasses .based All Cane juice/non- General Condition shall 
distilleries molasses based distilleries apply 

-
(ii) All Cane juice/ <30KLD 
non-mola.sses based 
distilleries ,:,30 KLD 

• 

S{lt) Integrated paint • All projects General Condition shall 
Indus,..., ann!v ' . -·-
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[ 'll'l ll-W'll 3(ii) l ~'lit-. amJ'QR1I[ 41 
-

(ll (2} (3\ (4\ , .. , 
S(i) ,Pulp & paper Pulp manulilcturing Paper manufacturing General Con!lition .shall 

industry excluding and industry without pulp apply ' 

jZ.... 

manufacturing of manufacturing 
paper from waste Pulp& Paper 
paper and manufacturing industry 
manufacture of• 
paper from ready 
pulp w~th out 
bleaching 

-
5(1) Sugar Industry . " S0OO led cane crushing General Conditiojt shall 

. capacity l!l)ply 

l S(k) Induction/an, . All projects Concliffi>ll Sllal 
furnaces/cupola . apply 
furnaces STPH or 
more 

6 Service Sectors 

6(a) Oil & gas All projects -
transportation pipe . 
line (crude • and 
refinezy/ 
petrochemical 

. products),· passing 
through national 
parks 
/sanctuaries/coral 
reefs /ecologically 
sensitive areas 
including LNG 
Terminal 

2.901) Gl/2006-7A 
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THE GAZETTE OF IND!A: EXrnAORDINARY f PARr ll-Soc. 3(ii)I 

·- -- .. .. . -
'm 12\ . (3) 14\ 151 • ,J. J. 

6(b) lsolated storage & - All projects General ·conditio1;1 shall 
handling of apply 
hazardous 
chemicals (As per 
threshold planning 
quantity indicated 
in column 3 of 
schedule 2 & J of 
MSIHC Rules 
1989 amended 
2000) 

7 Physical Infrastructure including Environmental Services 
'I 
i 7(a) Air ports All projects " . 
' 
i" 

I 7(bJ Ail ship breaking All-projects . -
i yards including 

ship breaking units 

7(c) fadustrial estates/ If at least one industiy -Industrial estates housing Special condition shall apply 
parks/ complexes/ in the proposed at least one Category B 
areas, export industrial estate falls industry and area <500 Note: 
processing Zones under the Category A, ha. Industrial Estate of area 
(EPZs), Special entire industrial area below 500 ha. and not 
Economic Zones shall be treated as housing any ind~ of 
(SEZs), Biotech Category A; category A or B does not 
Parks, Leather irrespective of the area. require clearance. 
Complexes. 

lndustrial estates with 
area greater than 500 
ha. and housing at least Industrial estates. of area> 
one Category B 500 ha. and not housing 
industry. any industry belonging to 

Category A or B. 

7(d) Common All integrated facilities All facilities having land General Condition shall 
hazardous waste having incineration fill only apply 
treatment, storage &landfill or 
and disposal incineration alone 
facilities (fSDFs) 

i 
2900 0112po6-7B 
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'll«f ,i;f Wl'fjl : fflll1IR1'T 

• 11\ 121 lli 141 C5l. 

7(e) 
. Ports, Harbours " 5 million TPA o f < 5 million TPA,ofcarg o. General Condition • shall 

cargo handling • handling caJ)3Clty and/or apply 
capacity (excludin g ports/ harbours ;,JO,OQO. 
fishing harbours) TPA of fish handling 

capacity 

7(1f) Highways i) New National High i) New Slate High ways; General· Conditiqn shall 
, ways; and and apply 

ii) Expansion of ii) Expansion of NaliolllU 
National High ways I State Highways greater 
grealer than 30 KM, than 30 kin involving 
involving additional additional right of way 
right of way greater greater than 20m 
than 20m involving' . involving land 
land acqµisition a.id acquisition. 
passing through' ·more 
than one Stale. 

" 
7(g) _Aerial ropeways All projects General Condition shall 

apply. 

7(h) Common .All projects General • ·CondiliOl'I shall · 

Effluent • apply 
Treatment Plants 
(CETPs) 

. 

7(i) Common All projl'CIS General Condiliop shall 
Municipal Solid -.,p!y 
Waste 

' 

Management 
Facility 
(CMSWMF) 

' . .... 
..:~: 

. 
' 
. 
.. 

-.-~·.· • 
. . ,. 

' . . 

{~ 
c~~ .:~ 
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52 

m 
! 8 ' 

8(a) 

8(b) 

7 

THEGAZElTEOF!NDIA:EXTRAORDINARY 

' 
t2) LU I {4) I ,a ·~ 

Buildln~ /Comtruction nroleclS/Area Develonment nrolects ud 11 
Building and ;,,;!0000 sq .mtrs and #(built up area for covered 
Construction <!,S0,000 sq.mtrs. of construction; in tJtel case of 
projects built-up area# facilities open to the sky, it 

will be the acti'""' atea \ 

Townships and Covering an area e: SO ha ,~ All projects und"1' Item 

Area. Development and or built up area 8(b) shall be appraised as 
oroiects. >l,S0,000 M .mtrs-H- Cate•orv BI ' 

General Condition (GC): 

.Any project or activity specified in Category 'B' will be treated as Category A, if localed in : 
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild : 
Life (Protection) Act, 1972. (ii) Critically Polluted areas as notified by the Central Pollution·, 
Control Board from time to time, (iii) Notified Eco-sensitive al1'as, (iv) inter-State boundaries 
and international boundaries. 

Specific Condition (SC): 

If any Industrial Estate/Complex I faport processing Zones /Special Economie 2'.oneS/Bio=h 
Parl<s I Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), S(f), , 
or those Industrial estates with pre -defined set of activities (not necessarily homogenoous, : 
obtains prior· environmental clearance. individual industries including proposed industrial : 
housing within such estates /complexes will not be required to !like prior environmental 
clearance, ·so long as the Tertns and Conditions for the industrial estate/complex are complied I 

with (Such estates/complexes must have a clearly identified management with die lcpl 
iesi,onsibility of ensuring adherence to the Terms and Conditions of prior environmen1111 ! 

clearance, who may be held responsible for violation of the same throughout the life of the ; 
,to_l!!l?lex/eslate). ' 

(I) Basie lnf1>rmation 

Name of the Project: 

APPEN!)IXI 

(See paragraph - 6) 

FORM1 

Location/ site alternative$ under consideration: 

Size of the Project: • 

Expected cost of the project: 

[No. J-110!3~J, 
R-CHANDRAMOIIAN, 11.. ~- : 

J,s 
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S.Nc. 

! I.I 
i 
j 

i l.2 
' / 
l 1.3 

i 1.4 

: 1.5 

1.6 

1.7 

i 

LS 

1.9 

1.10 

Lll . 

l.12 

l.U 

Contact lnfonnation: 

Screening Category: 

• Capacity corresponding to sectoral activity (such as production capacity for 
manufacturing, mining lease area and production capacity for mi,/eral 
production, .area for mineral exploration, length for linear transport 
infrastructure, generation capacity for power generation elc.J 

(II) Activity 

1. Construction, operation or decommissioning of the Project involving ~ 
which will cause physical changes in the locality (topography, land use, changes 
in water bodies, en:.) • 

Details thereof (with 

Information/Checklist confirmation Yes/No 
approximate quantities, /rates, 
wherever possible) withi sonrce 
ofinlbrmation data·. 

Pennanent or temporary change in !arid use, 
land cover or topography including increase 
in intensity of land use (with respect . to 
local land use olan) 

Clearance of existing land, vegetation and 
~uildiru,s? 
Creation of new land uses? 

c'l'.e-construction • investigations e.g. bore 
1ouses, soil testin"? 
~onstruction works? 

Jemolition works? 

~emporary sites used for construction works 
br 

housimr of construction workers? 
A.bove ground buildings, structures or ' 

earthworks including linear structures, cut 
and -
fill or excavations 

Jndetground works including mining· or 
1nniie(hig? 
leclamation works? 

. ' 
Jredging? 

)ffshore structures? .. d ~...; 
l~'-~ 

' / ~-.'.l-\., 1,;l.,.lf t 
// '('\'-i _,,------.. . 

Production and manufacturing,~-.··· sses:?lti1,&}• 
! . •.~") { ,~- • 

'<-?-~\\ 
''}\\ 

•,,,;,_-. ' ' ' 

53 
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54' 

II. 

! l.14 
I 
' 
f 115 

I 
1.16 

1.17 

i.18 

. 

i .19 

l.20 

l.2! 

1.22 

1.23 
' 

1.24 
I 

' 1.25 

' 1.26 

1.27 

l.28 

l.29 

uo 

1.31 

. -

THEGAZEITE OF INDIA: EXTRAORDINARY 

Paci!ities for storage of goods or materials? 

Pacilities for treatment or disposal of solid 
waste or liauid eft1uents? 
0acilities for long term housing of 
operational workers? 

New road, rail or sea traffic during 
construction or opera(ion? 

New road, rail, air waterborne or other 
~nsport infrastructure including new or I altered routes and stations, ports. airports etc? 

. 

qosure or diversion of existing transport 
"obtes or infrastructure leading to changes in 
~ffic 

movements? 

New or diverted transmission lines or· 
nioelines? ---· 
mpoundment, damming. culverting, 

re11Iignment or other changes to the 
""droloov of watercourses or aquifers? 
Stream crossings"? 

. 

<\bstraction or transfers of water form ground 
or surface waters? 
:hanges in water bodies or the land surface • 

,ffi-r.tinl! draina2e or run-offl . 

~ransport of personnel or materia Is for 
Coristruction, ooeration or decommissionin~? ' 

,oiig-term dismantling or decommissioning • 

Dr restoration works? ' 

)ngoing activity during decommissioning -
which could h~ve an impact on the 
"nvironment? ' 

nflux of people to an area in either 
errlporari ly or oermanently'/ ·---·-
Introduction of alien species? 

Loss of native species or genetic diversity? 

Any other actions? 

. ··-·· - - .. .__,. __ " .... ------ . -----· 
2. Use of Natural resources for co11slruction or operation of tile Pro~t (such as lalld, 

water, materials.or energy, especially any RS<>nrces which are 110■-ret1ew■ble er iii 

-

. 

shd.rt snpply): . -~· .. - .. - ........ . --· --.~~=~:..:_----~~~==~---~~==~=~="'--~ Details thereof .(witll 

S.No. Information/checklist confirmation 

2.l Land especially undeveloped or agricul 
land(ha) 

Yes/No 
approximak q1111ntities /rates, 
wherever possible) with ~e 
of information data • 
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' 

2.2 

/ 2.3 

12.4 

,2:5 
2.6 

; 2.7 
i 

S.No. 

3.1 

3.2 

3.3 

3.4 

3.5 

'S.Nc·. 

4.i 

mm <6i ~ ~ a«ilt.11<01 

Water (expected source & competing users) 
unit: KLD 
Minerals (M1) 

Construction material - stone, aggregates, 
~d I soil (expected source - M1) 

Forests and timber (source - M1) 
Enerw including electricity and fuels 
(source, competing users) Unit: fuel (MT), 
enerav (MW) • 

Any other natural resources (use appropriate 
standard units) • 

3. Use, storage, transport, handhng or production of substances or matenals, 
which could be harmful to human health or lhe environment or: raise 
concerns. about actual or perceived risks to human health;· 

Details thereof, (wilh 
approximate 

Information/Checklist confirmation Yes/No . qua.ntities/rates; "[herever 
possible) with s~urce of 
information data 

; 

Use of substances • or materials, which are 
hazardous (as per MSIHC rules) to human health or 
~he environment (flora, fauna, and 
water sunolies) 
vhanges in occurrence of disease or affect disease 
ivectors (e.g. insect or water borne diseases) 

l\ffect the welfare of people e.g. by changing living 
~onditions? • 

Vulnerable groups of people who could be affected 
oy the project e.g. hospital patients, children, the 
lderly etc., 

/\ny other causes ' 

4. Production of solid wastes during construction or operation, or 
decon11:nissioning (MT/month) 

Details !hereof (with 
approximate 

Information/Checklist confirmation Yes/No quantities/rates, wlierever 
possible) with so~rcc of 
information data 

Spoil, overburden or mine wastes ! 

::---··-

S5 
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56 

4.2 

4.3 

4.4 

4.5 

4.6 

' 

4.7 

4.8 

4.9 

4.10 

l 
I 4.l l 

i 

S.No. 

5.1 

TIIE GAZETTE OF INDIA: EXTRAORDINARY [l'ARr 11-----'Soc. 3(ii}l 

tvfunicipal waste ( domestic and or commercial . ' 

wastes) 

C 

.wOUS wastes 
• Management Rules) 

(as per Ha7.ardous Waste 

• Jther industrial process wastes 

~urplus product 

: ~ewage sludge or other sludge from effiuent 
reatment 

~onstruction or demolition wastes 

: Redundant machinery or equipment 
' 

' 
Contaminated soils or other materials 

• 

• Agricultural wastes 

Other solid wastes 

5. Release of pollutants or any hazardous, toxic or noxious substances ti> air 
(Kg/hr) 

Information/Checklist confirmation 

F.missions from combustion of fossil fuels from 
:!stationary or mobile sources 

Yes/No. 

1 Details thereof : (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data , 

i 5.2 !'missions fi-om nroduction nrocesses I ~=----~.'.'.':'~~__!'_'~~~:!!'.!!'c'.!.!J;'.;~~~-----.J_----<!---------~-~ 
I 5.3 • Emissions from materials handling including 

0i ----'+="'to::::ra:::•.,.~e::..:::o,_r=tr.::a:..:ns::,sn::.:o::.rt.:..... ________ ~--.l------a--a--------'----1 
[ 5.4 'c,missions from com,iruction activities including 
_____ J'.'n!~a:..:n,_t a~n'..'.:d~ea,,.u°'fo=m:..:e::.n,,_t _______ , ________ .,_ ___ ._L._. _________ ----··--__ '. 
'5.5 Dust or odours from handling ~ial~~ : 

including construction materialsz{ • Ca;;w'! , 

___ .....J:,u'.."ast=e _________ ..t,"'.f,"13""'-'~=,._-~-------'---_J ,,,,, ,,,... 
Ii.!!; ( \ i 

ij[ ).., 
la, • 'ii. 

IQ' _ ... / ii 
l2' ,/ ~~~---.,~~ 
~At- NII-\\\' 

~ 

!· 

' I 
i 

/ 

4497



1517187(1)/2025/LMC

45

File No. Q-18011/14/2025-CPA (Computer No. 271513)

Generated from eOffice by MANISH CHATURVEDI, Asso legal(MC)-ESZ, ASSOCIATE (LEGAL) - B, MOEFCC on 23/07/2025 04:30 pm

357

5.6 Emissions from incineration of waste ' 

5,7 Emissions from burning of waste in open air (e.g. 
llash materials, construction debris} 

5.8 Emissions from any other sources 

6. Generation of Noise and Vibration, and Emissions of Light and He3:t: 

S.No. 

6.1 

Information/Checklist confirmation 

From operation • of equipment e.g. engines. 
ventilation plant. crushers 

Details ~i!eof (with 
approximate 
quantities/ra~, wherever 
possi!>le} witli source of 
information ; data with 
souree of :inl>rmation 
dlltll 

1----+--------------------+----->--···---------1 
6.2 From industrial or similar processes 

6.3 From construction or demolition 

6.4 From blasting or piling 

6.5 From construction or operational traffic 

6.6 'rom lighting or cooling systems 

6.7 From any other sources 

2900 Glf2006-8A 
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9. Factors which should be considered (such as consequential development): which ~ \ 
could iead to environmental effects or the poten\ial for cumnlative impactsi with 
other existing or planned activities in the locality • 

Details thereof (with 
approximate 

S. No. Informntion/Checklist confirmation . Yes/No 
. 

qnantities/rates, ~herever 
possible) with ~ource nf 

. information data 
9.1. Lead to development of supporting. 

lities, ancillmy development or development 
stimulated by the project which could have 
impact on the environment e.g.: 

• Supporting infrastructure (roads, power supply, 
waste or waste water treatment, etc.) 

• housing development 

• extractive industries 

• supply industries 

.• other 

9.2 Lead to after.use of the site, which could havean 
Impact on the environment 

9.3 Set a precedent for later developments 

9.4 Have cumulative effects due to proximity to other • 

existing or planned projects with similar effects 

. 

(III) Environmenlal Sensitivity 

. Aerial distance (within· 15 
S.No. Areas Name/ km.) 

Identity Proposed project location 
boundary 

• 

I Areas protected under international conventions, 
national or local legislation for their ecological, 
landscape, cultural or other telated value 
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2 Areas which are important or sensitive for 
ecological reasons - Wetlands, watercourses or 
other water bo<lies, coastal zone, biospheres, 
mountains, forests . 

3 Areas used by protected, important or sensitive 
specie_s of flora. or fauna for breeding, nesting, 
foraging, resting, over wintering, migration 

4 Inland, coastal;marine or underground waters 
. 

5 ·state, National boundaries 

6 iRoutes or facilities used by the public for access 

' to recreation or other tourist, pilgrim areas 
i 
'7 -Defence installations 

rs Densely populated or built-up area 

9 Areas occupied by sensitive man-made land uses 
(ho,pilals, schools. places of worship, community 
facilities) 

: 
10 />.reas containing important, high quality or scarce 

l 
r'
esources • 
(ground water . resources, surface resources,. 
loreslry, agriculture, fiiheries, tourism, mineralr) 

: l I Areas . already subjected to pollution or 

l 
~nvironmentaf damage. (those where existing legal 
',invirorimental standard, are exceeded) 

l 12 Areas susceptible to natural hazard which could 

I 
~use the project to present environmental 
~roblems 

l ( earlhquakes. subsidence, landslides, erosion. 
flood;ng 

or eXireme or adverse climatic condition,·) 

(IV). Proposed Terms of Reference for ElA studies 

i 
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APPENDIX II 

(See paragraph 6) 

FORM-l A (only for construction projects listed under item 8 of the Schedule) 

. CHECK LIST OF ENVIRONMENTAL IMPACTS 

(Project proponents are required to provide full information and wherever necessary 
attaeh explanatory notes with the Form and submit along with proposed environm~ntal 
management plan & monitoring programme) ' 

1. LAND ENVIRONMENT 

(Attach panoramic view of the project site and the vicinity) 

1.1. Will the existing landuse. get significantly alte~ed. from thi; project that is.n<)t consistent 
with the surroundings?· (Proposed landuse must conform to the approved M3Sler Plan / 
Development Plan of the area. Change of landuse if any and the statutory approval fro~ the 
competent authority be submitted). t\ttach Maps of (i) site ll)Cll1iQn; W}.surrounding fi:a\u~s 
of th.e prop0sed site (within 500 me!te~) and (iii)tll!; site (indicati11g levels & contQUr~}io 
appropriate scales. lfnot available attach only,conceptual plans. 

1.2. List out all the major project requirements in terms of the lai:id area;·built up area; .water 
consumption, power requirement, connectivity, community faci_lities. parking needs etc. ' 

1.3. What are the likely impacis of the proposed ~ciivity on the exfstii)gfaci!itie~ adjace~t to 
the proposed site? (Such as opeii spaces, coinmunityfacilities, details ofih_e existing lanqgse, 
disturbance to the local ecology). • • 

I .4. Will there be any significant lal)d d.istumance .resulting, in _erosioh. subsidenq: :& 
instability? (Details of soil type,'.slope aiµ.ly.sjs; vulnerability to .subsiden.ce, .s,eisrnicitf etc 
may be given). • • 

1.5. Will the proposai involve alteration of natural drainage systems? (Give details on a 
contour map showing the ·natural drainage near the 'proposed projectsite) .• 

1.6. What are the quantities ofearthwork involved in the construction actjvity.:Cutting, filling, 
reclamation etc. (Give details of the quantities of earthwork involved,· transport of fill 
materials from outside the site etc.) • 

I. 7. Give details regarding water supply, \Waste handli!)g etc during the con~\fllction pericxt 

1.8. Will the low lying areas & wetlands get altered? (Provide detiltls of how kiw lying and 
wetlands are getting modified from the proposed activity) . . 

1.9. Whether con~truction debris & ,;,,aste during constru<:tfon_ cause health hazar(l? {O!v~ 
quantities of various types of wastes genera~ during construction including the construction . 
labour and the means of disposal) 

2. WATER ENVIRONMENT 

2.1. Give the total quantity of water requirement for the proposed_ project ,with. tl)e breakup of 
requirements for various uses. liow wili the water requirement met? Staie the sour,:~s & 
quantities and furnish a water balance statemenL • 

61 
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----·-----~-----··-·-· .. -------.----•·· .. -- ......... -------·-

0 0 
:. . .:.-

2.3. \Virnt !s t~e q1.1a!ity --.t-;.,.-,",., ·'.i·,1irc•d, in case, the supply!~ :;,):-!:\~:n a :~·.~::--,i~i?Z:.! s:.<•<e? 
~?r. -... idc T.ihysical, chcmi..:-,::L.. :-.,;i.,&! ~h~:-i:tch'.dstics ·\,·ith -_.'.::: :- _1r ' •: ·T,. r:c;~1Ht.y) 

2.4. H~w r-mch of the .'.·:\'.t~: :--.:-..!~;:: ;.:;m::nt can be met rr~,m 1.h;::. r~cycling of iryated 
'>V~i.ewaitr? (Gi\ e the ,:kt~ih ~-t ,;.-·· ::1 i~ies, ~-Jnr-::e-s and usHp<-~) 

J.:L \Vil! !hete- be divers inn -:)f ,.\ ,i~er from other users? (Ph:ase r::·~-:--s-: !ho:! ~rr!pac-t~ <•f the 
pniject on other existing uses and quantities of consumption) 

2,6. What is the incremental poiiut~on load from wastewater gl.·ne::rnted from the proposed. 
aclivity? (Give details of the quantities and composition of wastewater generated fro<11 the 
pr-Qposed activit") ' , 

2.7. Give details of the water requirements met from water harvesting° Furnish details ,if the 
fadilities created. 

2.~. What would be the iuipact or the land use changes occurring due to the proposed p~oject 
on: the runoff characteristics (quantitative as well as qualita.tive) of the area in the' post 
co,struction phase on a long term basis? Would it aggravate the problems of floodi~g or 
water logging in any way? 

2.9. What are the impacts of the proposal on the ground water? (Will there be tappi~g of 
grqund • water; give the details of. ground· water table, recharging capacity, and appri>vals 
obiained from competent authority, if any} 

2. IO. What precautions/measures are taken to prevent the run-off from wnstruction activities 
polluting land & aquifers? (Give details of quantities and the measures taken to· avoid the 
adverse impacts) • 

2. l L How is the storm water from within the site managed?(State the provisions ma~e to 
avojd flooding of the area, details of the drainage facilities provided along with a site layout 
indfation contour levels) 

2.12. Will the deployment of construction labourers particularly in the peak period le!id to 
unsanitary conditions around the project site (Justify with proper explanation) • 

' 

2.13. What on-site. facilities are provided for the collection, treatment & safe dispos!il of 
sewage? (Give details of the quantities of wastewater generation. ·treatment capacities, with 
technology & facilities for recycling and disposati • 

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets 
or any other use. 

3. VEGETATION 
3.1. Is there any threat of the project to the biodiversity? (Give a description of the local 
ecosystem with it's unique feaiurcs, if any) 
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3.2. Will the construction involve extensive clearing or modification of vegetation? (Provide 
a det«ned account of the trees & vegetation affected by the project) • 

3.3. What are tb~ measure, prc-pcsed to be taken to minimize .the likely impacts on imp~rtant 
site features (Give details of proposal for tree plantation, landscaping, creation of water bodies 
etc along with a layout plan to an appropriate scale) • 

4. FAUNA 

4. l. Is there likely tc be any displacement of fauna- both terrestrial and aquatic or creation of 
barriers for their movement? Provide the detni!s. • 

-U. Any direct c:r inc_ircct impacts on the avifauna of the area? Provide d~taifs. 

4.3. Prescribe measures such as corridcrs, fish ladcers etc tQ mitigate adverse impacts on fauna 

5. AIR ENVIRONMENT 

5_. l . Will the project increase a,mospheric concentration of gases & result in heat isl~nds? 
(Give details of backgr::und air <1ualit1 levels with predicted values based on disp,;rsion 
models taking into account the increased traffic generation as a result. of the proposed 
constructio1is) 

5.2. What are the impacts _on generation of dust, smoke, od_orous fumes or other hazardous 
gases? Give details in relation to all the meteorological parameters. 

5. 3. Will the proposal create shortage of parking space for vehicles? Furnish details Cif the 
present level of transport. infrastructure and measures·proposed for improvement inch!ding 
the traffic management at the entry & exit to the project site. 

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian 
pathways, footpaths etc,, with areas under each category. 

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the 
sources and the measures proposed for mitigation of the above. 

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration;iri & 
ambient air quality around the project site? Provide details. 

6. AESTHETICS 

6.1. Will the proposed .constructions in any way result in the obstruction of a view, scenic 
amenity or landscapes? Are these considerations taken into account by the proponents? 

6.2. Will there be any adverse impacts :from new constructions on the existing structures? 
What are the considerations taken into account? 

6.3. Whether there are any local considerations of urban form & urban design influencing the 
design criteria? They may be explicitly spelt oui. • 

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State i( any 
other-significant features in the vic.inity of the proposed site have-been considered. 

7. SOCIO-ECONOMIC ,f\SPECTS' 

local 

fil 
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7.2. Give details of the existing social infrastructure around the proposed project. 

7.3. WilJ the project cause adverse effects on local communities. disturbance to sacred s~tes or 
oth~r cultural values? What are the safeguards proposed? 

8. BUILDING MATERIALS 

8.1. May involve the use of building materials with high-embodied energy. Are the 
construction materials produced with energy efficient processes'' (Give details of energy 
COfl1'ervation measures in the selection of building materials and their energy efficiency) 

8.2. Transport and handling of materials during construction may result in pollution, no.ise & 
public nuisance. What measur,s are taken to minimize the impacts? 

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved? 
• ! 

8.4. Give details of the methods of collection, segregation & disposal of the garbage gent;rated 
durfog the operation phases of the project. 

9. RNERGY CONSERVATION 

9.1, Give details of the power requirements, source of supply, backup source etc. What is the 
energy consumption assumed per square foot of built-up a~a? How have you tried to min\mize 
enetgy consumption? 

9.2.' What type of, and capacity of, power back-up to you plan to provide? 

9.3. What are the characteristics of the glass you plan to use? Provide specifications i)f its 
characteristics related to both short wave and long wave radiation? 

9.4. What passive solar architectural features are· being used in the building? Illustrate the 
applications made in the proposed project. 

9.5. Does the layout of streets & buildings maximise the potential for solar energy dev,ices? 
Have you considered the use of street lighting, emergency lighting and solar hot water sy~tems 
for use in the building complex? Substantiate with details. • • 

9.6. Is shading effectively used to· reduce cooling/heating loads? What principles have !been 
use~ to maximize the shading of Walls on the East and the West and the Roof? How inuch 
energy saving has been effected? 

9.7. Do the structures use energy-efficient space conditioning, lighting arid mechanical 
systems? Provide technical details. Provide details of the transformers and motor efficiencies, 
ligHting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free 
chillers? Provide specifications. 

9.8. What are the likely effects of the building activity in altering the micro-climates? Prqvide 
a self assessment on the likely impacts of the proposed construction on creation of heat .island 
& inversion effects? 
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9.9. What are the thennal characteristics of the building envelope? (a) roof; {b) external walls; 
and (c) fenestration? Give details of the material used and the U-values or the R values of the 
individual components. 

9.10. What precautions & safety measures are proposed against fire hazards? Furnish cJi:tatls of 
emergency plans. • • • 

9.11. If you are using glass as wall material· provides details and specifications i11cluding 
emissivity and thermal characteristics. • 

9.12. What is the rate of air infiltration into the building? Provide details of how ~ou are 
mitigating the effects of infiltration. 

9. 13. To what extent the non-conventional energy technologies are utilised in the, overall. 
energy consumption? Provide details of the renewable erergy technologies used. • 

10; Environment Management Plan 

The Environment Management Plan would consist of all mitigation measures for each item 
wise· activity to l:,e undertaken during the construction, operation and the entire life <;Ycle to 
minimize adverse environmental impacts as a result of the activities of the project It would 
also delineate the environmental monitoring plan for compliance of various enviro~mental 
regulations. It will state the steps to be talcen in case of emergf;ncy such as accidents at!the site 
including fire. • 

APPENDIX III 

(See paragraph 7 • 

GENll:RIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCl.JMENT . . 

S.NO EIA STRUCTURE CONTENTS 
I. Introduction • Purpose of the. report 

2. Project Description 

2900 Gl/2006-9A 

• Identification of project & project proponent 

• Brief description of nature, size. location of the project 
and its importance to the country, region • 

• Scope of the study- details of regulatory scoping carried 
om (As per Terms o(Reference) . • . 

• Condensed description of those aspects of the project 
(based on project feasibility study). likely to i cause 
environmental effects. Details sh.ould be provided ~o give 
clear picture of the fotlowing: 

Type of project 

• Need for the project 

• LoCJ!~ma_ps showing general location,. specific 
!ocati ;::j[,r§.ici;t:v.qujd.!lrv & project site la,out) 

.,:/,,~' ----:.....· I.J,I' "~, .. 
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65 

3. 

4. 

5. 

TIIEGAZl.ffTEOF!NDIA:EXTRAORDINARY [PART ll-,---Soc. 3(u}j 

Description 
Environment 

of the 

Anticipated 
Environmental Impacts 
& 
Mitigation Measures 

. Analysis of Alternatives 
(Technology 
& Site) 

; • Size or magnitude of operation (incl. AsSO<jiated 
activities required by or for the project 

Proposed schedule for approval and implementatipn 

• Technology and process description 

• Project description. Including drawings showing p~oject 
layout, components of project etc. Schematic 

' representations of the feasibility drawings which , give 
informa\ion important for EIA purpose 

' • Description. of mitigation measures incorporate~ into 
the project to meet environmental standards, environmental 
operating conditions, or other F.IA requirements1 (as 
required by the scope) • 

• Assessment of New & untested technology for the risk 
_of technological failure 

Study area, period, components & methodology 

• • Establishment of baseline for valued environm~ntal 
, components, as identified in the scope 

Base maps of all environmental components 

Details of Investigated Environmental impacts due to 
project location, possible accidents, pr~ject design, prbject 
construction, regular operations, final decommissioniqg or 
rehabilitation of a completed project 

Measures for minimizing and / or offsetting adverse 
impacts identified 

• rrreversible and Irretrievable commitments of 
environmental components 

• Assessment of significance of impacts (Criteria for 
determining significance, Assigning signifi~nce) 

Miti ation measures 
In case, the scoping exercise results in need for 

alternatives: 

• Description of each alternative 

Summary of adverse impacts of each alternative 

Mitigation measures proposed for each alternative 'and 

2900 Gl/2006-98 

4506



1517187(1)/2025/LMC

54

File No. Q-18011/14/2025-CPA (Computer No. 271513)

Generated from eOffice by MANISH CHATURVEDI, Asso legal(MC)-ESZ, ASSOCIATE (LEGAL) - B, MOEFCC on 23/07/2025 04:30 pm

366

[wr u-=3{ii)J 

16. 

7. 

' 

8. 

9. 

10. 

11 

' 

i 12. 

' 

-Environmental • Technical aspects of monitoring the effectiv~ness of 
Monitoring Program mitigation measures (incl. Measurement methodologies, 

frequency, location, data analysis, reporting schedu !es, 
emergency procedures, detailed budget & proc¥ement 
schedules) 

Additional Studies • Public Consultation 

•. Risk assessment 

. Social Impact Assessment. R&R Action Plans , 
. . 

Project Benefits • Improvements in the physical infrastructure : 

• Improvements in the social infra!;lructure 

• Employment _ potential -skilled; semi-skill,ed and 
unskilled-

• Other tane ible benefits 
Environmental Cost If recommended at the Scoping stage 
Benefit Analvsis 
EMP ! •. Description of_the administrative aspects of c:;nsuring 

that mitigative measures are implemented and their 
effectiveness monitored, after annroval of the EIA 1 

Summary & Conclusion • Overall justification for implementation of the project 
' ' 

(This will constitute the· ,· 

summary of the EIA ! • Explanation 
Report) 

-
Disclosure 
Consultants ·engaged 

of how, adverse effects have been 
i mitigated . 

! 

of:- • The names of the Consultants engaged with their 
brief resume and nature of Consultancy rendere~ 

APPENDIX III A 
(See paragraph. 7)-

CONTENTS OF SUMMARY ENVfRONMENTAL IMPACT ASSESSMENT 

.The Summary EIA shall be a summary of the full EIA Report condensed to ;ten A-4 
siz~ pages at the maximum. ft should necessarily cover in brief the folfowing Chapters of the 
full EIA Report: - • , 

I. Project Description 

2. Description of the Environment 

3. Anticipated Environmental impacts and mitigatioh measures 

4. Environmental Monitoring Programme 

5. Additional Studies 

6. Project Benefits 

7. Environment Management Plan ~ 

~;{.grico;;'r /~ /(_r;:;:;p_',_ ,,.....------... a,.. \ 
/1::l/ -wx. --\ ~ ~ 
f;·

1

·f.·,r ,•,g- \ ;,~, i\25( ~;-' ,~ 
,c,; \ ?'~·~) ·-
~ \- ~·~ ~, ~o' )*/. 

,-~~);\;-~'?-'-- • ~ 
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' 

THEGA:ZEITEOFINDIA:EXTRAORDINARY 

APPENDIX IV 

(See paragraph 7) 

PROCEDURE FOR CONDUCT OF PUBLIC HEARING 

[PARJ lI Soc. 3(ii)l_ 

l .O The Public Hearing shall be arranged in a systematic, time bound and 
tffil!Sparent manner ensuring widest possible public participation at the project site(s) or fo its 
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) Qr the 
Union Territory Pollution Control Committee (UTPCC). 

2; 0 The Process: 

2.1 The Applicant shall make a request through a simple letter to the Member 
Secretary of the SPCB or Union Territory Poilution Control Committee, in whose 
jul!isdiction the project is located, to arrange the public hearing within the prescribed 
sututory period. In case the project site is extending beyond a State or Union Territory, the 
public hearing is mandated in each Swe or Union Territory in which the project I~ ~lied and 
the Applicant shall make separate requests to each concerned SPCB or UTPCC fot holding 
the public hearing as per this procedure. ' 

2.2 The Applicant shall enclose with the letter of request, at least IO hard copies 
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic 
structure given in Appendix lll including the Summary Environment Impact Assessµient 
report in English a.nd in the local language, prepared strictly in accordance with the Terms of 
Rdference communicated after Scoping (Stage-2):Simultaneously the applicant shall an:ange 
to ·forward copi.es, one hard and one soft, of the above draft EIA Report along with the 
Sutnmary EIA report to the Ministry of Environment and Forests and to the follor,-ing 
authorities or offices, within whose jurisdiction the project will be located; 

I 

(a) District Magistrate/s 
(b) .Zila Parishad or Municipal Corporation • 
(c) District Industries Office 
( d) Concerned Regional Office of the Ministry of Environment and Forests 

2.3 On receiving the draft Environmental Impact Assessment report, the al]ove­
mentioned authorities except the MoEF, shall arrange to widely publicize it within :their 
re4pective jurisdictions requesting the interested persons to send their comments IQ the 
concerned regulatory authorities. They shall also make available the draft ElA Report for 
inspection electronically or otherwise to the public during normal office hours till the Pµblic 
Hearing is over. The Ministry of Environment and Forests shall promptly displa)'. the 
Summary of the draft Environmental Impact Assessment report on its website, and.also !)lake 
the full draft EIA available for reference at a notified place during normal office hours in the 
Ministry at Delhi. 

2.4 The SPCB or UTPCC concerned shall also make similar arrangements for 
giving publicity about the project within the State/Union Territory and make availabl~ the· 
Summary of the draft Environmental Impact Assessment _report (Appendix lll A) for 
inspection in select offices or public libraries or panchayats etc. They shall also additionally 

\\.-~< 
\:(~;;;);/ 
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make available a copy of the draft Environmental Impact Assessment report to thei above 
five authorities.'offices viz, Ministry of Environment and Forests, District Magistrate eic. 

3.0 Notice of Public Hearing: . 

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall .finalize the date, 
time and exact venue for the conduct of public hearing within 7(seven) days of the ~ate of 
receipt of the draft Environmental Impact Assessment report from the project propontj,t, and 
advertise the same in one major National Daily and one Regional vernacular Daily. A 
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their 
responses; 

3.2 The advertisement shall also Inform the public about the places or offlces1where 
the public could access the draft Environmental lmpac!Assessment report and the· Suinmary 
Environmental Impact Assessment report before the public hearing,. • 

3.3 No postponement of the date, time, venue of_the public hearing shall be undertaken, 
unless some untoward emergency situation occurs and only on the recommendation i of the 
concemed District Magistrate the postponement shall be notified to the public thro~gh the 
same National and Regional vernacular. dailies and also prominently displayed at all the 
identified offices by the concerned SPCB or Union Territory Pollution Control Commii:tee; 

3.4 In the above exceptional circumstances fresh date, time and venue for the :public 
consultation shall be dee ided by the Member -Secretary. of the concerned SPCB or l1TPCC 
only in consultation with the District Magistrate and notified afresh as per procedure: urider 
-3.1 above. . . _ . • .. • ' • 

4.0 The Panel 

4.-1- The District Magistrate or his or her representative not below the rank , of an 
Additional • District Magistrate assisted by a .representative of SPCB or UTPCC, shall 
su~rvise and preside over the entire public hearing· process. • 

5.0 Videography 

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy 
of the videotape or a CD shall be enclosed with the public hearing . proceedings: while 
forwarding it to the. Regulatory Authority concerned. • 

6.0 Proceedings 
6. l The attendance of all those who are present at the venue shall be note.d and 
annexed with the final proceedings. 

6.2 There shall be no quorum required for attendance for starting the proceedings. 

6.3 A representative of the applicant shall initiate the proceedings with a presentation 
on.the proje~t and the Summary EIA report. 

. • ..:-.1: . 

6.4. Every persoll' present at the venue shall be granted the opportunity IQ seek 
information _or. ~rifications on tll'e project from the Applicant. The summary of the public 

~---

1&,:,~;r ~, I' t.l • 

,,-!!1~;/ ,·\"_. \\ l1· = .-. , g-
'· E \ ' . ) :::, I . .., 
\\3 \ _:...,. / :,·, 

,, ~ \. .,.. _; " /.-,,. -
--~~ ~'---~~-~\~::. ~ 
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hearing proceedings accurately reflecting all the views and concerns expressed shz\11 be 
recorded by the representative of the SPCB or UTPCC and read over to the audience ';I the 
end of the proceedings explaining the contents in the vernacular language and the agreed 
minutes shall be ·signed by the District Magistrate or his or her representative on the same 
day and forwarded to the SPCB/UTPCC concerned. : 

' 
6.S A Statement of the issues raised by the public and the comments of the Appl!icant 
shall also be prepared in the local language and in English and annexed to the proceedings; 

6.6. The proceedings of the public hearing shall be conspicuously displayed· ~t the 
office of the Panchyats within whose jurisdiction• the project is located. office of the 
COl]cerned Zita Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or 
Ulf PCC shall also display the proceedings on its website for general infonnation. Comments, 

. I 

if ~ny, on the.proceedings which may be sent directly to the concerned regulatory authofities 
and the Applicant concerned. 

7 .0 Time period for completion of public hearing 

7.1 The public hearing shall be completed within a period of 45 (forty five) days from 
datx: of receipt of the request letter from the Applicant. Therefore the SPCB or UTpCC 
concerned shall sent the public h_earing proceedings to the concerned regulatory authprity 
wi~in 8(eight) days of the completion of the public hearing .The applicant may;also 
directly forward a copy of the approved public hearing proceedings to the regulatory 
autl,ority concerned along with the final Environmental Impact Assessment report or 
supplementary report to the draft EIA report prepared after the public hearing and p~blic 
consultations. , • 

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated 
45(forty five} days, the Central Government in Ministry of Environment and Forest4 for 
Category' A' project or activity and the State Government or Union TerritoryAdmini~tio.'l 
for'. Category 'B' project or activity at the request of the SEIAA, shall engage any other 
agency or authority to complete the process, as per procedure laid down in this notifica~on. 

APPENDIX-V 
{See paragraph 7) 

PROCEDURE PRESCRIBED FOR APPRAISAL 

I. The applicant shall apply to the concerned regulatory authority through a siinple 
communication enclosing the following documents where public consultations! are 
mandatory: -

• Final Environment Impact Assessment Report f20(twenty) hard copies and I (one) 
soft copy)] 

• A copy of the video tape or CD of the public hearing proceedings 

• A copy of final layout plan (20 copies) 

• A copy of the project feasibility report (I copyf 

• 2. The Final EIA Report and the other relevant <l,qcuments submitted by the applicant 
shall be scrutinized in office within 30 days from the date of its receipt by the concerned 
Regulatory Authority strictly with referJ;!llfiltJJ?:,the TOR and the inadequacies noted shall 
be communicated electronically o~;~i~i.11 1~·~11_gle set to the Members of the EAC 

• // '{,' ,,-.- --., :I'/~·\ 
1/(]'1- '-v6,\_\ 

' /(,~"f / {?~ \ ,.1-i_'\\ • 
;_! :~ { it~* ~ ~-q n E I ~,-0;_, •• ,. : e'--n '\o\ .. ,~·. '(fl 
• ,_., \ ·-· ~Ill' ) .)./,. 

\~\ • J ~ k-' -,.,~ ..... ,I • . •.o~ #~·' 

-~':-" At-t,;\~'0 
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/SEAC enclosing a copy each of the Pinal EIA Report including the public hearing 
proceedings and other public responses received a!ong with a copy of Form • I or Ff'"" 
l A and scheduled date of the EAC /SEAC meeting for considering the proposal • ' 

3. Where a public consultation is not mandatory and therefore a formal EIA stuqy is 
not required, the appraisal shall be made on the basis of the prescribed application Fo1jm I· 
and a pre-feasibility report in the case of all projects and activities other than Item ~ of 
. the Schedule .In the case of Item .8 of the Schedule, considering its unique project cy9le, 
the EAC or SEAC concerned shall appraise all Category B projects or activities onl the 
basis of Form I, Form IA and the conceptual plan and stipulate the conditions!• for 
environmental clearance . As and when the applicant submits the. appr~~ed sc_hfIDe 
/building plans complying with the stipulated environmental clearance conditions wit!/ a!I 
other necessary statutory approvals, the EAC /SEAC shall recommend the gran~ of . 
environmental clearance io the competent ·authority. 

4. Every application shall be placed before the EAC /SEAC and its appraisal comp~ted 
within 60 days of its receipt with requisite documents/ details in the prescribed man~er. 

5. The applicant shall be informed at least. JS (fifteen) days prior to the scheduleddar of 
!lie EAC /SEAC rm:eling for considering the project proposal. 

6. The minutes. of the joAC /SEAC meeting shall be finalised within 5 working day~ of 
the meeting and displayed on the website of tl)e concerned regulatory authority. hn)ase 
the project or activity is recommended for grant of EC, then the. minutes shall cle3':ly, list . 
out the specific environmental safeguards and conditions .. In case the recommendations 
are for rejection. the reasons for th~ same shall also be explicitly stated. 

APPENDIX VI 

(See paragraph Sj 

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRA1$AL 
COMMITTEE (EA_Q_FOR CATEGORY A PROJECTS AND THE STATE/UT LEYEL 
EXPERT APJ>RAISAL COMMITTEES (SEJ\Cs) FOR CATEGORY B PROJECTS! TO 
BE CONSTITUTED BY THE CENTRAL GO\'ERNM;!!'.NT • 

1. . The Expert Appraisal Committees (EAC(s) and the State/UT Leve! Expert AppJilisal 
Committees (SEACs) shall consist of only professionals and experts fulfilling the following 
digibility criteria: • 

Professional: The person should have at least (i) 5 years of formal University training in the 
concerned discipline . leading to a MA/MSc Degree, or (ii) in case of Engineering 
ffechnology/Aichitecture disciplines, 4 years formal training in a professional training c.:iurse 
together with prescribed_practical training in the field leading to a B.Tech/8 .. E./B.Arch. Degree, 
0•r (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University 
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass 
examinations conducted by the concerned professional association (e.g. Chartered Account11-ncy 
) .. or (v) a University degree·, followed by 2 years of formal training in a University or Setvice • 
Academy (e.g. MBA/IAS/!FS). In selecting the individual professionals, experience gained by 
them in their respective fie Ids will be taken note of. • ' 

Expert: A professional fulfiHing the above eligibility criteria ,~ith at least 15 years of relevant 
experience in the field, or with an advanced degree (e.g. Ph.D.) io a concerned field and at l~ast 
I D years of relevant experience. 

Age: Below 70 years. However, in the ev~.n!.J>f.the:!'Qn-availability of /paucity of experts ,in a 
given field, the maximum age of a me~tt:~!'ilie!£X!l~:.~PPraisal Co.mmittee may be allowed 
up to 75 years // . .--. • / -...., •f;,,, \. • 

• _,l,?,·.,:::_·.?.,.,/ ·-~::-.:-·, ",_-.·.-;\.·.:.•.·:~·,', . . :; ::.;;fJ,(t ~' 

(~) ... ~),; 
\, ,-.,·-., _,,,,._\f·,I, 
'\'\.r,,p - ... .,..-•' .~-..-/. ~ '' . '.I - ·'~-...... /. f •~'< >;• ,., •)\•O.c,.,'.;• 
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2:. The Members of the EAC shall be Experts with the requisite expertise and experience in the 
followii:ig fields /disciplines. In the event that persons fulfilling the critecia of ·'Experts' are not 
availabie, Professionals in the same field with sufficient experience may be considered: 

Environment Quality Experts: Experts in measurementimonitoring, analysis ; and 
i;nterpnitation of data in relation to environmental quality 

Sectoral Experts in Project Management: Experts in Project Manageme(lt or 
Mana~ment of Process/OperationstFacilities in the relevant sectors. 

; 

• $:nvironmental Impact Assessment Process Experts: Experts in conducting :and 
carryint out Environmental Impact Assessments (EIAs) and preparauon of Environniemal 
Manag,ment Plans (EMPs) and other Management plans and who have wide expertise :and 
knowl"!1ge of predictive techniques and tools used in the EIA process 

• IRisk Assessment Experts 

• ILife Selence Experts in floral and fannal management 

• Forestry and Wildlife Experts 

• jEnvironmental Economics Expert with experience in project appraisal 

3. . The Membership of the EAC shall not exceed 15 (fifteen) regular Members. f-!owever 
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting 
of the Committee. 

4. The Chairperson shall be an outstanding and experienced environmental policy expert 
or expert in management or public administraticn with wide experience in the relevant 
d,evelo~ent sector. 

5.. The Chairperson shall nominate one of the Members as the Vice Chairperson who shalt 
preside over the EAC in the absence of the Chairman /Chairperson. 

6. A representalive of the Ministry of Environment and Forests shall assist the Committee 
as its Secretary. • 

7. The maximum tenure ofa Member. including Chairperson. shall be for 2 (two) terms of3 
(tihree) years each. 

8, The Chainnan / Members may not be removed prior to expiry of the tenure without ca,tLse 
arid proi>er enquiry, 
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